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Monday, November 25, 1968/Agraha-
yana 4, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speakrr in the Chair]
MEMBER SWORN

SHRIMATI SUDHA V. REDDY
(Madhugiri—Mysore)

ORAL ANSWERS TO QUESTIONS

Illegalities Committed by Gil} Minis-
try of Pnnjab in Molasses Deal

*304 SHRI SHRI CHAND GOYAL:
Will the Minister of PETROLEUM

AND CHEMICALS bhe pleased to
state:

(a) whether it is a fact that the
illegalities committed by the Gill

Ministry in Punjab in the molasses
deal has caused a loss of Rs 25
crores to the State exchequer;

(by whether it i{s also a fact that
the Molasses Control Order, 1961
had fixed a price of 87 paise per
quintal;

(¢) the price at  which dealings
were made by the Ministry; and

(d) whether the geal hits the pro-
visions of the East Punjab Molasses
Control Act, 19487

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) Yes, Sir. This price has also
been fixed ex-sugar mill under the

East Punjab Molasses (Control) Act,
1048, which is in force in the Punjabd
State.

{c) The State Government purchas-
ed by negotiation molasses from the
open market and paid a price of
Rs. 175|. per quintal for 1.50 lakh
quintals.

(d) No, Sir.

SHRI SHRI CHAND GOEL: May
I know whether it is a fact that the
Opposition parties of Punjab had
submitted a memorandum on 4th
July which was forwarded to the
Home Ministry through the Presi-
dent? I also wunderstand from the
press that the Governor of Punjab
has also  submitted his report in
which he says that there is a prima
facie case and molasses worth crore
of rupees were purchased from Uttar
Pradesh at the rate of Rs. 176 per
quintal, when the price controlled in
the State was only 67 paise per quin-
tal. The Governor in his report has
hinted—he wants to know the source
of supply of the firm which has sup-
plied—that the Gill Ministry made
crores of rupees. I want to know
what is the reaction of the Govern-
ment on, the Governor's report.

SHRI RAGHU RAMAIAH: I am
not aware of any Memorandum to
the Home Ministry, but it is a fact
that molasses were purchased by the
Punjab Government at the rate of
Rs. 175 per quintal. The rate of
67 nP. that is fixed under the Act is
only applicable to molasses solg ex-
sugar mill to the “distillers and other
industries. There i{s no control under
that order or under the Central Con-
trol Order on molasses sold in the
open market, whether from khand-
sari or from mills, Only what is sold
at the mill to the distilleries is con-
trolled; only that price iz controlled
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The reasoning given by the Punjab
Jovernment is as follows. They had
calculated a certain production of
liquor and that was auctioned out,
and on that basis the anticipated ex-
cise revenue was Rs. 2B crores that
mmount of liquor needed about 4
lakh quintals of molasses, In the
State, in the various sugar mills, only
1.30 lakh quintals were available.
They had to make up the balance and
50, they wrote to our Ministry here
as well as to the varioug other Stale
Governments asking them whether
there was any surp'us avaliable, but
they cou'd not get. Therefore, for
fear of losing the excise revenue, they
went into the open market and they
say that they were able to get the
molasses only at that price. What-
ever be the merits of it, as far as the
Central Control Order as well as
the Order of Punjab are concerned,
there has been no violation. It was
a matter of judgment on the part of
the Punjab Government and they
have reported to us that they did
30 out of compelling circumstances.

SHRI RANGA: What about the
Governor's report?

SHRI RAGHU RAMAIAH: I am
not aware of any such report. If there
was any report to the Home Minis-
try, the Home Ministry shou'd know
about it.

SHRI SHRI CHAND GOYAL: 1
want to know this because the Gov-
ernor, in his report, says that there
is a prima facie case. T want to
know whether, in view of this serious
allegation and a loss of crores of
rupees to the State, the Government
is prepared to appoint an Inquiry
Commission as they did in the case
of Pratap Singh Kairon when there
were allegations of abuse of power,
mal-administration and nepotism I
want to know whether the Govern-
ment is prepared to do this. Or is it
that the Government, realising that
the disclosure of al] these facts wil'
damage the prospects of the Congress
Party in the mid-term elections, are
deliberately denying the appointment
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of the Commission and the
on this?

report

SHRI RAGHU RAMAIAH: I have
already said that there has been no
legal violation. Whether g report has
gone to the Home Ministry and what
action the Home Ministry is taking,
is a matter for the Home Ministry to
say.

SHR1 CHENGALRAYA NAIDU: In
view of the b'ack-marketing that is
going on in the country, in view of
the exploitation of the cane-growers
and also in view of the price fixation
done by somebody who was interest-
ed in the factory people, will the
Government consider increasing the
prices of molasses so that the cane-
growers may be profited?

SHRI RAGHU RAMAIAH: This
problem had been before the Minis-
try for some time. We have consult-
ed also the State Governments and
we have come to the conclusion that
our control'ed price should not be
increased as that would ypset the
various industries which are alcohol
based.

sft wgraw ey T UL
wgwEy, W A W FEE SR F
67 & S AT ¥ 150 %o gfy e
F fgaw & faar & w7 AR FY g7
5 ST fae wrfes oo R & e
T GFT AL FATH, FeAT @S §, THY
frr Fx @R F7 @ §, fAe 7R
as! foofta FA1 7 9g o5t & waew
%1 A FHAT AT WIT FET W ¥ A
Wy wizw ¥ faw qm@r & 1 W
gowTe fama fr ag o e & g 8
WM gAmmas
¢ e o FOETT R A dA TR
T, T Y A A qorg ¥ Jgw naAe
A geny fer AR A el ®
= foqr w mfs ag W™ s
o wlrdr & wr a¥, afe g, A wiesw
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% 7% St weRIEw wATY ATt Keed &
IEA TEAT T W F Wy g e
AT AT T, W & 7 WTT W Ty
g W wdE A ardt &y W S e
wrw wrafat & faq aww A & swat
oH § W@ s g 1 e fae

s qafsr s T T @ ¢ ?

SHRI RAGHU RAMAIAH: Sir, the
State Governments have got ample
power and under various control
orders they can enforce it strictly.

oft Torefie feg . wemw wEEm,
TS T AT 97 gorg |1 gfoam
% 9T A% WA AW F ATAT 2
35 fau a8 & #71 ofedwm == g
2 o\ 7g Y wreEr qat @ WY rEdde
&1 qat & f& qreEa #t WEe e
feem S agg we WA & A ¥ woe
TR ACEIX & quAT WTgaT g o
TR ¥ FC¢ FAfeww s dmr
oIS § arfw famm #1 W, 3, "
WEH &7 qerETT 77 & foq wfuw &
wigs w@fer 2y I arfe sarer &
STET IAHT JTTATT B W FTRT & ST
WL B9 20 i 437 &Y W1 I9F I
st wiY qrafeat wmf ok § 4% fr A
Fwmafey wrRfaew ¥30-35 Aia &
3 ag v wE T A 4 At 9%
TT A & FFY I qW qrEf=al
w1 I 9 ¥ o w1 fa s @
qavfe weRT *Y dErare w ¥ frarr Y
L o TR Fee wet & 9% v gaifen
s fawr &% 7

SHRI RAGHU RAMAIAH: Control
and regulation of prices payable to
the sugar-cane growers is a matter
for the Ministry of Food and Agri-
culture.

DR. RANEN SEN: While these
scandals are happening in certain
parts of the country the molasees
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supply has decreased to a great ex-
tent. These difficulties are experienc-
ed in the industries producing aleo-
hol spirits and other things. As a re-
sult of this thing many alcohal pre-
ducers and factories and establish-
ments have ceased to function or
their production is at a very reduced
rate, May I know what wers the
steps taken by the Government to
see that the molasses are supplied to
all the States according to the re-
guirements and according to the pre-
vious schedule?

SHRI RAGHU RAMAIAH: From
time to time discussions are . held
between the State Governments and
the Centre, between the States which
are surplus in molasses and those
which are in deficit and necessary
arrangements are made, Sometimes
we have succeeded. Sometimes we
have failed. It is true that there
were shortage of molasses last year
and therefore we had to import
something like 10,000 tons to West
Bengal. All such steps which are
necessary are being taken to he'p the
industry to the best of our abijlity
within our means; and we are doing
that.

DR. RANEN SEN: Of molasses
there ls shortage.

oft wae s ey oY o waTAY
m fF 3 T 9X gfe i Y fam
wwaT a7 yEfag Wior amee ¥ wiow
X7 | W g wgr 9y fe tfe
firr TR A, G AT A W &
Fae Fwd ¥ fom v & WO v aem
g, T IR Mearw frar & A7 &
et wgrew ¥ ag g wree § f v
ag aff & fs W19 afe & off 58 s
W % wrA 175 Oy sfr ferze oY
qr qferw & 70-80 Y feew @1
s oy gl g & o e g ww
Tt X wdiw ey & ffer firer erowTe
A W qw % I Jwd # Ak forrk
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w AR gg ¥ W fm¥
ofd s W SER T )
oY 7% 9 @F W fra § 9 R Al
TETW @ I Fr TREEA wqAT
fe 3w qug WX aree ¥ % &
wIT o1, wran fre g qw & gEl
Wt # & Sy w7 W 9T ' 0T gAr
ot woar Tg ? )

SHRI RAGHU RAMAIAH: | have
to depend entirely on the information
given by the Punjab Government.
There has been no violation of the
Central order or of the Punjab order.
As regards why they went in for this
purchase, I would submit that it 1s
a matter for their judgment. 1 have
to depend on the facts given by them
and the facts given by them are that
they did negotiate with a few other
people but they found that the other
people were either not prepared to
offer the required quantity or the
price differential was not much. It
appears that three months after this
deal they again went in for tenders
for the balance and again the price
was within m range of Hs, 10 this way
or that way. In any case, these are
matters entirely for the Punjab Gov-
ernment. I have to depend on them
for the information. As to whether
they have done something irregular
and if so, what should be done etc,
1 would submit that gs the hon.
Member has mentioned if a memoran-
dum has gone to the Home Ministry,
it is a muatter for the Home Ministry.

SHRI KANWAR LAL GUPTA: My
question has not been answered. I
want to know whether Government
have made any inquiries about the
rate in the open market? It is a fact
that the rate was much 'ower. Why
dig Government not invite tenders to
find out the exact rate? What was
the reaction of the Minister? He
should have asked the Governor to
make the necessary inquiries. Why
should he shirk that responsibility?

NOVEMBER 28, 1968
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SHR] RAGHU RAMAIAH: There
is a division of functions betweep the
Central and State Governments,
which cannot be overlooked. So far
as this Ministry is concerned, we
are only concerned with the Act, and
there has been no violation of that
Act.

Foreign Ald Recelved by India &
Pakistan

+

*306. SHRI P. K. DEO:
SHRI N. SHIVAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) the amount of foreign aid re-
ceived by India and Pakistan during
1965-66, 1966-67 and 1967-G8 upto
June, 1968,

(b) how such aid works out on per
capita basis; and

(c) the reaction ui Government to
such aid to Pakistan”

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) A
statement is lald on the Table of the
House.

(b) Comparisons of per capita net
receipts of official assistance by less
developed countries from Develop-
ment Assistance Committee member
countries and multilatera! Organisa-
tions have been made by the DAC
of the OECD from time to time. Ac-
cording to such calculations per
capita aid received by India worked
out at approximately $2.6, $2,7 and
$25 during 1964, 1865 and 1966 res-
pectively. Correspondingly per capita
aid received by Pakistan was appro-
ximately $5.1 each during 1964 and
1965 and $3.7 during 1966.

(c) There mre several countries
which receive per capital more ald
than India. Our interest is to see
that we get aid to the extent neces-
sary and in a manner suitable for our
development programmes.
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Staternent

The following table indicates the
economic assistance received (in terms
of loan commitments) by India and
Pakistan during 1965-68, 1966-87 and
1867-68 (June ending) from foreign
countries ,.-"mstit utions.

$ Million
1965-66 1966-67 1967-68
Do

1967).
India . B61 1221 322
Pakistan 422 486 191

Source—Pakistan
omic Survey

1967-68).

SHRI P. K. DEO: We find that most
of our development programmes are
being inhibited because of lack of
foreign assistance, and this has led to
the pruning of our plan and some of
our much-needed projects have had
to be postponed, In view of this,
may | know whether this low rate of
assistance to India in comparison with
that to Pakistan is not due to our
diplomatjc failure and our continued
indebtedness and the fact that even
to pay interest on these foreign loans,
we incur fresh loans? Or is it be-
cause we are bogged in the morass of
indetedness and are unable to pay
back the interest that we incur fresh
loans in order to pay interest?

SHRI MORARJI DESAI: The homn
Member may draw whatever conclu-
sions he likes. I cannot quarrel with
them. But it would not be right to
say that we have got less aid than
Pakistan per capita because of a
failure on our diplomatic front. That
is not right. They have got more
because theirs is a gmaller country in
the first instance, and secondly they
are also allies, and that is also one
of the reasons why they are getting
more. We should have no quarrel
with other countries getting more aid.
All that we have got to do is to see
that we get what we have to get pro-
perly and on proper terms; we do
not accept any terms which wre not

Oral Answers 10

congistent with our self-respect. That
also is one of the factors which does
not allow us to take more loans.

It is not true that many of our pro-
grammes have been lagging behind
because of less foreign exchange.
They are also lagging behind because
of our internal resources also net
coming up. Until the internal resour-
ces can come up to the proper level,
it will not be right to develop more
of foreign resources. That is also a
consideration which is there before
Government. Our internal resources
lag behind because of two very bad
vears that we had and also because
of the two wars which were inflict-
ed on us which we had to fight and
incur expenditure on.

As regards the question of ourselves
not being able to pay interest or
instalments op loans except through
the loans received, it is not a few
feature for this country; a'l countries
have passed through those phases. I
do not think that jt is a question
which goes against us. That does
not mean that we are not going to
pay them. We have got to pay them
and we shall be paying them through
goods, It is the way how it can be
done. We are now getting to have
more and more exports and less and
less of imports; it is better to do it
that way than have more and more
loans for the purpose.

SHRI P, K. DEO: While condemn-
ing the uneivilised and uncouth at-
titude of some of the people in Cal-
cutta who were demonstrating atthe
time of the arrival of Mr. McNamara
I would welcome his statement at
the end of his press conference:

“If external assistance is re-
quired, we stand ready to help.”

Taking advantage of this gesture of
the World Bank president, may I know
what concrete result g been achiev-
ed as a result of his talks with the
Finance Minister lately?
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SHRI MORARJI DESAI: May I say
that there is a short notice question
on the same subject which will be
coming up at the end of the Ques-
tion Hour, and it will be more appro-
priate to ask this question at that
time?

SHRI P. K. DEO: From the latest
publication on external wassistance, we
find that a sum of as much as
Rs. 25,616.6 million has remained un-
utilised out of the foreign exchange
assistance received up to 1867. This
must have increased by now. Orhas
there been a  decrease? Has this
amount been properly utilised? I
want a categorical assurance on this.

SHRI MORARJI DESAI: There is
usually a misunderstanding in the
matter of utilisation, which is current
and which is not repelled, however
many explanations one may  give.
I would, therefore, like my hon.
friends to understand the position. It
we receive foreign assistance either
by way of loang or by way of grants,
they wure received for specific pur-
poses, either for non-project aid,
which is for imports or for project
aid, which is meant for specific pro-
jects, When the aid is promised, the
projects are just coming up at that
time, and the projects take two or
three or four years to fructify.

Therefore, loans are not immediate-
ly drawn. If we draw them, we will
have to pay interest at the same time.
So why do we want to draw before
doing it. . .

SHRI PILOO MODY: Why

earn interest?

not

SHRI MORARJI DESAI: You can-
not earn interest like that. They
understand Shrl Piloo Mody  more
than we understand him. They will
not give us like that. That also has
to be seen, But it is in our own
interest that we should not do that.

MR, SPEAKER: The question s
whether we pay interest to the date
we draw.

NOVEMBER 25, 1968
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SHRI MORARJI DESAI: On the
date we draw, not earlier.

SHRI SHRADHAKAR SUPAKAR:
It is reported that the formulation of
the Fourth Five Year Plan is likely
to be hampered on account of suffi-
cient foreign aid not being available
to this country. Is this report cor-
rect and shall we have sufficient
foreign aid to complete our incom-
plete projects? Secondly, will ade-
quate foreign exchange be availab'e
to have the same rate of progress
which we had during the last three
Plan period in order to have a better
and more sizeable Fourth Plan with
the help of these aids?

SHRI MORARJI DESAI: Incomp-
lete projects will not remain incom-
plete because they are already pro-
vided for. So there is no question of
their being hampered; they will be
completed.

As regards new projects, if foreign
aid comes, it is all to the good; if
it does not, also it is all to the good,
in my view, because then we will Bo
on our ownp legs. When it js not re-
quired, it may perhaps be better that
we may find out how best to do it.

sSiwaT e AN W oA #
TTAF |

st oot @ A Er T
g @ | W gewd € o gw wim E
&) T 3 R oft ¥ wrmRT ] 0 O
¥ 78 5 AR A @ |

ot o we wftA: T FT AN K
T HraRT 7

off sroroefy devf ;. wT TE WX
ws! Taer Y wravgwar € 7 W
¥ & v v 7 W w AW W
ff Ty Sar & A s

st wo wito weitw: A Tér W7
wmy § ?
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oft srerooht damk ey WA W
G AT § T WIT W FAWAT Wi |
WX W YR ¥ wgerr s A &
ST AT 7 AE T ST

We are trying to see whatever is
necessary; we will certainly ask for
that or we will try to negotiate, If we
get that, we put it to use; if we do
not, we will find out other methods.

SHRI HEM BARUA: After the
conclusion of hig recent visit to the
USA, it transpired that the Finance
Minister was not in a position to
make any firm commitment on behalf
of the countries he visisted or of the
‘World Bank and other organisations
for monetary help tg prosecute our
Fourth Plan. Ig he in a position to
tell us anything about any firm com-
mitment made by these organisation,
the Wor'q Bank and others, or has
he decided to go on his own, as he
has just said without any foreign
help?

SHRI MORARJI DESAI: 1 would
be wrong if I said that I would go on
my own all the while. I am not go-
ing to do that., But if T do not get
aid, I am not going to be socory for
it. That is all I can say. That does
not mean that I shall not negotiate
to get whatever I can honourably.
That is all we have got to do.

It is not possible to say even yet
what will be the position, Hon, Mem-
bers know that there is a crisis in the
international monetary world, I am
going to make a statement about it
today, Then I will say what it is.

SHRI HEM BARUA: Is that crisis
going to affey our position?

SHRI MORARJI DESAI: I am go-
ing to make a statement today.

SHRI HEM BARUA: He should
have told us a few things about that.

MR. SPEAKER: After the Ques-
tlon hour, he 1s going to make =a
statement.

AGRAHAYANA ¢, 1800 (SAKA)
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SHRI PILOO MODY: He canot
steel his own thunder.
SHRI MORARJI DESAI: 1 have

no thunder,

SHRI NARENDRA SINGH MAHI-
DA: May I now which are the coun-
tries that have extended help to
India and may I also now which are
the countries have given the highest
aid to India?

SHRI MORARJI DESAI: It is of
course obvious that it jg the United
States whose aid is the highest, but I
think this sort of comparison would
be wrong.

oft qo Wlo wAWT © WrgwW Qar
g1 & fr wmi aw faeft s 1 s
2, 4% %Y wEw &1 gaTe §, dwA g
Ft feerweft v g ar v g
7% & aF a1 & fin I Hife aewr € @Y
o1 It #1 & AE7 aAwA g1 | qrfeer
¥ e feeraedt ag v & 1 gw A
Y qferet To THr § T w9 o FH
AT &, 9T T ITHT WY WAT WL AT AR,
IEFT WY WAT | A TJORT IEEF AR
1 gt § ag U W W g TR
T T gW AW A | ¢ gwwr &
Fro § i g sifa I feoraedt w5
g g 7w g awdfos feafa
¥o d@ § a1 gATd aeegar, ¥ Afa
¥o ddt & fomer 7 qae T v &
W faeft g @ @ g O
TG g A9 F adw qwq § 7
SHRI MORARJI DESAI:  This
country being very large, the amount
given to thig couniry appears to be
large, though per capita it becomes
smaller. That is also one of the

factors. Then, more backward people
get more money, I think there should

be no objection to that.

SHRI PILOO MODY: One clever-
ness replied with another cleverness.
They are ali much too clever.
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oft amow Ae ;. WA mEw %
oft N fed Gy § SAF Farar §
fir arfear €Y go @ wfaw faar 2
TR ag Wt w0 ¥ fr g% o ww faw
o ¢ o g szvAw Fefaw o
*% ¥ | & oA wig g fE own ag
vAfigfm Argm AR g a FA A
®7 qifetT & qTg 97 qg AT @AW
#Y e wfgw dwad ar Gefgas ao
yat wTHE) ¥ o oY W {17 9 FEA @
fie oY feafr aga waa 2, Afew we
TiayE 7% A ow fasfr wifes ot
™0 gw1r A Aqr IR o Afa
auATE Ia% FEHETwY QT A9 A F
ave qifseat %) arfgs fegfa wAa @
agragaTy ? saTgAmT e ag & fe
qx % wfafea 338 wifew Afagt
55 dgaT &, oardr wde faw ® s
e farrg wser QY T & 7

g ama g ¥ fe aifeeria & gl
a gw w4 ol @ 3% F1w w5
oy 1 @1 2 fx ford F70 & fag g e
¥y § T &% SHIT @ IE agt
wx § 7 &y ww 3 fr waen 3w ook
sty &, AT O § AT TCqE GU A
qrfseaT & HaAT &9 1 &ew W 53 fxar
FaET AT wTH g0 W FT fewr o
Tg% Y & GEETH ¥ IeETEA I
lﬁupwcfzmnﬁ:mmh
a fr I@ ww @w @1 wifgd @
fq awr fe swar @9 wow gar, ag T8
o oY TERY A A X aoft W1 AT
otz iR | gfE ¥ T F1 5% I
o w@A § xw R @ Wi ad
freet § e 39 @@ & 7 IfwT ATw
fawre & fag QA1 wifgg, I@6r gw
wft wT T &, W1 T ey g qu
fawft ¢ 7
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W oot g o
¢ o gt o Wy oot @ gew a@
mt‘“ﬂﬁﬂtm LS L
&RAT T I § 1 Qu Felt w1 ot e
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AT wWgA E L.,

oft woerw v . w A
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¥ qarar , A% At & worey |

ot Aroroeft ¥k e dw o
TTE g1 WYX ST & 97 e g |
|TH 97 FTH qTX F FUT | WY 7
LU U

it worTrH wWtw ;. avT A wTo A
9% W@ ¢ | WOE g qar 7 g
mﬁlﬂﬂ* !

ot wreroft Jank . a@ A g,
s gra g &

I A o wf oAl g fe
qrieETT ¥ qw § vETeT aOReT qEtr
F1 ¢ 1 fows A aver # IR TR
s g § g e A A s
1 Afe ope AR R T W
3@ IR, W A faswn o o=
Lt

ot waTa™ T Wt gt
ww gt W 3 samer g ?

ot wrerat daré: gt @Y AW
19 T AL W 9 IR AT
ot aorw fmr

ot woow qWE . O @I IAE
ot wTw g | I ot T dw gt

SHRI LOBO PRABHU: I ned not
labour the point that the alternative
to foreign aid and loans is foreign
investment and I peed not labour the
point that foreign investment does
noy commit us o repayment, on the
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other bhand it commits the other
country to make a success of the in-
vestment. I would therefore jike to
Know from the hon. Minister whether
his attention has beep drawn to &
statement of the US  Ambassador
that in this country foreign invest-
ment is regarded ag e monster, I
would like to know particularly from
him whether he supports this view; if
he does not, why he has not protested
or takep some action to correct this
wrong impression of the American
Ambassador.

SHR] MORARJI DESAI: We have
not discourasged foreign investment
whereever it is beneflcial for us, and
that has been our policy, But that we
do not want indiscriminate foreign
investment is also a fact. For what
we can do ourselves. we do not re-
quire any foreign investment, be-
cause that will be crippling our coun-
try. For what we require and we do
not have, we do have foreign invest-
ment. It is not discouraged in any
way. Somebody says that foreign in-
vestment is u monster, that is, if the
American Ambassador has that for
somebody, that somebody is not on
this side but on the other side.

SHRI PILOO MODY: This aside of
what? What is this side and that
side?

SHRI MORARJI DESAI: I have
said we have not discouraged foreign
investment but we want foreign in-
vestment on proper terms and condi-
tions,
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SHRIMATI SUCHETA KRIPA-
LANI: Is it not a fact that within a
few years our debt serving charges
will become so heavy that it will be
equal to the quantum tha; we are
getting as foreign aid and this is not
a peculiar situation to India but it is
more or less the situation for al] the
under-developed countries and,
under that situation, what does the
Government propose to do?

SHRI MORARJI DESAI: Under
that situation, or rather, by the time
that situation will come, we will have
developed our exports to an extent
where we will be paying through
them and not through loans.

SHRI RANGA: My hon. friend, I
thought, had said in reply to a ques-
tion that what was given to Pakistan
by way of foreign aid was up to 191
million dollars—I think it is the latest
figure—and that is apart from, and
excludes, the military aid that she
wag getting. May we know how much
of military aid Government are try-
ing to get to keep pace with the mili-
lary ajd that is being given from year
to year to Pakistan freely from
America and other countries, and to
what extent that helps them to
achieve not only parity with India,
not in relation to population and
merely ag between one country and
anothear, but also to far outstrip
India in developing her military capa-
bility vis a »is India?

SHRI MORARJI DESAI: As far as
my information goes, after 1985 US
did not give us and not give them
also, That is the present position. 1
do not know if it had been done in
any other way, but so far as I know
they have also said they are not
giving. That jg the present position.

SHRI RANGA: Soviet Rustia as
wel] as America—both,

SHRI MORARJI DESAI: Both but
Soviet Russia doeg not give a grant
in these matters, They are all sold.
That is the position, It is also from



21 Oral Answers AGRAHAYANA 4,
other people; that, I am not including
in this. But, as I said, we will have
about 137 million dollars with defence
equipment from 1952 to 1964 or 1965.

SHRI RANGA: But that is included
in the total foreign aid.

SHRI MORARJI DESAI: Yes, but
here, in the 191 million dollars, I do
not think there was any defence
grant.

SHRI S. KUNDU: Recently, Shri
Morarji Desai went out on his aid-
hunting trip round the world and
after that, he returned as a very dis-
appointed 'man and he realised that
we must raise our resources to meet
our expenditure. During his trip.
may, I ask him whether he
also realised that the foreign aid is
shrinking noy only to India but to
most of the developing countries be-
tause some of these countries fec] that
we are not properly utilising the aid
that we are getting; secondly, that
the world is becoming a  little bit
self-conceited, ang thirdly, particu-
larly about India. they feel thay her
foreign policy is neither non-aligned
nor neutral?

SHRI MORARJI DESAI:
first place, this adjective, “aid-hunt-
ing”, I do not undertand because
have said so often—

-

SHRI PILOO MODY: Head-hunt
ing. ' i
SHRI MORARJI DESAL: Well],
the hon. Member does noy have
head and wants to have a head, I a
prepared to give him; not otherwiset,
(Interruption). There was no Qques-
tion of aidhunting. Aid has to be
negotiated not hunted. Now, 1  did
not go for aid-hunting or aid-nego-
tiating or anything like that I went
to attend the World Bank meeting, as
I said, and made it very clear so often.
I did not negotiate any aid while I
was in Washington or while I was in
England, because that had been done
before that, and not by me going per-
sonally. It is done through official
channels. Therefore it was not nece-
ssary to go for that purpose and
therefore that is not a correct state-
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ment when he said that there was
aid-hunting from which follows many
other things. As I said it is not cor-
rect so say that we have not utilised
the ald properly. If there was any
mistake committed anywhere that
was a mistake committed by the
humen agency not only here but
everywhere that is also recognised by
people. But what gives a wrong pic-
ture is the type of expressions used by
my hon. friend.

SHRI R. BARUA: From the state-
ment il ig apparent that the foreign
aid is not coming in the way as the
hon, Deputy Prime Minister wanted.
Certainly the international monetary
trouble in the European markets also
leads to dwindling of foreign aid.
Our interna)] resources for the fourth
nlan also are not coming up. These
are the reasons because of which
the fourth plan is not coming up. May

know whether the execution and
implementation of the fourth plan
would be further delayed because
of these things?

SHRI MORARJI DESAI: It  has
been said very often that the fourth
plan will be completed and will be
made available at the end of Janu-
ary. How many times do my hon.
friends want that to be repeated?

SHRI K. BARUA: What about the
resources?

SHRI MORARJ] DESAI: Whalever
resourccs we have, we have got to
go ahead with them.
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SHRI R. K. AMIN : The most im-
portant aspect of foreign aid is how
our commitment by way of interest
and repayment of debt compares
with our export capacity. Will the
hon. Finance Minister let us know,
taking into account the coming five
yvears, whether we will be in a posi-
tion to meel from our exports the
repayment of debt and interest?
When he says foreign aid. does it
include grant when he gave the
figures? If not, what is the grant
that we are recciving every Yyear
as compared to Pakistan and what
portion of the foreign aid is being
utilised for agricultural production as
compared to Pakistan? When he
says that Pakistan iz a  backward
country and ours is a  developing
country ....

SHRI MORARJI DESAI: [ did not
say that.

MR. SPEAKER: He did not say
that,

SHRI R. K. AMIN... .how is i
that in the last three vears, the rate
of growth in Pakistan is higher than
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the rate of growth in our country?
Iy it because of foreign aid or not?

SHRI MORARJI DESAI: I do not
know why the hon. member is inter-
ested in getting difficulties between
countries. 1 did not say that Pakistan
is only a backward country. I only
said that one of the criteria for
giving more aid is that the countries
may be more backward or less back-
ward. On that basis also iy is given.
It may be more advanced or less
advanced in certain industrial pro-
duction. We are certainly more ad-
vanced in industrial production than
Pakistan by any standard whatsn-
ever

SHRI R. K. AMIN: Even in terms
of rate of growth?

SHRI MORARJI DESAI: What-
ever may be the rate of growth, it
does not mean that even if the body
becomes heavy, therefore the mind
also becomes very heavy. That does
not mean that. Therefore the rate
of growth cannot be compared mere-
I¥ by this kind of thing

SHRI PILOO MODY: Despite these
oblique reference and inspite of the
fact that he has promised to give me
a head, I cannot desist from asking
a question. With the shrinkage of
aid, which is now an inevitable fact,
ag far ag we are concerned and with
our debt service charges, which in-
crease from year to year, a time has
come when they a'most equal each
other. Therefore, if the bad position
pis a-vis aid continues for a few
years, what is the Minister going to
do in order to arrange for the repay-
ment? He said a little while age
that debt repayment will have to
come from increased export earnings.
As far ag our export earnings are
concerned, 1 would like to ask of
the Finance Minisler, what percen-
tage comes to us from the free
world, that is foreign currency, ster-
ling and hard currency and What
part of it comes from the so-called
rupee-payment countries.
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SHRI MORARJ] DESAI: I cannot
give the exact figures of the exports
to each country but more comes from
the free world, Exports are more to
the free world than the other world,
whatever you might call it. It is an
obvious fact.

SHRI HEM BARUA:
other world?

SHRI MORARJI DESAl: Whirh
you say is not free.
SHRI PILOO MODY: [ wag re-

ferring to the rupee payment world.
To him it may be the other weorld.

What is the

SHRI MORARJI DESAI: 1 do not
know whai{ the hon. Member is re-
ferring to. I do not understand what
is= free and what is not free in that.

SHRI PILOO MODY: The resem-
blance i3 unmisatakble, Anyhow,
he has escaped my question.
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THE MINISTER OF STATE IN
THE MINTSTRY, OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMATAH): (a) The number of
wholesale agencies for kerosene oil
in the eastern Uttar Pradesh is ade-
quate. No specific complaint regard-
ing the inadequacy of such agencies
has been received either from the
State Government or by the Indian
0i] Corporation. The price of kero-
sene is fixed by the State Govern-
ment under the UP. Kerosene Con-
trol Order, 1962. Kerosene supplies
to Uttar Pradesh have been in ex-
cess of the allocation fixed for the
State and there have been no com-
plaints of difficulties in getting the
product.

(b) There is no such

under consideration.

proposal

(c) Does not arise

(d) The appointment of a whole-
sale agency is, inter alia, related to
the quantum of kerosene consumed
in an area, It any development
block area provides an economically
viable lurnover for a wholesale
agency, the nil company will ex-
mine the same on normal commer-
cial considerations,

ot vzw fagrei ol @ gww
wgrg, R Ao # fE gt @ A
fs wré forwrad off wrf & 1 oW

SHRI RAGHU RAMAIAH: In
July 1988 the gquota allotted to the
State wag 22, 370 tonneg; and the
despatches were over 23274 tonnes.
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Taking the July-August-September-
October figures, the overall des-
patches have been more than the
quota allocated. If the quota is not
enough, somebody must complain to
us or the State Government should
write to us. There must be some
media of communication about
shortage of supply. We have not re-
ceived any such complaint.

SHRI ATAL BIHARI VAJPAYEE:
The quota ig enough, bug the kero-
sene does not reach the common man
in the village because the number of
agencies is not adequate. I want to
know whether there is any proposal
to increase the number of agencies.

SHRI RAGHU RAMAIAH: The
number of agencieg will not add to
the supply of kerosene, It is an
agency for distribution of the avail-
able kerosene, A wholesale agency
is for a certain area, fixed by the oil
companies on commercial considera-
tions.

SHRI ATAL BIHARI VAJPAYEE:
Sir, are you satisfled with the reply?

MR. SPEAKER: There is some
misunderstanding. The hon. Mem-
ber wants kerosene to reach the vil-
lages. Therefore, are you prepared
to increase the number of agencies
in the rural areas?

SHRI RAGHU RAMAIAH: I have
said that according to our present
information the agencies are  ade-

quate to reach the rural areas. If it
is not so and if there iy a specific
domplaint, we will certainly look
into it,

Forelgn Investment

*312. SHRI NITIRAJ SINGH CHA-
UDHARY: Will the Minister of FIN-
ANCE be pleased to refer to the reply
given to Unstarred Question No. 3533
on the 12th August, 1968 and state
by how much foreign business in-
vestments have increased since the
15th August, 1947 and the reasons
therefor?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): The ear-
liest and the latest flgures of out-
standing foreign business investment
in India are available as at the end
of June, 1948 and as at the end of
March, 1965 respectively. The out-
standing foreign business investments
in India increased from Rs. 255.8
crores as at the end of June, 1948 to
Rs, 035.8 croreg as at the end of
March, 1865. Similar information for
the subsequent period is not yet
available. Figures of approvals of
foreign investments in the financial
yearg 1965-66, 1986-67 and 1967-68 and
in the first half of this financial year
(1968-69) are Rs. 354, Rs. 386, Rs,
223 and Rs. 43 crores respectively.

Under the Foreign Investment
Policy of the Government, foreign in-
vestment ig approved on a selective
basis jn many desired industrial
fields where scientifie, technical and
industria] knowledge is not indigen-
ously available or the necessary capi-
tal equipment is not manufactured in
the country. The increase is account-
ed for by the foreign investment so
approved on a selective basis,

SHR] NITIRAJ SINGH CHAUDH-
ARY: May I know from the hon.
Minister the name of the country
which hag invested the maximum
amount and the amount invested?

SHRI MORARJI DESAI: It is diffi-
cult for me to name the company
without going into all the companies.

AN HON,£ MEMBER: He
countries,

said,

SHRI MORARJI DESAI: The larg-
est amount is of Britain because it
had more before, but now America is
perhaps getting ahead.

SHRI NITIRAJ SINGH CHAUD-
HARY: We have freed ourselves from
political domination of Britain. May
I know if this increase of foreign In-
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vestment will not cause economic
domination of other countries over
India?

SHRI MORARJI DESAI: We are
sceing 1o i1 that that does not hap-
pen.
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SHRI D. N. PATODIA: From the
figures given by the hon. Deputy
Prime Minister it is quite obvious
that the inflow of foreign investments
in terms of businesg investment is
very much insignificant compared to
the inflow of foreign aid. In this res-
pect, may I know, whether the India
Investment Centre in Washington
recently submitted a comprehensive
report giving reasons why the Amen-
can and other investors do not find
India to be a worthwhile place for in-
vestment; if so, what were the main
points raised by the India Investment
Centire and what remedia] action has
been taken in that respect?

SHRI MORARJI DESAI: The India
Investment Centre's report is not
with me here; therefore, I cannot say
anything asbout it just now. But 1
can give him a summary of the re-
port if it is there available with me.

SHRI D. N. PATODIA: It is there.
2371(ai)LED—2.
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SHRI MORARJI DESAI: He seems,
obviously, to have seen it.

SHRI D. N. PATODIA: 1 have not
seen it but I have got it from one of
the supplementaries answered by you.

SHRI MORARJI DESAI: Then, 1
do not know why it ig asked for.

SHRI D. N, PATODIA: The gum-
mary was not given, It only said
that a report had come. That is all.
I am interested to know the sum-
mary of it.

SHRI MORARJI DESAI: It is true
that foreign investment is less than
ioans directly taken from  govern-
ments. It is ax it ghould be,

SHRI HANGA: The other question
that was put by him was ag to what
steps Government propose to take in
order to answer some of those pownts
that have been made by the Indian
Investment Centre.

SHRI MORARJI DESAI- There arc
two or three reasons, One reason
was that they were discouraged dur-
ing the last two or three years when
weonomic gctivity was at a lower ebb
here and the local resources were not
possible, that is, capital formation had
become difficult. Therefore, they alse
found it difficult because their com-
ing in depends upon thelr finding
capital here also. That was one of
the reasons. Another reason is that
there are delays which we are trying
to remove. We have now set up a
Foreign Investment Board so thai de-
lays will be removed and we shall
deal with all the cases.

MR, SPEAKER: We now take up
Short Notice Question

SHRI D. N. PATODIA: Will the
summary be laid on the Table nf the
House?

MR. SPEAKER: That is another
thing.
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SHRI D. N. PATODIA: Can Yyou
give it to me?
SHORT NOTICE QUESTION
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHR] MORARJI DESAI): (a) Yes,
Sir. Mr. Robert McNamara, President
of the World Bank visited New Delhi
lagt week from the 17th to the 20th.
He left Bombay on the 24th morning.

(b) and (c). The purpose of this
visit of Mr, McNamara, who took over
as President of the World Bank in
April 1968, was to enable him to
acquaint himself with the progress
already made by India in wvarious
flelds of economic development and
to understand the current problems
and priorities for further develop-
ment. The discussions aimed at pro-
viding him information on all these

aspects. No specific aid proposal for
Fourth Plan or otherwise was dis-
cussed.
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“I have had extremely useful
conversations with the Prime
Minister in Delhi and with the
Deputy Prime Minister both in

Delhi and again here in Bombay."

wgt ot mrw v ¥ faed v
o

“] am deeply grateful to them
both for the patience they showed
and the time they gave to ex-
plaining to me India’s problems
and prospects, hopes and fears.
and achievements and needs.”
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SHRIMATI TARKESHWARI
SINHA: In view of the fact that the
hon, Minister has mentioned the name
of ID.A. which gives us loans on
very reasonable terms and alsp gives
us soft loans because it is a non-pro-
ject loan, may 1 know whether he
had any occasion to discuss the I D.A.
loan question with the President of
the World Bank because the ILD.A
is not having much resources at its
disposal and also because of the fact
that America, which was the biggest
donor, has expressed that it is un-
able to meet the obligation of the
past commitment that it had madc to
the IDA on account of the very rigid
American Congress stand to cut down
the foreign aid. I want to know
whether any alternative source of
fulfilling the I.D.A_ loans and increas-
ing the ILD.A. resources was at all
discussed with Mr. McNamara, ant
if so, whether countries like Canada
or UK. have been persuaded to in-
crease the resources of the I.D.A. and
to give soft loans to us In future in
view of the fact that there is a very
serious financial crisis in which
Britain has also been involved,

SHRI S. M. BANERJEE: . .Sir.
this i a most colourtful quutinn

SHRIMATI TARKESHWARI
SINHA: I am glad that he hag become
conscious of the colour.
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SHRI MORARJ]I DESAI: May I
say, Sir, that the President of the
World Bank did tell me his difficul-
ties which he was encountering about
L.D.A which has been going on now
for some time. He has told me about
hig hopes, what he is doing. Canada
has already offered to go alone even
if others do not come in to contribute
to the LD.A and he told me that he
would try to get other countries also
to do that. 1 don't think it would be
politic for me to say as to what other
countries are going to do or not
gzoing to do.

SHRIMATI TARKESHWARI
SINHA: Because of the financial
crisis ., |

SHR]I MORARJI DESAI: Even then
we hope that something will be done.

wft WAT ST A - TN WENEA,
sTer gfear e & oF wmmRw fron
a1 & oa fro FeaTa IR @AY
AN T A A AR AR I
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g ¥ wwew F At IR ww
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qer 9rgar # fF ag A A  fE e
Taeafz FTE, oW FH B LFC
2, STgt Wit § AT AT Y TIE I A@Q
¥fore orgi o« Gar W wrarw & A
7% g @i For frelt 22 Al &
fafreee & fom qr Y€ st sfgwricn
¥ fau—aae ¥y gEH BIF 7
ag =it wEre #rug A 3faa ¥ P
gt Ifam A AT e wm oy =
7 g g o a7 wrdarg F 4 ¢

st Jro 9T AT & e
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¥ art F wat £ | feean dar @,
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w W TR TN FTF
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SHElI KRISHNA KUMAR CHAT-
TERJL;, Our Finance Minister is also
the Deputy Prime Minister., As such,
sir, he s @ national leader who 18
gwiding e destiny of this unfurtu-
nate  country. (Interruption). Yes
1 say 'unfortunate country’, in that
context, Sur, I want to make it clear
wnut we have no quarrel with the
World Bank or with its President, ls
not ouwr Finance Minister aware, Sir.
that there is a great deal of poiilical
tension becauge of the midterm elec-
tions in almost one-third of our coun-
lry and ig he not aware also that Mr.
McNamara's visit might create certain
\epercussions 1n certain cases? One
guestion which 1 would like w ask
num through you, is this. Sir, how
i5 it that Mr. McNamara—or whateve:
his name 1s—goes about in the States,
in @ patronising mood says certain
Liungs, which appear in cold print, in
newspapers, which create such an
impression as if he has come to India
to pat us on the back? Is it correct
1o conclude that his visit will create
a good impression, when thig is ill-
timed ang ill-advised and probably
not conducted properly, in the sense
it should have been done?

SHRI MORARJI DESAI: May 1
plead with my hon. friend that his
remark that this country is unfortu-
nate is improper? Also it was not
that his visit was not proper. [ ecan-
not cal] this country unfortunate He
alone is unfortunate who considers
himself unfortunate, Why should one
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have a feeling like that? That only
takeg away one's hope if ong thinks
like that. Therefore, I do not agree
to that remark, He can think what-
ever he wants to think, I can have
no quarre] about it But I do not
agree to it. That is gll that | have
got to say,

In the matter of his visit being
untimely, I do not congider it =o.
Does it mean that because elections
come, and some of my political
friends who believe otherwise do not
like the USA or some other countries,
therefore, no visitor ghould come from
those countries, or because gome other
people do not like peopls from gome
other countries, they should not come
here? Or in other words, does it
mean that thig country should declare
completely a ban on all visitors dur-
ing the period of elections? I cannot
subscribe to that theory.

I do not think that the visit of
President McNamara to Calcutta has
done any harm,; it has done good, 1
do not think that he talked in any
patronising manner whatsoever. On
the contrary he made it very clear
that he did not want to interfere with
anybody. He only wanted to be
helpful in our own way and not in his
own way. He has made that also
very clear in hig statement, ] do
not think that there is anything in
his statement which can be found
fault with by anybody,

st TR FEEIY | I AT F frwr-
aq 7@ & ferwraa wrod aafr At
2

off Srerrft 3= wETer AT aiw
Wi ?

SHRI H. N. MUKERJEE: This is
not the first time that India has re
ceived a president of the World Bank.
1 think we have had two other pre-
sidents of the World Bank who came
to this country. Mr McNamara in
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spite of a very ugly record over the
barbarities perpetrated in Viet Nam
was perhaps entitled to a formal offi-
cial welcome when he came to this
country, I do not grudge him that.
But may I know how is it that a red
carpet was rolled out for him in a
manner which was so conspicuous that
helicopters were placed at his dis-
posal and the Governorg of States
followed him like sheep and all sorts
of things were done and an impres-
sion was produced as if our country
was to a dying to this man in order
to catch-hold of a lot of dollars? That
is the impression which has led even
a Congress Member to put the ques-
tion which he just now did. Why was
it that this kind of particularly
lavish, welcome, official and other-
wise, was given to this third president
of the World Bank who has come in
spite of his ugly record, because it
gives an impression of to a dying to
these people for the sake of a few
dollars?

SHRI MORARJI DESAI: | do not
agree with my friend when he says
that he hasg an ugly record. He may
consider so; he may consider some-
thing to which he does not agree as
ugly. But 1 do not consider it so.
He may call it barbaric or he may
call it anything he likes. ... (Interrup-
tions)

SHRI H. N. MUKERJEE: Let him
ask the Prime Minister. He is only
her Deputy.

SHRI MORARJI DESAIL: It is a
matter of US policy, It is not a mat-
ter of one man. Therefore, I cannot
say that he has an ugly record or
there was anything barbaric.

SHRI PILOO MODY: It is Czecho-
slovakia which is really an ugly thing.

SHRI MORARJI DESAI: He may
say whatever he likes, There is no
question of the red carpet being laid
out for him; it was not a question of
Governors following him gnywhere . .

SHRI H, N. MUKERJEE: They kept
night vigll.
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SHR] MORARJ] DESAJ]: He went
and saw the Governors; the Gover
nors did not go to see him. If the
hon, Member doeg not like the World
Bank or the World Bank President,
that is a different matter, But be-
cause of that he need not use these
epithets.

&t oreie fey & T, fre
AFARTT OF FHREIT 3W & qwidE
wigw g IR fggem & feww w
AT AT 9T IgT WS grad ¥ qAW
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g, o T TREEAH F g49 SqIT
forx gef T frerr @ 7 A Hag o
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SHRI RANGA: I do not agree with
the remarks of my hon. friend Shri
H, N. Mukerjee in regard (o Mr.
McNamara's antecedents, But what we
are concerned with is this, In view
of the fact that the World Bank presi-
dent and al] those high.placed offi-
cials who are behind him are expect-
ed to kmow the kind of glum condi-
tions that our pecple are sulfering
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from in big ecities like Calcutta,
Bombay and Poona, would the hon.
Minister see to it that next time at
least when he visits this country such
visits are not specially arranged or
encouraged, gince it creates a very
bad impression all over the country
as well as outside that just because
he happens to be the head of the
World Bank, we are now opehing up
all our social sores and showing our
own helplessness and seeking their
assistance? I know that when a ban-
ker comes generally the debtor is
obliged to state before him what his
needs are, but we need not go to the
extent to which we have done espe-
cially in the light of what has hap-
pened at Calcutta and other places.

SHRI MORARJI DESAI: It is not &
question of hiding anything; we have
not hidden an)thing from anybody.
Slums are seen while one goes from
the airport to the city and then re-
turns from the city to the airport.

AN HON £ MEMBER: But he need
not be taken by us.

SHRI MORARJI DESAI: If some-
body wants to see them we need not
prevent him.

SHRI ATAL BIHAR] VAJPAYEE:
Did he ask for it?

SHRI MORARJI DESAI: It is no
good hiding anything. He wanted to
see them. When he wanted to see
them, how could we say No'?

SHRI KANWAR LAL GUPTA: 1t
is not true. T am talking about
Bombay.

SHRI MORARJI DESAI: If he
wanted to see them and know the
magnitude of the problem, I think
there is nothing wrong in it, He
wanted to see the magnitude of the
problem in order to find out how it
could be solved.

SHRI THIRUMALA RAO: Is it a
fact that Mr, McNamara has wisited
this country as the presidant of the
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World Bank, and the Government of
India and the Finance Minister are
chiefly concerned with it? Is it the
complaint of hon. Members that he
has not called on some of them? As
regards the second question in regard
to the red carpet treatment to Mr.
McNamara and he use of the heli-
copter and so on, is it a fact that the
helicopter was a safety necesgity in
view of the situation created by some
of our friends here inciting students
Wag the helicopter a measure
of safety and not a matter of hon-
ouring him?

SHRI MORARJ] DESAI: It was
certainly a measure of safety made
necessary by my hon, friend's friends.

SHRI SWELL: May 1 know whether
at any stage the hon, Minister dis-
cussed with Mr, McNamara the need
for relaxing the terms and especially
the guestion of increasing the pre-
ference for Indian products from 15
to 21 per cent and if so, the reaction
of Mr. McNamara thereto?

SHRI MORARJI DESAI: Thiz was
discussed by me when I was at
Washington, and his reaction was very
favourable.

SHRI KAMAL NAYAN BAJAJ:
May I know from the Finance Mini-
ster whether it has come to hig notice
that Mr, McNamara when hg left India
and went to Karachi . . |

SHRIMATI TARKESHWARI
SINHA: He came from Karachi,

SHRI MORARJI DESAl: He came
here from Karachi and from here he
has gone to London,

SHRI KAMAL NAYAN BAJAJ:
It has been reported in today's papers.
Anyhow, I am coming to the content
of it. It has been reported in today's
papers that he has said that
the bank lending rate be in-
creased by 1 per centfrom 6}
to T4 per cent. Has it got any bearing
on their lending and the ad-
vances that have besn given to0 us?
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May 1 know whether he had discus-

sed this matter also with the hon.
Minister?

SHRI MORARJI DESAI; 1 have nol
seen this. Probably he has referred
Lo increasing the lending by the bank
to various countries, and he wanted to
double it,

SHR1 HEM BARUA.: In view of the
fact that this ig perhaps the first time
that a president of the World Bank
has paid g wisit in order to make a
personal assessment of our develop-
ment progrummes and particularly the
working of the development plans,—
if the hon. Minister interprets it like
that—does it mean that the World
Bank iy not satisfied with the utilisa-
tion of the World Bank loans in the
matter of the development program-
mes? Can he dislodge us from that
impression?

SHRI MORARJ] DESAI; This is not
the first time that a president of the
World Bank has come. He did not
comg lo make agn assessment only
about the development programmes
He wanted to understand the condi-
tions in the country. That ig because
he had never come here except dur-
ing the war-tuime when his visit was
only confined to Calcutta, and ne had
vome here as a part of the Air Force.
He had not seen the country at ‘hat
time. We invited him to come here.
it was notl that he forced himself un
us,

SHRI HEM BARUA: Hg hag not
replied to my specific question. It
is a fact that the India Government
invited him to come to Indla. Does
it meun that he wanted to make &
personal assessment of our develop-
mental programmes and gee ‘heir
working or he was not satisfled with
the arguments offered by our Gov-
crnment in this matter?

SHR1 MORARJI DESAL: That is not
true, On the contrary, those argu-
mentis were reinforced and it way good
that he camne,
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DR. RANEN SEN: I3 it a fact that
while discussing with Mr. McNamara
the hon. Finance Minister had com-
plained about the difficulty in getting
aid from the Aid India Consortium?
Also is it true that the West Bengal
Government and the CMPO asked for
money from the World Bank? If so,

was the consent of the Government of
India taken?

SHRI MORARJI DESAI: That, I
suppose, the hon. Member will like—
if he gets money from the World
Bank for Calcutta; but if it is for
elsewhere, he does noy like it!

DR. RANEN SEN: He should listen
to the question first

SHR| MORARJ] DESAI: No body
cun ask him directly; if somebody has
done su, no notice will be taken of it.

DR. RANEN SEN: Does he deny
that the CMPO and the West Bengal
Government asked for any loan or
any grant from the World Bank on
this account?

SHRI MORARJ] DESAIL; !

have to enquire if he says so.

SHRI NARENDRA SINGH MAHI-
DA: Some time back I had the privi-
lege to meet Mr McNamara in Djak-
arta. ...

will

MHR. SPEAKER: Very gowd lnews,
Let him come with his supplementary.

$HR1 NARENDRA SINGH MAHI-
DA: He holds our Deputy Prime
Minister in the highest respect. He
has a lot of sympathy for India

SHR1 S. M. BANERJEE: Did he
also seek assistance from him?

SHEI NARENDRA SINGH MAHI-
DA: May 1 know whether during the
discussions, assistance was sought fcr
major river valley projects likel the
Narmada and for lifting the Agricul-
tural gtatus of the country?

SHR1 MORARJI DESAL: As 1 sad,
we did not discuss any specific pro-
blem
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SHRI D. N. PATODIA; The Deputy
Prime Minister has said that the ques-
tion of domestic resourcey; was not
discused with Mr, McNamara. It ap-
pears this statement is not wholly
correct because in hig written state-
ment Mr. McNamara says that he has
assured assistance provided we play
our part in seeing that domestic re-
sources gre fully mobilized. So to a
certain extent, in some form or other,
mobilisation of domestic recources was
discusseq and foreign aid was linked
with it, Secondly, in view of the
deteriorating European economic con-
dition and the likely less inflow of
foreign aid, what is the extent of in-
flow of foreign aid he expects during
the current year and how does he now
plan to plan for foreign aid in the
course of the Fourth Plan?

SHRI MORARJ] DESAI: As 1 said,
we generally discussed all these
things. It is not a question of dis-
cussing anything, we did not waste
our time like that. We did discuss
many things but generally. Domes-
tic resources aslso are bound to be
discussed in development. But how
they were to be mobilised, what the
amount of it will be—these were not
specifically discussed at al!. There is
certainly a relation between domestic
resources and also foreign resources
available; there is always bound to be
some relation. Both are difficult to
find; that is what he said. Both have
got to be mobi'ised. Foreign resour-
ces must be found and domestic re-
sources also must be mobilised to the
maximum. That is all we discussed.
He has said in his statement that both
are difficult, are not easy, and still
the task has to be done.

SHRI D. N, PATODIA: In view of
what hag happened, what is his esti-
mate of foreign aid and how does he
propose to get it?

SHRI MORARJI DESAl: When he
sees the Fourth Plan, he will know.
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(@) = (m).

T gare & T

Change in Soviet Aid Pattern

*302. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether India had sought any
change in Soviet aid pattern;

(b) if so, the nature of change in
the aid pattern sought for; and

(c) the response of US.S.R. Gov-
ernment to such request?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Soviet
aid to India, which was till 1966 in
the form of assistance for gpecific pro-
jects, permitted import of machinery
and components also on deferred pay-
ment basis under the Protocol of Jan-
uary, 1866. In view of the fact that
India’'s need for wholly imported
machinery has diminished and re-
quirements of raw materials and com-
ponents have increased, the Deputy
Chairman, Planning Commission, who
visited the Soviet Union recently ex-
plained to the Soviet authorities that
the future pattern of trade and co-
operation between India and USSR
would have to take into account these
changes in the Indian economy. The
Soviet authorities indicated their
willingness to extend co-operation in
a manner that would permit utilisa-
tion of the indigenous capacity al-
ready set up to the maximum exteni
possible.

Smuggling of
*303. SHRI A,  SREEDHARAN:

Will the Minister of FINANCE be
pleased to state?

Indian Flims

(a) whether Government's atten-
tion has been drawn to the reporis
that despite trade sanctions imposed
by Government prohibiting all exports
to and imports from South Africa,
Indian Films are being smuggled into
that country and exhibited openly,
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resilting in an annual loss of foreign
exchange around £300,000 to
£500,000; and

(b) if so, Government's reaction to
prevent this smuggling of Indian
films into South Africa?

THE MINISTER OF STATE IN THE
MINSTRY OF FINANCE (SHRI K.
C. PANT): (a) Government have re-
ceived information that some Indian
films exported to third countries are
diverted to South Africa. It is not
possible to estimate the loss of foreign
exchange, if any, on account of such
diversion.

(b) All possible steps are being
taken to prevent such smuggling.
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Ministers’ Tour Abroad

*308. SHRI SAMAR GUHA:
SHRI JYOTIRMOY BASU:
SHRI C. C. DESAI:

SHR] G. C. DIXIT:

Will the Minister of FINANCE be
pleased to state:

(a) the name of Centra] Ministers
who visited foreign countries since
the 1st January, 1068 and the count-
ries which they visited and for what

purposes;
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(b) the number of officers who ac-
companied the Ministers concerned;

(e) what amounts of Indian cur-
rency and foreign exchange have been
used on these tours of Ministers and
their official associates; and

(d) the tangible results achieved by
the Ministers by their foreign visits?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(d). The information is being col-
lected and will be laid on the Table
of the House as soon as jt is available,
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Excise Duty en Black Tea

311. SHRI HEM RAJ: Wil the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 5163 on the 25th March,
1968 and state whether Government
have since been taken any decision on
the reduction of excise duty on Hima-
chal Pradesh Black Tea in view of
the fact that the Black Tea produced
in Himachal Pradesh and Dehra Dun
(U.P.) is fetching lower prices than
the average price of Black Tea from
uther areas sold in Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): Yes, Sir. The matter has
been looked into but it has not been
possible to reduce the basic excise
duty on black tea produced in Hima-
chal Pradesh. The special excise
duty, however, on such tea as on other
black tea has been withdrawn from
1-10-1868.

Nutritional Dwarfism Among Children
of rural areas

*313. SHRI GADILINGANA
GOWD:
SHRI P. N. SOLANKI:

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether it is a fact that about
70 per cent of children in rural areas
are afflicated with nutritional dwar-
fism; and

(b) if go, the action which Govern-
ment propose to take to remove this
condition?

THE MINISTER OF HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT (SHRI SATYA NAY-
AN SINHA): On the basis of surveys
carried out in different parts of the
country, it is estimated that about 50
per cent of all children in the country
suffer from some form of malnutrition
or under-nutrition.

(b) A statement is
Table of the Sabha.

laig on the
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STATEMENT

A co-ordinated approach twords the
problem of malnutrition is being un-
dertaken by the various Departments
of the Government with the help of
Internationa! Agencies. This comprises
large-scale supplementary feeding
programmes amongst the vulnerable
sections of the population, production
of nutritious processed food and its
distribution, increased production of
food in every possible manner, nutri-
tion education and extension, applied
nutrition programmes and treatment
and screening of early cases. The fol-
lowing measures are adopted to im-
prove the level of nutirtion among
children: —

1. Supplementary feeding is pro-
vided through the following
programmes which are run
with the aid of various agen-
cies: —

(a)Feeding under the App'ied
Nutrition Programme;

(b) Feeding through Balwadis:

(¢) School feeding programme,
and

tdy M.CH. Milk feeding pro-
gramme.

2. Imparting nutrition education
to the mothers to enable them
to utilise commonly available
cheap foods for providing nu-
trilious diets to their children.

3. Treatment of early cases of
mal-nutrition through M.C.H
Centres.

4. The Department of Food have
taken steps to combat protein
ma!-nutrition among children
ang other vulnerable groups
by starting projects for the
manufacture of high-protein
foods such as '‘BALHAR', MU-
LTIPURPOSE FOOD AND
WEANING FOOD.
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Seizure of Gold and Indian Currency
at Ahmedabad

*315. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of FIN-
ANCE be pleased to state:

ta) whether it is fact that the Cen-
tra] Excise Officers at Ahmedabad
seized 550 tolas of gold with foreign
markings and Indian currency rupees
of the va'ye of Rs. 3,000 from a local
goldsmith on the 23rd September,
1968;
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(b) if so, the nature of action tak-
en against him; and

(c) whether any investigation has
been ordered as to how he came in
posession of such huge amount of gold
and currency?

THE MINISTER OF STATE [N
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) Yes, Sir. On the
24th September, 1968 officers of the
Baroda Central Excise Collectorate
seized 550 wolas of gold with foreign
markings and Indian currency of the
value of Rs, 33,000 from a goldsmith
at Ahmedabad.

(b) The goldsmith was arrested and
subsequently released on bajl.

(c) Further investigations are in
progress.

1L.T.0. Examination

*318. SHRI HARDYAL DEVGUN:
SHRI TENNETI VISWANA-
THAM:

Will the Minister of FINANCE be
pleased to state:

{a) whether it is a fact that an
cxamination for recruitment of In-
come-tax Officers was conducted by
the UPSC in December, 1966;

(b) if so, the number of
who took the examination;

persons

(c¢) whether the result of the exa-
mination has been declared and pub-
lished:

(d) if so, the number of persons
selected for the posts;

(e) whether all the vacancies have
been filled up:

(1) if the reply to parts (c), (d)
and (e) above be in the negative, the
reasons therefor;

(g) whether Government propose to
hold another examination for filling
up the vacancies; and

(h) if so, when the examination is
likely to be held?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT). (a) Yes, Sir.

(b) 15834,

(c) The result has been communi-
cated by the UPSC for further nece-
ssary action by the Government. It
has not been published.

(d) 189,

(e) Only two hundred posts were
specially created for being filled up
through direct recruitment. 189 can-
didates have accordingly been select-
ed. Only one post has not been utili-
sed and has been kept vacant pending
the orders of the High Court of Cal-
cutta on a writ petition filled before it.
The remaining 199 posts will be fillled
up as soon as the medical examina-
tion and other necessary formalities
are carried out.

(f) Does not arise.

(g) No, Sir, as all the posts (ex-
cept one) intended for direct recruit-
ment would be filled as explained
above.

(h) Does not arise.

Aid by Financial Institutioms to Rural
Areas

*317. SHRI RAB] RAY: Wil the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
Governor of Reserve Bank has stres-
sed the need for ensuring greater dis-
persal of Central institutional finance
such as opening of more branches in
the rural areas by the Central co-
operative Banks; and

(b) if so, whether it is also a fact
that special steps are being taken to
simplify the procedures for giving
concessions by financial institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) The Reserve Bank has
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been stressing the need for the Central
cooperative banks to extend and di-
versify their activities by opening
branches in the areas served by them.

(b) the full import of the question
is not clear. If it refers to loaning
policies and procedures, the State
Governments, which are primarily
concerned in this matter, are taking
suitable action, wherever necessary.
The introduction of the production
orienteq crop loan system is a major
step in this direction.

Gold BSeized from B.0.A.C. Plan

*318. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that hear-
ing in the appeal against the Govern-
ment order in respect of the gold
seized from a B.O.A.C. plane is near-
ing completion;

(b) whether it is also a fact that
some Government Officers have gone
out of their way to give a clear bill
to the B.O.A.C.—such as itg having
acted bona fide; and

(¢) whether the contraband gold is

likely to be returned to the B.O.AC.
as a result of this?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) The hearing in the
appeal against the order of the Col-
lector of Customs and Cenral Excise,
Delhi in the B.O.AC. gold case has
been concluded.

(b) No, Sir.
(c) Does not arise in view of the
answer to (b) above.
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Free Medical ald to Low Incoms
Group

“321. SHRI R. K. AMIN: Will the
Minister of HEALTH, FAMILY PLAN.
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the
Minister of State in his Ministry has
said that al] those whose income per
head is lower than Rs. 300—350 should
receive free medical aid;

(b) whether this iz the view of the
Government; and

(e) if so, the steps which Govern-
ment propose to take to obtain these
conditions in India before the end of
this year?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) No, Sir.

(b) The view of Government is that
people should pay for medical aid
according to their capacity.

{c) Provision of medical care 18
the responsibility of State Govern-
ments in their own territories. Con-
ditions vary from State to State but
by and large medical relief is provid-
cd free to indigent patients. In the
Central Government Hospitals in
Delhi those whose income is less than
Rs. 250/- per month receive free
treatment.

Landf or Fertilize; Plan in Goa

*322. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to re-
fer to the reply given to TUnstarred
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Question No. 3497 on the 11th March,
1868 and state:

(a) whether the request of M]s
Birla Gwalior (P) Ltd. for land for
the Fertilizer factory has been consi-
dered by the Goa administration;

(b) the acreage of land given for
the fertilizer factory for the present;

(c) whether the request for the land
is much In excess of the actual re-
quirement; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU-
RAMAIAH): (a) Yes, Sir.

(b) About 317 Hectares.
(e) No, Sir.
(d) Does not arise.
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Deaths due to Food Poisoning in
Monghyar Village (Bihar)

*325. SHRI BHOGENDRA JHA:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer
to the reply given to Short Notice
Question No. 8 on the 21st August,
1968 and state:

(a) whether Chemical examination
of the viscera and seized cooked mate-
rlals in food poisoning cases in Mon-
ghyar village and investigation of the
case under sections 302|328 of the
Indian Panel Code have gince been
completed; and

(b)'if so, the results thereof?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) and (b).
The chemical examination of viscera
ang seized cooked materials has been
completed. The results of analysis
indicate that arsenic and chloride
were present in the vomitings and
viscera of the patients and that ar-
senie, chloride and endrin were pre-
sent in the seized cooked beef.

Police investigation of the case un-
der Section 302/328 of Indian Penal
Code has not yet been competed.

Assistance to Haryana

*328, SHR1 RAM KISHAN QUPTA:
Will the Minister of FINANCE bDe
pleased to state:

(a) whether the Central Govern-
ment have received any request from

the Haryana Government for
financial grant during
year,

extra
the current

(b) if so, the nature of grant
sought; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b). A request for Central assistance
towards expenditure on relief and re-
habilitation measures necessitated by
floods and drought in Certain parta of
the State has been recelved from the
State Government. \

() A Central team of officers is
being deputed to visit the State te
assess the situation and the require-
ment of funds.

Housing Loan Policy of Life Insurance
Corporation

*327. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleased to state:

(a) the broad outlines of the hous-
ing loan policy of the Life Insurance
Corporation of India;

(b) the amount of loan advanced
per year in citles having more than
10 lakh population as also the total
loan advanced during the last three
years ending the 31st March, 1968;

(c) how many loan applications and
for what amount are pending with the
Life Insurance Corporation and how
many of them are more than one year
old;

(d) whether it is a fact that the
Lite Insurance Corporation has under
consideration a proposal to grant loans
on more liberalised basis and mare
facllities for low-income group people;
and
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(e) if 50, the facilities which are
contemplated and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to (c).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-ZZOS-]BB.]

(d) and (e). The L.IC. provides
loans to State Governments for their
housing schemes including low Income
Group Housing and does not itself
operate any scheme gpecially for per-
sons belonging to low income group.
Such persons, however, can take ad-
vantage of LIC's “own your Home"
Scheme, the terms and conditions of
which are quite liberal.

Disparity in Salaries pald by Oil India
Limited

*328. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that in Qil
India Ltd. wide disparity exists be-
tween the salary paid to the Manag-
ing Director, a nominee of the Bur-
mah Qil Co. and to the Financial Ad-
viser, g nominee of the Government
of India;

(b) whether it ig also a fact that a
part time technical consuliant is eng-
aged on a big retainer fee and on a
big house rent allowance and if so,
where he i stationed;

(¢) whether it is further a fact that
Messrs. De Golyer & MacNaughton
were appointed as consultants on
yearly fee of $38,000; and

(d) whether Government were con-
sulted in these matters and Govern-
ment's approval was given, and if so,
the reasons in each case for according

approval?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU-
RAMAIAH): (a) Yes, Sir. The
Managing Director of Oil Indis Lid,

66

is an official of the Burmah 0Qil Co.
and iz governed by the Pay scales
prescribed by the Company, There is
no Financial] Adviser with the Com-
pany. Financial Director, Oil India
Ltd., is an officer of the Government
of India and draws pay in the scale
prescribed by Government. There is
wide disparity in the two scales of
pay.

(b) Yes, Sir. Oil India Ltd, how-
ever, pays only half the expenses of
the consultant i.e., 50 per cent of the
retainer fee of Rs, 2500 p.M. plus Rs.
1000 P.m. as house rent allowance, He
is stationed in Delhi.

(c) No, Sir. No yearly payment is
involved. The payment of $38,000
made by Oil India Ltd, to M|s, De-
Golyer and MacNaughton was in res-
pect of a special task given to the con-
sultants under one contract which
lasted for two years approximately
At present, Oil India Ltd., has no con-
tract with them.

(d) Yes, Sir. The part time consul-
tant has profound knowledge general-
ly of the geological condition {n Assam,
having worked there for more than
thirty years. His expert advice is re-
quired in the interest of the Oil India
Ltd.’s exploration activities.  Mesars
De-Golyer and MacNaughton are Geo-
logical Consultants of international re-
putation and their expert advice was
utilized in respect of certain specific
technical problems for which indigen-
ous expertise is not available,

National Power Grid

*329, SHR] HIMATSINGKA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress which has so far
been made towards the creation of &
National Power Grid by way of orga-
nising regional power grids as a first
step; and

(b) the details of the programme for
achieving the aim of establishing Na-



67 Written Answers

tional Power Grid under the Fourth

Five Year Plan and the estimated cost
thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The progress in organising
Reglonal Power Grids as a preliminary
step towards the creation of a National
Power Gird is given below:—

NORTHERN_REGION: This Region
comparises the States of Punjab, Uttar
Pradesh, Rajasthan, Haryana, J&K,
and the Union Territories of Delhi,
Chandigarh and Himachal Pradesh.
UP, and Delhi are connected by a 220
KV link which was completed in 1968-
87 and is presently being operated at
132 KV. Punjab and Haryana are al-
ready inter-connected by 220 KV trans-
mission links from the Bhakra System.
The 220 KV link between Haryana
and Rajasthan is in an advanced stage
of construction and is expected to be
completed in January, 1969. The 220
KV link between Delhi and Ballabh-
garh in Haryana has been completed
recently on 17th November, 1988 and
Haryana is availing of power from the
Indraprastha Station at Delhi. The
132 KV link between Sirsa in Har-
Yana and Hanumangarh in Rajasthan
is under construction and is expected
to be completed by June, 1969,

WESTERN REGION: This Region
comprises the States of Gujarat,
Maharashtra, Madhya Pradesh and the
Union Territories of Goa, Daman &
Diw The 220 KV line between Nava-
sari in Gujarat and Tarapur Nuclear
Power Station in Maharashira was
completed in 1967. On completion of
the 220 KV link inter-connecting
Tarapur Nuclear Power Station with
Borivili in Maharashtra—this line is
under construction and is expected to
be completed by April, 1960—Gujarat
and Maharashtra would be inter-con-
nected via Tarapur. The 132 KV link
inter.connecting Chandni in Madhya
Pradesh to Bhusaval in Maharashtra
is under construction and is expected
to be completed by the end of 1968.

NOVEMBER 25, 1968
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SOUTHERN REGION: This Region
comprises the State of Madras, Mysors
Andhra Pradesh, Kerala and the Union
Territory of Pondicherry. The 220 KV
link between Mysore and Madras was
completed in 1965 and the 110 KV
link between Kasargode (Kerala) gnd
Mangalore (Mysore) was completed
in 1968. The 220 KV link inter-con-
necting Pamba (Kerala) and Madu-
rai (Madras) is under construe-
tion and is expected to be completed
by March, 1969. The 220 KV link be.
tween Chittor (Andhra Pradesh) and
Katpadi (Madras) is expected to be
completed during 1969.

EASTERN REGION: This Region
comprises the States of West Bengal,
Bihar, Orissa and the power system
of the Damodar Valley Corporation.
This Reglon is already inter-connected
by means of 132 KV lines.

NORTH-EASTERN REGION: This
Region comprises NEFA, the States of
Assam and Nagaland and the Unlon
Territories of Manipur, and Tripura.
The 66 KV link between Golaghat
(Assam) and Dimapur (Nagaland) is
being operated at 33 KV from March,
1968. The 132 KV link between
Badarpur in Assam and Agartala in
Tripura js under construction and is
expected to be completed by the end
of 1969,

2. The following inter-Regional links
have been completed:—

(i) U.P. in the Northern Region and
Bihar in the Eastern Region are inter-
connected by 132 KV single circuit line
between Moghulsarai and Karamnasa
and the 132 KV double ecircuit line be-
tween Rihand and Barun.

(ii) The Rajasthdan Power System in
the Northern Region is inter-connected
with the Madhya Pradesh Power Sys-
tem in the Western Regiop by the 132
KV links of the Chambal System.

(lil) Goa in the Western Region is
inter-connected with Mysore in the
Southern Region by the 110 KV line
between Ponda and Dandell
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(iv) Orissa in the Eastern Region
is linked with Andhra Pradesh in the
Southern Region by the 182 KV lines
of the Machkund System.

3. Proposals for construction of inter-
State lines and inter-Regional linkg for
inclusion in the Fouth Five Year Plan
are under examination.

Allotment of quarters for Central
Government LEmployees near
place of work

*330. SHRI D. N. PATODIA: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that Prime
Minister is reported to have asked his
Ministry to consider the difficulties
now being faced by the Central Gov-
ernment employees arising out of the
allotment of quarters far away from
their place of work;

{b) whether the Ministry has cun-
sidereqd this matter; and

(c) if so, the efforts which are being
made to solve the difficulties?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) to (¢). The
Prime Minister has recently asked the
Cabinet Secretary to look into the
question of welfare of Central Gov-
ernment staff and to suggest positive
measures for their relief. This also
includes housing facilities for them.

In growing cities it is not possible
to provide residential accommodation
close to the place of work to all Cen-
tral Government employees as the land
earmarked for residential accommo-
dation near the vicinity of offices i
limited. Wherever this arrangement
is posaible, as in the case of Rama-
krishna Puram, or in the area bet-
ween Red Fort and Old Secretariat,
in Delhj option already exists for get-
ting residenitia]l accommodation in

close preximity to the place of work.
After an-initia} aliotment a Govern-
ment servent can apply for change of

70

accommodation in the same type o
an area of his choice.

In the re-developed plan of D.LZ.
Area and Minto Road Area in Delhi,
which are nearer the offices, greater
emphasis is being laid for construc-

tion of quarters for low income
groups.
Outstanding foreign debts

1887. SHRI C. JANARDHANAN:
SHRI K. P: SINGH DEO:
SHRI HARDAYAL DEVGUN:
SHRI BIBHUT] MISHRA:
DR. RANEN SEN:

Will the Minister of FINANCE be
pleased to state:

(a) the outstanding foreign debts.
of India as on the 30th June, 1868, with
country-wise break-up of the figures;,

(b) the total repayments so far made
up by way of principal and interest;

(c) the annua]l expenditure incur-
red by Government at present for ser-
vicing the foreign debts;

(d) whether any schedule hag been
worked out for the repayment of re-
maining debts; and

(e) if so, the main features thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHR]
MORARJI DESAI): (a) and (b). A
statement is laid on the Table of the
House. [Placed #n Library See No.
LT. 2204/68.]

(b) While the repayments of princi-
pal are made in accordance with the
repayment schadules applicable to
each loan agreement, the amount of
interest payable on loans is calculat-
ed from year to year on the basis of
the interest rate applicable to the loan
and in relation to the drawals of the
loans and the repayments falling due,
The annua] expenditure incurred by
the Government for servicing the for-
eign debty will, therefore, differ from
year to year, Expenditure to be in-
curred by the Government on this ac-
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count during 1968-69 and 1969-70 has
been estimated as follows:

—

Rs. crores

o 1968—69 1969==70

Principal 186.40 210.85
Interest 148.93

L 161.68
(d) Repayment schedules are work-
ed out for all loans, on the basis of
the period of repayment and the raie
of interest sgreed ta in each loan.

(e) The period of repayment varies
{rom less than 10 years to 50 years
and include grace periods extending
from two to ten years. The last of
the repayments, on debt outstanding
as of 30th June 1088, will be due in
the year 2018, For the years 1866 €7,
1967-88 and 1968-69, we got debt re-
lief from members of the Consortium
countries amounting to $34.39 million,
$83.19 million and$100.84 million, res-
pectively. The Consortium has agreed
to consider favourably debt relief of
about §$100 million for each of the
next two years also, Debt relief has
been provided as a measure of prov-
iding a higher level of net develop-
mental aig inflow, for a given amount
of gross inflow, as also to improve the
quality of aid by permitting more of
the aid take an untieg form.
Outstanding amount agalnst Myscre

Fertllizey Company

1868. BHRI P. VISWAMBHARAN:
Will the Minister of PETROLEUM
AND CHEMICALS be plesaed to
state:

(a) the amount outstanding from the
Mysore Fertilizer Company to the
Pertllizers and Chemicals, Travancore
Limited on the 31st March, 1868 to-
wards value of fertilizers gold to the
former on credit basis;

(b) the total amount due from
Mysore Fertilizer Company to Fertil-
izers and Chemicals, Travancore Ltd..
whioh is of more than one month’s
Guration; and

{c) the oldest invoice of the Fertil-
izars and Chemicals Travancore Ltd.
pendimg payment by the Mysore
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Fertilizer Company and the date and
amount of the invoice?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
AIAH): (a) and (b). Rs. 15,668,619 of
which an amount of Rs. 48,371 wa; of
more than one month's duration.

(c) fnvoioe No. 13882 dated 3-2-1968
for Rs. 17.697.

Conference of Area Managers in
Fertilizers and Chemicals
Travancore Ltd.

1868. SHRI P. VISW&MBH&.RAN:_
Will the Minister of PETROLEUM
AND CHEMICALS be pleased t state:

(a) whether a Conference of Area
Managers in the Fertilizers and Che-
micals Travancore Ltd., was convened
to be held at Udyogamandal, Alwaye
on the 13th or 14th of August, 1968;

(b) whether thal Conference was
postponed or adjourned without trans-
acting any business;

(c) if so, the reasons therefor;

(d) how manjy. officers had come for
the Conference from outside always;
and

(e) the tota] amount of Travelling
Allowance and Dearness Allowance
paid to these Officers who had come
for the Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAM-
ATAH): (a) No, Sir.

(by to (e). Do not arise.
Circulation of counterfeit currency

notes

1870, DR. KARNT SINGH: Will the
Minister of FINANCE be pleased to
state:

(a whether it is a fact that in vil-
lages, particularly in Southern States.
villagers are not prepared to accept
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even a five rupee note, much lesg of
higher denomimations as a result ot
counterfeiting of notes widely spread
al] over the country as reported to in
ihe Indian Express of the 4th October,
1968;

(b) whether it is also a fact thay a
gang is reported to have links with
the Security Press and latest serial
aumbers of different denominations
are leaked out to the miscreants; and

(c) if so, the preventive measures
taken to curb thig evil which has at-
dained in alarming magnitude?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(S8HRI MORARJI DESAI): (a)
Neither the Government por the Re-
serve Bank of India have unwilling-
ness of the public in Southern States
or in other parts of the country to
accept notes of Rs. 5 or other deno-
minations.

{b) No, Sir. There has been no
evidence tg support the allegation that
a geng of counterfeiters have links
with the India Security Press, Nasik
Road.

(¢) Does not arise,

Agreement for distribution of Niredh

1871. SHRI BABURAO PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN,
DEVELOPMENT be pleased to state:

(a) the nature and terms of agree-
ment made by Government with cer-
tain concerns for the distribution of
Nirodh, an imported contraceptive re-
packed ip India;

(b) the na of the ns and
the duration of the agreement, and the
annual cost to Government of subsi-
dising the import and distribution of
the condoms: and

(¢) the reasons why the condoms are
being subsidised heavily?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH, FAM!-
LY PLANNING AND URBAN DEVE-

pupey
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LOPMENT (DR. S. CHANDRA-
SEKHAR): (a) The agreement bet-
ween the Government and the compa-
nies is in the nature of distribution
agreement for gelling Nirodh through
their retail outlets. For this purpose,
Nirodh may be imported or produced
indigenously. A copy of the agree-
ment entered into by the Government
with one of the comipanies giving
terms and conditiong of the agreement
is laid on the Table of the House.
[Placed in Library See No, LT—MOI(
68.]

(b) The names of the companies who
have taken up the distribution of
Nirodp are:— !

(1) Brooke Bond India Ltd.

(2) Hindustan Lever Ltd.

(3) Imperial Tobacey Co. of India
Litd.

(4) Lipton (India) Ltd.
(5) Union Carbide Indie Ltd,

Negotiations are also being carried
on with M|s. Tata Ofl Mills Co, Ltd.
to take up this work.

The agreement wil] be for a peried
of three years.

There are three channels of distri-
bution of Nirodh i.e.

(i) free distribution through
Family Planning Centres|Clin-
ics, conventional contracept-
ives distribution centres an<
through Family  Planning
workers; .

depot holders at a highly sub-
sidised price of 5 paise for 3.
distribution through ecom-
mercial channels .at a subsi-
dised price of .15 paise for 3.

The last method has been taken vP
to make Nirodh as easily and conven-
iently available to the users ag possi-
ble through a large number of retail
outlets of the companies ‘mentioned
above. Large quantities of Nirodh are
likely to be available by way of gift
through international agemcies. The
cost to Government would, therefore,
be on account of purchase of condems
indigenously manufactured, some
quantities to be imported in packed

(ii)

(iii)
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form or in dulk, cost of packing of
condoms purchased or received as gift
in bulk form, publicity an the cost of
the organisation for the purpose. The
amount of Government subsidy for
the commercial distribution of con-
doms would vary from year to year
depending upon the pace of develop-
ment of the vfftake, the quantity
received as gift, the requirements of
publicity ete.

(c¢) Under the Family Planning
programme, the role of the Govern-
ment is to educate and motivate the
public for acceptance of the small
family norm and for thjs purpose ar-
range to provide free services and
supplies as near to their homes us
possible. Nirodh (Condoms) is the
most acceptable amongst convention-
a)l contraceptives which doezs not re-
quire any clinical advice or assistance.
Eftorts are, therefore, being made to
make Nirodh available through vari-
ous methods as mentioned in reply
to part (b) above to the  users.
The cost of Nirodh in the open market
has been high. In order to make
Nirodh available tq the people in ail
income groups to help them practice
family planning. its sale is being sub-
sidised.

Hindustan Latex Limited

1872, S8HR1 BABURAO PATEL: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the cost of setting up the Hindu-
stan Latex Limited for production of
ecntraceptives;

(b) the capacity of the Hindustan
Latex Limited and the type of con-
traceptives producedq with their annual
demand, product-wise;

(c) the date when production will
start and the targets set at different
stages;

(d) the annua] loss provided for by
way of subsidy in the Hindustan
Latex Limited; gnd

(e) the names of six top- officers who
eent abroad in this connection, the
cost to Government by way of “air
fare and foreign exchanget

NOVEMBER 25, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) Hindustan Latex Limited is set-
ting up a Nirodh Factory at Trivan-
drum for the production of male rub-
ber contraceptives (Nirodh) at an
estimated cost of Rs. 150 lakhs.

(b) The Nirodh Factory at Trivan-
drum proposeg to produce Nirodh
(Condoms) only, with initial produc-
tion capacity of 144 million pieces per
annum. The annual demand of Nirodh
(Condoms) is estimated to go up to
six to seven million pieces during the-
next three years,

(¢) The factory is scheduled to go-
irnto production by the end of 1068
with annual production, of 144 million
pieces. Subsequently it is proposed 12
expand the factory to produce 288 mil-
lion pieces of Nirodh (Condoms).

(d) Nil.

(e} Three engineers viz,, Dr. N. H.
Sivaramakrishnan, Latex Technologist,
Shri K. U. Varuny, Construction Engi-
neer and Shri P. Gopalamenon, Elec-
trical Engineer were sent to Japan
i connection  with the training in
compounding technology of Latex as
well as operation and mainienanca of
the plant in terms of the collaboration
agreement with M|s. Mitsuj & Co. Ltd.,,
Japan. Earlier, Shri T. C. S, Pillay,
Project Officer went abroad for nego-
tiation for the collaboration arrange-
ment for setting up Nirodh Project at
Trivandrum, An amount of Rs, 25,950
on air fare and Ra. 19,300 on foreign
exchange was incurred by Hindustan
Latex Limited on the above officers.

Three Directors of Hindustan Latex
Limited viz. Shri K. N, Srivastava,
Chairman and Joint Secretary, Minis.
try of Health, Pamily Planning and
Urban Development, Shri D. J.
Madan, Joint Secretary, Ministry
of Finance, and Dr., Dipek Bhatia,
Commissioner, Family Planning also
went abroad during negotiations ot
the collaboration arrangements, Their
tour whs mlnlr for obeervation of
general Fgmily Planning Prografame
abroad. Their air fare and foreign
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exchange requirements were met by
the Ford Foundation in terms of the
Agreement for assistance to Family
Planning Programme.

Free Telephone Calls allowed to
Government Officers

1873, SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the number of free calls which
are allowed per quarter to Govern-
ment Officers from their residence
telephones according to the classes
of the officers;

(b) the free allowance normally al-
lowed to these officers;

(c) the number of trunk calls
allowed free per quarter to such offi-
cers according to their classes;

(d) whether it is a fact that his
Ministry has issued instructions {o
Government officers to restrict the
number of calls as they were found {o
be excessive; and

(e) if so, the date of the mstruc-
tions and the statistics of calls during
three months prior to the dae of such
insructions and during three months
after the said instructions were {ssued?

THE DEPUTY PRIME MINISTER
AND MINISTER ‘OF FINANCE (SHRI
MORARJI DESAI): (a) A maximuin
of 1500 free calls per quarters has been
allowed to all classes of officers under
the orders issued by Finance Minis-
try. This is exclusive of official calls
made under the Subscribers Trunk
Dialling Service and the free allow-
ance referred to in (b) below.

(b) P.&T. Department allow 180
free calls per quarter for each tele-
phone.

(¢) There is no free allowance in
respect of trunk calls, Official calls are
charged to Government account and
private cally are paid for by the con-
cerned officers,

(d) and (e). No general instroctions
asking officers to restrict the number

of calls have been issued but orders
have been issued on 8th Septembar,
1867, which have been modified op 6th
November, 1868, imposing a ceiling on
freg calls as stated in (a) above, be-
yend which calls have to be paid for
by the concerned officers. Statistics of
calls are not readily available.

Survey for drinking water In rural
areas of Himachal Pradesh

1874. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to refer to the reply given
to Unstarred Question No. 8818 op the
10th August, 1067 and state:

(a) whether the Special Investiga-
tion Division set up by Government
to survey the requirements of the
Drinking Water in rural areas In
Himachal Pradesy has since completed
its work and submitted its report; and

(b) if not, when it will submit the
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR! B. S. MURTHY): (a)
and (b). The Special Investigation
Divigion in Himachal Pradesh has not
so far completed its work. At present
it is not possible to indicate a time
limit by which the report will be sub-
mitted.

Serious power shortage for industries
in Gujarst

1876 . SHRI VIRENDRAKUMAR
SHAH: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether Governmanti are aware
of the serious power shortage now
belng faced by the Industries in
Gujarat, and

(b) whether it is a fact that this
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rap extension scheme could not be
taken up in time because of the delay
in getting the necessary sanction from
1he Central Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PCWER (SHRI SIDDHESHWAR PRA-
BADM (a) Yes, Sir; some shortage of
poWwer is being experienced by Gujarat.

(b) The power shortage in Gujarat
at present is due mainly to some de-
lay in the commissioning of the Tara-
pore Nuclear Power Station. The nue-
fesr power station from which 190
MW of power would be available to
‘Gujarat was scheduled to be commis-
sloned during October, 1868, It is now
expected to be commissioned by July,
1968,

M/s. Bird and Co,

1876. SHRI K. N, PANDEY: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 3498 on the 12th August,
1968 and state:

(a) whether the information re-
garding the names and addresses of
the directors of M/s. Bird and Com-
pany with percentage of their share-
holdnigs has since been collected; and

(b) if so, the names of the directors
against whom criminal proceedings
were launched and with what results?

THE BEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHR]
MORARJI DESAI): (a) The required
information has since been collected
from the Company Law Board and is
as follows:

The names and addresses
Directors of M/s, Bird and Co.
Ltd., are:

of the
(P)

Name
1, Shri Pran Prasad
2. Shri N. 8 Gilani
3, Shrl S8hankar Gosh
4, Shri K. L. Dua
5. Shri Amitabha Basu
Addres

37, Ballyganj Park, Calcutta.
1, Dover Park, Calcutta.
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15-C, Raja Santosh Road, Calcutta.
9, Burdwan Road, Calcutta

None of the Directors of M/s, Bird
and Co. (P) Ltd. holds any shares in
that Company in his individual capa-
city and ng qualification shares are
required to be held under the Articles
of Association of the Company.

From the list of shareholders of the
Cumpany, it is seen that the family
membery of the Directors hold sheres
in the Cumpany to the extent indicat-

ed below:
I’crccﬂl:ﬁi;:n'rta

Equity Prefcrence

Fainily Members of :

1, Shri Prem Prasad 50
2, Shri N. S. Gilani 11
3. Shri Shankar Ghosh 11
4. Shri K. L. Dua I°1,

5. Shri Amitabha Basu Nil

8-3% .

Further, as trustees jointly with
others, of certain trusts, S./SHRI
Puran Prasad and K. S. Dua heold
shares to the extent indicated below:

ToTaL

Name of pem..._. Shar-
the Trust holding
Trustees Equity Preference
1. Shri Pran  Super- 203
Prasad and  Anpuation
two others  Fund
2. Shri KL.  Savings
Dua and Turst
twe others 1836

3. ShriPran Benthall
Prasad and  Family

two others Trust 04

(b) No prosecuion proceedings un-
der the Companies Act, 1068 were
launched aguinst any of the Directors
of M's, Bird & Co. (P) Ltd,
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Income-tax payments by Fllm Stars

1877. SHRI K. N. PANDEY: Wwill
the Minister of FINANCE be pleased
tu refer to the reply given to Unsiar-
red Question No. 1313 on the 28th
July, 19088 and state:

(a) whether the information relat-
ing to Income-tax payments by film
stars has since been collected; and

(b) if-s0, the names of those against
whom _action was taken for false dec-
largtions and the nature of actlon
taken against each with amounts of
penalty, if levied?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJ] DESA): (a) Yes, Sir,

(b) Prosecution has been launched
in the case of Miss Asha Parekh, for
false declaration in the return fgr the
assesament year 1964-83 and the mat-
ter is pending in the Court. Settle-
ment hag been arrived at with Miss
Wahseda Rehman in terms of which
penalty at 20 per cent ig leviable, Shri
Mehmood has come for a settlement
unde, section 271(4A) for the assess-
ment year 1964-65 and the same is
perding, Penalty action for conceal-
ment of income has been initiated for
1965-66 in the case of Smt. Vijayanthi-
mala. No penalties have been levi-
ed in other cases.

aforarary sivenfime s ¥ sreft
@ Jum (o)

1878. it wrqem wfyowre: wn
fwiw, omarw awr ofw o oy ¥R
o 56 fr

(%) mfwgrarz ahoife @ 3
el 9 3 wwr ¥ wwt fwedt &
far¥ IO ¥ AT} ¥ 922 wWN &
ferara oY wrf w10 aff fear mar

(@) @ Wt qum o1 anfire
feq-few  arfrw wY aoaT Ty O awr
@ wreaR wqrfo 7 fek ot @ .y
s ¥

(T) W wTETT 7 T Iew-
a1 Y wYE qww T Frwifrr o &

forwiw, wrwre wwr gfw wwnw &
Fo-Awt (ot qewre Fog): () & (%).
gaT owfaa & a1 off & aar AW

WAt ag TR o gt v 7R

) faeeft # Q¥ it ey Wi
frarfagi ® wwar fsedlt & foft

)

(w) w1 aTwTT T ok 196869
¥ prafw & fatr ot ¥ orafe sy
Ll 1 ¢

(m) afe g, oY sfr sfeare Femht
wfer s o wk # 2
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waresy, afcure fadm aw smda
fawra swre ¥ gt (ot @0 go
qfw): (%) geir st wiafemy & froar
Xt &€ aut ¥ 9% @ § 9 aF fw
wife gt & &g # ww wafa
fraffer Al #< & sy 7@ @
W T &7 weafaw wfsw gem o

(@) qoit afedi & grate &
23 I oo av e fawa £ §
faq 1968-69 & a9z ¥ 60 ATA %o
N AL ¥

(7) ¥aTE, 1960 ¥ qF ¥ wA-
fenfadi & &wfers smarg *Y sqwegy
FAITHFETCA 1,000%0 7 1,200%0
as sfa gss & fgama & =saw faar
wafF q1E, 1960 F qvaTg F wAfU-
aifedi 9T 600 Go & 800 %o HfF
5 ¥ fgamw ¥ @ gwr

Changes in land use by Delhi
Development Authority

1880, SHRI K. M, KOUSHIK: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOMPMENT be pleaseq to state:

(a) whether it is a fact that the
Delhi Development Authority has
changed the land use from non-con-
forming to conforming, . from green
belt to residential and educational,
from residential tg industrial and
vice versa in number of cases; and

(b) if so, the details thereof to-
gether with their reasons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOFPMENT (SHR! B. S. MURTHY):
(a) and (b). Resolutions were passed
by the Delhi Development Authority
recomy change of land used in
the cases, the details of which are
given in the list laid on the Table of
the House. [Placed in Library, Sec
No. LT-2298/68.]

Terms of lease of Bela Road Ice
Factories in Delhi

1881. SHRI K. M. KOUSHIK: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that his
Ministry vide their letter No, 3030-
LSG|50, dated the 8th August, 1850
addressed to the Delhi Administra-
tion had confirmed and approved the
termg of the lease of the Bela Road
ice factories of displaced persong in
Delhi; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND TURBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) and (b). The matter is being
looked into and necessary informa-
tion wil] be laid on the Table of the
Sabha in due course.

Fertilizer Factory in Haryana

1882, SHRI R. R. SINGH DEO:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a tact that the
Government of Haryana have re-
quested the Centre to locate g public
sector fertilizer factory in the State;

(b) whether the question has been
considered; and

(¢) if so, the decision taken in the
matter?

MINISTER OF STATE IN

RAMAIAH): (a) Yes, Sir.

(b) and (c). It is under considers-
tion.
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T AW & qite faei @
wrvefrer st i fordy Yt v it

1883 st %o wo fwo fumz:
1 vy, afowre fdvom oW AT
fawre weft g Fr o yor el fn

(¥) w1 FOFTC IAX W &
qqdry ol & @ & ol o o
SqEEqT ¥ & g 97 faare wT G
&;

(&) ufx g, Y w1 ©@ awen w7
W & ¥ faY gvere Qla: i
faet & foa¥ a7 &1 1 fgar v &
s 9T faare FT @

(w) =fz 7, at woryr for &
fay frar wfr froe fedr a1t &
gt g ;W

(w) afz =g, av 3% w1 w107
4

raeen, afvare frdtem e A
fwre sareg & oAt (oft wo go
qfa) : (%) ¥ (7). g gF #F a7
ot § WY 9T @ 9T aWT @ 97
T & Ardfy

I Aew & gy Foreit & fodr
ot oa-faaelt e

1884. Wo wo Ffayg fwez : wm
fewrf ot fege =t oz«
¥ gt s 1% fr

(%) w1 IOT wAW ¥ qgrdr
fasi & fad O q-fawel) ST
ary w1 Jre w fawre

(w) e g, A sy ok &
foy Gt Pt Graend aATE

W 3% fer fer et o fiwarfie
frar omdym

() w1 FER TATE™ qw-
faadt T ® sfaem W
L 118

() ufe gt, =t x& QrET w1 '™
X A WIGW @ AT A AW

t?

Ferard arery farger sforrera ¥ st
(oft ferdwwre sreme) ¢ (%) oY, g

(w) weirer fody & Freafufen
o w1 swifew fear o ower
-

(1) amvax 1°<18. 4 fentar
1X50 fewrme

(2) w=mEm 2°< 100 fewme
(3) T 125 feeae
wowe Ay qaferdt e

(50 feetare) # weatrae oqeET
wrd QU eT & ST xw &ww e
ferfare et w1 wpEeT § o & —
(1) wrerazry 25 fraare

(2) mTedmy  sofearare
(3) LR 5 frare
(4) s 200w

(m) v (W) ¥ aw aa
fagqy W@ ¥ warmTe & qeft W
IgaTT w Tk Ay qaferdt Ty o
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Mysore Trade Agent In UK

1888. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state the foreign exchange
given to the present incumbent of
the post of Mysore Trade Agent in
UK. with details of the post previ-
ouslty held by him, the remuneration
drawn by him then and now and any
other beneflis being given to him at
present?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): Foreign
exchange equivalent of Rs. 3000 was
sanctioned to the present incumbent
of the post of Mysore Trade Agent,
UK. as an advance to enable him to
proceed to UK. and joint his assign-
ment there. This advance is to be

suitable instalments

recovered in
from his salary.

Both his previous appointment and
his present assignment are under the
Mysore State Government. Informa-
tion about his present emoluments in
s0 far as it has a bearing on the
foreign exchange aspects, is being col-
lected and will be laid on the Table
of the House.

wewrg & Forez e & e whft
wt oot
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(@) *d 97, 1969 % w= aw
g & A

Value of confiscated gold and silver

1893. SHRI D. N. PATODIA: Will
the Minister of FINANCE be pleased
to state:

(a) the total quantity and value of
gold and silver that has been confis-
cated by the Customs authorities and
the Enforcement Department during
the last three months;

(b) whether teenage students are
being utilised to carry on the smug-
gling of gold; and

(c) whether any international gang
is operating in India in collaboration
with the Indian smugglers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Dur-
ing the period from 1st August, 1068
to 31st October, 1968, 552 kgms. of
gold walued approximately at Rs. 47
lakhs at the international rate and
22,443 kgms. of silver valued approxi-
mately at Rs. 106 lakhs were confis-
cated by the Customs and Central
Excise authorities. Nothing was con-
fiscated by the Enforcement Directo-
rate.

(b) Stray cases of students being
utilised as carriers of smuggled gold
were noticed.

(c) International gangs, some mem-
bers of which may be Indians, vperate
in smuggling of gold into India.

Negotiation with Roreign countries for
male of Potassium Salt

1894. SHRI N. SHIVAPPA:

SHR1 GADILINGANA
GOWD:

SHRI P. K. DEO:

SHRI R. K AMIN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that Gov-
ernment are negotlating with Hungary
2371 (al) LSD—4

94

about the sale of potassium salt manu.
factured in the country;

(b) if so, the details thereof;

(c) whether Government have also
made attempts to negotiate similar
deals with other countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHURAM-
AJAH): (a) to (d). The Indian druge
and Pharmaceuticals Ltd, a Govern-
ment of India Undertaking is nego-
tiating at present with Medimpex of
Hungary for the sale of potassium
salt of Penicillin, M/fs. Pliva of
Yugoslavia have also contacted to
import 350 Kgs. of Sodium Penicillin
and 5 tonnes of fortified Procain Penl-
cillin.

Pending finalisation of negotiations
with the foreign parties it will not be
in the public interest to divulge the
details of the arrangements.

Target for Fertllizer production

1895. SHRI N. SHIVAPPA:
SHRI GADILINGANA
GOWD:
SHRI P. K DEO:
SHRI R. K. AMIN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the latest target fixed for fer-
tilizer production in India for 1971-73;
1975-76 and 1979-80; and

(b) how these targets compare In
relation to our demands during those
years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) On the assump-
tion that the fertilizer projects now
under consideration will be approved
and implemented on scheduls, the
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production of fertilizers is expected
to be of the following orders:—

Estimated Production
(Million tonnes)

NOVEMBER 25, 1968

Nitrogen PsOs
1971-72 , 1'935 o B16
1975-76 . 5:076 2. 488
* 1978-79 6.626 3.345

(b) The demand at present envisag-
ed for the corresponding years is as
under:

1971-72 , . . 278 1-2
1975-76 . . . 5'00 25
*1978-79 6635 331

ol de e T A ETTT
Wit Tz & arw zdE W@
e

1896. W %o fRo AgwT: w1
e Wit wwwA W gy @@
# v w4 ¥

(%) #a1 a8 aw ¢ f& O
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atgwiat & 9 91T g247 wix a0
® frx 2T gerdt A w1 s
i & ulx wfewfai s g
3w vt & fao qreT w1 w1 wm
wor gy ¢ fomdr gl aug O
o ¥y STy grfA e f

(w) afz g, A ga% &1 *TOU
L&

(v) = swwfre  wfafaear
wwt & Yo # g aret wfer ot
¥ ¥ wegy # A6 & for oo
faaga dw sww w1 ¢ W
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(v) afz g, A ag 3w wriATE
o ¢ A ag w4 9% i &
Sy ?

fean aq1 TR FAEE ®
et (off tgodar) ;. (F) S
ECill
(&) & (9). 97 78 Fza7 )
Sarjoo Project

1897. SHR1 VISHWA NATH
PANDEY:
SHRI R. K. SINHA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that
Government have sanctioned
Sarjoo Project in Uttar Pradesh;

the
the
(b) if so, the details thereof?

(c) the total amount of expenditure
involved on this project; and

(d) when this project will
mence?

com-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): (a) Yes,; Sir.

{(b) The project is intended to im-

prove irrigation in the Lower Saria
Canal System,

(c) Stage I of the project is esti-
mated to cost Rs. 64.84 crores.

(d) Work has already been start-
ed.

Rural Electrification in U.P,

1898. SHRI VISHWA NATH PAN-
DEY: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

{a) the number of villages and
towns likely to be electrified in the

*Note: The estimate of production and demand have been worked out

only up to 1978-79.
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Uttar Pradesh State during 1968-69;
and

(b) the number of villages and
towns which have already been elcc-
trified during the last 3 years with
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) About 1,000 villages
and towns are likely to be electrified
in Uttar Pradesh during 1968-69;

(b) A statement giving the requi-
gite information is laid on the Table
of the House. [Placed in Library.
See No. LT—2208|68.]

Revigion in Bhakra Electricity Rates

1899. SHRI VISHVA NATH PAN-
DEY: Will the Minister of IRRIGA-
TION AND POWER be pleased to
refer to the reply given to Starred
Question No. 522 on the 18th August,
1968 and state:

(a) whether any decision has since
been taken on the request of the
Punjab Government to revise the
rates of Bhakra Electricity supplied
by Punjab to Delhi and Nangal Ferti-
lizers Factory;

(b) it so, the nature thereof; and

(c) it not, when a decision is likely
to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Revised rate for
supply of power to the Nanga]l Ferti-
lizer Factory is under negotiation. As
regards the rates for Delhi, the mat-
ter is under examination by the
Bhakra Management Board

(b) Does not arise,

(c) As the issues involved are in-
tricate, it will take gome time before
a final decision is taken in the matter.

Flood Reliet Works in U.P,

1800. SHRI VISHWA NATH PAN-
DEY; Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) the details of the flood relief
works carried out under the Third
Five Year Plan in 1867-68 and in
1968-80 go far indicating the cost of
each work in Uttar Pradesh State;

(b) the loss and damage by the
floods in the State of Uttar Pradesh
during the last three years as com-
pared to the flgures of this year; and

(c) the details of flood coutrol
works proposed to be taken up in
Uttar Pradesh this year and detalls of
the flood control Schemes if any, pro-
posed to be included in the State
Fourth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD: (a) to (c). A statement
is laid on the Table of the House
[Placed in Library. See No. LT-
2299/68).

farforw wrest o sawt o fget &
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Rural Water Supply Schemes for
Himachal Pradesh

1904, SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the amount sanctioned for Rural
Drinking Water Supply Schemes for
the year 1967-68 and 1968-689 for
Himachal Pradesh; and

(b) the amount given and the
names of schemes for which it has
been given?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). Information is being col-
bected and will be laid on the Table
of the Sabha when received.

Inesmme-Tax and Wealth Tax Defaul.
ters in Gujarat

1805. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
FINANCE be pleased to state:

(a) whether there are large num-
ber of defaulters in Income-tax and
wealth tax in Gujarat;

(b) if s0, the namey of firms and
ethers who have defaulted and the
amounts outstanding against them;

(e) the steps taken to realise the
amounts from them;

(d) whether Government propose
te charge interest thereon while mak-
ing recovery thereof; and

(e) if not, the reasons therefor”

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
information regarding the number of
defaulters of income-tax and wealth-
tax in Gujarat is not readily available.
However, the total arrear demand in
Gujarat Charges as on lst April, 1963
amounted to Rs. 10.79 crores and
Re. 4207 lakhs for Income-tax and

Io2

Wealth-tax respectively, The arrears
of Income-tax are not large when re-
gard is had to the fact that the Guja-
rat arrears came to 1.84 per cent of
the All India Arrears whereas the
budget collections of Gujarat wcre
6.5 per cent of the All India Budget
figure.

(b) The collection of the informa-
tion regarding the names of firma and
others who have defaulted and the
amounts outstanding against them is
likely to take considerable time and
labour which may not be commensu-
rate with the results. However, in-
formation regarding names of default-
ers against whom the income-tax de-
mand exceeding Rs. 25,000 was out-
standing as on 31st March, 19068 s
given in the statement laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-2300/68].

(c) Such steps as are available in
law for recovery of tax in arrears are
being taken on the merits and circum-
stances of each case.

(d) Yes, Sir. Interest on the de-
layed payments is charged under seo-
tion 220(2) of the Income-tax Act,
1901,

(¢) Does mot arise.

Opeaing of first ald posis in Gujarat

1808. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) the amount earmarked lor the
Gujarat Government for opening first
aid posts in Gujarst during 1967-68;

(b) the expendiure so far inourred
in this regard;

(c) the number of first said posts
which have already been opened in
Gujarat and the number of those
which are proposed %0 be epened
there; and
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(d) whether a proposal has been
received to open orfe first aid post in
each of the districts of Kaira and
Baroda during 1068-697

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
a) to (d). The information is being
collected and the same will be laid
on the Table of the Sabha in due
course,
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AT 757 FIFT ST A frma g
mifeat &diew & fam gifaw wgrar
& & woq g7 WF faare s ol d

Taxes levied by States

1908. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unslarred Question No,
3590 on the 12th August, 1988 and
state:

(2) whether any steps are propos-
ed to be taken to bring direct and in-
Jdirect taxation of ul' States at par;
ang

orif not, the reasons therefor?

THE DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b) . Itis for the State Governments
to regulate the taxation on matters
included in the State List in the
Conatitution. Since conditions wvary
from State to State, it may not al-
ways be possible to bring the taxa-
tion of all States on par. However,
State Governments are advised to
coordinate their taxatiop policies to

" the extent possible, keeping in view

the larger national interest.

Major and Medium Irrigation Projects
in MP,

1909. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-
TION AND POWER be pleased to
refer to the reply given to Unstarred
Question No. 270 on the 22nd July,
1968 and state:

(a) whether the technical scrutiny
in regard to major and medium Irri-
gation Projects in Madhya Pradesh
hag since been completed;

(b) if not. when it is likely to be
completed; and

(¢} whether the decision to finance
Satiara Project has since been taken?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Out of 2
major and 11 medium schemes which
were under examination, one medium
scheme, viz Bagh Right Bank Canal
has already been sanctioned. Another
medium scheme viz., Gangal Tank, has
since been withdrawn by the State
Government. Two  more medium

schemes have been received for exa-
mination recently. A statement in-
dicating the position of the various
schemes is laid on the Table of the
House. [Placed in Lihrary. See Ne,
LT-2301(68.]

(c) Not yet,
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e sroal #Y wrarvgear g § @ s
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qrigAudT Y wET W A §
fafwwar, sm-amm § gt of@ge
gfaam} #1 g § fafwwar, A
w0 7 fafwwar, Tur fase frsm 7
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fafem it 1| T ¥7 9w g & e
qTOW § TW a1a 1 giafeaa 5T faar
ae fF Weaw UST ¥ g o &
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Position of Arrears of Taxes

1914. SHRI HARDAYAL
DEVGUN:
SHRI A. SREEDHARAN:

Will the Minister of FINANCE be
pleased to state:

(a) the position of arrears of vari-
ous taxegs when he took over as Fin-
ance Minister in 1967;

(b) the present poasition of arrears
of these taxes;

(¢) the success achieved by him by
enhancing the punishment for Income-
tax evasion and whether he is satisfled
with the results achieved so far; and

(d) if not, the other steps proposed
to be taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) and
(b). Information is being collected
and wil]l be laid on the Table of the
Sabha.

(c) It ia yet too early to assess the
results achieved ag s consequence of
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enhancing the penalty for income-tax
evagion.

(d) Does not arise.

Commemoration Coins for Gandhi
Centenary Celebrations

1915. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the designs of coins in
different denominationg in commemo-
ration of Gandhiji on the Gandhi Cen-
tenary Celebrations were gselected by
Government after a competition;

(b) if so, whether any award has
been given for the selected designs;

(c) if s0, the details thereof; and

id) if not, the method adopted by
Government to select the designe of
the coina to be brought out?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,

(SHRI MORARJI DESAI): (a) Yes,
Bir.
(b) and (c). An award of Rs. 1000

will be given for the selected design,
as indicated in the Competition Rules.

(d) Does not arise.

UNESCO Officials

1916. SHR1 MADHU LIMAYE: Will
she Minister of FINANCE be pleased
o refer to the reply given to Starred
Question No. 1657 on the 6th May,
1068 and state:

(a) whether enquiries have been
eompleted in view of evidence furnish-
eod to him, concerning the illegal im-
port of Tape recorder, typewriters,
phonogram equipment and household
goods, tyres and tubes by UNESCO
foreign officers in collaboration with
an Indian Officer;

(b) if so, whether Government have
determined the extent to which the
Indian Officer encouraged helped the
UNESCO foreign officers In irregular
and corr - rractices;

ITo

(¢) the action Government propose
to take against the defaulters conceru-
ed; and

(d) the precautions Government
propose to take so that such practices
are not repeated in future by UNESCO
Otficera?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) Yes,
Sir. The import of the tape recorder,
typewriters, phonograph  equipment,
household goods, tyres and tubes were
made ggainst exemption certificates
signed by authorized officers of the
UNESCO

(b) No Indian officer wag found to
have encouragedlhelped any UNESCO:

officer in irregular ang corrupt prac-
tices,

(c) and (d). In view of the reply
to (a) and (b), do not arise.

Shri 5. K, Patil’s Tour Abroad

1017. SHRI GEORGE FERNAN-
DES: Will the Minister of FINANCE
be pleased to state:

(a) whether Shri 8, K Patil, ex-
M.P., went abroad in September, 1968;

(b) whether he was accompanied by
any other person on his tour;

(c) the purpose of his visit abroad;
and

(d) the total amount of foreign ex-
change sanctioned to him?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) Yes,
Sir,

(b) Shri Patil did pot request for

grant of passage clearance for any-
body to accompany him.

(¢) He went on a lecture tour on
Invitation from the George Washingion
University, Washington.

(d) Only F form permission was
given since his expenses were to be
met from the honorarium payable by
the University.
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Fertilizer Plant at Chhotanagpur
Region

1918, SHR1 KAMESHWAR SINGH:
"Will the Minister of PETROLEUM
.AND CHEMICALS be pleased to state:

(a) whether it is a fact that a ferti-
‘lizer plant is going to be located in
*Chhotanagpur region of Bihar based
on low grade coa] ag feed-stock;

(b) if so, whether the gite has been
sclected; and

(c) the capital requirement of the
‘Project?

THE MINISTER OF STATE IN
“THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHPI RAGHU-
RAMAIAH): (a) No such proposal is
ander consideration.

(b) and (c). Do not arise,
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Government Accommodation for
Centra] Government Employees at
Chandigarh

1921. £'IRI SHRI CHAND GOYAL:
‘Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) the number of houses available
[ur the Central Government employees
at Chandigarh at present;

(b) the number of Central Govern-
mueat employees who have not been
atiotted Government accommeodation
s farg

(¢) the number of houses to be con-
strucled during the Fourth Plan; and

(d) the number of houses actually
constructed so far?

THE DEFUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b). At present
there is no genera] pool accommoda-
tinn at Chandigarh for allotment to
Central Government employees,

(e} ang (d). Sanction has been ac-
corded for construction of 132 residen-
tial units at Chandigarh and the work
is in progress. Further construction
will be taken up in phases, subject to
the availabilitv of funds. If funds
are available, it i3 proposed to build
520 residential unity at Chandigarh
during the Feurth Plan period.

114
Family Planning Targets in
Chandigarh

1922, SHRI SHRI CHAND GOYAL
Will the Minister of HEALTH,
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state:

(a) whether the family planning
targets have been achieved in Chandi-
garh;

(b) whether there is any unwilling-
nesz on the part of the people of
Chandigarh to get Vasectomy Opera-
tiong performed; and

(e) if not, what is the obstacle in
the achievement of the targets?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR, S. CHANDRA-
SEKHAR): (a) During 1067-68, 1243
IUCD insertions and 807 sterilizations
were done and these constituted 125.8
per cent and 61.9 per cent respective-
ly of the targets for the Union Terri-
tory of Chandigarh. According to
reports received from the Chandigarh
Administration, 268 IUCD insertions
and 194 sterilization operations have
been p:rformed during the period
April—Sepiember, 1968, constituting
94.7 per cent and 43.9 per cent of the
proportionate targets for the Union
Territory of Chandigarh for the year
1968-69. During the current year, the
proportionate targets in respect of
conventional contraceptive have been
exceeded,

(b) and (e¢). Tubectomy is more
popular than vasectomy in the Union
Territory of Chandigarh, and there is
a marked preference amongst the male
population in favour of conventional
contraceptives.

Counterfeit Currency Printing Unit

1923, SHRI R. BARUA:
SHRI N. R, LASKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that 3 minia-
ture forged currency note printing
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unit located at Bompass town area of
Deogurh wag unearthed by the Cen-
tra] Bureau of Intelligence recently;

(b) whether any arrests have been
made in thig connection;

(c) if so, the details thereof; and

(d) whether currency notes were
also recovered from the arrested
persons?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DBESAI): (a) 'The
LCentral Bureau of Investigation
searched a house at Bompass-Town,
Deogarh on Tth September, 1968 and
recovered equipment suspected to
bave been used in the printing of
eounterfeit notes,

(b) and (¢). Six persons were
arrested at the premiseg at the time
of pearch.

(d) Some forged currency notes
were recovered during the raid.

Aocumulation of PL. 430 Funds

1924. SHRI A, SREEDHARAN:
Will the Minister of FINANCE be
pleased to state:

(a) the latest position about the
accumulation of P.L. 480 rupee fund;
and

(b) the steps being taken and
arrangements entered into with U.S.
authorities to ensure that this accumu-
Jation of funda is not used to the
detriment of India's National in-
terests?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) 1. The
tota] rupee fundg which have accrued
%o the U.S. Government from the sale
of agricultural commodities to India
under PL 480 from 1856 till 30th Sep-
tember, 1968 (called the PL 480
counterpart funds) amounted to
Rs. 2083.28 crores,

I1. Out of this amount, the U8
Government hag incurred the follow-

NOVEMBER 25, 1968
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ing expenditure from 1956 till 30th
September, 1968:

(Rs. Crores)

(@) Loans to Govt, of India ., 112885

(#) Grants 1o Gout. of India 339' 90
(¢) *“Cooley” loa: . to joint Indo-
US enterprises, in India in
consultation with the Govt,

of India . . 68 Hg

(d) U.S. expenditures: N 170" 82

TorAL 170821

III, On 30th September, 1968, the
balance of undisbursed PL 480 coun-
terpart funds available with the U.S.
was Rs. 375.05 crores. ‘These are
earmarked for the following purposes:

(a) Loans to Gowt. of India for
financing projects of econo-

mic development in India 167 97
(6) Grants to Gowt. of India for
financing projects of economic
development in India . 3435
(¢) Cooley loans 65° 68
(d) U.S. expenditure . 107° 0%
ToTAL . 37505

(b) The purposes for which the un-
disbursed funds would be used have
been provided in the PL 480 Agree-
ments and have been mentioned at
(III) above. These fundg are invest-
ed in Government of India's apecial
securities till they are actually requir-
ed. Annual expenditure from these
funds are the subject of prior consul-
tation between the two Governments.

Annual Increments givem to Central
Government Employees

1925. SHRI A. SREEDHARAN: Will
the Minister of FINANCE be pleased
to state:

(a) the fall in the purchasing power
of the Rupee since 1959 so far on ac-
eount of the continuing rise in prices;
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(b) the diminished real valug of
the annual increments given to Class
IV, Class III and Class II (non-
Gazetted employees of the Central
Government in different stages of ser-
vice careers in view of this decrease
in the purchasing power of the rupee;
and

(¢) the reasons why immediate steps
are not taken to revise the scales of
annual increments of the Central Gov-
ernment employees with a wview to
afford an incentive to the employees
for efficient work?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
All India Working Class Consumer
Price Index with 1949-100 registered
and increase of 77.7 per cent between
1059 and August 1968. Measured by
this Index, the purchasing power of
the rupee declined by approximately
43.7 per cent during this period. The
value of rates of increments for Class
IV. Class II1 and Class II (non-
gazetted) employees in different stages
of service careers would be reduced
accordingly,

(c¢) The reasons are:

(i) The existing pay scales and the
rates of increments were laid
down with effect from Ist
July, 1959 and a general revi-
sion of the sgame has to await
detailed examination by the
next Pay Commission only
when appointed;

(ii) Central Government employe-
es are being compensated for
rise in cost of living by suit-
able adjustments in dearness
allowance from time to time,

(ili) There is at present a ban on
revision of salary structures at
al] levels, imposed as a mea-
sure of economy in adminis-
trative expenditure.

118
Cost of Living Index

1925. SHRI A. SREEDHARAN: Wil
the Minister of FINANCE be pleased
to state:

(a) the level of the cost of living
index in each of the months since
January, 1968 and the average ot the
index level for the preceding iwelv2
months as computed at the end of
each of these months;

(b) the mccumulated extent of the
increase in the cost of living since 1080
which has not been neutralised by the
increase in the Dearness Allowance
given to the Centra] Government em-
ployees from time to time; and

(c) whether any ad hoc or other ine
crease in their emoluments is being
given to prevent the fall in their
standards of living?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The All India
Working Class Average Consumer
Price Index Number (General)
(1948—100) and its 12-monthly aver-
ages for the period from January,
1968 to July, 1968 are given below:

Monthly 12

Price monthly

Index  Awverage

No.

January 1968 120 210° 50
February . . 1968 217 11a‘so
March . 1968 213 213°'17
April 1968 114 a14'17
May . . 1y6R 213 21467
June ] . 1ysE 314 214°'92
July 1968 313 214'92

With effect from August 1988, the
All India Working Class Average Con-
sumer Price Index Number (General)
(1940—100) has been replaced by the
All India Average Consumer Price
Index Number for Industrial Workers
(1960—100). The Indext Numbers for
August and September 1968 in the new
serics were 178 and 179 respectively.
As t+- factor for conversion from the
new (1980) series to the old (1948)
series is 100—121.54, on conversion
these would be equal to 216 and 218
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of the old series and the 12-monthly
average for the preceding 12 months
would come to 215 and 215.33 respec-
tively.

(b) The perceniages of neutralisa-
tion of ‘he rise in the cost of living
since 1959 for employees in different
pay slabs and the portions of increases
not neutralised are as follows:

Pay range Percentage Percentage
of of
neutralisa- rise in the
tionason cost of

date, living not

necutralised
70—109 . 88- 20* 11-80
110—149 7747 22:63
150—209 70072 2928
210—399 60° 46 39°54
400—449 3478 65'22
450—499 . 31°69 68- 31

(* Though the Gajendragadkar

Commission recommended 90 per cent
neutralisation for this pay range, they
ulso gpecified the amount of D.A. to
be given for every ten point rise in
the 12-monthly average of the Index
as g round figure of Rs, 6, which is
actually a little less than 90 per cent.
Hence the slight difference.)

Raising of Limit of Incomes Exempted
from Income-tax

1927. SHRI A. SREEDHARAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have taken
a decision on the recommendation of
the Bhoothalingam Committee to raise
the limit of income exempted from
Income-tax;

(b) if so, Government's decision in
this regard; and

(¢) if Government have not decided
tp raise the said limit as recommend-
ed, the reason therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir. This question was counsidered at
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the time of the Finance Bill, 1968.
However, it was decided that it would
not be feasible to raise the exemp-
tion limit.

(¢) The present exemption limit of
Rs. 4,000 is about seven times the
national per capita income of our
countiry. The total number of income-
tax payers is only about 1|2 per cent
of our population and if the exemp-
tion limit were to be raised, ag sug-
gested, the proportion would be re-
duced to 1|4 per cent. only. The Gov-
ernment’s view was that income-tax
should be broad-based tax covering
ultimately about 20 per cent—30 per
cent of the population. As quite a
substantial part of the incomes gene-
rated through the developmental pro-
grammes of the Government have
arisen in the lower brackets, it waa
not considered desirable to raise the
exemption limit,

v aar fawm fadtom
fet gm0 due fer ™
wafoe
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wwifaar & Averawr & fad oo &9
AT FTANTE T Fvl FEROE 61 WY-
ATX g1 OF ST § q¥ guwa w1 e
£ ¥ 777 a1 &) Ieame & faq w=d.
F59 WA F! ITAHAT AT FfAET
awrE ¥ wafa ¥ mg w9 fawim &
weifaar et & 7€ iy & ey
T ®9 KT X g0 0T fagt § ) -
frgqT dvrqer ¥ wa 17 9T @ "9
¥ T T ¥ AEE, ERTY AWET &
Ay §, ATETOAET 6 OF N
wwEAT § o

() FigT, wrefr, T, A
(frmmr=) 7t & wfewee famivmda
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et A T fegfant S @ § 7
Fau W f@r §

(%) o1 (¥). wod=r qHY T
matf@ gifaar el @ 7€ d@
T AT Y S F fod, ag ew ¥
I, AT FURT ¥ AT § WX W
s®1%, 7 faga wiew § S99 aren
QURTH AT §T FGRT &TA aT o7l
®1 gt ¥, & faea wiwa #t qravgewar
qEdt 2 | gErt mfuwaT A oqid ¥ ww
& fawrat &1 woeTar o1 W@ g

farse o # Awgy W TrEEEAT

1931, &t wgrow feg W
war Wifeaw it Tama W@l g @™
# 7 w4 fE

(%) v fawg I ¥ A
AT ¥ Ieerey § AR IO wirw #
ot wraT ¥ ITew g AT A

(=) aofe g ar &1 fw@r 9
aTHIfE aF IAE FIC@E] B OATAT
1 gATE ® A & foy feely 3w & |G
drdwrel wOC foy o §

() war ag &w ¥ fe afe om-
wE A AT A FW ¥ AT
i wqre 9T A AW w1 oY warT fear
w1 gwar §

(w) afe g, = w1 ¥w dww A=
¥ Seare ¥ wmew i g o e
¥ 99 W a% s qrar ey 8
oriefr ; W

(¥) afe qw & a@ G ETR
Tran G @ o A wEw fedr
wTT % JereA fwar s ?
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dfemw wer ceraw e ¥
oo st (ft vgedan) (%) wrofra &
frmr & g ) # wmame & fa¥ Awar
*Y Syeegar ¥ At # quare # ¢ feg
YOAT 98T g% A& aarar o awan
ot sfafwar w7 Eeit | favr o #
£ i weas, ¥y feafy 5o wfer s
g &, feg wirss & ard ¥ qufaam
aAT qfewes &

(a) & T
(w) o &F

(@) aw €87 §9 & @A A
R friT & e @

(%) ®YEayma 7 aermay marg |
wh AETEF (automatic) WA %
fad wrad St AT &7 FAe famret
faqq i § | o9 AW & ®F F {aT
 @wTem AT aEH-ATas agAsi
§ dAfATa ATt § seAww femr
JTETT |

Production of Ol and Ol Produets

1932. SHRI BHOGENDRA JHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the present production of ofl
products in the country and its pro-
portion to that being imported;

(b) the proportion of public sector
undertakings in the production and
distribution of oil and oil products to
that of the firms owned or participat-
ed in by British or USA. businese-
men; and

(¢) the likely total preduction, im-
port and proportion of public sector
and foreign owned firms by the end
of the Fourth Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) The indigenous pro-
duction and imports of crude oil and
refined products during the period
January—June, 1968 were as follow:

Indigen- Imports Proportion

ous ———
produc- Production
tion Imports
(‘o00’ Tonnes)
(i) Crude Oil 2910 5042 1 :1°73
(i) Refined
Products . 7366 488 1 @ o066

(b) During January—June, 1068 the
share of the Public Sector in the pro-
duction of crde oil was 49.6 per cent.
During the same period, the share of
Public Sector refineries in the produc-
tion of petroleum products was 47.6
per cent. Ag regards marketing, the
Public Sector had about 42.6 per cent
share of the tota] sales of petroleum
products during January—June, 1968.

(c) It is estimated that the produc-
tion of petroleum products by 1976 is
likely to be 20.8 million tonnes. No
assessment of import by 1975 hag yet
been made. It is not possible to indi-
cate at this stage the proportion bet-
ween public and foreign owned firms
by he end of the Fourth Plan.

Production of c¢rude oil beyond 1970-
71 has not been estimated. The total
production of erude oil during 1970-71
is expected to be 9.48 million tonnes
and the Public Sector will contribute
about 67 per cent. The likely import
of crude oil will be about 11 million
tonnes,

Raural Electrification Programme in
Orissa

1933. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state ihe rural electrification pro-
gramme drawn up for Orissa In 1968-
€9 and in the coming year?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

2371 (ai) LSD—S5.
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PRASAD): Depending on the avail-
ability of funds the following is the
programme of Rural Electrification of
the Orissa State Electricity Board
during 1968-69 and 1969-70:

1968-69 1969-To
Villages to be electrified 60 225
L.P. Sets to be energised 8o 300

National Buildings Censtruetion Cor-
poration Ltd,

1934. SHRI PREM CHAND VERMA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the year in which the National
Buildings Construction Corporation
Ltd. was floated, the members on its
Board of Directors at that time and

how long the same Board continued:
and

(b) the names of the present mem-
bers of the Directors and Chairman
or Managing Director of the Corpora-
tion, the date of their appointment,
tenure and terms of employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL
SINGH): (a) The Company was
floated in 1960.

The Directors at that time were:~.

Shri T. Sivasankar ,, Chairman.

Shri K. S. Krishnaswamy .
Managing Director.

Shri N. P. Dube.

Shri P. C. Bhattacharya.

Shri C. P. Malik.

This Board continued till the
Second Annual General meeting of

the Company hcld on 28th December,
1962,

(b) The present Directors are: —

Shri 8. Prasada .. Chairman.
Shri D. Dutt .. Managing
Director.



127 Written Answers

Shri Kartar Singh.

Shri D. J. Madan.

Shri Maheshwar Dayal,
Shri S. Krishna Iyer.
Prof. G. S. Ramaswamy.
Shri P. T. Malla Reddy.

This Board was appointed on 28th
September, 1968. Except the Manag-
ing Director, all Directors (including
the Chairman) will retire on the day
of the next Annual General Meeting
of the Company. The present Manag-
ing Director who was appointed on
20th April, 1964 retires on lst Decem-
ber, 1968 on attaining the age of 58.

Except the Managing Director, the
Chairman and Directors are not en-
titled to any pay for holding office as
Directors. The Managing Director's
post carries a scale of pay of
Rs. 2000—100—2500 per month, The
non-official Directors are paid sitting
fees of Rs. 50.00 and Rs. 25.00 res-
pectively for each meeting of the
Board and Committee of Directors
they attend. Shri Krishna Iyer, who
is ordinarily resident in Madras is
paid travelling allowance and ineci-
dentals for the meetings he attends
at Delhi. The Managing Directors as
the Chief Executive of the Company
is entitled to a conveyance allowance
or the use of the company's convey-
ance ag laid down in the Company’'s
Rules. He is also entitled to Travel-
ling and Daily Allowances at ores-
cribed rates for tours on the business
of the Company.

Nationa] Bulldingy Construction Cor-
poration Ltd.

1935. SHRI PREM CHAND VERMA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the loss suffered by the Natio-
nal Buildings Corporation Ltd. on
account of (i) irregularities, (ii)
theft, (iii) stock shortage, (iv) fire
or any other such causes;
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(b) these matters were looked into;
and

(c) if so, the result thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI 'QBAL
SINGH): (a) The losses were as
follows: —
(i) Irregularities .. Nil
(ii) Theft Rs. 3092
(iii) Stock shortage .. Rs. 7661
(iv) Fire .. Rs. 135,930
(v) Defalcation Rs. 30,000.

(b) and (c). The cases of them and
stock shortage were reported to the
Police. In the former case, enquiries
proved abortive and hence no action
could be taken. In the latter, thc
matter is still under Police inevstiga-
tion.

In spite of Departmental and Police
Investigations, the exact causes of
the fires could not be determined.

The officer involved in the defalca-
tion case has been suspended and is
being prosecuted. A fidelity guarant-
tee insurance claim has been filed
with the insurers.

Nationa] Buildingg Construetion Cor-
poration Ltd.

1936. SHRI PREM CHAND VERMA.:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether the National Buildings
Construction Corporation Lid. has
proper rules of staff recruitment for
jobs carrying more than Rs. 500 p.m.
and for purchase, contracts and sales;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER (N THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.
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(b) The material is being compiled
and will be laid on the Table of the
Sabha as soon as ready.

Nationa] Buildingg Comstruction Cor-
poration Ltd.

1937. SHRI PREM CHAND VERMA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether a general assessment
has ever been made of the working of
the National Buildings Construction
Corporation Litd,;

(b) if so, the result thereof; and

(¢} if not, whether Government
propose to secure the services of any
expert in order to find out the draw-
backs and to bring about improve-
ment in its working?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.
(b) A statement is laid on the

Table of the House. [Placed in Lib-
rary. See No. LT-2502|68.]

(e) Does not arise.

Loan from U.S. Export Import Bank

1938. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased
to state:

(ay whether the U.S. Export Im-
port Bank had of late granted a loan
of $20 million to Government to fin-
ance purchases of U.S. equipment and
related services;

(b) if so, the terms of the

and

(c¢) the details of the material and
equipment to be purchased with this
loan and how much of the loan will
be used for payment for services?

loan;

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.
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(b) The credit will be repayable
over period of 15 years including a
grace period of 3 years with 6 per
cent interest and a commitment fee
of 4 per cent.

(¢) Capital equipment, such as
earth-moving and construction equip-
ment, mining and drilling equipment
etc., initial spare parts and related
services as well as some quantity of
components for the manufacture of
diesel locomotives are likely to be
purchased under this credit. No spe-
cific figure has been fixed under this
loan for payment for services, but it
is expected to be relatively small.

P. L, 480 Funds

1939. SHRI HIMATSINGKA: Will
the Minister of FINANCE be pleased

to state:

(a) the total amount of currency in
circulation in the country at present
and the total amount of accumulations
of PL 480 funds and the ratio which
the latter bears to the former;

(b) the schemes submitted this
year by the U.S. Government for uti-
lising these funds; and

(c) the decisions taken on those
schemes and how much of the PL 480
reserves could be utilised thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) As at the
end of September, 1068, the currency
in circulation in India amounted to
about Rs. 3355 crores. On the some
date, the U.S.-held PL 480 funds am-
ounted to Rs. 375 crores. There is no
significance in the ratios of these
figures since the latter are invest-
mentg in special securities and are
not a part of the money supply.

(b) and (c). Out of Rs. 376 crores,
a sum of Rs. 202 crores is earmarked
for use by the Government of India,
Rs. 66 crores for Cooley loans and
Rs. 107 crores for U.S. uses.
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Oil and Natural Gas Commission’s

Research Training Institute, Dehra
Dun

1940. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a $1 million aid had
been received from the U.N, Develop-
ment Programme by the Oil and
Natural Gas Commission for its Re-
search and Training Institute at
Dehra Dun;

(b) it go, the terms thereof;

(¢) the total foreign aid received
by this Institute for research and
training during the last three years;
and

(d) the major research programmes
pursued sp far and being pursued, and
the outstanding features of the re-
search work carried out by the said
institute?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) Yes, Sir. This
aid was given for the Second Phase
of the Project,

(b) The aid was to be used for
meecting the expenditure on the ser-
vices of UN. Experts, the procure-
ment of instrumenis and equipment
from countries abroad and the pro-
vision of fellowships for the training
of personnel abroed. The Govern=
ment of India was to make a counter-
part contribution in rupees, equival=-
ent to US $983000 to meet the ex-
penditure on the services of Indian
personnel, the procurement of instru-
ments, equipment and materials in
India and the construction of build-
ings and laboratories and for meeting
all other items of Rupee expenditure.

(¢) The contribution of the UNDP
as stipulated in the Plans of Opera-
tions for the First and Second phases
from January, 1963 onwards totalled
US $ 1,728,550, Against this provi-
sion, the expenditure actually incur-
red by UNDP upto August, 1068
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works out to US $ 1,562,280, The ex-
penditure actually incurred by UNDP
from January, 1966 to August, 1068
is US $ 846,442,

(d) The major programmes pur-
sued so far and being pursued at pre-
sent are as follows:

(1) Basin studies for oil and gas
prospects in selected areas.

(2) Drilling Rate Studies,

(3) Designing well-logging
seismic amplifier systems,

(4) Petroleum source rock inves-
tigations.

—

and

(5) Crude oil correlations.

(6) Improvement of
cement quality.

(7) Technological schemes for
oilfield development.,

(8) Water-injection studies for
increasing oil recovery.

oilwell

These programmesg have been very
useful for (i) the proper and orderly
development of the Ankleshwar,
Lakwa and Rudrasagar oil fields and
the Cambay gas fleld, (ii) the im-
provement of drilling efficiency in the
quality of mud and cement used for
drilling operations, (ix) exploration
for oil and gas in the Cambay, Cau-
very and Ganga Basins, (v) study of
the source rock characteristics of cer-
tain improved rock formations, (vi)
study of the Lakwa crude characteris-
tics for the transportation of Lakwa
crude through pipelines to the refine-
ries,

wf foeelt wreofemy grar st
Ay o W faorst Feewt
ww ot wear tw afw

1941. oft waTET® M ;AT
ferert wire fage weft a7 @@ & FO
w5 f&

(%) war oy ww & f& af feely
qraafewr & feeft e famw =
fawreft gt s o wrdy af 3
amwr ¥
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(w) afz &, At ag afin fedt &

() o ag oh @ & s i
faeelt mrcnfeT & #gr & & ag et
TR frmsga afrd ¥ 5o ofw 2
L&

(w) afzgh,t 7rag Nawifs
ITH AR T JeAEA FQ@ g AL
feeeft wTeaTfeaT & W aw foet AT
fom oz ofr 7 & &; =

(%) afx g, A g 7% faeedt
Freafest F sfgwrial & faeg war
FEAEr F W & 7

feratf avat farger srrerm A wo-wofd
(st feagwar swmz): () &
(¥). 1 f& <& awr waTfE
I e 718 ¥ IO F q@mgr
T AT, ¥y g d 7% faeelt A
qifesT & @Tg Ig Awm & e
& wrd @ farodt 1 & o faeeft
arr frmr wfafqaw, 1957 &t wra
285 % waura qifed feay mam qr Wi
foe® ag fraifa fear wr a1 fs a8
faeslt mre qrfersr faeelt fawet awoor
JIRT A 1958-59 & 1964-65
ax ®Y wafe § afdy vf g9f A zfx
gfrz X = gt 1 A faeft A
aifeer ¥ Ivfwr wRw & fafee aaf
Framml & g ¥ gwmdz o
i1 feeft faordt qwoor v Wix
af faeft e qrfersT Tw o 92 wpr
# koY fir xu e o AT & farwi
fgr o ot W waew § fawrk
faarelt et wr Foly wfrr o o
qfzgl %Y arg g | fawg g fiely
B ow A fwlt A qrferst & fgw-
g fawlt faweft swmr aTww W
vt = ¥ 57 wiw W ¥ fed

o we w firafow

1942. WY wweoT™ qtu wy
faw it og @ & For oA fE

(%) 25 are w97 wwAT WY
wfinr &1 aeafer oF, g7 6T &% e &
arg aar 9F T § W IAE e
s faraeT qefer § ¢

(@) wa# oF fendr ¥ foersy
afa wifgs &1 1€ awfa & 20
wfowe wqar wd wfew @ ok ¢

() =t w7 T A weafer
71 3% frafrr &7 & foad §w
faview frawr fvg & 5 Wik

(w) afz 7@ A % w1 wrow
g7

Ie-auTr WAt wwr faew st (o
srerest ) - (%) o (=).
I I METH e A § o Oy
gt Y AT W ¥ g yer gvew
ofrer w2 7 o o T & ey |

(1) srfruifdegi &t afc-
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frg® qg ¥ ¥AW wwe o
w1 §t qrgies w007 ) W fawm
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®T ¥ (7 a9 %) ¥R ot qg oty
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& far 3® ywiewl wt @9 F¥y
T FLAE ¥ g W@ 919 AR
e oy sdrdr # o @ &

(9) ag e =&Y Iaar |

Scarcity of drinking water im Kutta-
nad in Keralg

1943. SHRI P. C. ADICHAN:
SHRI A. SREEDHARAN:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government's attention
hag been drawn to the miserable
plight of Kuttanad in Kerala where
there is plenty of water and the fields
are well water-logged, but there is
no water to drink and where all
efforts by Kerala Government to pro-
vide it have failed;

(b) if so, whether there is any pro-
posal to give any gssistance with a
view to provide this area with drink-
ing water; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER (N THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, 5. MURTHY):
(a) The State Government has re-
ported that 30 tube wells were drilled
during the period from 1855 to 1967
with a view to providing drinking
water facilities in the area. Out of
these, 15 were total failures owing to
excessive chloride contents and Iron
and Hydrogen sulphide were also
found in excessive quantities in few
cases. Only very few of the tube-
wells yielded good drinking water in
moderate quantities and with these
as source, village water supply
#schemes have been commissioned to
serve a total population of 14,200,

(b) The State Government have
preparad a comprehensive scheme
costing about Ra. 185 lakhs for pro-
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viding water supply in the Kuttanad
area and also the Municipal Towns of
Thiruvella and Changenacherry. The
scheme has been examined by the
Central Public Health Engineering
Organisation and the technical appro-
val is being conveyed to the State
Government. It is now for the State
Government to execu®e the scheme
and provide necessary funds. Central
assistance to the State Government
for water supply schemes under the
National Water Supply and Sanitation
Programme will be given as under:—

Urban Areas . 100 per cent

loan

Rural areas including
towns having popu-
lation upto

20,000 . 50 per cent

grant-in-aid

(c) Does not arise,

farieit oot W wrew ¥ T W

1944, st wgfic fagy mmesy
w1 few dft 77 q@ g

w4 fF

(%) |1 AT & w7 T
i fafaarom &7 & weger greT 26
fagea, 1968 1 TF qawTT AERES
# far T ww awew 8 A fremar
mar § fr faaeft fafaaesl & wre
H fafraro & ot ¥ sfx drg-dit
T gt o W E

(w) afzgr, @ €& 9X gOerT WY
w1 sfafsn &, Wk

(m) woere faReft  fFafrdtoret
wr wr § ot sy & fayr sen-
fer w0 & fod war sty s
o e v o 7
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I3-aqra st aqr faw At (s
Arooft ¥k ) (%) wEw
fafrdras = 1 qmaroor d5% &
a1z 26 feaway, 1968 § I
T qEET- FeeT & W fafa-
TST ¥ ¥ oeu A ¥H AWMy &
1§ snven 7@ faar {an fis fadforai
# oW ¥ g A A s -
€ &7 g @ &1 wfEw, s
qraf § wrda fafmea &= o+
aifgs 455 ¥ waqa oL I #1 fa-
fafegt &1 fers faaor g7 &@
gC, I FErar 5 aq & v W
T g migg  fager  ag@m
F seTal A qeAl WA gU aE MAA
gt & fE Wi ® faze fafagmorei
# &g Fga % @ ™ ¥ TEEW
FgT a1 v ag wefs 3w &% oot fafa-
A #t aurtm afy F "R g 9T
g1 fadeii § oo S amy 39 g5
awt #1 wuAr offeafrai & s
gé & fagir o7 wiga- g 07
9% AN T@T goaAa & qfcorHea—
w7 faaei & g5t MR @ ¥
qrafgar A & ¥

138°
fafagiom @1 & aw & qwra aw

o 3t ufesor wfrsr §,
faaw & dr—wwrd fafrgeEt o
wEarT 1 SrEfa ¥ wafaw o
TRt & far faederT gy

Annual Report of the World Bank and
Intermational Development Assoclatiomn

1945. SHRI DEVEN SEN:
SHRI RABI RAY:
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI RAM AVTAR
SHARMA:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI VALMIKI CHAUDHA-
RI:

Will the Minister of FINANCE be
pleased to state:

(a) the conclusion of the Annual
report of the World Bank and its af-
liate, the International Development
Association, for 1068;

(b) the steps proposed by India to
minimise the damage done Lo deve-
loping countries to which the Inter-
national Development  Association
funds had been promised but .ave not
so far lent;

(¢) whether it is a fact that decline
in assistance from the International
Development Association is inevitable
due to the approaching exhaustion of
its resources; and

(d) it so, the steps being coniem-
plated to meet the situation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A statement
is laid on the Table of the
[Placed in Library. See No. LT
83].
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(b) ta (d). Due to depletion of
LD.A. resources and delay in the
second replenishment, decline in I.D.A.
assistance has been unavuidabie. To
meet the situation several ideas have
been considered by the Wntld Bank
such as making loans from the World
Bank, using contributions from indi-
vidual countries by taking alvance
contributions from them towards; re-
plenishment etc. India has genera'lly
supported ideas which enable a move
forward in the grant of development
aid, without waiting for LD.A. replen-
ishment to be formally effective,

United Provinces Commercial Corpo:
ration (P) Ltd, Calcutta

1946. SHRI OM PRAKASH TYAGI:
SHRI P. VISHWAMBHARAN:

Will the Minister of WORKS,
HOUSING AND SUPPLY bo pleased
to state:

(a) whether it is a fact that the
United Provinces Commercial Corpo-
ration (P) Limited, Calcuita, have
cheated the Centra] Government for
crores of rupees; and

(b) if g0, the action taxen by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND  SUPPLY (SHRI IQBAL
SINGH): (a) Yes.

(b) Besides stopping ali payments
due to Mys. UP.CC. (P) Ltd, Cai-
cutta, Government have instiluted 23
suits against the Company in the
Delhi High Court for specific perfor-
mance of the contract andjor for the
recovery of the amount drawn b}\the
Company together with interest,there-
on. Government have also instituted
criminal proceedings against certain
Directors and employees of the Com-

. pany as well a3 ageinst certain em-

g’ of the Government in a Cal-
Court. -~

[]
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Study of famine conditions in Rajas-
than

1947. DR. KARNI SINGH:
SHRI D. N. PATODIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether in view of the worst
ever famine conditions prevailing in
Rajasthan and the need for provid-
ing immediate relief to the people,
Government have already sent their
proposed study team to examine the
famine conditions;

(b) if so, the places visiied by
them, the nature of recommendations
made and action taken thereon; and

() if not, when the team is likely
to commence its work and by when
action on its findings is likely tn be
implémented?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). A
Central Team of Officers visited Rajas-
than petween the 28th and 30th Octo-
ber, 1968 to assess the drought condi-
tions and the requirement of funds
necessary to meet the situation. The
Team visited the affected areas in ‘he
districts of Jodhpur, Jaisalmer and
Barmer and held discussions with the
representatives of the State Govern-
ment at Jaipur, The Team's report
has just been received and is being
examined. A Jecision on the total
amount of assistance to be provided
to the State Government is expected
to be taken shortly. Meanwhile, an
amount of Rs. 1 crore has been ad-
vanced to the State Government to
meet relief expenditure.

Ferwrk e f

1948. st wiw senw et : wr
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Advance for road rollers to United
Provincea Commercial Corporation

1949. SHRI P. VISHWAMBHARAN:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to

state:

(a) whether it is a fact that the
request of the United Provinces Com-
mercial Corporation for payment of
90 per cent advance against proof of
inspection of road rollers has been
rejected by the Director-General,
Supplies and Disposals six times;

(b) whether Government have en-
quired into the circumstances which
prompted the Director-Generaly Sup-
plies and Disposals te concede the
above Tequest the seventh time and
if so, the result thereof; and

(c) whether any action has ben
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND  SUPPLY (SHRI .QBAL
SINGH): (a) Yes.

(b) and (c). A report from the
Central Bureau of Investigation, who
are investigating into the matter, is
awaited,

Water and Eleotricity Billy in respect
of Ministers' Residencey

1950. SHRI P. VISHWAMBHARAN:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3585 on the 12th August, 1068
and state:

(a) whether bills regarding clertri-
city and water charges in the Minis-
ters’ residenceg for 1967-688 have been
presented to the Minisiers concerned;

(b) the number of Ministers whn
have paid the amounts in excess of
Rs. 2,400, and

{c) the Ministers who have not s«

far paid the excess amouut due from
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c), Information iw
being collected and will b leid on the
Table of the House.

Wy wiw & et o
ot ¥ wfewt

1951, «t sifeTe wrew dvwr :
oft atwr goTe wl

wr fewrt o fege ot ax
Tty A Fr owt fw

(%) wr ag aw § f& wawn
wiw ¥ et zoarer ore gfeyet and
mr § witaw & wweres ane ATy
foeft wx @ amfr § v W
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River Water Digputes

1859. SHRI K. HALDER: Will the
Minister of IRRIGATION AND POW-
ER be pleased to state:

(a) whether it is a tact that all at-
tempts so far made to reach an agree-
ment on the pending Inter State
Water disputeg through mutual nego-
tiations by the concerned pariies have
failed; and

(b) it so, whether Government pro-
pose to refer these disputes to arbi-
tration?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A number
of inter-State water disputes have al-
ready been settled through negotia-
tions and there are only thrze unre-
solved disputes in respect of major
rivers, namely, Krishna, Godavari and
Narmada. Action has been initiated
to constitute tribunals in respect of
Krishna and Godavari. As regards
the Narmada waters dispule, it is con-
sidered that further altemptis should
be made to bring about an amicable
settlement before resorting te adju-
dication.

Endowment Life Insurance Pollcy

1960. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleasel
to state:

(a) the return calculated in com-
pound interest on an Endowment
Policy (life);

(b) if this low prcentage is related
to premature payments arising from
deaths, what was the percentage of
such payments to the tutal of other
payments made on the Life Insurance
Corporation policies in the last year;
and

(c) the reasons for not allowing a
sliding scale, related o inflation, as
in some countries, in making pay-
ments on maturity of policies?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Unlike a
banking transaction, the interest yield
under an assurance policy depends
upon the time when the policy actual-
ly becomes a claim. Claim by death
cannot be foreseen.

(b) The percentage of claims by
death to other claims in 1967-68 was
35 per cent.

NOVEMBER 25, 1868
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(c) It is not possible for the Cor-
poration to issue special plans where
benefits are linked to the cost of liv-
ing index firstly because of the statu-
tory restrictions on its investment
policy and secondly becausz of the
special position which the Corporation
occupies as a statutory body with
monopolistic powers to transact insur-
ance business,

Creation of selection grades in services

1961. SHRI LOBO PRABHU: Will
the Minister of FINANCE be rleased
to state:

(a) whether Government have con-
sidered creation of selection grades in
all categories of service as a reward
for competitive efficiency and as a
known basis for promotion;

(b) whether the State Governments
should not be encouraged to intro-
duce similar selection grades and whe-
ther the Central Government should
not agree to meet the extra cost; and

(c) whether Governmen: propose
to consult the Union Public Service
Commission and make a reference to
the Administrative Reforms; Commis-
sion for examination of such selec-
tion grades?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise, in view cf ans-
wer above.

(e) No, Sir.

Loans for Construction of Houses

1662. SHRI LOBO PRABHU: Will
the Minister of FINANCE be plcased
to refer to the reply given to Unstar-
red Question No. 4333 on the 18th
August, 1968 and state:

(a) the institutions which are capa-
ble of giving long term finance for
the construction of 7-50 lakhs of
houses as originally planned; and
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(b) if there is no such institution,
the reasons for the Reserve Bank not
making long term filnance available
to Scheduled Banks for giving ad-
vances for house construction?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Llife
Insurance Corporation advances sut-
stantial sums for housing schemes.
Government depantments, housing
boards, public undertakings, local
bodies etc. also provide housing units.

(b) Under its statute, the Reserve
Bank is unable to provide long term
loans to the banks for hous2 construec-
tion purposes.
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Reclamation of Garbage into Bullding
Material

1965. SHRIMATI ILA PALCHAU-
DHURI: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether the Government's at-
tention has been drawn to newspaper

NOVEMBER 25, 1968
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reports that & new discovery has re-
cently been made by a Japanese firm,
M/s. Teduko Fosan Company of
Tokyo, whereby garbage ig reclaimed
into building material; and

(b) if so the steps taken, if any, to
get details of the new discovery with
a view to solving the garbage oro-
blems of big cities like Calcutta,
Bombay, Madras and Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUFPPLY {SHRI 1QBAL
SINGH): (a) Yes.

(b) The Indian Embassy in Japan
and the Japanese Embassy in New
Delhi have been giddressed for techni-
cal and other getails.

Out-of-turn Allotment to Government
Servants on Health Grounds

1966, SHRI MANIBHAI J. PATEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the number of Government ser-
vants who applied for out-of-turn
allotment of residential accommoda-
tion in Delhi during the period from
July to October, 1968 on grounds that

they themselves are suffering from
T.B.:

(b) the number of applications
which have been accepted on these
grounds and the reasons for not ac-
cepting the remaining applications:

(¢c) the number of Government
servants among the applicants who
have been actually allotted the
quarters; and

(d) when the remaining applican_ta
are likely to be allotted residential
accommodation?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL
SINGH): (a) Five.

(b) Due to the fact that a large
nusnos of Government officers who
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have been sanctioned out of {urn
allotment on medical grounds are
walting for allotment, a ban has been
temporarily imposed upto 31st Decem-
ber, 1068 not to consider any appli-
cation. All these five cases will be
considered after the ban is removed.

(c) and (d). Do not arise.

Physiotherapy and Occupational
Therapy Department in Willing-
don Hospital, New Delhi

1967. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELO-
PMENT be pleased to state:

(a) whether Physiotherapy Depart-
ment and Occupational Therapy De-
partment has been opened in the
Willingdon Hospital, New Delhi
which is drawing number of patients
every day;

(b) if so, whether there iz any
scheme to expand the Department by
recruiting trained hands and training
new recruits who would administer
treatment to the ever increasing num-
ber of patients; and

(e) if so, the broad details thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) No,

(¢) Does not arise,

Loan from US.A.

1968, DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of loans so far
received by India from US.A.;

(b) the rate of interest charged on
these loans;

(c) the annual burden of repayment
of these loans;

2371 (ai) LSD—6.

(d) the amount which has been
repaid to U.S.A. by way of interest
charges and principal; and

(e) how Government propose to
repay the balance and how long it
will take to complete the repayment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
total amount of loans received (in
terms of agreements signed) by India
from the USA comes to Rs. 4157.84
crores as on 31.8-1988, including P.L,
480 rupee loans. Of this, Rs, 2217.24
crores are repayable in dollars and
Rs. 1940.60 crores in rupees,

(b) Interest rates are different for
different loans and vary between
3/4 per cent and 6 per cent per an-
num,

(c) According to the present esti-
mates principal and interest payable
during the current year gnd the next
two years will be as follows:

(Rs. crores)
- Finan mi Interest
Year

Tuotal  of which ‘I'otal of wbich

in in

dollars dollars
1968-60 64-60 37-18  6H-30  24°90
1969-70 69-83 40-80 J0-14 26-9H
1970-71  68-57 3B-15  67-83  25'08

(d) Upto 31-8-1968 a sum of Rs.
554,11 crores has been paid to U.S A.
on account of principal (Rs. 274.13
crores) and interest (Rs, 279.98 crores}
Of this, a sum of Rs 22740 crores
has been paid in dollars on uccount
of principal (Rs, 128.68 crores) and
interest (Rs, 88.72 crores).

(e) The liabilities on account of
principal and interest will be met
from export earnings where such lia-
bilities have to be discharged in
foreign currency and from rupeee re-
sources where they are payable in
rupees. The repayment of these Joans
will extend till the year 2008,
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Srisailam Hydro-Electric Project

1989, SHRI P. VENKATASUBBA-
IAH: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether the time-schedule for
completion of Srisailam Hydro-elec-
tric Project is being kept up;

(b) the latest financial assisance
provided for the early completion of
the project;

(e¢) the steps which have been
taken to rehabilitate the affected per-
sons of the submerged area; and

(d) the financial assistance which
has so far been given?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESIHWAR
PRASAD): (a) There has been some
delay in the progress of the work
on the project.

(b) and (d). No earmarked Central
loan assistance is being given for
the Srisailam Hydro-Electric Project.

(c) Although submergence of villa-
ges under the project may not take
place till the end of the Fourth Five
Year Plan, the State authorities have
initiated action for selection of suit-
able areas for rehabilitating the dis-
placed families.

Income-Tax Payment by Partners of
Memsrs, Rayuma Services

1970. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state:

(a) the tota] assessed income of the
partners of Measts, Rayuma Services,
the managing Agents of Alembic
Chemical Works Limited, Baroda,
Shri R. B. Amin, Shri C. R. Amin,
Miss S, R. Amin and Shrimati C. B.
Amin for the years 1084-85, 1065-66.
1966-67 and 1967-68;

(b) the total Income-tax payable
by each partner from 168485 (o 1967-
68; year-wise:
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(¢) the total amount of tax actually
paid by each partner, year-wise and
the accumulated arrears upto the 3lst

March, 1968;

(d) whether all incomes including
managing agency remunerations have
been included in the assessed incomes
of each partner of Messrs. Rayuma
Services; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): () to (¢). The
required information in respect of
Shri R. B. Amin, Smt. C. B, Amin, and
Shri C, R. Amin partners of Messrs,
Rayuma Services is given in the
statement laid on the Table of the
House. Placed in Library. See Mo.
LT-2308/8)

Miss S. R, Amin is not a partner in
M/s. Raymua Services

{d) Yes, Sir.

(e) Does not arise,

LI1C. Investment

1971, SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state;

(a) the total invesiment in rupecs
both industrial and non industrial, by
the Life Insurance Corporation of
India in each State till-date: and

(b) the share of investment in (i)
industrial concernms, (ii) housing and
(iii) otherg out of the total?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); (a) L.ICs invest.
ments in each State/Union Territory
as at 31st March, 1988, are as fol-
lows:

(Rs. in lakhs)

State/Union Territory Industrial Non-
Industrial

3.97°56 51,0565
B.o6-63

Andhra .

Assam 13,92 27



161 Written Answers AGRAHAYANA 4, 1800 (SAKA) Written Answers 162

Bihar 19,1496 30,46-54
Delhi 45250 1,273
Guijarat . 16,4478 41,4629
Harvana 79:30  T4,26-41
Himachal Pradesh 2069 6-6-
Jammu & Kashmir 9194
Kerala 37801 20.94°59
Madhva Pradesh - 50515 21,0734
Madras 15,31-00 56,6369
Maharashtra 69,90-68 £5,41-98
Muysore | 4.46°73  40,10°18
Orissa 27816 32,61-32
Pondicherr 1-8%
Punjab . 48 206337
Rajasthan 9658 30,54°52
Uttar Pradesh 6,6518  49,21-60
West B:ngal 57,6061 20,4753

ToTAL zm $30,11°50

(b) The shares of investments of
the LIC. in industrial concerns.
housing and others, as at 3lst March,
1968. are as under:

Amaount - Rs. in crores)

1. Industrial concerns 22016 19-70
11. Housing
a) to Governments g4 47
- 11-R6
‘b to Co-operatives tLIR |
111. Others 76507 68 4y
Torar 111781 100 00

Kanpur Fertilizser Project

1972, SHRI GADILINGANA
GOWD: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that Kan-
pur Pertilizer Project is not progres-
aing actording to the schedule;

(b) if so, the reasong therefor and

when it is likely to be commissioned;
and

{c) the total cost of its construction
and the expected production per an-
num?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU-
RAMAIAH): (a) and (b). The project
construction ig so far on schedule but
delays in the procurement of indige-
nous equipment are causing concern.
The commissioning schedule has not,
however, been altered and the project
is likely to start production by April,
1970.

(c) The total cost of the project is
estimated at about Rs 61 88 crores.
The project wi'l have a capacity of
200,000 tonnes per annum in terms of
nitrogen.

Forelgn Exchange to M/s Remingion
Rand of India (P) Limited

1974. SHRI GADILINGANA
GOWD: Will the Minister of FIN-
ANCE be pleased to refer to the reply
given to Unstarred Question No. 3658
on the 12th August, 1968 regarding
M/s. Remington Rand of India (P)
14d. and state:

(a) whether the information asked
for has since been collected; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAI): (a) Yes, 8ir,

{b) The information is given in the
Statement attached.

STATEMENT
Rs.

Mis. Remingion Rand of India (Privaie)
Limited

*r) The amount of in-

come-tax asscssed
during the last five
years i.c. 13-8-63 to

12-8-1968 168 69 lakhs.
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(#) The amount of in- 218-95 lakhs.
tax realised during (mch.ldms
thel.mﬂveyunle ments of Advlnu:
13-B-63 to 12-8-1068  Tax, Super Profit
Tax, Sur Tax and
tax on account
of Self/ Provi-
sional as5C88~
ments.)
(#) The amount of un- Nil
disputed Income-tax
due from it at pre-
sent and the action
taken to realise_the
samc.

Overtime Allowanoce Paid to
Government Employees

1975. SHRI GADILINGANA
GOWD: Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of employees ser-
ving in Clasg I, II, III and IV in
various Ministries/Attached and sub-
ordinate offices as on the 31st August,
1968; and

(b) the amount of over-time allow-
ance paid to different categorieg Mini-
stry/Office-wise during the period
from 1st January to 31st August, 19687

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
required information is not readily
available. However, information re-
garding the number of employees
serving in Clasg I, II, III and IV in
various Ministries/Offices as on 31st
March, 1966 is readily available and
wag as follows:—

Class 1—19,942.
Class 11—38,118.
Class II1—11,91,265
Class TV.—12,52,852,

In addition, there we.c 4,633 other
employees for whom d- .ils of classi-
fieation are not available,

The amount of overtime allowance
paid by the various Ministries/De-
partments to their staff in the Secre-
tariat proper during the period of six
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months ending 31st May, 1068 is

Rs. 24,30,764.

Assessment of Incoms of
Shri Kantilal Desal

1976, SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state;

(a) whether the amount of
Rs. 73,800 received by Shri Kantilal
Desai ag ‘terminal benefits’ in three
years from the 8th July, 1985 to June,
1968 without doing any work for M/s.
Dodsales (P) Ltd. was assessed as
‘earned income’ or unearned income;

(b) if not, assessed as unearned in-
come, the reasons therefor;

(¢) whether Government propose to
lay copies of the assessments of Shri
Kantilal Desai for the relevant years
on the Table; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) Assessment
for the year 1987-68 (accounting year
1986-67) is pending. Rs, 24,600 being
the amount of terminal benefits re-
ceived from Dodsal (Private) Ltd.
during accounting year 1985-88 (asses-
sment year 1966-87) has been pssessed
as earned income,

(b) The reason is that pension, an-
nuity, gratuity etc. which are assessa-
ble under section 15 read with section
17 of the Income-tax Act, 1961 are
treated as earned income under the
provisions of the Act,

(¢) and (d). As far as could be as-
certained, there has been no occasion
in the past of any copy of the assess-
ment order of income-tax, wealth-tax
or any other direct tax having been
laid on the Table of the Lok Sabha
or Rajya Sabha, Prior to 1-4-1984,
there was a provision in the Income-
tax Act and other direct taxes’ enact-
ments which prohibited the disclosure
by tax authorities of any information
relating to income-tax and other
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direct taxes, returns, assessments, etc.
exvept in specified cases and circum-
stances or to specified authorities, such
as the Comptroller and Auditor Gen-
eral

2. These secrecy provisions were re-
moved from the Income-tax, Wealth-
tax and Gift-tax Acts by the Finance
Act of 19684 Simultaneously, the
scope of the information which could
be disclosed and the circumstances
under which such disclosure could be
made were enlarged by the Finance
Act of 1964. Under the present pro-
vision, vide Section 138(1)(b) of the
Income-tax Act, 1861, any person can
make an application to the Commis-
sioner of Income-tax in the prescribed
form for any information relating to
any assessee in respect of any assess-
ment, and the Commisioner may, if
he is satisfled that it is in the public in-
terest so to do, furnish or cause to be
turnished the information gsked for in
respect of that assessment only. The
Act provides that the Commissioner’s
decision in this behalf shall be final
and shall not be called in question in
any court of law,

3. From the above it will be observ-
ed that while a person is entitled to
get information relating to an assess-
ment, the provision contemplates the
disclosure of information only oun
the specific point; mentioned in the
application, and that too, only when
the Commissioner of Income-tax is
satisficd that it is in the public Interes:
to do so. It does not provide for the
grant of copies of assessment orders,
returns ete.

4 This ig a necessary and wholesome
provision because, otherwise the in-
formation contained in the assessment
order could be used for private ant
personal purposes, Besides an assess-
ment order may contain statements or
observations which, taken out of con-
text, might adversely affect the asses-
see’s credit and business standing.
Further an asessment order is liuble
to modification or even cancellation as
a result of appeal or revision by the
various appellate and revisional autho-
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rities provided in the law, and aleo
by High Courts and the Supreme
Court on questions of law. The find-
ings in an assegsment order do nof,
therefore, become final until all these
appellate stages have been gone
through,

5. Parliament hag thug advisedly
and deliberately introduced these res-
traints on disclosure of information in
section 138(1) (b) of the Income-tax
Act, 1881 and in the corresponding
provisiong of the other direct taxes
Acts, These restraints are based on
valid and justifiable grounds and Gov-
ernment have to keep them in view.
Information and documents which
could not be obtained through an ap-
plication to the Commission®& of In-
come-tax under the provisions of the
law should not be thrown open to the
public through the medium of a reply
by Government to a Parlianent
Question

6. In the light of the position stated
above, Government are of the view
that it will not be correct to place
copies of assessment orders and other
documents from the Income-tax re-
cords of a tax-payer on the Table of
the House.

7. However, in order to obvlate the
possibility of any misunderstanding in
the context of this particular case 1
am placing on the Table of the House
a copy of the assessment order in the
case of Shri Kantilal M. Desai for the
assessment year 1966-87 relating to his
income of the accounting year 1965-60.
[Placed in Library. See No. LT-2307
/68]. Assessments for subsequent
years in this case have not yet bcen
completed. The laying on the Table
of the House of a copy of the assess-
ment order in this particular case
should not be treated as a precedent
for the future.

International Development
Amociation

1977. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state: —

(a) whether it is a fact that Intef-
national Development Association did
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not fulfil its promise of an industrial
project loan to India for 1887.88 be-
cause its fundg had exhausted;

(b) the extemt of depletion which
has to be made good by the U S. Gov-
ernment and when it is likely to be
made;

(¢) how Government propose to lide
over the year of financial drought;

(d) the amount of credits peceived
by India from the International Deve-
lopment Association during the last
two years; and

(e) why despite the hopes raised
by him and gfter his recent visit to
the U.S.A, aid is not forthcoming?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Due to
the delay in the second replenishment
becoming effective and on account of
paucity of funds the International
Development Association has not so
far been able to grant the nan-project

loan for import of industrial raw
materials, components, etc., intended
for 1987-68.

{b) According to the decision on the
second replenishment, it becomes c¢ff-
ective when at least twelve countries
whose contributions aggregate to at
least $950 million formally notify their
contributions to IDA. Bo far nine
countries with contributions aggrega-
ting to 367,680,000 dollars have noti-
fied their contributions, The U. S
contribution of 480 million dollars :s
yet to be approved by the United
States Congress and it is not possible
to say when the Cofigress will autho-
rise contribution,

(¢) Foreign exchange resources in-
clude export earnings and the total
of aid availability from all sources.
With very carefu] husbanding of ex-
ternal resources, reasonsbly good per-
formance in exports and given n satis-
factory level of agricultural produc-
tion, it is expected that it will be
possible to meet the normal import
requireinents of the year.
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(d) 1.D.A. extended four eredits in
all amounting to $306 million during
1966-67.

(e) T have not raised hopes about
aid. In fact I have been saying that
the aid climate is difficult and that
we ghould reduce dependence on aid
by export production, import substi-
tution and domestic production of uur
basic requirements such as foodgrains,
1o the maximum extent possible, My
recent visit to the USA was to attend
the Annual Meetings of the Board of
Governors of the IBRD and IMF, in
my capacity as India's Governor on
these institutions, and was not for
aid discussions.

Merger of Dearnesg Allowance in the
Pension

1978. SHR1 NITIKAJ SINGH CHA-
UDHARY: Will the Minister of FIN-
ANCE be pleased to sfate:

(a) whether the Central Govern-
ment employees who retired before
1952 and whose pension Wwas over
Rs. 200 p.m_ were not given the bene-
fit of merger of part of dearncss al-
lowange to their pension;

(b) whether as per Gadgil Commit-
tee’s Report, part of dearness allow-
ance wag merged with the pension of
the employees;

(¢) whether as a consequeace cf
Central Governmenfs acceptance of
the recommendations of the Das Com-
mission, further dearness allowance
was merged with pension;

(d) if so, from what dates, to what
extent and the pensioners who got
this benefit;

(e) whether Government propose to
consider the desirability of removing
artificial classification of pensioners
which have come into existence be-
cause of above Commissions and
would decide to give equal benefits to
all pensioners; and

(f) whether BState Governments
would be advised to give same henefits
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to State pensioners as Central Gov-
ernment pensioners are getting or may
hereafter get?

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). In the case of Central Govern-
ment servants who retired on or after
15-7-1852, 50 per cent of the dearness
allowance, which was treated as dear-
ness pay as recommended by the
Gadgil Committee, was allowed to
count as emoluments for determining
pension, In the case of thoge who
retired before that date the rates of
temporary increase in pension sanc-
tioned in 1945 were enhanced as fol-
lows with effect from 1.4-1958,

Pension not exceeding Rs 50—
Rs. 10 p.m,

Pensions exceeding Rs. 50 but not
exceeding Rs. 100 (with mar-
ginal adjustments upto pen-
sions not exceeding Rs, 112 50
—Rs. 1250 p.m,

In either case no part of the dear-
ness allowance drawn by the emplo-
vees while in service was merged with
their pension,

(c) No, Sir, The question of merger
of dearness allowance with pension or
counting the same for pension was
not included in the terms of refcrence
of the One-Man Independent Body
presumably referred to as Das Com-
mission by the Hon' Member.

id) Does not arise,

(e) There is nu proposal to revise
the existing orders.

(f) Does not arise.

Free Medical Akl to Pensloners

1979. SHR] NITIRAJ SINGH CHA-
UDHARY: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether Government propose to
consider the desirability of extending
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free medical aid facilities to the Cen-
tral Government pensioners living
outside Delhi for treatment at Delhi;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). Central Government
pensioners residing in Delhi in the
areas covered by the Central Govern-
ment Health Scheme are entitled to
the benefits of the Scheme on a volun-
tary basis by paying the prescribed
contribution on the game rate as Cen-
tral Government servants residing in
Delhi. This arrangement is not pos-
sible in the case of pensioners not re-
siding in Delhi.

e A e W
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guifaa wTAT I |

v FETE wToeT ¥ werafo
* frafe

1981, it TreTEATT TITOAY @ AT
feram st g A gg q@n #
FWT!f;"?f*

(%) T 3dTw Fro@r & A7
aw fagea fra o7 wlasrfet qar 4-
aifedl #1 qert fnadr &

(&) gau & fwaa safag a0y
¥ frpz frga &dat & g A &

(w) =ar ag 7= & fF 7w mar
wfgsfat & ag waw fear
gfw o e as a g0 o
WY arF Srit w1 frga frar g,
L

(w) afzgl, @ 57 art # qvFrg
%Y sfafwer w1 § 7

afoam war cwvgw s ¥
st (s vqdm) : (x) T
TNATA I F FTHC AR IEF
famm & O awm & waaw fags
fer m sfawi@i o sdafE;
#1 G597 14181 ;Eﬂ‘“#l‘ﬁi

1 (=) :ntrﬂ HETTH F 101 =1-
fex fagred g

() et

() =it @Y 9T v FaEi WY
wdf # faserfaat (oustees) fom#t
ufq ™ FreqeAT & fam afwa
€ ¢, &7 w4 qrafawar oA 1w
At & Meaw K@y 017 gy A

NOVEMBER 25, 1088 Written Answers 172
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Tongue-Cancer in Delhi

1982. SHRI S. M, BANERJEE: Wili
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
had been many cases of tongue-can-
cer in Delhi;

(b) if so, the causes thereof; and

(c) the steps taken
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The number of tongue-cancer
cases treated in the various hospitals
of Delhi is as follows:—

by Govern-

1966 1967 1968

upto
31Ist
Oct.)
Safdarjang
Hospital 26 19 14
All-India Insti
tute of Medical
Sciences . 11 25 26
Irwin Hospital . 20 29 14
(b) The cause is not known but

some of the pre-disposing factors are
poor oral hygiene, tobacco chewing
with lime and betelnut and exces-
sive smoking.

(¢) Facilities for treatment  exist
in the above mentioned hospita's. For
prevention, health education is relied
on.

Rehabilitation of LIC Employees
Selected for Emergency Commission

1983, SHRI K. ANIRUDHAN:
SHRI P. GOPALAN:
SHRI VISWANATHA

MENON:

Will the Minister of FINANCE be
pleased to state:

{a) whether the Life
Corporation authorities

Insurance
have pre-
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scribed any minimum in the marks
obtained in the Degree examination
in the matter of the rehabilitation of
their employees selected for Emer-

gency Commission in the Officers’
cadre on  their release from the
Army;

(b) the percentage of Life Insur-
ance Corporation employees selected
for Emergency Commission who have
thus been rehabilitated on release in
the Officers' cadre;

(c) whether any such minimum in
the marks obtained in the degree
examination is insisted on, in regard
to the eligibility for competing, for
the I.AS. or ILP.S. examinations; and

(d) whether Government could ask
the L.IC. authorities to remove the
restrictions regarding the minimum
marks obtained in the Degree exami-
nation in the miatter of rehabilitation
of their employees selected for Emer-
gency Commission in the Officers
grade on their release from the Army
in yiew of their rigorous military
training and efficient service in  the
Defence Forces?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
Yes, Sir. As against a high second
class degree prescribed for girect re-
cruits to  Assistant Administrative
Officers’ cadre in the Corporation, the
released officers are eligible even jf
they have a degree with at least 45
per cent marks, The qualifying
marks for interview and for selection
are also relaxed by 5 per cent.

(b) Information is being collected
and will be laid on the Table of the
House.

{e) No, Sir,

(d) At the instance of the Govern-
ment of India, the Corporation has
already made all  possible conces-
sions and relaxations in the matter
of educational qualifications, age
and qualifying marks at the compe-
titive examination and interview, in
addition to the reservation of vancan-

cies upto 10 per cent for L.IC, em-
ployees and another 10 per cent to
outsiders so released.

Increase in Prices pald to Oplum
Cultivators

1984, SHRI S. S. KOTHARI: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have decided to increase the
prices paid to opium cultivators in
Madhya Pradesh; and

(b) if so, the new levels of prices
fixed and from what date they would
be effective?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
and (b). The question of fixing price
for the opium to be harvestsd by the
cultivators jn 1969 i{s under considera-
tion.

Expansion of Alkalolds Factory at

Neemuch

1885. SHRI S. S. KOTHARI: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
expansion of alkaloids factory at
Neemuch is progressing satisfactorily;
and

(b) if so, the progress made so far
and the scheduled date of its com-
pletion and trial working?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
and (b). There is no alkaloids fac-
tory at Neemuch at present and so
the question of its expansion does not
arise. It is, however, proposed to
set up a modern alkaloids factory at
Neemuch. Detailed estimates for
the getting up of the Factory are now
nearing finalization. It is, however,
not possible at this stage to Indicate
the schedu'ed date of the completion
of the Factory or its trial working.
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Every effort is, however, being made
to set up the Project expeditiously.
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Provision for Drinking Water in
Rural Areas

1887. SHRI D. N. PATODIA:
SHRI SHRI CHAND GOYAL:
SHR] RANJIT SINGH:
SHRI NARAIN SWARUP
SHARMA.:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI JAGANNATH RAO
JOSHI:

Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether any survey has been
made to find out the total rural area
in the country which has not the
facility of supply of drinking water;
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(b) the Central a'location to the

States for this purpose dpring the

three Five Year Plans periods;

(c) the progress made by the States
during the above period with parti-
cular reference to Rajasthan; and

(d) the targets laid down for the
Fourth Plan jn this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The Special Investigation Divi-
sions with 100 per cent subsidy from
the Centre were set up in various
States in 1963 for making a prelimi-
nary appraisal of the rural drinking
water supply problem in the country,
with particu'ar reference to scarcity
'and difficult areas.

{bY The Investigation Divisions
were set up only in 1963 and Central
assistance to the State Governments
is given by way of 100 per cent grant-
in-aid. The annual provision made
for this purpose is Rs, 40 lakhs.

(¢) Most of the States including
Rajasthan, have completed the pre-
liminary investigation work.

(d) The Investigation Divisionsf@are
proposed to be continued during the
Fourth Plan period to prepare detail-
ed plans and estimates for the
various rural water supply schemes
and also to carry out detailed investi-
gations regarding the development of
ground water in the scarcity and
difficult areas so that the project re-
ports may be completed well in
advance of the construction program-
me.

Survey of Oil and Gas in Rajasthan

1988. SHRI K. P. SINGH DEO:
SHRI Y. A. PRASAD:
SHRI D. N. PATODIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any survey was con-
ducted by Government recently in
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Rajasthan to find deposits of oil and
£as;

(b) if so. whether such deposits
have been discovereg in Ruajasthan;

(c) if so, the regions wh-re such
deposits have been found;

(d) whether Government propose
to work on these deposits; and

(e) if so, the time likely to be taken
to finalise (he proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RA-
MAIAH): (a) Yes, Sir,

(b) and (c). Indication of the pre-
sence of gas has been obtained intwo
wells in the Jaisalmer District.

(d) A few more wells will have to
be dril'ed in order to make a reliable
estimate of the size of the reserves
and their commereiality.

(e) Thie will depend upon the re-
sults of the drilling referred to in (d)
above.

Decline in Naphtha Surplus

1989. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS be p'eased to state:

(a) whether it is a fact that India's
Naphtha surplus is fast decliningand
there is likelthood of serious shortage
of naphtha in the country;

(b) if so. the stock of surplus
naphtha as it stood on the 30th June,
1068; and

{¢) the period for which the exist-
ing stock of naphtha is likely to lasi”

THE MINISTER OF STATE IN THL.
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RA-
MAIAH): (a) Naphtha is surplus at
present. The surplus will decline pro-
gressively as the fertiliser and petro-
chemical factories under constructicn
and approved begin to lift their re-
quired quantities. A shortage is like-
1y to occur after 1971.
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(b) and (c). Naphtha surplus to
the country's requirement has been
exported and stocks are not allowed.
to accumu’ate,

Officials’ Visit Abroad

1990, SHRI P. GOPALAN: Will the
Minister of FINANCE be pleased to-
state:

(a) how many officials of each
Ministry|Department of Government
visited foreign countries on Govern-
ment and private missions during the
period from the 1st January, 1967 to
30th June, 1968; and

(b) the total expenditure incurred
in connecton with these visits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
and (b). The requisite information in
respect of officials who visited foreign
countries on Government missions
during the period from the 1st
January, 1967 to 30th June, 1868 is
given in the statement laid on the
Table of the House. [Placed in
Library. See No. LT-2308/688).

Since visits of Government officials
on private missions abroad are dealt
with by the Reserve Bank of India
direct, no statistics of such visits are
maintained hy Government,

Denial of 'P' Form to Kerala's Chief
Minister

1991, SHRI S. M. BANERJEE:

SHRI H. N. MUKERJEE:

SHRI D. N. PATODIA:

SHRI C. C. DESAI:

SHRI RAMA AVATAR
SHASTRI:

SHRI A. SREEDHARAN:

SHRI VALMIKI CHOU.-
DHARY:

SHRI VASUDEVAN NAIR:

SHRI E. K, NAYANAR:
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SHRI SRADHAKAR
SUPAKAR:

SHRI JYOTIRMOY BASU:

Wil] the Minister of FINANCE be
pleaseg to state:

(a) whether it is a fact that the
Chiet Minister of Kerala has been
denied ‘P Form for going to  East
Germany;

(b) it so, the reasons therefor; and

(c) the number of such cases in
respect of Central and State Minis-
ters?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
and (b). A statement js laid on the
Table of the House,

Statement

Some times travel proposals of
Ministers are drawn up on the basis
of their being in receipt of invitations
and hospitality from abroad. In such
cases, no release of foreign exchange
from India is involved except for a
small amount for meeting incidental
expenses and only passage clearance
is normally sought. In respect of
Ministers such travel proposals are
examined in the context of the fo!-
lowing criteria:

1. Hospitalitylinvitation abroad
should be only from a foreign
Government and not from
non-Governmental sources like
societies and private bodies, etc.

2, Passage cost should be paid by us
and not by the hosts.

3. The invitation should be routed
through the Ministry of Exter-
nal Affairs as per normal pro-
tocol requirements.

.4, Foreign visits of Ministers shou'd
be primarily for work connect-
ed with their office or with
their official responsibilities and
position.
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2. Travel proposals are cleareq only
if they are in accordance with the
above policy.

3. The request of the Chief Minis-
ter of Kerala could not be cleared
since the invitation and hospita'ity
was from the South East Asian
Society, Berlin, which is a private
party.

(c) A part from the case of the
Chief Minister of Kerala, the question
did not arise since the Ministers con-
cerned subsequently themselves drop-
ped their travel requests.

Appointment of Deputy Project Officer
for Text Book Presses

1992, SHRI RAM SEWAK YADAYV:
Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether a post of Deputy Pro-
ject Officer in the scale of Rs. 700—
1150 was created in 1961-62 in connec-
tion with the setting up of the Text
Book Presses;

(b) whether a post with a similar
or modified designation viz., 0.S.D.
Text Books in the scale of Rs, 800—
1250 has recently been created incon-
nection with the setting up of the
Text Book Presses; and

(c) it so, the qualification prescribed
for this post and the manner in which
it is proposed to be filled up?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL
SINGH): (a) A post of Manager
Grade II designated as Deputy Project
Officer (Printing) in the scale of pay
of Rs. T00—1150 was created in 1962
to assist the Project Ofticer (Printing’
in the planning and progressing of the
Thirq Five Year Plan schemes of the
Printing and Stationery Department.
The post was abolished with effect
from the 1st April, 1963.

(b) It has been decided to set up a

Project Cell in the office of the Chief
Controller of Printing and Stationery
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for implementing the project of setting
up three Text Book Presses at
Mysore, Bhubaneswar and Chandi-
garh. A post of Manager Grade I in
the scale of Rs. 900—1250 hms been
created in connection with the setting
up of the Presses.

(¢) These matters are under con-
sideration,

Seizure of Smuggled Luxury Cur in
Caleutta

1993, SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleaseq to state:

(a) whether the Customs in Calcutta
seized a smuggled luxury car from
the possession of a big industrialist;

‘(b) whether the Central Revenue
and Police Investigating agencies have
started prosecution against Mr. N. S.
Hoon, a London businessman of West
Pakistani origin for illegal import and
sale of this particular ecar;

(c) if not, the reasons therefor;and

(d) whether Government are under
pressure from the owner of a chain
newspaper group to protect Mr, N.
S. Hoop ®nd his various business rac-
kets?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
to (¢). In 1961 one Shri N. S. Hoon,
holding a British passoprt, imported
at Bombay a Cadillac car under g car-
net issued by the Royal Automobile
Club, Canada. It was seized by the
Calcutta Customs on 22-9-1962 as it
was not re-exported in terms of the
conditions of the carnet. Importation
of a car under a carnet issued by a
recognised Automobile Club is permit.
ted as per an international convention
and such cars cannot be sald to have
been illegally imported into the
country., Hence the practice is not to
lanuch prosecution in such cases. As
per that pructice, no prosecution was
launched in this case.

(d) No, Sir.

Indian Independence (Rights, Pre-
perty and Liabilities) Order, 1947

1084. SHRI H N. MUKERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Order
No. 18 under the Indian Independence
(Rights, Property and Liabilities)
Order, 1947, issued under Section 9
of the Indian Independence Act, 1947,
continues to be valid in the Republic
of India, as is indicated in ® number
of post-Independence judicial pro-
nouncements;

(b) whether under the said Order
the entire properties of India-land,
coinage, bank notes currency notes
and property of every sorl, vest in the
British Sovereign; and

(c) if so, the steps taken to rectify
this anomaly?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
and (b). The Indian Independence
(Rights, Property and Liabilities)
Order, 1947, related to the initial dis-
tribution of rights, property and la-
bilities consequential on the partition
of the sub-continent, As from the
commencement of the Constitution,
all property and assets which imme-
diately before such commencement
were vested in the British Sovereign
for the purposes of the Government
of the Dominion of India or for the
purposes of the Government of each
Governor's Province vest respectively
in the Union and the corresponding
State by virtue of Article 204 of the
Constitution.

(c) Does not arise.
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Presenting of Audited Accounts of
Public Undertakngs to Legislatures

1999 SHRI P. R. THAKUR: wil'
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
of the reported statement of the Com-
ptroller and Auditor-General of India
a{ Bangalore on the Tth October last
that the accounts of public sector
establishments should be subjected to
audit by an independent authority who
would submit the reports to the Legis-
lature;

(b) it so. the details of his s i1gges-
tion'proposal in this regard:

(c) whether it is alsow fact that the
Administrative Reforms Commission
too have recommended the constitu-
tion of an ‘Audit Board' on the French
Pattern;

(d) if so, when a final decision is
likely to be taken thereon?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE.
(SHRI MORARJ] DESAIL: (a)
Yes, Sir.

(b) It is not a new suggestion, but
only a mention of the existing proce-
dure of the audiy being conducted by
the Comptroller & Auditor General.
who is an independent authority and
who submits the reports to the Parlie-
ment!Legis ature.

(c) and (d). Yes, Sir. Government
has accepted the recommendation of
the Administrative Reforms Commis-
sion to set up an Audit Board.

Pyrites and Chemicals Company
Limited

2000. SHRI NARENDRA KUMAR
SALVE: Will the Minister of PETRO-
LEUM AND CHEMICALS b pleased
1o state the total amount of travelling
allowance, yearwise, paid to the
Chairman, Managing - Director and
Chief Engineer respectively of the
Pyrites and Chemicals Company
Ltd., during the years 1965-88, 1968-67
and 1967-887

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI RAGHU RA-
MAIAH): The required information
is given below:—

Managing Chief

Year
Director Mining
Engineer
1965-66 6,049 77 B,728-68
1966-67 7,061-31 7,BE6-7y
1967-68 | B.142°97 18110

During the above period there was
only a part-time chairman and no al-
lowance was paid to him in that cap-
ucity.
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Beas Sutle] Link Project

2001, SHRI BENI SHANKER
SHARMA

SHRI D. C. SHARMA;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Beas-Sutlej link
project was running behind the sche-
dule;

(b) if so, the reasons therefor; and

(e) the steps taken to
matters?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD): (a) and (b). Beas Sutlej
Link-Project, presently under con-
struction, is now scheduled to be com-
pleted by 1973-74. The main reasons
for the get back in the schedule are;
(i) delay in the finalisation of the loan
agreement with the International
Development Association and the con-
sequent delay in procuring construc-
tion equipment from abroad, und (ii)
a constraint of resources,

improve

(c¢) Efforts continue to be made to
find additional funds for the Project.

Digging of High Leve] Canal Covered
by Chandon Dam in Bihar

2003, SHRI BENI SHANKER
SHARMA: Will the Minister of TRRI-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that there
is a proposal for the digging of a High
Level Canal in the command aren
covered by Chandan Dam in Bihar;

(b) it so, whether any work hos
been started; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD): (a) Yes, Sir.

(b) and (c). Not yet. The work
on the High Level Canal will be start-
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ed after the estimates have been

sanctioned.

Rates of Irrigation of Land in Bihar

2004. SHRI BENI SHANKER
SHARMA: Wi'] the Minister of IRRI-
GATION AND POWER be pleased 1o
state:

(a) whether rates of irrigation of
lands per acre in Bihar Canal areas
vary from place to place and season
to season; and

(b) whether Government propose to
fix rates at an ad hoc basis and
amalgamate them with the land reve-
nue in the interest of revenue earn-
ings and in the interest of the cultiva-
tors?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD): (a) Yes, Sir.

(b} No, Sir,

Filling up of Health Form by
Passengers Arriving by Air

2005, SHRI S. K. SAMBANDHAN:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether any health form is re-
quired to be filled up by passengers
arriving by Air from foreign countries;

(b) if so, the object of such a form;
(c) when this was introduced; and

(d) whether Government are aware
of any other country in the world ask-
ing for such declarations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
{a) Yes.

(b) Under the Indian Aircraft (Pub-
lic Health) Rules, 1854 any person who
has come from a yellow fever infect-
ed area and is unable to produce a
valid certificate of vaccination against
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yellow fever shall be isolated until
his certificate (if he holds one) be-
comes valid, or until a period of not
more than nine days reckoned from
the date of last possible exposure to
infection has elapsed, whichever oc-
curs first. A person is regarded as
.coming from a yellow fever infected
area unless the Health Officer is satis-
fied, by reference to the Personal De-
claration of Origin and Health that
he has not been in such an area with-
in nine davs of arrival in India. This
Declaration form, which besides in-
dicating the names of the countries a
passenger had visited, also indicates
the dates on which he had visited these
countries, helps the health authorities
to detect doubtful declarations by
verifying the statements made in the
form with the help of the passenger
passport.

(e) In 1948,

(d) Yes. TUnder the International
Sanitary Regulations, 1966, besides
India, the {following countries have
reserved the right to require all per-
sons on internationa! traffic disem-
barking in their territory to demand
such a declaration:—

(i) British Solomon Islands Pro-
tectorate,
(ii) Gilbert und Ellice Islands.

(iii) Pakistan.

(iv) Pitcairn Islands
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Detecting of Cases of Smuggling

2007. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 82 on the 22nd July, 1968
and state:

(a) whether the information regard-
ing searches by the Customs Authori-
ties to detect cases of smuggling has
since been collected;

(b) if so, names of persons involv-
ed; and

te) action taken against each?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The informa-
tion required for fulfilment of the gs-
surance arising out of the reply givean
to Unstarred Question No. 82 on the
22nd July, 1968 has since been collect-
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ed and is being laid on the Table of
the Sabha separately. The details,
are, however, reproduced below:—

The number of gearches conducted
by the Customs guthorities to detect
cases of smuggling during the years
1066 and 1967 are 3315 and 2916 res-
pectively. The number of searches
by the Customs authorities in the year
1067 was thus less than the number of
searches in the year 1066.

(b) and (c). Compilation of the
names of the persons and the data re-
garding the action taken against each
of them in the 6231 cases mentioned
in (a) above, would involve conside-
rable and disproportionate expenditure
of time and labour.

0Oil Drilling in Jammu

2008, SHRI R. K, SINHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether work on oil drilling in
Jammu has been started;

(b) the estimated quantity of the

regserves in the area; and

(¢) whether a refinery would be
put up in that area?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) Does not arise.

(¢) There is no proposal al present
to set up a refinery in this area.

Reduction in Sale Price of Fertilizers

2009. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI VALMIKI CHAU-
DHARY:
SHRI SITA RAM KESRI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the
Fertilizer Corporation of India has
decided to further reduce the sale

NOVEMBER 25, 1968

Written Answers 193
price of fertilizers luring the next
Kharif season;

(b) if so, the rates of each type of
fertilizers after reduction in the prices
in India and how they will compare
with the prevalent rates in the inter-
national market in general and with
the corresponding rate in Pakistan,
Japan, U.S.A. and UXK.; and

(¢) when it is likely to bring the
fertilizer prices prevailing in India at
par with the international prices?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) to (c). Information
is being collected and wil] be laid on
the Table of the Sabha.

Production of Raw Petroleum Coke at
Barauni Refinery

2010, SHRI S. K. TAPURIAH: Will
the Minister of PETROLEUM AND
CHEMICALS be plased to state:

(a) whether it is a fact that while
considering the expansion of the Bara-
uni Refinery from 2 to 3 million tons,
the production of raw petroleum coke
has not been considered despite the
fact that the couniry needs this mate-
rial and will have to import the same
in the near future; and

(b) if so, the reasons for not ex-
panding the eapacity for production of
raw petroleum coke a! this refinery
along with the exp:insion of the re-
finery especially when the Barauni
Refinery wants to set up its own Cal-
cination plant also?

THE MINTSTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) and (b). When the
decision to expand the Barauni Re-
finery was taken in 1963, the then pro-
jected demand of petroleum coke,
keeping in view the existing capacities
for i's production at Digboi. Gauhati
and Barauni refineries, did not justify
the installation of an additional coking
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Unit at the Barauni Refinery. An im-
portant consideration which went

against the installation of ano-
ther coking wunit was the fact
that the increased availability

of unsaturated products from this
unit would have made the entire
blending operations extremely difficult
and the major fuel products such as
motor gasecline, naphtha, HSD, LDO
and fuel oil would have gone off-spe-
cifications,

Expansion of Barauni Refinery

2011, SHRI S. K. TAPURIAH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there is g scheme for
the expansion of Barauni Refinery to
5 million tons capacity;

(b) the details of the expansion
scheme and over whal period expan-
sion work would be completed; and

(e) the foreign parties from which
if any, collaboration js sought for the
expansion stheme and on what tenta-
tive terms?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No, Sir, not at pre-
sent.

(b) sand (e). Do not arise.

Haldia Refinery

2012, SHRI S. K. TAPURIAH: Will
the Minister of PETROLEUM AND
CHEMICALS be plcased 1o state:

(a) the expenditure so far incurred
on Lhe Haldia Refinery and whether
it is likely to be completed within the
estimates; and

(b) if not, how far the cost of the
refinery is likely to exceed the original
original estimates;

(¢) by what time in view of the
latest position the refinery is likely to
be commissioned and the likely delay
if any, in the ¢ ompletion of this pro-
ject?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) and (b). Actual ex-
penditure till end October amounts to
Rs. 11.63 lakhs. Project cost estimates
will be flnalised after January, 1069
when the Jump-sum price quotations
for process designs, detailed mechani-
cal engineering and material are in-
dicated by the foreign collaborators.

(¢) Construction of the refinery is
likely to be completed by the end of
1970 and the comissioning will take
place immediately thereafter.

Production of raw Petroleum Coke in
Gauhati Refinery

2013. SHRI S. K. TAPURIAH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that while
considering the expansion of the
Gauhati Refinery from 76 million
tonnes to 1.2 million tonnes the pro-
duction of raw petroleum coke has not
been considered despite the fact that
the country needs this material very
badly and will have to import the
same in the very near future; and

(b) the rcasons for not expanding
the capacity for production of raw
petroleum coke at this refinery along
with the expansion of the refinery?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) and (b). The ques-
tinn of the expansion of the Gauhatl
refinery ig still under the considera-
tion of the Governmeni. The refinery
already produces maximum possible
quantities of raw petroleum coke, The
expansion of the coking unit can be
considered only after the size of the
refinery is finally determined.

Foreign Exchange Violations by Fllm
Biarg

2014. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased

to refer to the reply given to Unstar-
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red Question No. 4400 on the
August, 1968 and state:

18th

(a) whether the information regard-
ing foreign exchange violations and
concealment of income by fllm stars
has since been collected; and

(b) if so, the particulars of the
articles geized, evidence found and
the action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). Out of the ten film stars
mentioned in part (a) of Lok
Sabha Unstarred Question No, 4400
dated  the 19th  August, 1968,
raids were conducted by the Enforce-
men{ Directorate on the premises of
(i) Smt. (then Kumari) Mala Sinha,
(i1) Smt. (then Kumari) Vyjayanti-
mala and (iii) Shri Raj Kapoor, and
by the Income-tax Department on the
premises of Kumari Waheeda Rehman
only. No raids were conducted on the
premises of the other film stars re-
ferred to in that question, either by
the Enforcement Directorate or by the
Income-tax Department. A statement
showing the number and dates of these
taids, the particulars of the cash,
valuables and evidence scized and ac-
tion taken thereon is laid on the Table
of the House. [Placed in Library,
See No. LT-2309/68].

Tax Arrears due from Film Companies

2015. SHRI ARJUN SINGH BHA-
DAURIA: Will the  Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
4408 on the 19th August, 1968 and
state:

(a) whether the information asked
for therein regarding Income-tax
arrears due from Film Companies has
since been collected; and

(b) it so, the details thereof?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJT DESAI): (a) Yes, Sir.
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(b) The required information has
since been laid on the Table of the
House. A copy of the same ig laid on
the Table of the House. [Placed in
Library. See No. LT-2310/68).
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Purchase of barrels by Indian Oil
Corporation

2017. SHRI K. N. PANDEY: Wil
the Ministrr of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 4284 on the 19th August, 1868 and
state;

(a) whether the information re-
garding the purchase of barrels by
the Indian Oil Cornoration has since
been collected; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI R. RAGHU-
RAMAIAH): (a) Yes, Sir.

(b) M/s. Hind Galvanising & Engi-
neering Co. (P) Ltd. resumed supplies
of balance quantity from the first
week of May, 1968. During the period
of suspension of supplies from Mls.
H.G.E.C,, Indian Qil Corporation pur-
chased 21,000 barrels from suppliers
Corporation at the rate of Rs. 48 per
Barrel. The additional expenditure
incurred by the Indian Oil Corpora-
tion works out to approximately
Rs. 1,34,400.

Sale of Gas to Namrup Fertilizer
Factory and Assam Electricity Board

2018. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that there
is a difference of price of gas sold to
Namrup Fertilizer Factory and to
Assam State Electricity Board;

(b) if so, the name of the selling
authority;

(c) who fixes or determines the
price of gas produced by the Qil India
Lid;

{d) whether Government is a part-
ner in Oil India Ltd;

(e) if so, the reasons why Namrup
Fertiliser Factory is required to pay
a heavy price;

(f) whether the General Manager
of the Namrup Fertilizer Factory has
represented about this fact to the
Government of India; and

(g) the reaction of Government

thereto;

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.

(b) and (c¢). Oil India Limited.
(d) Yes, Sir.
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(e) The price payable by Namrup
Fertilizers is considered reasonable
having regard firstly to the cost of
producing the gas and secondly the
price that the Gujarat State Fertilizer
Company pays for the gas it uses.

() No, Sir.

(g) Does not arise.

Petro-Chemicals Corporation

2019. SHRI MANIBHAI J. PATEL:
SHRI VISHWA NATH
PANDEY:
SHRI  BENI
SHARMA:
SHRI D. C. SHARMA:

Will he Minister of PETROLEUM
AND CHEMICALS be pleased to re-
fer to the reply given to Unstarred
Question No. 3655 on the 12th August,
1968 and state:

SHANKER

(a) whether Petro-Chemical Cor-
poration has since been formed; and

(b) its aims and objects and its con-
stitution?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No; but a decision
has been taken to set it up immediate-
ly.

(b) These are being drawn up in
consultation with the concerned De-
partments|Ministries.

Possession of Plots in Wasirpur resi.
dential Schemes in Delhi

2020. SHRI P. K. GHOSH: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that persons
who have been allotted plots sometime
during December, 1967, in Wazirpur
Residential Scheme of the Delhi Deve-
lopment Authority have been asked to
take possession of their plots in antici-
pation of the registration of lease
deeds.
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(b) if so, the reasons for the delay
in the registration of lease deeds;

(c) whether persons who have taken
possession of their plots prior to regis-
tration of lease deeds can start con-
struction work before the registration
of lease deeds;

(d) if so, whether Government pro-
pose to grant house-building advances
to those Government employeeg with-
out the production of the executed
lease deeds alongwith their applica-
tions for the advance; and

(e) if not, the reasons for asking the
persons to take posession of their plots
prior to the registration of lease
deeds?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) It was decided by the Delhi Ad-
ministration that possession of resi-
denlial plots in the Delhi Development
Authority's colonies where consider-
able development had been carried
out, but water and electricity had not
been provided, should be given to the
allottees on payment of 75 per cent of
the premium, the remaining 25 per
cent of the premium being chargeable
after one year. The persons who exer-
cised this option were handed over pos-
session of the plots on payment of 75
per cent of the premium. The execu-
tion and registration of the leass-deed
is taken up immediately after the
delivery of posession has been obtain-
ed by the allottees on these conditions.

(b) The main reason for delay is
that the proper valuation of stamps
has to be ascertained.

(¢) Yes.

(d) and (e). The information is be-
ing collected and will be laid on the
Table of the Sabha.
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Introduction of new Vaccination
Technique

2021. SHRI HEM BARUA: Will the
Minister of HEALTH, FAMILY PLAN.
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is 3 fact that Govern-
ment have decided to introduce more
efficacious and less painful vaccina-
tion technique in the country from a
particular date;

(b) if so, the broad dctails thereof;
and

(e} whether any foreiin agency pro-
pose to collaborate in thi: scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The matler is under consideration.

(b) The WHO have recommended
the multiple puncture {echnigue for
vaccination by the bifurcated needle
on the ground that this new method
is less painful, results in the saving
of vaccine and has g better “take”. In
order to test the efficacy of the new
method under local conditions field
trials have been conducted and their
results are under study.

(c) Yes. The WHO have offered
3 million needleg per year for carrying
out vaccinations under the new techni-
que.

Relief in Excise Duty on Medium Cloth

2022. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased
to state:

(a) whether any proposal has been
made to give rellef in excise duty on
medium cloth with a view to assist the
textile mills which are in doldrums;
and

(b) if so, Government's reaction

thereto?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) With a view to provide relief to
the cotton textile industry, several
changes in the rates of Central Excise
duty leviable on cotton fabrics were
made on 2nd May, 1868. It is too early
to consider further changes in the
rates.

Revision of ExciSe Tariffs

2023. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased
to state:

(a) whether any decision has been
taken 1o revise the Excise Tariffs as
suggested by the Chanda Committee;
and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISER OF FINANCE (SHRI
MORARJI DESAI): (a) The Central
Excise  Reorganisation Committee
(Chanda Committee) made recommen-
dations regarding the Central Exclse
Tariff in general ag well as regarding
fifteen excisable commodities in parti-
cular. Decision has been taken to ac-
cept some of these recommendations
and not to accept some others.

(b) The information is being com-
plled and a statement will be laid on
the table of the House shortly.

Fertllizer Credit Guarantee Corpora-
tion

2024. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to
state;

(a) whether it is a fact that Venka-
tappiah Committee has recommended
the setting up of a Fertilizer Credit
Guarantee Corporation;

(b) if so, the details thereof; and
(c) Government's reaction thereto?’

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.
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(b) The Committee hag proposed the
establishment of the Fertilizer Credit
Guarantee Corporation with a view to
ensuring the availability of large bank
credit for the stocking and distribution
of fertilisers, pesticides and other ap-
proved items by extending to banks
and other credit institutions a degree
of protection in respect of the advan-
ceg made or guarantees or acceptances
given by them to stockists, distributors,
wholesalers, sub-wholesalers and re-
tailers. The Commitiee hag recom-
mended that the Corporation be set up
under he Cotmpanies Act, 1956 with a
capital of Rs. 2.5 crores, to be contri-
buted by the Government of India and
the Reserve Bank. The Corporation
is to remain closely associated with the
Reserve Bank, The Corporation should
guarantee loans granted by all ache-
duled commercial banks, al] State co-
operative banks and such other non-
scheduled banks, central cooperative
banks or other credit institutions as
may be approved by the Reserve Bank
from time to time. The period of cre-
dit guaranteed should not normally
exceed six months. The Corporation
should offer guarantee cover for a
maximum of 65 per cent of the amount
in difault. In consideration of the gua-
rantee given, it may charge a guarantee
commission which may vary from 1|2
per cent to 2 1|2 per cent., depending
on proper assessment or experience.

(¢) The matter is under examina-
tion.

Postponement of Work of Exploration
in Gulf of Oambay

2025. BHRI R. K, AMIN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
proposed work of exploration of ofl
in Aliabet in the Gulf of Cambey has
been postponed; and

(b) if a0, the remasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAITAH): (a) and (b). Some re-
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thinking had become necessary in re-
gard to the actual location of the
drilling site on the Alibet island, This
may necessitate shifting the site. This
may result in a delay in the start of
the actual drilling operations but there
is no postponement of exploration,

Deferred Credit Facilities to
Exporiers

2028. SHRI D. N. PATODIA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Govern-
men are considering a scheme to pro-
vide facilities on selective basis to
machinery manufacturers and expor-
ters to sell their products abroad on
deferred credit;

(b) whether some of the Asian
countries, notably Japan, have already
introduced similar system to help
most of their exports; and

(c) if so, when the deci 'on is likely
to be taken?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (c).
Schemes already exist for providing
faclities to exporters to export on
deferred payment basis. Briefly,

(1) the Reserve Bank of India relax-
es selectively the exchange control
regulation under which proceedg of
exports have to be repatriated within
a period of six months normally;

(2) where such permission is grant-
ed by the Reserve Bank of India, the
exporter can seek from the Banks
financing facilities on his export bills
at a concessional rate of 6 per cent
per annum, which the Banks have
been enabled to give through the
provision of refinance to them by the
Industrial Development Bank of India
at 4-1|2 per cent per annum or alter-
natively if the Bank does not desire
any refinance from the Industrial
Development Bank of India by the ex-
tension of export credit subsidy of
1-112 per cent.

(3) there is provision for coverage
of risks (which iy obligatory before
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Industrial Development Bank of India
provides refinance) on exports by the
Export Credit and Guarantee Corpo-
ration which covers commercial as
well as politica] risks through compre-
hensive insurance policies or through
policies ¢overing political risks alone.
The E.O.L.C, also issues guarantees to
the banks on behalf of the exporter to
facilitate the latter obtaining credit
from the banks on hig export bills.

(b) Government are aware that
Japan has also provision for export
finance at concessional rates via the
Export--Import Bank of Japan and
for granting insurance cover through
the Department of Insurance of the

Ministry of International Trade and
Industry.

0Oil and Natural Gas Commission

2027. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the Oil
and Natural Gas Commission does not
possess necessary know-how to explore
the river bagin for oil; and

(b) if so, the steps which have been
taken to acquire the technical know-
how for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) Does not arise.

Supply of PoWer from Nepal

2028. SHRI Y. A. PRASAD: Wil] the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have exa-
mined the proposal of the Government
of Nepal for the supply of power to
India;

(b) if so, whether any agreement
has been finalised in this regard; and

(c) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). No formal
proposal for supply of power to India
hag been received from the Govern-
ment of Nepal. The Government
of Nepal propose to develop the Kar-
nali Project which envisages genera-
tion of large blocks of power. Techni-
cal appraisal] of the project report
forwarded by the Government of
Nepal in this behalf is being made.

Payment of Salaries to Private Sector
Insurance Companies

2029, SHRI R. K, SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
private gector insurance companies
have decided to pay salaries to their
directors in lieu of the managing
agency allowance;

(b) whether such payment of salar-
jes would not defeat the very objec-
tive of the abolition of the Managing
Apgency system; and

(c) if go, the steps propused to be
taken to stop such payment of such
ealaries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Managing
agencies in insurance business ceased
to exist in 1842 as they were prohibit-
ed by Section 32 of the Insurance Aect,

(b) and (c). Do not arise

Floods in Teesta River

2030. SHRI R. K. SINHA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that though
the officials at Si'iguri and Jalpaiguri
had received warning regarding the
floods in the Teesta River yet they
failed to give warning to the peonle:

(b) whether any inquiry has been
held into the failure of the offielal
machinery; and

(¢) if so, the findings thereof?

THE DEFUTY MINISTRER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) to (c). The Govern-
ment of Wesi, Bengal had an enquiry
conducted by Shri S. N. Ray, retired
Chief Secretary of the State Govern-
ment, on the working of the flood
warning gystem for Jalpaiguri during
the October floods. The Enquiry
Officer has stated inter alia that till
the last possible moment, gauge read-
ers were doing their work and mes-
sages were being sent to the officials
concerned unti] the Anderson bridge
was overtopped and Domohani bundh
breached. The warning messagea
sent by Kalimpong wireless were not
conveyed to the public of Jalpaiguri
town. Even after information about
threats to Domohani and Barnes on
the opposite bank and Mandalghat to
the south of Jalpaiguri town had been
received, none of the officers either of
the Civil Branch or the Irrigation
Department apprehended any real
danger to the town. The receipt of
flood warning messages had, according
to the Enquiry Officer, become a rou-
tine affair and very little activity was
shown by all concerned to prepare
themselveg or prepare the public
against possible danger. The En-
quiry Officer has concluded that some
lives might have been saved had the
public been warned on the morning
of 4th October, or during the early
afternoon of the same day, although
this would not have prevented any of
the damage to property and crops and
loss of cattle.

The Enquiry Officer has suggested
that the flood warning rules should be
supplemented by Issue of detalled
instructions as to what should he done
by the officlals both on the Clvil side
and the Irrigation, to cope with the
situation and undertake rescue opera-
tion if floods do come. He has alto
suggested that the State Government
might consider having an investigation
made jointly by a hizh powered Army
Officer and Civil official to ascertain



207 Written Answers
the reason for the delay in the giving
of aid by the Army. He has alsv sug-
gested thai the State Government
might consider whether Fhe wunits of
Mobile Civil Emergency Force should
be expanded with more vehicles soO
that instead of relying on the Army at
every gtep, the first rush of help would
be given by men of these units, He has
.also suggested that the provision of
adequate waterwayg in road and rail-
way embankments be considered by
the Central Water and Power Com-
mission,

Energisation of Tube Wells in U.P,

2031. SHRI R, K. SINHA; Wil] the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the number of tube-wells pend-
ing energisation in Utlar Pradesh;

(b) whether in view of the rccur-
ring droughts, steps would be taken
to encrgise all the tube-wells; and

(c) if so, when the work of energis-
ing is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) 5511 Tubewells in-
cluding 32 State Tube-wells were
pending for energisation, at the end of
October, 1988.

(b) and (¢). In view of drought
conditions, intensive measures are
being taken to expedite the energisa-
tion of tubewells. All these tubewells
are expected to be energised by March,
1969.

Fresh Resourves of Oll in Assam

2082. SHRI R. K. SINHA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether fresh reserves of ol
have been found in Assam;

(b) If so, the estimated quantity in
these reserves; and
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(c) when drilling operations are
likely to be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) Yes, Sir, at Geleki
in 1868,

(b) and (c). Estimates of proved
reserveg will be made when the drill-
ing operations are over, Meantime,
drilling is in progress.

Tax Arrears due from Film People

2033. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No, 4416 on the
18th August, 1968 and state:

(a) whether the information regard-
ing tax Arrears due from the film
people referred to in the said ques-
iton has since been collected;

(b) if so, the details thereof; and
(¢} if not, the reasons for the delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); (a) Yes, Sir.

(b) The requiredq information is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2311/68].

(c) Does not arise,
Drought and Floods in States

2084. SHRI S. R, DAMANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have as-
certained the total losses suffered as
a result of drought and floods in
Rajasthan, West Bengal, Bihar and
Orissa during the current year;

(b) whether any Central agencles
have been entrusted to undertake the
assessment independently of the State
Governments and, if so, the composi-
tion of the teams and when they com-
menced the work;

(c) the detalls of the reports receiv-
ed from the State Governments and
the Central agencles; and
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(d) the financial relief sanctioned to
each State and the conditions, if any,
attached to the assistance?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
Government of India do not have any
separate agency to collect information
about Josseg caused by natural calamit-
ies. However, Central teams of offl-
cers led by the Programme Adviser,
Planning Commission and consisting
of representatives of the Ministries
concerned were deputed to ihese
States to look into the requirement of
funds for various relief and rehabili-
tation measures.

2, The latest information received
from the Stite Governments in res-
pect of the tloods and drought in Ra-
jasthan, West Bengal, Bihar and
Orissa is included in the statements
already laid on the Table of the
House by the Minister of Irrigation
and Power and the Minister of Food
and Agriculture on the 13th and 18th
November, 1968 respectively.

3. Particulars relating to the dates
of the visits of the Central team¢ and
the financial assistance sanctioned to
the State Governments go far in the
current year on the recommendations
of the team or as an interim measure
are shown in the statement laid on the
Table of the House. The gssistance is
for utilisation on agreed items of ex-
penditure and will be subject to final
adjustment on the basis of audited
figures of expenditure.

Statement

Name of  Dates of Central
State Teams’ visit

(Rs. in crores)

24th to 25th August,
1968,

I Floods

Rajasthan 2-00

*ps 0N 22-11-1968.

1 2 3

West Bengal (1) 18th to 20th and
30oth to 318t August
1968 .

8-50
() 12thto 17th

November, 1968 .

Bihar 4th to 6th November,
1968 . ©* 50

Orissa 19th to 22nd Novem-
(cyclone) ber, 1968 . 1'00

I1. Dorughs
Rajasthan 28th to 30th October, 1'00
1 1968,

Orissa 3rd to 6th June, 1968 2:50

Allocations made to Assam Hills
Districts under Article 275

2035. SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of FINANCE
be pleased to state:

(a) the actual allocations made to
the Assam Hills Districts under Arti-
cle 275 of the Constitution since 1865-
66; and

(b) whether there is any separate
allocation for district Councils and
Regional Councils?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) (i) The
amounts paid ag grants-in-ald, under
article 275, in reapect of the autonom-
oug districts of Assam, are:

Under clause (a) of the second
proviso—Rs, 40 lakhs annually;

Under the first proviso and clause

(b) of the second , for deve-
lopment schemes than those in
the State Plan—
Rua. lakhs

1965-66 . 61:96
1966-67 82-30
1967-68 41°25
1968-69 (BE) . 61°3
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(ii) The amounts paid as grants-in-
aid to Assam under the substantive
provision of article 275(1), on the
recommendations of the Finance Com-
mission are:

1965-66 Rs. 6.00 crores
1966-67 Rs. 16.52 ,,
1967-68 ot Rs, 16,52 ,,
1968-69 (BE) .. Rs. 16.52 ,,

There is no separate allocation of
these grants for the autonomous dis-
tricts and the rest of the State,

(b) No Sir.

Demands of LIC, Employees

2036, SHR] TENNETI VISWA-
NATHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether it is g fact that talks
took place on the 24th October, 1968
and succeeding days between the Life
Insurance Corporation of India
management on the one side and the
General Secretary of All India Insur-
ance Employees Association and others
on the other side on the question of
the employees charter of demands in-
cluding gcales of pay and automation;
and

(b) whether it is also a fact that the
management offered a promise of more
liberal terms of scales of pay it the
employees agreed to automation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) No, Sir.

Foreign Exchange to Prime Minister
for her Visit to Latin American
Countries

2037. SHR1 SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state how much forei~- ex-
change hag been alloweqd to the
Prime Minister vis-a-vis what she
had asked for her recent visit to Latin
American countries?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The request on
behalf of the Prime Minister was [or
releas.: of foreign exchange equivalent
of Rs. 583. This amount was relcased
in her favour as it was in accordance
with our preser :ed rates.

Foreign Aid from Asian Development
Bank

2088, SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that India
will get aid from the Asian Develop-
ment Bank for the Fourth Plan period;

(b) if so, the total amount and the
specific counts for which the aid would
be given; and

(c) the rate of interest and the fur.
ther conditions which India will have
to comply with for such aid?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) As a member
of the Asian Development Bank and
a developing country, India is eligible
to borrow from the Asian Develop-
ment Bank. However, we have not
approached the Bank for any loan,

(b) Does not arise.

(c¢) Any future lending by the Asian
Development Bank to India would be
according to the terms and conditions
of the Bank then in force. Currently,
the Bank charges an interest rate of
8-7/8 per cent per annum and repay-
ment terms are based upon the nature
of the project for which the loan is
taken,

Tax Evasion

2089. SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:

(a) the specific steps taken by Gov-
ernment for stopping tax evasion dur-
ing the last twelve months and with
what success;
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(b) the top ten such tax, evaders
againgt whom complaints have been
received by Government and the ac-
tion taken against them; and

(c) the total amount of tax eva-
sion included therein?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The follow-
ing legislative measures have been
taken during the last twelve months
for checking tax evasion:

1. The expenditure jncurred in a
business or profession for which pay-
ment has been or is to be made to the
tax payers' relatives or associate con-
cerns is liable to be disallowed in
computing the profits of the assessee
to the extent that such expenditure is
considered to be excessive or unreason-
able [Section 40A(2) of the Income-
tax Act, 1961].

2. A provision has been made in the
Act for the disallowance of expendi-
ture incurred in businesses and pro-
fessions for which payment is made in
an amount exceeding Rs, 2,500 other-
wise than by crossed cheque drawn on
a bank ur a crossed bank draft (Sec-
tion 40A(3)].

3. The minimum penalty leviable for
concealment of income or for furnish-
ing inaccurate particulars of such in-
come will be a sum equal to the
amount of income concealed. The
maximum penalty will be twice the
amount of the income concealed.
Similarly the penalty for understate-
ment or concealment of wealth will
be a minimum of 100 per cent of such
concealment and the maximum penalty
may go upto 200 per cent of the wealth
concealed.

4. The punishment for default in
the statutory obligations to deduct tex
at source and pay it to the credit of
the Government on conviction before
a court will be rigorous imprison-
ment upto 8 months and also fine
which will not be less than an amount
of 15 per cent per annum of the tax
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in default (Section 276-B of Income-
tax Act, 1961),

It is too early to say anything about
the success achieved in this respect
since these provisiong have come into
force with effect from 1st April, 1968
only, It is hoped that they will curb
tax evasion to a large extent,

The following administrative steps
have also been taken towards check-
ing tax evasion:

(1). A Committee consisting of de-
partmental officialg has been appoint-
ed to look into the entire aspect of
tax evasion. Their report is expect-

ed shortly.
(2) Central Circles dealing with
large tax evasion cases have been

strengthened by putting more officers
there.

(3) During the last twelve months
ending 30th September, 1868, prosecu-
tions have been launched in 21 cases.

(b) All complaints of tax evasion
arc enquired into. Unless the investi-
gationg are completed and the assess-
ments become final after appeal, It
cannot be said who are the top 10 tax
evaders during the last twelve months.

(c) Does not arise.

Import of Ammonis

2040. SHRI SHIVA CHANDRA
JHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased

to state:

(a) the quantity of ammonia im-
ported by Government annually for
fertilizer factories;

(b) the amount of foreign exchange
spent annually on the import of
ammonia;

{e) whether Government plan to in-
crease or decrease the import of
ammonia during the Fourth Plan
perind; and

(d) if so, the reasong thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMAIAH): (a) No ammonia has
been imported by Government 3o far.

(b) Does not arise.

(c) and (d). Import of ammonia
may take place if certain fertilizer
projects already approved or under
consideration, and based on imported
ammonia, materialise.

Lapsed LIC, Policies

2041. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that lapse
ratio and the expenditure are increas-
ing every year in the Life Insurance
Corporation;

(b) if so, the reasons therefor;

(¢) whether Government have taken
any action to check thig increase; and

(d) whether it is also a fact that
Government have received any report
to the effect that the cases which
were lapsed during the last 7 years
were done by the agens, who are the
relative: of the Ministers, big officers
and espeeially the Life  Insurance
Corporation Department officers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), The
overall lapse ratio which is around
7 per eent has not shown any matcrial
upward trend in recent years.  The
overall lapse ratio which was 7.2 per
cent in 1065-66 and 74 per cent in
1966-67 had fallen to 7.0 per cent in
1967-68. The expenditure of the L.I.C.
is, however, increasing. The increase
is attributable to the increasing
volume of work handled by it and the
rising cost of materialy and services
rendered by it.

(e) Government have appointed a
Committee to enquire into the expens-
es of management of the Corporation.
Necessary uction will be taken after
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the report of the Committee is receiv-
ed by Government,

(d) Government has not received
any such report.

Bonus for Staff of Indian O}
Corporation

2042. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that Indian
Oil Corporation have offered for their
staff 14 per cent bonus;

(b) whether it is also a fact that
except Indian Trade Union Congress,
Bombay Branch, all Trade Unions gave
their consent;

(e) if so, the rrasong for the refusal
of the Indian Nationa] Trade Union
Congress to accept the bonus and its
repercussion on the Indian Oil Cor-
poration; and

(d) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI RAGHU
RAMAIAH): (a) Yes, Sir,

(b} Yes, Sir.

(c) The reason for the ILN.T.U.C.

refusal to accept the Management's
offer presumauably is that they expect
bonus at a rate higher than 14 per
cent, No  significant  repercussions
have, however, boen noticed a: a re-
sult of non-acceptance of the offer by
certain Unions.

(d) Does not arise.

Imported Lubricants

2043. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the rates of imported lubricants
of different qualities in 1964-65, 1968-
67 and 1967-68; and
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(b) the reasons for increase or dec-
rease of rates, as the case may be, in
respect of quality of lubricants in
each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH): (a) The lubricants im-
ported were by and large base oils
requiring blending and packaging in
the country. The sale prices are de-
termined with reference to the qualit-
ies to which the base oils are blended.
The cost of imported base oils, on &
calendar year-wise basis, is as follows:

Per tonne
1964 Rs, 861+19 to 411-01
1965 Rs. 362-47t0 87790
1966 . Rs.479-2010 77239
1967 Rs.612-74 10 702-72

(b) The increase in prices since
1966 as compared to the preceding
years, is mainly due to the effect of
rupee devaluation in as much the cur-
rent prices in dollars or pound sterl-
ing are converted into rupees on the
exchange values as prescribed from
time to time,

Stocks of industrial and lubricant

oil

2044. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the amount of slow stocks of
industrial and lubricant oils which
were lying on the 31st March, 1963
in diffcrent stock godowns and de-
pots in the whole of India and their
coe: and expenditure debifed til] the
31st Merch, 1968: and

(b) how much of such slow stocks
were purchased before March, 1966
and the total amount spent on them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI RAGHU
RAMATAH): (a) and (b). The re-
quired information is being collect-
ed and will be laid on the Table of
the House in due course,

Land for Rajghat, Shantli Vana and
Vijay Ghat

2045. SHRIMATI NIRLEP KAUR:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) how much land has been allot-
ted to Rajghat, Shanti Vana and
Viiay Ghat;

(b) the gauthorities whicy allotted
this land;

(c) whether any compensation for
the allotment of this land has bDeem
Paid by Government;

(d) if so, how much; and

(e) the contribution of Govern-
nment for the development nf these
sites?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL
SINGH): (a) Land has been allocat-
ed as under:—

Rajghat 175 acres.
Shanti Vana 81 acres.
Vijay Ghat 75 acros.

(by to (d). The land being Nazu!
the question of its acquisition does
not  arise. However a sum of
Fs. 23.181.62 Paise had to be paid
farmers for their standing crops.

(e) (Rs. in lakhs)
Rajeghat 04,44
Shanti Vana 243
Vijay Ghat 3.22

Thermal Power Station at Bhatinda

2046, SHRIMATI NIRLEP KAUR:
Wili the Minister of IRRIGATICN
AND POWER be pleased to state:

(a) whether it is a fact that some-
time ago, Government had decided to
set up a Thermal Power Station at
Bhatinda;

(b) whether it is also a fact that
Government have since changed Its
decision in this regard; and

(c) if so0, the reasons therefor?
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THE DEPUTY MNISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHR] SIDDHESHWAR
PRASAD): (a) The Punjab State
Electricity Board has submitted the
Project report for setting up a ther-
ma] power station at Bhatinda, This
report is being examined by the
-Central Water & Power Commission.

(b) and (c). Do not arise.

Supply of Ammonia by Tran
Government

-2047. SHRI BHOGENDRA JHA:

SHRI RAMACHANDRA
VEERAPPA:

SHRI R. R. SINGH DEO:

DR. M. SANTOSHAM:

SHRI MEETHA LAL
MEENA:

SHRI LOBO PRABHU:

SHRI S. K. TAPURIAH:

~ Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
stute:

(a) whether it is a fact thot tne
Government of Iran have offered to
supply ammonia to India on 2 Gov-
ernment to Government basis pro-
vided the private sector in India is
‘not allowed to import the same from
Iran; ang

(b) it so, Government's reaclion
'thereto and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALs (SHRI RAGHU
-RAMAIAH): (a) No, Sir,

+b) Does not arise,

Stall-holders of Laxmi Bal Nagar,
New Delhi

2048. SHRI RAMAVTAR SHASTRI:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleasedq to re-
fer to the reply given to Unstarred
Question No. 4396 on the 19th Au-
gust, 1368 and state:
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(a) whether it is a fact that the
reguest of the stall-holders of Laxmi
Bai Nagar to stop recovery through
the Collector has been rejected by
the New Delhi Municipal Commit-
tee and the recovery is stil] being
pressed through the Collector in
spite of the fact that they have al-
ready paid damages/teh bazari to
Government;

(b) if so, the action proposed to be
teken in the matter;

(¢) whether there is any proposal
to take into consideration the coust
of construction incurred by the stall-
holders while caleulating the dam-
ages/teh bazari as was done in the
case of stall-holders of Moti Bagh by
the New Delhi Municipal Committee;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQRAL
SINGH): (a) Yes.

(b) The land under the stalls of
Lexmibai Nagar, New Delhi, has not
been allotted to the New Delhi Muni-
cipal Committee and as such, the
Committee is not authorised to col-
lect teh bazari from these :tall-
holders. The committee has been in-
formed of this position.

(¢} ang (d). Damages are calculat-
ed on the basis of land values and not
of super-structures.

Establishment of Refining Capacity
2049. SHRI LOBO PRABHU: Wiil

the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) the investment by Government
and the foreign exchange liability in
establishing a refining capacity of 170
million tonnes;

(b) whether this could have been
saved by allowing expansion of ex-
isting wunits and if so, on what
grounds the expansion has heen re-
fused: and
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fc) whether Government have con-
cidered the effect on foreign invest-
nient from the reservations it is mak-
ing for Indian oil?

THE MINISTER Of STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (8HRI RAGHU
RAMAIAH): (a) Government have
nu established a refining capacity of
177 million tonnes,

th) and (c), Do not arise.

Athilterslivh ‘éasty 0 Fair Price
Ratitm and Co-operitive Shops

2050, SHR1 LOBO PRABHU: Wil
the Minister of HEALTH, FAMILY
FLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

‘a) the proportion of adulteratio:
cotes in fmir priceé, ration and co-
opérat.ve shops to the total detected
accordng to the statistics collected by
Guvernment;

tb) whether any specific orders
against such adulteration exist and
it so, how they are enforceq by tne
Department andjor by the Inspecto-
rite:

:¢) why Government do not in-
crease the agencies including volunt-
#ry onet for supervision in view of
the reported detection of 51.3 per
cent in the samples; and

:d) whether Government proposec
to consider a scheme for Agmark not
oriy of commodities but of entire
shops which are regularly checked and
ncver found to adulterate?

THE DEPUTY MINISTER IN THE
MiNISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(i1 The information is not availabi
and the tima and efforts involved in
collecting this  information from all
over India would not be commensu-
rute with the results,

tb) Al theze establishments
cevered by the provisions of
2371 (Ai) LSD—8.

are
the
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Prevention of Food Adulterstion Ast,
1954 and Prevention of Food Adulte-
ration Rules, 1855. The provisions of
this Act are implemented by the
loca] bodies through their Foogq Ins-
pectors.

(¢) The provisions of the Preven-
tion of Food Adulterstion Aét have
been made more stringent ang the
Stutes have been asked {o ensure
proper enforcefient of fhe Act. 'I'he
voluntary agenci
responsible for enfomement of the
penal provisions of this Aet.. They
can assist the Government Inspeéto-
rote in the detection of adulteration
cuses.

(d) No.

Improvement Trust, Jullundur

2051. SHRI YAJNA DAIT
SHARMA: Will the Minister of
HEALTH., FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whéther the Improvesaent
Trust. Jullundw have constructed
quarters in a colony named ag New
Colony, Gopal Nager, Julldhdir un-
der the Slum Clearance Scheme;

(b) it so, whether the same were
allotted to d'splaced persons fromn
West Pakistan on hire-purchase basis;

(c) if so, whether the allottees are
now being asked to vacate the quar-
ters ag the Improvement Trust pro-
pousc to auction them,;

(4) whether, allottees have al-
ready pifd instalments for more than
two years; and

(e) it so, the reasons therefor?

THE DEPUTY MINISTER I'¥ .THE

MINISTRY OF HEALTH, FASHLY
PLANNING . AND , DEVE-
LOPMENT (SHF B. § MORTHY):

(s) to (e). THe required informafion
is being collected and will be Iaid
on the Table of the Sabha.
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Constitution of common state cadre
for executive officers of Chief Offices
of Urban Local Gevermment
Bodles

2053. SHRI SIDDAYYA: Wil] the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the names of the State Govern-
ments which have go far constituted
8 common State cadre for the exe-
cutive officers of chief offices of ur-
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ban local Government bodies under
statutory provisions;

(b) the exact designation of the
cadre in different States;

(¢) the attempts made so far to
pursuade the remaining State Gov-
ernments, if any, to constitute a simi-
lay cadre for local bodies;

(d) whether the All India Local
Bodies Officers’ Confercnce recently
held at Trivandrum requesteq the
Central Government to create an All
India C.dre of top administrative and
technical posts of Municipal Cor-
prnrations; and

(e) if so, the reaction of Goveru-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b), The information is be-
ing collected from the State Govern-
ment and will be laid on the Table
of the Sabha as soon as received.

tc) The Government of India had
set up two Committees (1) Rural
Urban Relationship Committee and
(2) Committee on the Service Condi-
tions of Municipal Employees. Both
these Committees recommendeq the
setting up of State Cadres for Local
Government Sorvices e.p. Administra-
tive Service, Engineering Service.
Medical and Health Service, and Edu.-
cation Service. The Reports of these
Committees were forwarded to all
the State Governments for necessary
action.

(d) No such request hag been re-
ccived from them.

(e} Does not arise.

wrow % v grey sk o et
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Unempioyed Doctors in Bihar

2058. SHRI RAMACHANDRA

VEERAPPA:
SHRI R. R. SINGH DEO.
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
CEVEL.OPMENT be pleased to :ta‘e:

(a) whether Government's atten-
tion hus been drawn to the news-item
appearing in the Hindustan Times of
the 10th November, 1868 that 2000
doctors are jobless in Bihar; and

(b} it so, the steps which Govern-
ment have taken or propose to take
to accommodate these doctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5, MURTHY):
(a) Yuos.

{b) The requisite information is
being collected from the Government
of Bihar and wil] be laid on the Table
of the Sabha.

Irrigation and Power Minister's visit
abroad

2050, SHRI LAKHAN LAL GUPTA:
Will the Minister of IRRIGATION
AND 120WER be pleased to state:

(a) whether a Delegation headed
by himi recently visited foreign coun-
tries tn study flood control; angd

(b) if so, the names of members
of that delegation, and countries they
visited and results of the study?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDMESHWAR
PRASAD): (a) ang (b). The Union
Minister of Irrigation and Power, ac-
companied by Sarvashri Gurcharan
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Singh, Director, Central Water and
Power Commission, and Barada
Charan Mehdi, Executive Engineer ot
Assam Government visited US.A.
between October 20 and November 8,
1088. They made a detailed study and
held discussions with the engineers of
the various fload control works that
huve been carried gut in the Mis-
sissippi, Missouri, Tennessee and
Sacramento river basins. These de-
tailed studies and discussions will be
used in planning afresh further flood
contro]l works on our rivers,

Expansion of caPacity by Burmah
Shell Refinery

2081. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Gov-
ernment have offered to Burmah Shell
to expend the capacity of jts refinery;

(b) if so, the present capacity of
the Burmah Shel] Refinery;

(c) the extent to which the offer to
expand the capacity has been made by
Government;

(d) whether any condition hag been
laid down by Government in this re-
gard; and

(e) whether similar offers have also
been made by Government to ESSO
or Caltex; and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALs (SHR] RAGHU RAMA-
IAH): (a) to (d). Government have
not offered to Burmah-Shell expension
of their refinery. However, on a spe-
cific proposal made by Burmah-Shell,
discussions have taken place between
Government and the company cover-
ing a package which includes the ex-
pansion of their refinery, the getting
up of a fertilizer plant and the revi-
sion of the refinery agreement. No
final conclusions have yet been
reached.
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(e) No, Sir.

Income-taxy Appeals

2062. SHRI BENI SHANKER
SHARMA: Will the Minister of FIN-
ANCE be pleased to refer to the reply
given to Unstarred Question No. 10 on
the 11th November, 1088 ang state:

(a) whether the percentage of dis-
missed appeals filed by the Income-tax
Department before the Appellate Tri-
bunals stated to be 76 per cent in
1966-67 and 1967-68 js not considered
to be on the high side;

(b) whether it is a fact that most of
the appeals filed by the Department
are frivolous and put an unneceasary
burden on the assessees in defending
them;

(c) if go, the steps taken or propos=
ed to be taken in this regard; and

(d) whether the desirability of pay-
ment of some filing fees by the De-
partment equivalent to that paid by
the assessees which should be paid
back to the assessees in case of dismis-
sal of appeals has been considered?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAYI): (a) The Gov-
ernment consider it to be on the high
side.

i(b) No Sir. In several cases
Department finds it necessary to
appeals to the Tribunal because
legal issue is sub-judice before
High Court/Supreme Court.

(c) Does not arise. However, the
Centra] Board of Direct Taxes have
issued instructions from time to time
to the Commissioners of Incomae.tax
emphasizing the need for a selective
approach in the matter of flling ap-
peals to the Tribunal. The Commis-
sioner of Income-tax who is empower-
ed under the law to flle appeals to the
Income-tax Appellate Tribunal against
the orders of Appellafe Amsistant Com-
missionerg of Income-tax consuliy the
Standing Counsel to the Department
wherever conaiderad necessary.
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(d) This suggestion will be consi-
derad.

Bombay Company (P) Ltd, Bembay

2063. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
building situated at 9, Wallace Street
Bombay hag been sold recently to a
foreign Insurance Company by the
Bombay Company (P) Ltd. Bombay
at @ much lower price;

(b) if so, what is the present mar-
ket value of the building and the value
at which it was sold;

(c) whether necessary permission to
sel] the building to a foreign Company
was obtained and if so, the circum-
stances under which the permission to
sel] the building was granted; and

(d) whether any action has been
taken against the officers concerned
for permitting this sale?

THE DEPUTY PRIME MINISTER
AND MINIBTER OF FINANCE (SHRI
MORARJI DESAI): (a) So far as the
Government is aware the building has
not yet been sold.

(b) to (d). Do not arise.

Bombay Co. (P) Lid., Bombay

2064. SHRI K. ANIRUDHAN: Wil
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
Bombay Company (P) Ltd., Bombay
advanced about 75 per cent of its
capital to a party in Jamnagar about
12 years back;

(b) whether the Company had
taken legnl steps for the recovery of
the same angd if not, the reasons there-
for; and

{c) whether the Income-tax autho-
rities have examined the Auditors’
ohjections in this ragard and if so, the
action which has been takan by them
in this regard?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Income-
tax records of this Company show that
it has a paid-up capital of Rs, 30 lakhs.
A sum of over Rs. 21 lakhs was out-
standing against one party of Jam-
nagar in 1963.

(b) It appears from the assessment
records that the Company had filed a
civil suit against the above debtor in
1963.

(e) No such audit objection has
come to the notice of the Income-tax
Department in respect of assessments
completed so far, The assessments in
this case have been completed upto
1963-64 only.

Representation from Pensloners’
Organisations
20685. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived representations from the Pen-
sioners' Organisations and from Pen-
sioners from different States and
Union Territories for increase in their
pension;

(b) if so, whether Government are
considering the pensioners’ request for
ad hoc increase in view of the rise in
the price index and difficult and hard
days of livelihood;

(¢) whether Government have
ordered such increase in the case of
Uttar Pradesh State under the Presi-
dential Rule; and

(1) whether Government propose to
give special attention to those pension-
ers of Manipur who are getting meagre
pension and increase their pension?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) There is at present no proposal
under consideration to grant any fur-
ther ad hoc increase to pensioners.
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(c) No, Sir.
(d) No, Sir.

Glazing of verandahs of Type IV
Quarters in Delhi

2066. SHRI RAM CHARAN: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the policy and procedure laid
down regarding the glazing of front
and back verandahs of Type IV quar-
ters on the ground and first floors in
the various localities in Delhi;

(b) whether it is a fact that while
in many cases, verandahs of such
quarters have been glazed in Motibagh
and Pandara Road localities, glazing
has been refused in some other cases
inspite of repeated requests;

(c) whether it is also a fact that
many officers who are entitled to type
V accommodation and have large
families, are living in type IV quarters
and are experiencing hardships and
inconvenicnce in the absence of glaz-
ing ot verandahs which would give
them more accommodation; and

(d) if so, whether Government pro-
pose to glaze verandahs of such quar-
ters on request and on payment of
enhanced monthly rents?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI  IQBAL
SINGH): (a) to (d). The glazing of
verandahs of Type IV quarters in
various localities in Delhi is sanction-
ed by Government in exceptional
cases at the request of the occupants.
While examining the requests, the
rases are decidegd on their merits and
one of the important considerations
taken into account is whether the per-
son entitled to a higher type of quar-
ter is staying in a lower type quarter.
In sanctioning the glazing, no distinc-
tion is made between one locality and
another, Whenever this facility is
provided, extra rent is charged from
the tenant.
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12.32 hre,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED VIOLENT ANTI-McNAMARA

DEMONSTRATIONS BY NEXALITE-COMMU-

NIST STUDENTS IN CALCUTTA AND ITS
REPERCUSSIONS

SHRIMATI SUSHILA ROHATG]
(Bilhaur): I Call the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The reported violent anti-Mc-
Namara demonstrations by
Nexalite-Communist students
in Calcutta and its repercus-
sions.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
According to information furnished by
the State Government, demonstrations
were organised on November 20, 1968,
by a section of students at the Dum
Dum airport and in the city to pro-
test against the visit of Mr. McNama-
ra. At the Dum Dum Airport the
students indulged in heavy brickbat-
ting on the police. They were chas-
ed away, but thereafter anti-social
elements pelted stones on the police
at the Jessore Road. The police had
to use 10 rounds of teargas shells and
resort to mild lathi charge to clear
the miscreants. 14 persons are re-
ported to have been injured as a re-
sult of the lathi charge.

In Calcutta a procession of students,
about 800 strong, interferred with
public transport and attacked the
police with bombs and brickbats.
They set up road barricades in
front of the University and at the
crossing of Bankim Chatterjl Street
and College Street, The students also
threw bombs and brickbats at the
police from inside the Presidency Col-
lege and from the top of the Ashutosh
bulldings. At about 4 PM., three

Calcutta (C.A.)

tram cars were set on fire. The fire
brigade had to turn back due to
heavy stone throwing. As it was ap-
prehended that the fire would spread
to other areas and endagner shops and
houses, a police party headed by De-
puty Commissioner of Police went in-
side the University buildings and ar-
rested five persons. Thereafter brick-
batting and bomb throwing stopped,
and the fire brigade was able to put
out the fire.

After some time the police force
was withdrawn from inside the Uni-
versity buildings. While the police
were removing the barricades of the
College Street they were subjected to
further bomb throwing and brickbat-
ting. The police had to use several
rounds of teargas shells to control the
situation. 31 persons were arrested.
Several policemen and some members
of the public received injuries due to
bomb throwing and brickbatting.

On the 21st November students of
some colleges observed strike. From
about 10.30 A. M. processivns were taken
out by students. At about I PM.
about 1000 students took out a pro-
cession to the USIS building, where
they demonstrated. A few crackers
were hurled at the police. The de-
monstration thereafter split them-
selves into small groups and moved
through the Maidan area. They put
2 state public transport buses and a
tram car on fire. Barricades twere
put up by the students in Dharmtalla
street and on Ganesh Chandra Aven-
ue, where police patrols were heavily
brickbatted. Police fired teargss to
rescue an airlines bus, which was held
by the mob. A crowd of about B0O
at the crossing of Harrison Road and
College Street heavily brickbatted
police patrols. Police fired § rounds
of teargas and arrested 8 persons.

This pattern was repeated to somre
extent on November 22, and the po'ice
were brickbatted by processionists
who had come out of the University
after & meeting. At about 4.15 raa
a crowd that was throwing brickbets
and crackers at & police party near
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the junction of Mahatama Gandhi
Road and College street had 10 be dis-
persed by the use of teagras.

SHRIMATI SUSHILA HOHTAGI:
What has happened in Caleutta ‘has
not come as a surpise in the light of
unrest in the country for the last two
years, but what is shocking is the in-
tensity and the fury of the nature of
the storm which broke out there.

I would like to ask the hon, Home
Minister how is it that so much of
foreign propaganda material has been
leaking into the country? Pictures of
Mag Tse-tung were displayed and
even film on the guerilla tact of
Vietnam were displayed in Kerala
some time back. How is it that some
bookstalls carry this  literature
have been allowed Lo operate? Have
the:e cases been brought to the notice
of tiie Home Ministry? Is it also not
true that all these gheraos and
intimidation among the wvulnerab'e
sections of the society like students
and workers have been going un by
political leaders and leaders of the
Left Cammunist Party from time to
time? In the light of this background
I would like to know if there was
anything to prove that the Calcutta
demonstration and what has happened
in"Kerala synchronised at the same
time, both were pre-planned and pre-
meditated ang co-ordinated at the
same time?

Second'y, 1 would like to know
whether among the material which
has been gathered from demonstra-
tors in Kerala by the police there,
thewe were manuscript copies of “The
Dwolaration of War on the Capitalist
&.m.n

Thirdly, has not this student unrest,
which was originally started in Naxal.
bari in a violent form two or three
years ago, crept into the country in
various forms, in the form of various
political parties, unions etc?

Eterna] vigilance is the price of lib-

ertr 1f o, what was the Intelligen-
Bupnl-!mnf' of the Hose Ministry
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doing? Did not they anticipate, did
they not expect any trouble of this
nature at the time when he was com-
ing here? How is it that 40 proces-
sions were taken out simultaneously
in Calcutta by the students, converg-
ing on the University campus the

same day? In the light of this 1
wou'd like top know (Interrup-
tions). In the light of these happen-

ings what prevents the Government
{from banning the Left Communist
Party? (Interruptions) May I also
know what prevents the Government
from banning all senas which are dis-
integrating and undermining the unity
of the country? How does the Gov-
ernment react to this lack of hospi-
tality to an honoured guest to our
country which is known for its hos-
pitality? How will it affect Indo-Am-
erican relations? Last of all. I would
like « know what is there to prevent
the Home Minister from bringing for-
ward a resolution in this session of
Parliament authorising it to take steps
which would curb all such tendencies
which are only harming the nation?

SHRI VIDYA CHARAN SHUKLA:
It is a fact that literature of Mao Tse
Tung and his thoughts are circulating
in the country. We have been taking
precautionary measures and action
wherever it has been possible under
the law,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): You are not taking
action,

AN HON, MEMBER: Hang them.

SHRI VIDYA CHARAN SHUKLA:
As far as the question of co-ordination
between the activities of the Left
Communists in West Bengal and
Kerala is concerned, I am not aware
at present of any such co-ordination,
but it is a fact that whatever was
done in Calcutta was preplanned.
Hon. Member has also asked a ques-
tion abéut students’ unrest following
the Naxalbari agitation. This was »
demonstration organized by certain
potitical ‘pittles. ' (Hiterruptions)
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SHR] KANWAR LAL GUPTA:
Name those parties.

SHRI VIDYA CHARAN SHUKLA:
The names of all those parties are
well-known and they all appeared in
the newspapers the day they occured.
(Interruption)

MR, SPEAKER: Order, order.

SHRI VIDYA CHARAN SHUKLA:
We knew that the demonstrations
were being planned and that is why
we took all the precautionary measu-
res all over and alsp saw to it that
no harm would be caused to the visit-
ing dignitary here. As far as the
question of our preparedness js con-
cerned, I have already indicated that
we were fully prepared for al: even-
tualitiecs. The question of banning the
communist party (Marxist) and all
that has been voiced in this House
from time to time and from time to
time we have alsn clarified that it is
not our intention to do so nor we can
do so as long as we do not have em-
ergency power in our hands. As far
as the banning of the Senas is con-
cerned; the same situation arises.
{ Interruption).

SHRI CHENGALRAYA NAIDU:
(Chittor): The demonstration against
McNamara shows that the Nexalite
communists have organised this de-
monstration by instigating innocent
students. Will the Government at
least take action now, not only after
knowing about thig anti-McNamara
demonstration but also knowing that
three days back, there was an
attack on the police station by
Naxalbari communists and again
yesterday, one constable was killed
and a sub-inspector was injured be-
sides four other constables, and in
another incident, a police station—

SEVERAL HON. MEMBERS rose—

SHR DHIRESWAR KALITA (Gau-
hatl): The McNamara demonstrations
wetre held in Calowtta; why is he re-
ferring to something in Kersla?

Calcutta (C.A)

SHRI CHENGALRAYA NAIDU:
When the Naxalbari type of commun-
ists are organising a revolution in
our country, will the Government at
least now come forward, if they do-
not have any emergency power to
pass an urdinance, with g resolution
to ban at least the Naxalbari type
of communists in the country The
other question is, why is the Gowvern-
ment hesistating to take action ag-
ainst this type of communists? Are

they afraid of this type of communis-
ts?

SHRI VIDYA CHARAN SHUKLA:
There is no question of being afraid
of anybody. [ have already explained
that under the Constitution it is not
possible to ban any political party.
Secondly, it is not also our policy to
meet a political glituation by banning a
politica] party.

SHRI CHENGALRAYA NAIDU:
There is no political party like the
Naxalbarj communist party. There is
no party like that. Why do not they
ban at least this type of revlutionary
party?

MR, SPEAKER: Order, order,
Kundu.

Shri

SHRI S. KUNDU (Balasore): Many
times from this side we have said
that we are not with those who bar-
ter with the freedom and integrity
of the countryv. We have also said
that we condemn violence and hoolig-
anism where it is really violence and
hoo'iganism. The question here s,
the tendency of this Government is to
resort to violence whenever there is
stone-throwing by students or work-
erg or other people. Whenever there
was stone-throwing, the Government
have replied by lathi-charged and
firing. Whenever there was a  de-
monstration of the workers and the
students the Government have come
up against them, with manifald
violence from their side. You will ap-
preciate that today the modern
politiciansa in power with nuclear
bombg etc., sre muych mare dangerous
than Hitler and Mark Aatony beth
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combined. (Interruption). Two things
have come out from this incident. I
would like to know whether it was
such an exceptional situation where
McNamara had to be lifted by helicop-
ter, or he was given a special honour
which was denied to the Prime Minis-
ter because, I remember, she came in
a bus when the city was fiooded. The
other question is about the police en-
tering into the Calcutta University
premises. All along we have said
that the sanctity of the university
should be maintained. The other day,
the Education Minister said, “the Vice-
Chancellor of the BHU wanted us to
senq force, we never did it on our
own”. May I read out a few lines
from the statement of the Pro-Vice-
‘Chancellor of Caleutta University?

“We, the Vice-Chancellor, the
Pro-Vice-Chancellor and tea-
chers present at the univer-
sity noticed that some polic-
men and officers entered the
university premises this even.
ing without the permission of
the Vice-Chancellor or Pro-
Vice-Chancellor and assault-
ed student and employees in
front of the Vice-Chancellor's
room inside the Darbhanga
Hall....”

MR, SPEAKER: Every body has
read that.

SHRI 5. KUNDU: In view of this
and in view of the fact that many
innocent students not at all connect-
ed with the violence and lady stu-
dents, inside the Darbhangg Hall, in
the library and in the canteen were
brutally assualted by the police, will
the Government make a judicial en-
quiry into the police excesses?

SHRI VIDYA CHARAN SHUKLA:
The offering of a helicopter to Mr.
McNamara was not necessitated by
any considerations of honour or any
such thing. It was only done for his
safety because of the violent demon-
strations that were anticipated and
which were engineersd by certain
political parties,
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I have already explained in my
main statement why the entry of the
police into the university was neces-
sitated. There was fire and when the
fire brigade came to put out the fire,
it was prevented from doing sg be-
cause of very heavy stone-pelting
which came from inside the univer-
sity area. When the police entered
and arrested 5 persons, the stone-pelt-
ing ceased and the fire-bridgade cou!d
do its job of putting out the fire. Ac-
tually the fire destroyed two hawk-
or shops and it was likely to spread.
Therefore, it was necessary that the
fire should be immediately put out
to prevent it from spreading. That is
why much against their wish, the
police had to enter the university area,
The facts are well-known and I do not
think any further explanation is need-
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SHRI DHIRESWAR KALITA: Sir,
on & point of reference. References
are being made . . .

MR. SPEAKER: There is no polnt
of order,
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ANNUAL STATEMENT oF ACCOUNTS OF
ALy INDIA INSTITUTE oF MrEpICAL

Scrences, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): Sir,

on behalf of Shri Satya Narayan
Sinha,
I beg to lay on the Table—

1)

(2)

A copy of the Annual State-
ment of Accounts of the All
India Institute vof Medical
Sciences, New Delhi, for the
year 1966-67, together with
the Audit Report thereon,
under sub-section (4) of sec-
tion 18 of the All India Insti-
tute of Medical Sciences Act,
1956. [Placed in Library. See
No. LT-2283/68].

A statemeny correcting the
answer given on the 28th
April, 1968 to a supplementary
by Shri Bal Raj Madhok on
Starred Question No. 1503 re-
garding Central Government
Health Service Scheme.
[Placed in Library. See No.
LT-2264/68].

NorrricaTioNs UNDER CENTRAL Excises

THR

AND SarLr Acr

MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. C.
PANT): I beg to lay on the Table:

(1) A cogy each of the following

Natificationg under section 159

NOVEMBER 25, 1968

(ii) G.S.R.

(iii) G.S.R.

(iv) G.S.R.

[Placed in Library. See
2286/68].

(3) A copy of Notification No. F.4
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of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944:—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Hundred
and twenty-first Amendment
Rules, 1968, published in
Notification No. G.S.R. 1963
in Gazette of India dated the
9th November, 1968.

(ii) The Customs and Central

Excise Duties Export Draw-
back (General) Hundred
and twenty-second Amend-
ment Rules, 1968, published
in Notification No. G.S.R.
2021 in Gazette of India
dated the 16th November,
1968. |Placed in Library.
See No. LT-2285/68].

(2) A copy each og the following

Notifications under section 159
of the Customs Act, 1962:—
(i) S.O0. 3834 published in
Gazette of Indm dated the
ond November, 1968.

1964 published in

Gazette of India dated the

oth November, 1988.

1965 published in

Gazette of India dated the

9th November, 1968.

1979 published 1in
Gazette of India dated the
8th November, 1968.

(v) G.S.R. 2019 published in
Gazette of India dated the
18th November, 1888.

No. LT-

(125) /68-Fin(G) published in
Delhi Gazette dated the Tth
November, 1968 containing
corrigendum to Notification
No. F.4(125)/68-Fin. (Genl)
dated the 2Tth September,
1968, under sub-section (4) of
section 26 of the Bengal Fin-
ance (Sales Tax) Act, 1941. as
in force in the Union Territery
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Papers Laid AGRAHAYANA 4, 1890 (Saka) Papers Laid
of Delhi. [Plated in Library. 7 3
See No. LT-2287/68]. 1067 @ 31 ¥ 1968
e ¥ wwfg & fadr
(4) (i) copy of Notification No, nfew iz ser-

Bt-3601/X-502(8)-65 (Hindi
and English versions) publish-
ed in Uttar Pradesh Gazette
dated the 5th, August 1988
making certain amendment to
Notification No. ST-1022/X-902
(8)-65 dated the 1st April.
1868, under sub-section (3) of
section 3-A of the U.P. Sales
Tax Act, 1948, read with
clause (c)(iv) of the Procla-
mation dated the 25th Febru-
ary, 1968, as varied by procla-
mation dated the 15th April,
1988, issued by the President
in relation to the State of
Uttar Pradesh.

(ii) A statement (Hindi and
Enghlsh versions) showing
reasons for delay in laying
the above Notification.

[Placed in Library. See No. LT-

2291168].

PApers UNDER COMPANTES ACT, ETC.

fewrl 7w fge worwe & ¥a-
woit (o fedvee warx) ot oAy
i o ¥ & frafafer o awrgze
97 TwAT foi—

(1) weeit wfafrmw 1956 #Y
oTT 619% & IT-HTO
(1) ¥ wrnta freafafen
qat ¥ oo gfy —

(vw) wxre wEferead fafir-
T mme & 1 yurE
1967 & 31 WI¥ 1968
aw &7 vafg & vt o
qORT gTa /4t

(3Y) wre sfewnwd fafa-
x mrw W 1 Xt

|Placed in Library, See No. LT-

2281/68).

(2) fagdt w1 3w (wfwwww
gt w1 fraton)  ser
Hwher wTew 1968 WY
uw gfy 97 v wE
wiafraw 1955 ¥ wro
3 %1 I9ETT (6) & wanRr
ferms 28 feoswr 1968
¥ W ¥ Tow ¥ wie-
WMﬁomomn
1808 ¥ wwrfe gur w1 |

[Placed in Library. See No. LT-
2280'08].
PAPERS UNDER ARTICLE 323(1) oF THx
ComsTITUTION
-wTd sarew ¥ vow s (ot
fuewr wewt pww) & frafafer o

WWT-92H 9T TWAT § i—

(1) wfieam & wqwdT 323(1)
¥ warty  freafofar quY
o ow-ow gfr —

(v®) W &% 9T W .
19dw 1967 % 31 WM
1968 a% ¥ awfw &
for 1 8% sftriter (fipedy
ot dRfr derr) o

() st ¥ v & &0
32 % afemfan wroay ¥
ararT W ok wewTe
gra afrerr 7 fed ark
¥ ST ey wey
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MOTOR VEHICLES (AMENDMENT)
R BILL
I_I @ (el s s (i) REPORT OF JOINT COMMITTEE
HERTr) |
, SHRI SRADHAKAR SUPAKAR
(2) #9C % q&fil ¥ W9 TT  (Sambelpur): 1 beg to lay on the
@ aa' o= § 10T Table a copy of the Report of the Joint
~ Committee on the Bill further to am-
T aver faror ) end the Motor Vehicles Act. 1939.
[Placed in Library. See No. LT- -
2200/68). (ii) EvIDENCE

Urrar PrApEsH EvectricrTy (TEmMPO-
AARY Powerg or CoNTrOL) (CoNTINU-
ANCE), AcTt

it fegere weme : ¥ s wdAw
fegy (fraor Y seard wfeera)
(aré waar) wfafram 1063 (Y
WY SN 7EFT) (1968 FT TRl
w1 wfafraw @sar 26) & o% sfq
AWT-TH 9T @A § FT IAL TN qOA
faars wvew (wafot #1 wem@E)
wfufraw, 1968 Fr urar 3 FY Iu-arw
(3) & wewia feaiw 25 fommw,
1968 ¥ Wit & Uaua ¥ warfra gur
ar |

[Placed in Library. See No.
2291/68].

LT-

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir I have to report
the following message received from
the Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha, that the
Rajya Sabha, at its sitting held
on the 21st November, 1968, agreed
without any amendment to the
Judges (Inquiry) Bill, 1868, which
was passed by the Lok Sabha at
its sitting held on the 18th August,
1988."

SHRI SRADHAKAR SUPAKAR: I
beg to lay on the Table a copy of the
evidence given before the Joint Com-
mittee on the Bil] further to amend the
Motor Vehicles Act, 1939.

12.54 hrs.

STATEMENT RE: RECENT DEVE-
LOPMENTS IN INTERNATIONAL
MONETARY SITUATION

MR. SPEAKER: The hon. Finance
Minister to make a statement. Is it
a lengthy one?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): About four pages.

MR. SPEAKER: Then it may be laid
on the Table.

SHRI MORARJI DESAI: I beg to
lay a copy of the statement on the
Table of the House,

Statement
Hon. Members have naturally been
concerned regarding the possible

effects on India's trade and payments
of the recent developments in interna.
tional financial muarkets. The situa-
tion is still fluid, but I thought that I
should even at this stage share with
the House my tentative assessment of
the situation.

2. In receny weeks, the French

franc has been under pressure, where-
as the deutche mark has been excep-

tionally strong. Due mainly to specu-
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Monetary
lative capital outflows, the French gold
and foreign exchange reserves have
declined gince last May by about $2850
million to about $4000 million. The
price of gold in the free market has
moved up to $40.75 per fine ounce.
As a result of the large volume of spe-
culative transactions, trading in
foreign exchange has been suspended
in Paris, Bonn and London.
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3. The Governments concerned have
taken various measures to deal with
the situation. The French Govern-
ment has announced measures which
will reduce the budget deficit in 1968
by $1000 million, and has reimposed
exchange control. The Federal Repub-
lic of Germany has decided to levy cer-
tain export taxes and eliminate some
levies on imports which will have the
effect of making exports 4 per cent
dearer and imports cheaper to the same
extent. The Government o the Unit-
ed Kingdom has also announced a
series of measures designed to make a
major impact on domestic demand in
Britain, with a consequent significant
improvement in the balance of pay-
mentg prospects. Certain fiscal chan-
ges designed to have the maximum
effect on consumption have been an-
nounced. The ceiling on all bank lend-
ings has been reduced. An Import
Deposit Scheme has been introduced
under which importers of goods
accounting for about 40 per cent of
Britain's total imports are required to
deposit 50 per cent of the value of the
imported goods with the Government
for a period of six months; broadly
speaking, this Scheme covers manufac-
tured goods but excludeg raw mate-
rials, food, feeding stuffs, oils and oil
products. Jute sacks and jute bags
and coir yarn, mats and matting are
among the items excluded from the
Scheme,

4. The Government of the Federal
Republic of Germmny has announced
that it does not propose to change the
external value of the deutsche mark.
The Government of France has declar-
ed that the franc will not be devalu-

ed.

4, 1890 (SAKA) Situation

(St.)

5. The Central Bank Governors and
thereafter the Finance Ministers o the
Group uf Ten—USA. Canada, Jupan,
UK, Sweden, France, Fedcral Re-
public of Germany, the Netherlands,
Belgium and Italy—have been meeting
to revieyw the situation. It has been
reported in the press that the Group
of Ten intend to make available assis-
tance of $2000 million to support the
franc.

250

6. The present crisis highlights the
need for reform of the international
monetary system in vrder to make
available adequate liquidity to support
international trade and payments and
to counter speculative pressure, Al
the recent meeting of the Board of
Governors of the International Mone-
tary Fund, which I attended, 1 fully
supported on bechalf of India the
scheme for the establishment of Spe-
cial Drawing Rights. It is my hope
that recent development would serve
to emphasise the urgency of activating
the gcheme.

7. The speculative pressures as such
are not likely to have any significant
impact on the Indian economy. As far
as our exporterg are concerned, the
forward cover facilities hitherto pro-
vided ggainst geniune transactions will
continue to be available.

8. The best safeguard for the healthy
development of India's foreign trade
53 the maintenance of a stable inter-
nationa] financial system. Therefo.
we welcome the remedial measures
taken by the Governments concerned
1o reduce imbalances in their payments
positions,

9. At the same time, we would natu-
rally wish to ensure that any measures
which may be adopted do not operate
in such a manner as to affect exports
from this country. I am glad to note
that the United Kingdom, a major
trading partner of India, has exempted
some products of interest to us from
the import deposit requirements. Cot-
ton textiles would, however, be sub-
jmwth:s:hmmdom—erporhof
this item may be gomewhat affected.
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Situation (St.)
[Shri Morarji Desai]

Our trade with France is comparatively
small; our exports to that country dur-
ing 1967-68 amounted lo only its, .f
‘crores, while imports were about Rs.
‘33 crores. Nevertheless, it would in
our view be desirable that all the
exports of the developing countries,
ineluding India, be exempted from any
measures that may be taken to curb
imports, whether in the United King-
dom or any oth:r developed countries.

10. We are glad that there is recog-
nition that imbalances in payments
-have to be corrected by action on the
‘part not only of the deflcit but also of
the surplus countries. In this connec-
tion we welcome the measures taken
by the Government of the Federal
Republic of Germany.

11. Hon. Members will be concerned
-about the impaet of recent monetary
«developments on the flow o¢ assistance
to developing counirics,  including
India. To the exteni that the remedial
measures takep help to restore inter-
national monetary stability, they
would secure a more stable climate
for the flow of international assistance.
We have always emphasised that de-
veloped countries should nut  aww
transitory difficulties to deflect them
from the fulfilment ot their interna-
tional obligations. It has ben urged,
for example, that despite the delay in
the United States of America making
ity contribution to the International
Developments Association, other deve-
loped members of the Association
should make their proposed contri-
‘butions immediately available, as
Canada has ulready done. It is our
earnesy hope that recent developments
will not deter other countries from
following the lead that Canades has
once aghin given in the field of deve-
lopmental sssistance, In fact, as fer
as surplus countries are concerned, it
would be in keeping with their desire
to assist in the restoration of interna-
tional monetary stability to provide
a larger quantum of assistance to the
developing countries.

Re. Quaestion of 252
Privilege

12. In conclusion I should like to
make jt clear that, ag far as we sre
concerned, there is no question vy any
change in the external value of the
Indian rupee.

SHRI S. M. BANERJEE (Kanpur):
Sir, it should be circulated because it
relates to g very important matter.

MR. SPEAKFER: Naturally. It is now
laid on the Table. It will be circulat-

ed. T hope there are enough copies for
circulation.

12.55 hrs.

RE: QUESTION OF PRIVILEGE

(Arrest of Shri Madhu Limaye)

oY o oy (i)
weer sErtm, & wAg weem, ofr
ay ferea, WY freeardt & v w7 6w
os favierfasre 71 997 F2ET SEAT
g1

wax & fraw 220 W frar 7

‘“When a member is arrested on
a criminal charge or for a criminal
offence or is sentenced to imprison-
ment by a court or is detained
under an executive order, the com-
mitting judge, magistrate or exe-
cutive authority, as the cate raay
be, shall immediately intimate
such fact to the Speaker.’

W16 AW ¥ qafer aR 2, T
882, feate 8 AT 1968 ¥ Y
ag foad o fireer?t & 7oy F
forar B :
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20 T T Afew fen
WX 21 TAAT ¥ q¥ 7 T g
AT ¥ XF NV FT gATAT AOOX 6T
a9 W, A it T Arage g ek
TS T WA W IAT W PO
fie fir awr & wwvler oft g formdr o
fireardt gk &, st S=gror 7wy

“Arrest of Shri Madhu Limaye

The following telegram addressed
to the Speaker, Lok Sabha, was re-
ceived on the 7th November, 1068: —

‘Monghyr, Dated 6th November,
1968.

This morning at # AM. Shri Madhu
Limaye, Member, Lok Sabha, along
with 44 others, arrested gt Lakhiseral
railway station in connectlon with

violalion of orders under section 144 “Sir, the basic fact is, the mag-

Cr. P. C'

fram 220 & wETC At My fama
#1 firgaTir % graey ¥ AT /THA 9T
A qg qREr AT 4F 1 "9Ig AEd
2 11 T & FaT ST 8w A
A3 ¥ § W A1 # 9T 98 | IEHT
o gg fagan fe 19 Favaar 18
AT 7 7%i U1 fagr | Fag wmE qu
A @@ g Fgaw Waaz fgan
Tt 9 9T ATeal g A1 oy
"As regards Shri Madhu Limaye,
according to information furnished
by the State Government, he was
arrested under the direction of a
magistrate on duty on November
6, 1966 at Lekhisarai under Sec-
tion 151 and 107 Cr.P.C. and Sec-
tion 188 LP.C. He was produced
before the sub-divisional Magis-
irate, Monghyr the same day, and
on his refusal to furnish a hond
he was remanded to judicial cus-
tody. It is understood that Snri
limave has filed a habeas corpus
petition before the Supreme
Court.”

Tg AR ¥ TH AW F IWr 144
F1 & Taa J4 w7 1 = =
7® AT fF ureT 151 91X 107, He
at7e o #e WYX aTvT 188, WTe
o @, & wrAga At Wy faay #
frrowamr g€

o s oeg T ® 9 21
AT B T |qwT F S T Ao

A XW W FY IzTaT | AW sw At B
2371 (Al) LED—).

istrate before whom Shri Limaye
was produced offered to release
him on bond, but he refused. He
has filed a habeas corpus and the
whole matter iz before the court.
1 cannot say anything about it. But
the main point is that Shri Madhu
Limaye was offered to be released
on bond.’

A% a1z ft T AarEe {7 qer
“Jgvéa mew & e wg § fE
form o ¥ ag oE nA § | oft g
A TATHT :

“This is not a matter on which
1 can give information. I will re-
quire notice for it."

SHRI THIRUMALA RAO (Kaki-
nada): On a point of order, Sir. Can
the proceedings in the other Housg be
made g point of order in this House?

MR. SPEAKER: No.

SHRI THIRUMALA RAO:
what he is doing.

That is

AN HON, MEMBER: He is quoting
{from there,

MR. SPEAKER: He may quote any-
thing from the other House, but the
point of order is on something else.
"SHRI ATAL BIHARI VAJPAYIE
(Balrampur): It is a privilege lssue.

MR. SPEAKER: On that basiy the
point of order is not being raised, but
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 [Mr. Speaker].

on the discrepancy between the state-
ment of the Home Minister and the
telegram which the Speaker received.
Let ug hear him before we decide any-
thing.

NOVEBMER 25, 1968 Privilege . 256
visional Magistrate or Magistrate
of the First Class is informed that
any person is likely to commit a
breach of peace or disturb the
public tranquillity or to do any
wrongful act that may probably
occasion a breach of peace or dis-
turb the public tranquillity, the
Magistrate may, in manner here-
inafter provide, require such a
person to show cause why he
should not be ordered to execute
a bond . . .".

SHRI THIRUMALA RAO: He is
quoting ag part of his argument what
has happened in the other House,

MR. SPEAKER: He can also quote
what happened there and outside also.
But the main thing is something which
happzned in this House. Lel us hear

him first.

&t W FEEE : WEgY W,
19 AA¥EL FY g AET A T@ A F
TWT 151 WX 107 &Yo HTo GYo Ho
& I T, Ffea 99 7e7 & 3R
g 1A Fga & T A faar ) IEA O
ans &t T R T § I w191 91
t gu AR & wiae f5 8 7amw &
awfer # ag wor a1 f of ay forar
FY ey awr 144 F AR 825

13 hrs,

Tg WeEr A fom IwT #7 5w AT W
fas fFar a1, w9 awr 151 F1 W
A& 1AW 151 3 AFLE

“A police officer knowlng of a
design to commit any cognisable
offence may arrest without orders
from a magistrate and without a
warrant tha person so designing if

" it appears to such officer that the
commission of fthe offence cannot
be otherwise prevented.”

Y 151 T a8 & 5w wrf TR
s aren & ag W gfew wifees
qar wwan & A fe A g A g,
wafag ger g frewa s wwar
WX 107 TH WY wagTr T ¥ g
vk wg ag vt § e

. . *Whenever a Presidency Magis-
trate, District Magistrate, Sub-Di-

W Fe # wWH T waew w1 oW,
gawr ¥ 4@ qgar g wfew 151 Hre
<o qro o imgﬁa%ﬁsﬁﬁ
frewrt #Y aife 7 T 7 &Y, TAE
fear zafau =8, af= TR 7 F7,
rafau At fex 107 & SwET waew &
¥ 7 & qX qE T T AR ATRT T
gar dfawsz I g w491 & | A
arz 3 & F T § 9w AU R
107 & waamT # gav fomr 2

“In the proceedings under Sec-
tion 107 Cr. P. C, before an order
directing the accuseq to execute
interim bond under Section 117 (3)
is passed, reading over of the order
under Section 112 and explaining
its substance to the accused is a
necessary condition precedent to
the making of such an order.”

wa 112 ¥ Oar faar g @ fsfaem
s ww § f5 dfage W
FX, I HE W AT I AAA qW
foq gu TR & S g ) e
g fawdr ot &1 gar wrar v oy #7
¥ ®T gATan, I A foar @ fF
112 & weawra A7 WrET 9 gAv wWifzn
qT 7g WS 919 AEY fear T )
1 amer A GATE | IAE I T W
¥, oy 7 waAmT ) 151 & W freRrhy
I g Gw T F e
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B o wrowt W ffdr #
Afew foar o u¥ gfew wifeee w1
AT war w1 7 fear a—gfaw wifee
awgd:

“Report under Section 107 Cr.
P.C and I P. C. 188 within a

fornight through proper channel
will be submitted.”

qg IHT O & 1w ¥ gt 9T N
favarfawc ®1 yw SerT WA E
WATFTERE:

(1) 39 927 =1 1 dfo=e &
AT urg & 100 ® vy Iy
fregart 21 of o7 A ae #
AT AR AT WY A FAET A® 1517107
#ite WTTo Glo Hro FTHAT ATH T@TE WIT
168 "o fro Yo ITET T AT IEH
o 97 IATE, 188 HTEo Fro Yo ¥F
maﬁq*na’, ing Sleo gt THe ¥
#y femar a1 frogardt gf gir ar 1s)
1T 107 o Mo flo o @ ama
o7 & A7 aFAT 91 |Wifs gfomT dEw
T AT THT 144 A 51 19 Far g
AY AT FAFT ASWIZ AT T
=rfgn @ w¥% fr 107 § w267 wiEw
ardt ara w1 @ T wwA) 91 wafao
o ge faomfade @1 v oag
&z gar 2 fr dfoge & St aeramTR
WEX & 9T WAl § IqH WWTT 9% AR
fagars fawmifuse w1 = emar
Eio il

gaa faaafes &1 s & 78
=it &t & fare ST SwAT § fE
g =Y S TS AT 39 6T 6
& § ok agt WA 3§ Aaw gEd
FAY I ATHT w & TW T AT Afew
wifgq 7T wE ¥ F fam, w0
was M i fs gy R @
wex & foarn ey £
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W AT I R W F e T
w s @ fe owyg famr o W for
W % wfirR W oam W Wi
W AT W WuA wfgw ' rRww
& Tfgw 1 f w6 A iR
dfea s sTgmT g g e w
wew &1 wfgw ¢ fe w7y fma S
THa R 1 [ S aOwe 39
nfGrsA ooy | ag 17 &
TEIWT T A9 Fo 120 ¢ :

“It is a contempt to cause or
effect the arrest save on a crimi-
nal charge of a Member of the
House of Commons during & ses-
sion of Parliament or during the

forty days preceding or forty days
following a session.”

WY e wgieu, ag § wman g
FORTT &7 ST { a1 W A A W%
& ag w21 s s &= avr fafea
arer; qar gui fqer 0 S fafae
qret |T 2, T T g@ ag arfammds
Sfazw S g e gt o 1 & 78
A1 70 1 WX & amET wr aiwfa
AT TG

“by the laws and usage of
Parliament, p:ivelege of Parlia-
ment belongs to every Member

of the House of Commons in all
breach of the peace”.

% e gy, g i T
arar e AgY 2, wif dRE
qreeT A & W T ity ars e agr
T g v @ wife 151 # frewrd £
8T Y AT A qamar A7 AW 4w
FT WTHAT T TEN AT

W wf=w aw g & & afger
Fat & g g wfewe ¢ o
7w at # Awaorfiadg dfew -
¥ 72-73 € W7 O @A B
WA WAt f



3159 oo Thetion of
Privilege
(5 =  weRd

“the right of either House of
Parliament to set a privileged per-
son at liberty and the right to

punish those who make or procure
arrests,”

T T T w7 wfEw § S wEF A
mmqﬁ“mfﬁq%m'
frea ¥q, fase s a&7 S Y 72
T+ & qi 9 fam gon @ 5 grew ww
O ¥ AOA AT R FT AqAS A
o gay i ¥ froe e ogr @Y
TIIT W FTAA ¥ "I gzed) 9y f@r
& &1 g e o) st fay fen
T | gafaT 30 A § andar @ R AR
ug St fadarfasre & 9w § @ F1 A
aFe w5 s oy fend fr W
am fagr & F fag g ardw 2

st wra fagrd awid ;. wgeaw
#grEy, a1 A gaw wg fafada wEE
® WA T g7 gET F A= H FT AW
2, T T qAFT AT AEATT FA AT
w !

BHRI S. KUNDU (Balasore):
must be discussed.

This

SHRI S. M. BANERJEE (Kanpur):
One submission tg you.......
MR, SPEAKER: Ig he supporting
Mr. Fernandes?

SHRI S. M. BANERJEE: I only sup-
por. what Mr. Vajpaye, said: either
we should get an opportunity to dis-
cuss or it should be referred to the
Privileges Committee.

MR. SPEAKER: Before any decision
is taken, I must give notice to the Gov-
ernmen!, and they must also give me
the facts. 1 would not give my ruling
or anything like that now. I would
also like to hear the Government, pro-
bably tomorrow or the day after. I
havo also received a letter from Mr.

NOVEMBER 25, 1968

Election to 6o
Committee

Limaye siraight from the jail. There-

fore, I would like to give my careful

thought to it.

= e fagrt awRdt @ ST
frdew ¢ f& Y T2 =t T T wgr
oaN A uw o ATw & fF EET wT SR
gar & wf ot dfese & wd 9w
o oY g G ¥ sz F sy Iw R
o 2 |

wow WEW : HE ®1 W AT
&R oF, W FTAY qTE B WAT |

Y W FOAN ;9 "W W
I ¥ § dravwr fogrd & amdy e
ifen 1 WY 7 faeet # ww € oA
FIE H ITRT FOOTC A @Sy fHwar g
A1 WY g JAT F I BEA F g
ar sfgw

13.09 hrs.

MOTION FOR ELECTION TO COM-
MITTEE

ADVISORY COUNCIL OF THE DrELmg
DEVELOPMENT AUTHORITY

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAM'LY
PLANNING AND ULRBAN DEVELOP-
MENT (SHRI B. S. MURTHY): On
behalf of Shri Satya Narayan Sinha, I
bep 1o move:

“That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the
Delhi Development Act, 1857, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one mem-
ber from among themselves to
gerve g5 member of the Advisory
Council of the Delhi Development
Authority for a term of four years.
<ubjest to ‘he other provisions of
the saild Act. vice Shri Jagannath
Pahadia resigned.”



261 Supreme Court
Judges (cond. of
service) Amend-
ment Bill.

MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the
Delhj Development Act, 1957, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Specaker may direct, one mems-
ber from among themselves to
serve as member of the Advisory
Counci] of the Delhj Development
Authority for g term of four years,
subject to the other provisions of
the said Act, vice Shri Jagannath
Phadia resigned.”

The motion was adopted.

MR, SPEAKER: Now we
and meet at 2.00 P.M.

adjourn

1210 hrs.

The Lok Sabha adjourned for Lunch
#ill Fourteen of the Clock.

The Lok Sabha then re-assembled

after Lunch at Seven Minutes Past
Fourieen of the Clock,
|Mr. DepvTy-SPEAKER in the Chair)

SUPREME COURT JUDGEs (CON-
DITIONS OF SERVICE) AMEND-
MENT BILL*

Tg-wd wATHe § oww ey (s
frgrare qew) :© ST wgEa, &
TR £ g fF swem A &
i (A # wd)  wfefw,
1958 ¥ gwWET & A fadwe W
w &@ A wAAfa & amy

MR, DEPUTY-SPEAER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Supreme Court Judges (Conditions of
Service) Act, 1958."

AGRAHAYANA 4, 1800 (SAKA)

Statutory Res.
and Indian Railways
(Amendment) Bill

a6z

The motion way adopted.

ot faramaw g : § faday ©
e g 1

14.07-§ hrs.

STATUTORY RESOLUTION RBE:
DISAPPROVAL OF INDIAN RAIL-
WAYS (AMENDMENT) ORDI-
NANCE AND INDIAN RAILWAYS
(AMENDM/NT) BILL

st Wk G e (Ts—zfaer) ¢
T WERd, ¥y dw w6
9N % frdca & Sgar § 1 W
WHETAG T 3G9 fie 3 ey Wi W
fagas 97 age oF @q @ M §
#fewr o fadas 9t ¥ ©F gvgT Wt
2, % =9 109 ¥ wia O% wiee WY
fear 2—

“That the debate on the Indian
Railways (Amendment) Bill be ad-
journed.™.

MR. DEPUTY SPEAKER: He can
do that later on, after the Minister
hug moved thpy motion, Now he will
speak on thy resolution.

S AT FAXY : JTEAE AGIRA-
% fagwi w1 w7 AT9wT wHiedA wgar
g 78 v v avg & wrar § fe 0w
a<s a wifea=w & foreY famgeesr 9¢
o ogem 2, gEh o fadow #,
fog qaga g &, e Aa A &
fis v agm * qrort fear omg, o &%
*® 109 ¥ fegr §, ot fe AT g qv
o At g ¥

SHRI R. D. BHANDARE (Bombay
Central): You cap appreciate the
difficulty. This resolution seeks to dis-
approve of the ordinance. The hon.
Member would like to condemn the

“*Published in Gazette of India Ex - traordinary, Part 0, section 3, dated’

15-11-68

*emnirodused with the recommen detion of the President.
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and
[Shri R. D. Bhandere]

ordinance. Therefore, he would like
to speak on it by separating it from
the Bill Otherwise, the resolution
would not survive, This resolution
seeks to abrogate the oridnance im
toto,

SHRI S, KUNDU (Balasore): The
position is like this. This iz a very
important Bil] in the sense that it is
going to take away the various rights
given to the workers.

MR. DEPUTY-SPEAKER: The hon.
Member is going intp the merits now.

SHRI S. KUNDU: I am not going
into the merits. Once we raise the
consitutional invalidity of this Bill,
then it cannot be considered here un-
less the motion to the effect that it is
not constitutionally wvalid is disposed
of first. So, Shri George Fernandes's
motion will have to be taken up first.
Some of us also have tabled some
amendments. For insiance, I  have
tabled an amendment to the effect that
the Bil] be circulated and that the
Attorney-General might be calleg to
explain the constitutional validity of
thiz Bill. Unless Shrj George Fernan-
des’s resolution is disposed of first, the
hon, Minister cannot move for consi-
deration of the Bill, nor can we dis-
cuss it. But you have clubbed toge-
ther the Bill as well as the resolution.
First of all you should give ug an op-
portunity to discusg by way of points
of order the question of the constitu-
tional validity of thig Bill, and after
that you should give your ruling. I
am sure that after you hear us. a8
you have been doing for the last few
months, you would be convinced of
what we say and thereafter there
may be no occasion to discusg the Bill
at all.

oft wet wOlw © W OF W &0
qeTaT WO g § & wwd anew
B W B AW ST AR 0
W 4ME

(Amendment) Bill

“If notice of g statutory resolu-
tion given by a private Member
seeking disapproval of ap ordi-
nance is admitted by the Spea-
ker, time has to be provided by
Government for discussion there-
of, However the resolution and
the motion for consideration of a
Government Bill seeking to rep-
lace that ourdinance may be dis-
cussed together. When this is per-
mitted by the Speaker, the re-
solution after discussion ig put to
vote first because if the resolution
is adopted, it would mean disap-
proval of the ordinance and the
Bill would automatically fall
through. If the resolution ig nega-
tived, the motion for consideration
of the Bill is then put to vote and
further stages of the Bill are pro-
ceeded with. Similarly, a resolu-
tion seeking disapproval of an or-
dinance gnd a motion on a cognate
matter can be discussed to-
gether.”

AT ¥ AT FAA o fAzT ¢ R
O OW T & S 9T 9gH geY
T AT IH WFTC FA—Tg 9
FT w21 AT § wife e 9rE
@y E— for fadae arelt v oy
&Y &, T 9T ATHAT &eH §Y I £ |
e fadges 71T 3¢ ST a7 uF |/
@ § ot fadgus o FEw w1 W
TATAT AT, UIHT FAH HITAN &
M HEAR T FT o FA F IR A
Frd I wwr W a@ear 9w fe oA
s faw 109 F wwrla Y & 9®
X qgF ¥gw AT wifzg wife § ar
o fados o w@w & W@ I §
oy oz STy @ET & A qgR
arAT AfEA W 97 93 727 &1 foiw
B & 7w, T W wTg AY T T g
qTq Agw wET 41 A ST W AR
& WX I@ IT AGH WATE | WY TH AN
O 0 qw W RE | R o A
R e i s v
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mﬁmmmzlmﬁq it wro FOnY ¢ IITEI AR,
W oAt # & gowr wniRdT TEar & sy w3 g 6 g v wrofi e
£ (wwraw) weadw, 1968 (1968 W

WEATRW §WT 10) %, AT Tl graw
MR. DEPUTY-SPEAKER: As the 14 foawax, 1968 %Y swnfaw fiwqr
hon, Member has pointed out already g7 9T, m |
he is supposed to move his resolution ; fregie ¢
first. Formally, the hon. Minister has
introduced hig Bill but he has yet to T AT, Tty wged X
place before the House the conside- A wemdw 14 fagmc Y ard fem
ration motion together with his rea- JAET qEET AT .
soning about it. In case the hon. & ¢
Member's resolution is adopted by
the House, automatically the hon.
Minijster would be debarred from pro-
ceeding further with hig Bill.
“Whereas Parllament Iy not in
it WH FTHEE ¢ 109 FT wF session and the President is
g 7 satisfled that circumstances axist
which render it necessary for him
to takt immediate action”.
MR. DEPUTY-SPEAKER: After

the hon. Minister’s speech, if he feels s
it necessary and the House also feels g ITFT qENT AT a' T AT g

it nccessary, I sha]] permit him to qg +, qEqEY ﬂ‘lﬂ"f,ﬂm T
speak. T FHIPEY T 1 gyaT™ 19 fhawrT
Fi g1 A1 o, 37 grATH T {qefwT
SHRI S. KUNDU: 1 would like to = ¢ s o
have one thing. made clear from the 'I'P | e f_‘t" f”ﬁ i q‘qr:
beginning itself, Otherwise you may FTLAZATAEITH ATHACE TT AW
not permit me later on to raise it vareT goy ¥ o g€ oY 1 gEAT o
There is an amendment to the effect : i
that the debate on the Bill bo ad- ¥ T ¥ §OFT 1 A qoem &

journed. When that motion is dis-  ¥TfgU € g To=T T3 E1Y ¥ TF
cussed, various questions wil] come
. WEAT 9N FTAT €9 § A & g
up. I have raised the question of i
constitutional validity of this Bill, 1  WI§ @f | J&% Q¥ FTC JrAfr
feel that thig Bill cannot be discus- fis 19 feermre s gEare g wEr B
sed at a]l. So, I would request you to 3 fir Tat ¥ "ﬂ'fl’-'l"l'
k this in mind. I can wait for the g W g gF
h:s_, Mjlnist:r's spee}t;h and then I 1,““ arf g€ § s s alr #il;:t ag
speak on it. Let the hon. Minister mpf““ﬂ,ﬁﬁw ¢
ke hi h and then I shall .
e 8, 14 e o g0 4
ot gr gy ¥ fad W far o
MR. DEPUTY-SPEAKER: The hon. mﬁ'ﬂqqﬁrq?fmﬁﬁm
Member will get an opportunity afler-  goray vl %3, ¥ by Qv ¥
rd '
A Wit & ¥ @ g My mfrew AT,
Now, 3 hours have been allotted for & mmwar § f Qg swTARr *7 T¥ WIT
this. 8o, we shoulq have some Hme-  gyymy fymy war & | wm amvr ¢ fir

thould be wery brief. - w aor ¥ d5% 30 wer aw Wl
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[ et G

T ¥ Afeq aWREH I 19 WS
) ok ff, 39 a9 ¥ ¥HT 30 W AW
Y & g T # 5% T @
W T FA T F7 793 77 F1 T
€ fF g7 wox sH=fEt F7 7 W
qr Agf o w § A7 5T 9w gew #
QU XX FAAMAT &7 THEAT FH
¥ fag araE @ Aot &
qEIAT o7 F far ey o 77 37
# FE@ 9T 1 IE {97 TW @
1 &7 1 % 30 727 F qraw qrf o}
ifea 2937 9z ¥ o1 oY doaw FA
¥ 7z 9w & | afeEw o TR W
w27 ¥ gAY @F F& g a9,
W sRTfw 91 @ 9@ -
arfeat Y Al 9T wET § oagw Ad
FET A 4 | 7@ 7 0F wfae
wArgfa w7ars gt 8, a2 g O wifgee
Adl w1 XA FTAT AT & T4 A
Iq4 14 foama % F1 FI77 J2T F
IaF a1z Tegafa ® gAE A R R
geqaw ardt & | fee 19 fagms
®, WS o A, Ig TIIA gL
T I F1 WEARW AT 14 aTOd &7
frowar S FTTEA § & aga & &0
¥ wrar fadry sz ffar | fee g &
asRW & afd A w9 @ FAIEl
Y X IAH HTST B A FIF T FT
wara fear WX 19 famme #1 @
QAT 9, ITHT AL WY U EH
TowT ¥ fF gg a0RTC W weEie ®Y
Afa® ¥ FT F1H KT W6 TG T1C
g g v gt gon & afew &g 60 F
ar gara gk o aw oy g forae afedy
¥ enfed=w wrar o7 | 3@ T W
W wwfo Wit gat st ot
SET WY ATHT EITRW W W7 Afer
TAWY WA T €T TN KT FTH GO X
wft fear w7 | wfoarer & o fqr gur &

NOVEMBER 25, 1968

Indian Railways 268
(Amendment) Bill

& geurdw fawaq & arg W g
ST AT T=ufa #1 I Fifew ¥ A

garg 2 @At & 1 123(2) (@)
FEA Y :
“An Ordinance promulgated

under thig article shall have the
same effect ag an Act of Parlia-
ment, but every such Ordinance
may be withdrawn at any time by
the President.”

A1 fomr w19 & fad o 7 wegrdw S
fFar 7z &9 700 g9 F 713, FTATH Fr
FIT TN F q1E, T FHAT@ T
AT IAT & ATX HX AT gEAwTA
arafe w1 gfqar & s dwoaw ¥
FE T F FH AT FT T7 AT F1
arfra % #Y g1z wonafa w1 & 4
afsr g% faars =17 s9 weaew
FT FTAT & T Y Fifow a8 7 @
g1 fas A ™ A
gt 78, afew 72 a9 aETT &
TRT T IF IWFTF IR ITATE 0
gHfifee o= Gar FHA aqaTT F for
qg §LEFTL 78 A99 F AWT AT ¥
W fas frgem @ & 7 § afs
|rdr gfar § & | gw AT AT ot st
g9 garal e f5g & o s
" ol ot fagwi F AT AT 2 1 0
Feara fir fergeam & &1 74 gf wix
TR T WY QA gEAT gl 1 aE
g 9T OF W a7 Afe fad awm o
g ¥ o1, Y FoATE, § a7 7 I9feaw
T ¥ oF aa ¥ AT H ower wm
wgi wer fagw #1 Tz =y §, 3
AT AT A g

oft w1 TSN : AT WE Wy
w1k welY | fadw oy 1 swrer wely
T A W §9 i Y b, OF s
ey T A farder v ¥ fardy dare et
& 1 oy woerd whafoit & gy
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wﬁﬂm%ﬁhw&nﬁum
[ # oY I I, woerd At

& & o it gEaTe ox A § W

AFHTL T B gHT Nfg | y5e
Helt wefy v aferor e *°Y grar 9%
& A fadt ¥ g6 I w1 A A
e wifF g @/ A g @ A}
EATE! XATTHATOIN 1 9§ W | &1 7w
T 937 | A A # @ E @,
amfer wfawre <1 w0 & @Y £ A
ufewx frg a@ & =W @ &
$HT A1 § AW & AAFET ZAT
Tfza |

IR Ag, 4 fz7 aga =it
¥ gear & xr{uswz%fai’rxa?i’r
ﬁi‘arrrfmn?*‘rﬂ'(tﬂﬂm
ag zA1 fF 3790 A a1 7ofrer
T 927 W 20 61 F gfagw 7 Ty
L ART AATAATET AQAT KT WATAAAT FA
& fag g7 & Tegafa ¥ gamar 1 wmo 7.1
AT GRTAATET g1 &1 | AT FEAT 7 IS
]y wfer aowr @@ f5 @ -
Tifeisr geara fergram & &1 7
AR &, qEt gt @ WY T 2 W e
¥ ¥ sqaf@t 6 gz & g A
g e i | gET § W geae
g & | w7 A Y wefrai ey
& FT § /T AR 7@F 9T I IUhT
H g g1 AT & | fe g gmar
wt A% & f7 wr§ weardw 9 s,
Y 9T Mferat AT 91 7 s
w wifee @07 & ST T FT AR ¥
|IHA AT, TET I Rt F agt woma
* wevicar vy oy & T e 2
o T¥ sy ¥ ey | g Ave ¥
W5 TREE T, W WA § T
A st AT aY SR W@ &
widY warsdt s ¥, faegi ageh are
firgenr ¥ wearwg w1 v e
My gy TR W et WiT 3w

(Amendment) Bill
gawg & fafare ardw vifer v

a1 W & ' vwRw & af | wmivdw
& qgd & oW v fawr }

“Obstructing running of train,
etc, It a railway servant, when
on duty or otherwise, or any other
person obstructs or causes to be
obstructed or attempts of obstruct
any train, rail-car or other rol-
ling stock upon a railwaw, by
squatting picketing, keeping with-
out authority any rolling-stock on
the railway or tampering with
signa] gear or otherwise, he shall
be punishable with imprisonment
for g term which may extend to
two years, or with fine which may
extend to five hundred rupees, or
with both.”

oF U8 ATHT I7F &Y qEEAT & ‘e
s fadfen & =3 3% | a7 g TR
n Qe fore forir 21 7T Y wror A
AT AT 2 TT 500 F 0 JRIAT Y T 2,
ar 1 | 0T 7@ 99 wqrArdy & g
o o ot a9 gard I A 1 977 91
dz4 w1 WY fram av ar a8 0 & 38
s f& =ro v gan far =1 gy
faar a1 f& 78, Afew fogmm &
rat ST T AT 72 97 &% X, ahdy
o & TATT gU T 97 A9 K, {9 H
AT AN ET. .,
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[=t ek oA
® AAET @@ T 4T WK
T¢r YT wrai ®Y are F 9A foAd
T T A wefwt 9 s
€9 % g 7t g s
T W T® w9 & fw o woeT
w1 gl ¥5%  FT AYRC faem YT ww
g AUHTT WAL WO, AT
froae & of framn i s Afawa
@ gt i Y fogfen wr Pwfme
mEn afas F@ T F1 W
#1§ gATY FAT WATT AT F1 WS
FT A F A1 I AT T AN
U AR FL B AR FOL GIfGS
wTAAT G R

FICTA AZITT, ATT OF IO q0A7
fe o€ 70 ¥ WA =2 97 T3
wear §, W& AR fagfor &1 W
T W ®) wEATT g7 g a4
wF 9b & o o1 I a1 E
w1 staa & o fegeam w7 O &%
Tig ' ¥ At wg qEr § Fr wT
gt A fodRdn & sEnr wras
gt avdr | faedr wEwa T @
qAT  ¥T WY T4, I WGET 0T
®EwrT AAT § TR A4, afew
qf FAm © Gad #, wr 3AT v
et TEY FANE, 930 TE =AWar
g oAt @Y foerar & owmdr A may
AT 9T 731 freedr §, s A o
g ST ¥ AT AT FArd A oar
30%0 FT vt Afe=fr w=F =r
fere wlw faarafes s fqean
g fe md wow ox W Al T}
ar et *1E Faw  wd faewr @,
Ay YT Qe A ) wwe ¥
W T qg BEAT G f AF &
my Amtes W {fema & e oft 3
o g wgrar fie ogt werw feag
@ Fawr sfaere wq, A & fafew
ArETnf v ¥ fay A} gawm

NOVEMBER 25, 1088

Indian Railwayr ° 37
(Amendment) Bill

e T IT AT § e ¥ awA
AU T rET g v Ky fowe
dar fear ¥a@ <ar, @qr wfed,
fawdt wifed Yo wmo 7€ 3F @it
%8 oF g gfaar T4 M 5q qw
g e T wdM, s gar
TE A FYT ATE OO0

TIETA WERT, WAl Are faw
Tgd HEE grE F1E A TR HT
éfes T wAA ofes fear 1 w8
agr 1 Fgr 41 f& w3 S FqET
AT A1 TR A § faaqr gfaaa
Fasr3Ar =rfgd @ T WAy
TR K7 A TEEIGRT qHT
SE0 N Wy g0 %E WOTrT AW &
FTC AT FU 1 AGAT SO Faw
frdt it GaT & fAd A1 SaAT  FarT
{0, S99 IIET AGAT W1 9 A
o FATT HAT FL | TET AGHT AT
WAl T, W AT wiezw g1 ag
g fogea & weAtid qry oF
strdr fary (27 amivw wiland a
I T AT TN TiE T sl
FEITS & T 't grac wrfed
og T frmrsr 3T o Trani 9
T giggr W& fgade ¢ Ommr #
geaw F AT I SATT MRT @
WA gArar F0 aE wgd fw &
FATT H WO 950§ awad
W&l 7947 W7 G TR w4 fr
T A F qIF FT T F WA
mEr ¥ AiF I 9F AR g F
fe qF T IF AT ¥ T
™ w

o Wy ¥ owR aw RE?
1o0(#) § wg @ Efs:

“Any attempts to obstruct any
train, rail car or other rolling
stock on the railway by squst-
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ting and picketing shall be an
offence punishable with 2 years
rigorous imprisonment or Rs. 500
fine or both.”

wgl @ IA AW &1 Afawar, @ #8
Tg WETRAW FATT HIAR W7 WWAT §
foad syare i w1 ghaar 7 37
z0 ga®r wfve afafa @ fawre
FOI AT A B W@ 7
M7 grh o W wAafar @ a
# fas? fom feggea & &7
= w5 wraew ® oot faaw
ggiamy €% Amman g frdd faow
gfr F o f3dt qen F Al 20
ag AT WO tnr-g:q g?r aﬁ‘ ™=
=t fodt mwif = a1 W=
Al FTawa AT sk T gfaw
T W A4 & aned W fagm
T I g AP A F @@ s
&7 gned e fa AT v owd-

At q7 fordsr, qudw w1 waar
o7 LAy ot are fedr s
zw AT waeq a4, o frd raaifie

T & AMHE ST AY T
at ®F 7 o gEe fer a9d
sl = o9 wET §d W 5T
frlas = & 3If¢ =7 # a,
&=, @, W ow WA wTw
aRAAfTE T F7 Wnam FwT 4T
T =& ¥ faqam awmi R &
s & AT oEEr o wwmr £
7 sl wrafor sfewa &7
w o 1 fmmsn war § fr
s Fpdft waaTh ad=rdr a1 ®rk
fodme frar st 27 &Y A
Hfgem &, 5@ &4 w1 Wi,
wia w fadt ddifer @
sfen | whw g1 @Y "R i
Fuarfaw 9@ A WO RgEd
feramer Wit wfewd w1 fafer
*® ¥ oA w=%, 497 ar g, aAvA
¥ T ¥ forrga w1 ERD, =4 fafar

Indian Railways 274
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® ¥ wfgert ®¥aw a5 §ow
fs sewr wpw-uw fodere oW &t
9 WWr  STEWNTH TR 3T
AT TR WT VT &1 W oA
tfs oo o = frag TR
squfai # wfaw sraw 7 fawr
gWT & | WA ®Ieq WIg a1 ¥OAT
IG g wT 2m awd §

SHRI PILOO MODY (Godhra): I
would like the Minister to clarify this
rightway. Please clarify this right-
way whether this is true or not.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I would
like to look into the matter. The
only point here js that a certain in-
formation regarding political activi-
ties of certain elements has got to be
brought to the notice of the authori-
ties because that has relation in re-
gard to safety of the railways.

SHRI J. M. BISWAS (Bankura):
The Minister ijs not correct. Accord-
ing to the service conduct rules, it is
mendatory on the railway employees
that they would have to inform the
Government if any of the relations
who are not railway servants take
part in any politics,

SHRI GEORGE FERNANDES: In-
cluding attendance at a meeting.

gz @ wiwfwi ¥ wfag @7
sxxe & #fxar gur &) frw s
®T &7 0 W el & fag qar
w7 vﬁﬁu‘nﬁzww g

a1 ¢ foew 2w & = whafr
wrﬁ' ¥ wedt  fraw wrg
& fom o o el Fvo amdr
'rﬁt_l'%‘m ot gfaw
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[ wre Gedvd)
fedy vy womaRlY 3w waan et
A & 7 w=edr ¥ 1 oY Fye fodl a7
gOeT FaafE) ¥ grare Ay
N &7 9% FT-H47 AT gH AN
T R 7| T ag wwromw e
THTY FHEATS g gEATT 9 AN
™ AR qar @ dw FT | gem,
SISO FT FT M 7 HT ZHIR 3T F7
swdd e a2 dee
oF fam & gErd FE=fE #Y
gEATS g 9T /T Sernad T amar
g wyar @F fam e F sl guT
oY FY e & AW AAF T Aw oA
O3 FeTAE @ gt aT # 7 ag |
| ogAAA AT AT s asa g7 &
o & oAl ®t adwraT 9gar g 5
s ¥ A7 faq % geaw <+ Afew
agl F s9AEa &H TG AT A
LRl LRI LI I A C A
e W v ¢ e
g qATdA & AL gAT | TN AG
# wefr wgrEm ® FwarT G g fw
AT ¥ gered & SR 3T gfae & I
e e FAAF T
& &v w1 T afAaw & ATECaEA
w wfede &1 T aw@ WA Y
geuie U afers awd  gfaw @
o & gaw a6 @@t M g g AR
forerat weew d&ar 8-10 47T 12 AW
o e, sw % fwmifedr & qerd
s & a19 qFed & Ahr ot g
e 3 w A oo
qued & @t qutT FAmfa & ag ot
#x gfw & weem § 1 e & w5t
TRy W A I I & o R
oy waen & g § R o A e
wfere agt 9T ¥ gfvas w1 arey
w1 wra & W W ay e . ay

& gvb o it o9 firr o ongt gt
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Indian Railways  27%
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fe wrfat &t ag 2= gfoaw &
I T4 &7 HigaHTT AT |

wrw Wt fF ow genddr 2w AR
HT TH W § A AT I9% wfagw
¢ O Sur 7 gEA Y FAAE WA
FaafeEl & ¥aT gt WAt &
T F1 IA@TAT QT E AT I 9
477 Afqeew FTF 9T @ & S 5
T2 100 THIT 100 FATIAE
s arfgc gar 21 100Q ¥ ag faar
PR

“100A: If a railway servant,
when on duty, is entrusted with
any responsibility connected with
the running of a train, rail-car or
any other rolling-stock from one
station or place to another station
or place, and he abandons his
duly before reaching such sta-
tion or place without authority
or without prop:rly handing over
such trains, rail-car or rolling-
stock to anolther authorised rail-
wa,: servani, he shall be punish-
able with imprisonment for a
term which may etxend to two
years, or with fine which may ex-
tend to five hundred rupees, or
with both.”

# ¥ Wt S woAr wTA WA,
ot fr T awg gz ¥ Iufewa T4 &,
Iy A wEm fE e SRR Tw
T A FT R SR ST AR @
§ SO% qaea M gEwT £ 7 W@ Wy
W 9= W a6y § R s
W T o fuT 9w 2 6k
IT G WGT-AGT AT TS BT W
aeft 7 SEmgIwr & fag & ey
wrers e ey S drmdr o 5 W2
w1 v § W W faet & dwe
q wrr aw wwwr o feft Qwr
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mamzmmu#i«aﬁ
AFT AT § WX qiw W2 W ¥y
ST A ¥ AT AW AT @ I -
T F Y H gT Alr g W AE
g W foftg 7 sar 2, | W
FATH R A X AR wwAw W
et srorEm agt W o w @
T g T & it o
wa & qiv ¥ & AfeT w@dr T 9w §
A AE A W ¥EE waw 2
Wt ¥ fAn 3y werdw T S
&, FTF Tt At g e Al o 12
9T T FE@T 9¥T AR qg QR
A W {FT F@A X w9 fRar
gt A ¥ FgAr & R X 9w e
B ot ¥ fan A e A
Fgat ggdfes st oEi gwaga &
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Sir, I move:
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“That this “House disapproves
of the Indian Railways (Amend-
ment) Ordinance, 1968 (Ordi-
nance No. 10 of 1968) promul-
gated by the President on the
14th September, 1968

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House disapproves of

the Indian Railways (Amend-
ment) Ordinance, 1988 (Ordi-
nance No. 10 of 1968) promul-

gated by the President on the

14th September, 1968."
The hon. Minister.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Should
I reply to the points or move the Bill?

MR. DEPUTY-SPEAKER: He
should move the Bill first.

SHRI C. M. POONACHA: I beg to
move:
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“That the Bill further to amend
the Indian Railways Act, 18980, be
taken into consideration.”

While introducing the Bill, the
hon. Member and other {friends
raised certain points about the

constitutionality of the Bill as to
whether this House is competent
enough to discuss or take up a mea-
sure for consideration of this type
and it was held by you that as re-
gards the constitutional points raised
by my hon. friends there was noth-
ing in them and you ruleg out the
points of order.

SHRI S. M. BANERJEE (Kan-
pur): He gdid not give a ruling on
the constitutional points. You should
not misquote him,

SHRI C. M. POONACHA: I will re-
fer to a few points. This Bill is well
within the rights of this House and
the House is quite comprient enough
to proceed with the consideration of
this Bill, Having said so, I beg to re-
fer to the Act thut we have already
in operation, namely, the Indian Rail-
ways Act. 1890. ..

SHRI DATTATRAYA KUNTE
(Kolaba): On a point of order. If
I mistake nol, the hon. Minister has
moved a moticn that the Bill be taken
into consideration. We have a mo-
tion by the hon. mover Shri Fernan-
drs. The point really is whether the
House could discuss two motions at
one and the same time. The normal
parliamentary practice is that there
ought to be only one motion before
the House...

SHRIMATI SUCHETA KRIPALANI
(Gonda): That ig allowed in this
House.

SHRI DATTARAYA KUNTE: I
am overhearing somebody saying
that it is allowed in this House. This
House has some rules of business
which lead to proper working of the
House and that {s why I am raising



aBr

this point. Ireallywmtto know,
whether before one motion is dis-
posed' of the House could take up
consideration of another motion.
This will mean that I could move &
thi:d motion as well. It might be
that they might be dealing with the
same subject-matter, The motion
which the hon. Railway Minister has
moved is really in opposition to the
motion of the hon. Member in a way.
Therefore, if an amendment oppos-
ing the original motion cannot be
moved, could a motion opposing the
original motion be moved as well. It
is not only whether two motions can
be considered or mot. They are also
contradictory to each other. The hon.
Member has moved a motion want-
ing to express disapproval of the
House. This has happcned because
on the Order Paper we find that both
these motions have been kept to-
gether, T should have really hoped
that whocver arranged the business
of this House had put them sepa-
ratel:- before the House so that the
House could apply its mind more di-
ligently. When two motions are being
put before the House simultaneously,
it might be that the member who
wants to take part in it is in a diffi-
culty. A Member might be there
who would like {0 oppose the motion
moved by the hon. Member Shri Fer-
nandes and at the same time would
like to oppose the Bill because the
ordinance, after a lapse of time will
automatically lapse and there he
would tel] Shri Fernandes that the
Ordinance was on the 14th September
and ‘we will wait till it lapses’ and
the member would oppose the Bill at
the same time.

Hon. Member Shri Fernandes has
gone into the merits of this, The
difficulty has arisen because both
have been placed simultaneously on
the Agenda Paper and we are not the
authority to arrange the Order Paper.
This difficulty has arisen and T want
to bring it to your notice. The two
mutions in a way are contradictory to
each other. If they are going to be
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disposed of like this, it creates diffi-
culty. Therefore, | want to_raise this
point of order, thoiigh hort ugi}aﬁ
Shrimati Sucheta Kripdlani wanfs'
tell me that thiz has been done be-
fore also. Points of order are raised
to correct things, If it is said that
this is the practice in this House, then
we need not have any rule book at
all and we should go by practices and
conventions and all those things fol-
lowed in the British House of Com-
mons. The very fact that we have
Rules of Procedure shows that we are
supposed to abide by them and what-
ever ig being done must be based on
these rules and not on what was
being done in this House, which might
have been wrong. That is my point
of order.

SHRI S. KUNDU (Balasore): Sir,
as 1 explained in the beginning....
MR. DEPUTY-SPEAKER: Your

point of ordrr was about the consti-
tutional validity, which is different.

SHRI S. KUNDU: It is a comple-
tely different motion saying that the
debate on the Bill shoyld be adjourn-
ed. Now, how could the Minister
come forward with a separate mo-
tion that the Bill be taken into con-
sideration, which goes in a comple-
tely different direction? Rule 108
says:

“At any stage of a Bill which
is under discussion in the House€,
a motion that the debate on the
Bill be adjourned may be moved
with the consent of tha Speaker.”

So, having moved such a motion. ..

MR. DEPUTY-SPEAKER: I have
already said that after the Minister
has finished his speech. I will give
him an opportunity.

SHRI S. KUNDU: The Minister
can maks a speech throughout the
length and breadth of India at any
time he likes; nobody can stop him.
But when they are in the House they
must adhere to the Rules of Proce-
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dure. The motion before the House this motion be disposed of. Then he
s that the debate be adjourned. can introduce his Bill. Otherwise,
Eiwer there should be a discussion strictly speaking, it will not be con-

on this motion or it should be put to
vote and a decision taken. Otherwise,

we would be going against the Rules
.of Procedure,

MR, DEPUTY-SPEAKER: The hon.
Member Shri Fernandes has placed
his submission before the House. The
hon. Minister places his submission
before the House, Then, I wil] permit
the hon. Member to move his meo-
tion. Of course, the House will de-
cide whether the discussion should be
adjcurned or not. At this stage, let
him not mix up the two issues.

SHRI S. KUNDU: The third issuz

1 have alrcady raised in the begin-
ning.

MR. DEPUTY-SPEAKER: I have
taken note of it. Now, Shri Kunte
has raised anothcr point of order and
pleaded with some cogency whether
both the motions could be taken up
together, whether there would not be
some jncongruency and so on, on
which T will have to give a ruling.

SHRI S. KUNDU: Sir, will you re-
sume :our seat for a minute so that
we will not be callrd upon to sit
down? Your ruling could only be to
delete that portion of the Minister's
speech where he says “that the Bill
be taken into consideration”. The
Minister cannot move such a motion.
He can only express his opinion with-
out moving it.

MR. DEPUTY-SPEAKER: Usually
the Minister begins or ends his
sprech with the motion “That the
Bill be takerp into consideration™. T
do not know whether the Minister has
actually said it or not. The hon.
Member can make his plea after the
Minister has made his specch and
moved his motion,

~ SHRI S. KUNDU: Sir, you should
rule out that particular sentence, or
motion, ag improper ut this stage. Let

stitutional.

MR. DEPUTY-SPEAKER: The
Minister wanted to say why this Bill
has 1o be considered. He has tried ©
make out a case for that. He has not
said anything beyond that.

SHRI S. M. BANERJEE: On the
point of order raised by the hon.

SHRI ATAL BEHARI VAJPAYEE:
(Balrampur): Sir, are you allowing
a discussion on this?

MR. DEPUTY-SPEAKER: No, no!
at all.

EHRI S. M. BANERJEE: Sir, 1
want to support you in the case of
this point of order.

SHRI RANDHIR SINGH (Rohtak):

He does not require any support from
you,

MR. DEPUTY-SPEAKER:
yuu any new points to make?

Have

SHRI S. M. BANERJEE: The
busintss before the House is that the
disapproval motion moved by Shri
Fernandes and the Bill move by the
Minister be discussed together, The
Business Advisory Committee, in its
wisdom, has taken a decision that both
these motions should be discussed to-
gether., I am a member of the Busi-
ness Advisory Committee and I
should say that. I request Shri
Kunte to go through the parliamen-
tary proceedings of 1860. In 19680 A
similar gquestion arose when an Or-
dinance was promulgated and the Or-
dinance and the Bill were both dis-
cussed together. I am quoting from
Shakdher,

MR. DEPUTY-SPEAKER: It s
with me. It was just now pointed
out by Shri Fernandes.
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. BHRI Su. M. BANERJEE: Ther:
bave been such instances in the past
and a convention has been develop-
«d that such motions, whether it is
the Gold -Control Ordinance or the
Gold Control Bill or whether it iz the
Essentia] Services Maintenance Ordi-
nance or the Essential Services Main-
tenance Bill, though we were against
both, could be discuss:d together.
Precedents sre there.

MR. DEPUTY-SPEAKER: Hus
point of order is that apparently it
looks incongruous, but because we
have adopted a certain p actice in
this House since 1960 I do not think
there is any wvalidity so far as this
point of order is concerned, In the
last session also this was done. But
as he has raised a fundam-ntal issue
if he thinks that it looks incongruous,
it might be taken up in the Rules
Committee, So far as the p-actice
adopted by this House is concerned,
wo are this time with the conrur-
rence of the Business Advisorv Com-
mittee discussing them together.

SHRI C. M. POONACHA: In ac-
cordance with article 123(2) of the
‘Constitution it is necessa ¥ that wr
should com~ before this House to r~
place the Ordinance with a piere -
regislation within six weeks' time after
Parliament meets. Since Governm::.
have taken a decision that this Ord:
nance should be replaced and a B:!
<hould be placed befors this House
fo- its consideration, action has be-n
taken to introduce this Bill. At this
stage the Biil has to be taken up for
caonsiieration and there could be no
question of adjourning the debate on
the Bill because within six weeks a
decision on the merits of the Ordi-
nance, whether the House would like
to mccept it or not, would have to be
taken. The-efor= at this stage 1
would onlv submit that the consi-
deration of the Bill is urgent and ne-
cesstry.

SHRI GPORGE FERNANDES: We
are opposed to the Bill

SHRI C. M. POONACHA: | shall
be coming to the merits later.
237 (AD LSD—10.

“Adjournment

m) Balg;

As such theﬂouse has to proceed
with the copsideration of the Bil ]
submit that the Bill rnay be hk.;n up
for consideration. -

SHRI GEORGE FERNANDES: h
will be thrown out.

MR. DEPUTY-SPEAKER: -8hri
Fernandes has given notice of a
motion for adjournment of the debate
on the Bill under rule 109.
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Withdrawal and Removal of Bills

At any stage of a Bill which is
under discussion in the House &
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”
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and

) MR DEPUTY-SPEAKER: 1 know, ~
huwwny.ai.ﬂerent.

*_SHRI DATTATRAYA. KUNTE:
8ir, before you give a ruling, I must
"get a clarification,

. Now there iz a third motion. We
were supposed to be d.paung lue
Resolution of the hon, Membe.. That
was the first motion, The second me-
,tion is that the Bill be taken inlo con-
sideration. Now the third motion is
that the discussion on this Bill be ad-
journed. There are three motions. I
really want to know when my turn
will come to speak on the original
Resolution mov:d by the hon. Mem-
be-. I would not like to take part in
the debate on the motion about tak-
ing the Bill into consideration, or the
other motion asking for the adjoum-
ment of the discussion on the Bill

SHRIMATI SUCHETA  XRIPA-
LANT: You can conflne yoursclf to
the Bill

SHRI DATTATRAYA KUNTE:
Apgain, the hon. Member is trying to
advise me that I can confine myself
to the Bill, But this will be con-
founding me and also her. The
obiter dicta should not fall from her
‘mouth.

SHRI PILOO MODY: Be chival-
rous.
SHR1 DATTATRAYA  KUNTE:

I am; at one stage, I tolerated it.

Thig is the third motion and there
would be other motions alse. For ins-
tance, I move one more motion that
the debate on this item be postponed
to the next session. That will be ano-
ther motion. I want to know whe-
ther ‘along with the motion of the ad-
jovrnment of the discussion on  the
Bfll, you are going to take another
motion that the consideration of the
item be postponed to another sessicn
so that we can sce in what anomaly
wo cen land ourselves. I seek -Your
permissien to move this. motign, - I
need not give any notice. I can move

i {f = & Tt *
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this motjon ‘at.any m;e -o! ﬂl.g du-
maon. I moove:

“That the consideration of. the

. item be postponed to the next
session.” '

" This js-the fourth motion, |
MR. DEPUTY-SPEAKER: Shri

George Fernandeg has moveq - the

motion for the adjowrnment of the

discussion on the Bill. This is a spe-
cific motion. * -

SHR[ ATAL BIHARI VAJPAYEE:

"But we are having a combined de-

bate.

MR. DEPUTY SPEAKER: Yrs, fur
convenience sake. As Shri Baneijee
pointed out, we have taken both ihe
motions together for converitnce
sake ani to save the time of the
House. Shri Georde Fernandss's mo-
tion is specific about the adjournm<n!
of the conside-ation of the Bill. So, I
put it to vote. The question 118.....

SHR] DATTATRAYA  KUNTE:
1 have moved the fourth motion also.

MR. DEPUTY SPEAKER: Now, in
the process of voting....

SHR1I DATTATRAYA KUNTE:
1 just now said T move the fourth
motion. L~t me clarify the position.
The first motion of Shri George Fur-
nandes that the Ordinagse be not
aporoved by the House #& not dispos-
ed of. Thee is another motion that
th~ Bill be taken into consid=ration.
There is the other motion that the
discussion on the Bill be adjourned.
T want to move the fourth mclion
that the dlascussion on this 1*»mn be

postponed to lhe next session,

MR. DEPUTY S‘PEAK.!R U!da'r
what rule? : !

SHRI DA‘ITATR;\YA KUN'I‘I:;
The motion that the consideration of
the item be postponed to the ' hext
session can be -brought. at- mny s'age.
I am moving the motion. I move: _



289 SWW Res. AGRAHAYANA 4, 1890 (SAKA) Indian Railways ago

. “That the consideration of the'

* "item be postponed to the nuxt
sesgion.” - . '

You' can put it ta vote.

MR. DEPUTY SPEAKER: You ase
entitled -to move a motion under Rule
109. Shri George Fernandes has mov-
ed a motion asking for adjournment
of the discussion on the Bill without
specifying the time limit. You are
only specifying the time limit, That
is all.

SHRI DATTATRAYA KUNTE: It
is a different motion. I have =oved
that the consideration of this item he
postponed to the next session.

SHRI NARENDRA S'NGH MAHI-

DA (Anand): Let us dispose of the
motion of Shri George Fernandes
first.

MR. DEPUTY SPEAKER: 1 have
already ruled that this has been the
practice followed in the IHouse and it
has the approval of the Busincss Ad-
visory Commiltee that both  the
motions may be viubbed together for
the sake of conven‘ence and to save
the time of the House. This is  the
main purpose. I have ruled that they
wi'l be taken together. The motion
which I am disposing of first is the
one moved by Shri George Fernandes
Now, Shri Kunte has made 2 plca
that he would l'’ke to move another
raotion.

SHRI DATTATRAYA KUNTE:
have moved it

MR DEPUTY SPEAKER: He has
moved it But. I think, under the
Rules of Procedure, it is not admissi-
ble. He can point out to me a specifi
rule. This is not admissible.

18 hrs.
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MR, DEPUTY-SPEAKER: I am not
presuming that because of the majo-
rity this js bound to be lost. I have
to luok at iy objectiveiy. What you
are imaging is not ging tu happen. In
case Mr. Fernandes’ motion is carried
th debate on this is adjourned and
the debate on his motion -ontinues,
and in case that motion is rejected by
the House —of course, both are newi-
tive—nnthing iz before the  House,
and in case it is accepted, whatever
are the consequences the House will
face. This iz the position. Now I shall
put it to the vote of the House....
(Interruption).

SHRI R. D, BHANDARE rose—-

MR. DEPUTY-SPEAKER: In the
be

disturbed .

SHRI R, D. BHANDARE: You are
allowing the others to argue....

MR, DEPUTY-SPEAKER: 1 allow-
ed him because there wag some 0=
fusion.

SHRI R. D, BHANDARE: Would
you like to-divide the Joint motion
into two pa-ts? (Interruptions),

MR. DEPUTY-SPEAKER: I shall
motion to
the vote of the House.

The question is:

“That the Debate on the ndian
Railwdys (Amendment) Bill Im
e adjourned” (8

e Lk Babha divided:
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Bajpai, Shri Vidya Dhar
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Mukerjee, Shri H. N.
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Laskar, Shri N. R,

Maharaj Singh, Shri

Mahida, Shri Narendra
Singh

Mehta, Shri Asoka
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Guru, Shrimati

Mishra, Shr; G. S.
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Pahadia, Shri Jagannath

Pandey, Shri K, N.

Pandey, Shri Vishwa
Nath

Pant, Shri K. C.

Partap Singh, Shri

Parthasarathy, Shri

Patel, Shri N, N.

Patil, Shri Deorao

Pramanik, Shri J. N.
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Quresh, Shri Mohd.
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Radhabai, Shrimati B.

Raj D~n Singh_Shri
Raiu, Shri D. B,
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Ram Swaruo. Shri
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Randhir Singh, Shri
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Patil, Shri N, R,

Satya Narain Singh, Shri
Sen, Shri Deven
Sreedharan, Shri A
Subravelu, Shri

Rao, Shri K. Narayana

Rao' Shri Thirumala

Rohatgi, Shrimatd
Sushila

Roy, Shrj Bishwanath

Saha, Dr. S K.

Saigal, Shri A, §,

Sambasivam, Shri

Sankata Prasad, Dr.

Sapre, Shrimati Tara

Sarma, Shri A. T.

Sen, Shri Dwaipayan

Shambhu Nath, Shri

Sharma, Shri M. R,

Sharma, Shri Nawval
Kishore

Sheo Narain, Shri

Sheth, Shri T. M.

Shinkre, Shri

Shiv Chandika
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Siddayya, Shri
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Singh, Shri D. N,

Supakar, Shri Sradha-
kar

Uikey, Shri M, G.

Verma_ Shri
Chand

Virbhadra Singh, Shri

Prasad,

Prasad,

Prem

MR. DEPUTY-SPEAKER: The SHRI DATTARAYA KUNTE rose—
result® of the division is: Ayes: 16,
Noes: 77. MR. DEPUTY-SPEAKFR: Mr.
The motion wes negatived, Kunte, 1 have aleready ruled it out.
SHR! GEORGE FERNANDES: Sir
t
SnveiEs raenimast;  (mewimst ot Wt womive: ST W,
MR DEPUTY-SPEAKER: Au & W1 ¥wiww ma 6 dw wor g, foew
might. ... # oy wemy fegr o tkiﬁn

'Thl follow{nl Members also re corded their votes:—

AYES: Shri Yashwant Singh Kush-wah

NOES: Sarvashri Gajraj !mnhlho Sadhu Rll'n Shrlmlﬂ Sl\rm‘i
B8hyam and Shrimati Sudha ¥ Reddy
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tﬂiw{ﬂﬁz) few & wrimfes
Y St T A W T & g
# ¥8 957 & ufawre ¥ fawg 9T wodr
Tw & fag gerdf-dw W w e
& o WA W @ @ fag @
iz (6)

MR DEPUTY SPEAKER:
question is. .

SHRI S. KUNDU: Sir, I would also
like to' move my amendment No, 29.

MR DEPUTY SPEAKER:

The

They
are similar. They are barred. Yours
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Digvijai Nath. There are two meote.
Only one could be moved.

Now, the question ig :

‘That this House aresolves that
Attorney General of India be in-
vited to address the House on the
constitutional aspects of the
Indian Railways (Amendment)
Bill, 1868 and on the legisiative
competence of the House to enact
the law under consideration."
(6).

Let the lobbies be cleared.

The Lok Sabha divided:

ig banned. There js another by Shri

Division No. 12]

Adichan, Shri P. C.
Banerjee, Shri 5. M.
Biswas, Shri J. M.
Fernandes, Shri George
Haldar, Shri KL

Kalita, Shri Dhireswar 4 Patil,

Agadi. Shri S. A.
Arumugam, Shri R. S.
Awadesh Chandra Singh,
Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Chanda, Shrimati
Jyotsna
Chaturvedi,
Chaudhary,
Singh
Desai, Shri Morarji
Dixit, Shri G. C.
Dwivedi, Shri Nagesh-
war
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganpat Sehai, Shri
Gautam, Shri C. D.
Ghosh, Shri P. K.

Shri R. L.
Shri Nitiraj

AYES

Kundu, Shri S.
Kushwah, Shri Y. S.
Meghachandra, Shri M.
Mukerjee, Shri H. N.
Mulla, Shri A. N.

Shri N. R.

NOES

Ghosh, Shri Parimal
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A. S.
Kesri, Shri Sitaram

Kripalani, Shrimati
Sucheta
Kureel, Shri B. N.

Laskar, Shri N. R.
Maharaj Singh, Shri
Mehta, Shri Asoka
Minimata Agem Dass
Guru, Shrimati
Mighra, Shri G. §
Mrityunjay Prasad, Shri

Naidu, Shri Chengalraya

Pahadia, Shri Jagannath

Pandey, Shri K. N,

Pandey, Shri Vishwa
Nath

Pant, Shdd K. C.

Partap Singh, Shri

[15.11 hrs.

Satya
Shri
Sen, Shri Deven
Sreedharan, Shri A.
Subravelu, Shri

Naruin  Singh,

Parthasarathy,, Shr;
Patel, Shri N. N,

Patil, Shri Deorao
Pramanik, Shri J. N.
Qureshi, Shri  Mohd.
Shafi

Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B,

Raju, Dr. D. S.

Ram Dhan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Reddy, Shri M. N.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.
Saigal, Shrf A. 8.
Sambasivam, Shri



Statutory Res.
and

Sankuta Prasad, Dr,
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitrli Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Sharma, Shri M. R.
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Kishore
Shri

MR. DEPUTY SPEAKER: THe re-
sult* of the division is:

Ayes: 186; Noes: 82.

The motion was negatived.

MR. DEPUTY-SPEAKER: There are
some other amendmentg also.

SHRI DEVEN SEN (Asanmsol): 1
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st February,
1969.", (7)

SHRI GEORGE FERNANADES: 1
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th Februray,
1969.". (8)

MR. DEPUTY-SPEAKER: There is
an amendment in the name of Shri
Abdul Ghani Dar. The hon, Member
is not here.

SHRI K. NARYANA RAO (Bobbi-
1i): Here, I have a point of order.
Rule 74 reads thus:

“When g Bill is introduced, or
on some subsequent motion, the
member in charge may make one
of the f{ollowing motions in regard
to his Bill, namely:—

(i) that it be taken into consi-

deration;...... LA

So, it ig only the member in charge
of the Bill who can make such a

‘Sharma, Shri Naval
Sheo Narain, Shri
Sheth, Shri T. M.
Shiv Chandika Prisad,

Siddayya, Shri

ovETR 1, 1 i e

(AMdﬂuu)‘ Bill
Siddheshwar - '
Mg+ Prand,
Singh, Shri D. N..

Uikey, Shri M. G.
Verma, Shri Prem Chend
Virbhadra Singh,, .Shri

motion, namely that the Bill be circu-

lated for the purpose of eliciting opi-
nion thereon.

MR. DEPUTY-SPEAKER: That is
not correct. I have seen the rule, I
have given my ruling. The hon, Mem-
ber's contention is not correct.

SHRI S. KUNDU: I have a different
motion; it is different from what I had
given notice of .

MR. DEPUTY-SPEAKER: His am-
endment is the same as Shri George
Fernandes's, So, it is barred.

Amendment HNos, 37. 38, 39, 40, 41
are not being moved, because the hon.
Members concerned are not present
here,

SHRI SRADHAKAR SUPAKAR
(Sambalpur): On a point of order.
The Business Advisory Committee had
decided that the resolution moved by
Shri George Fernandes and the motion
moved by Shri C. M. Poonacha should
be taken up together. In spite of that,
the hon. Member had moved a motion
to the effect thut the dcbate on the
motion moved by Shri C. M. Poonacha
be adjourned and vote was also taken
therecon. Following the same logic, I
now move that the debate on the re-
solution moved by Shri George Fer-
nanades that this House sapproves of
the Indian Railways (Amendment)
Ordinance promulgated by the Presi-
dent on the 14th September, 1968 be
adjourned . .

MR. DEPUTY-SPEAKER: Is he
moving it under rule 3407

*The following Members

also recorded their votes:—

Noes: Shri Narendra Singh Mahida and Shrimati Sudha V. Reddy.

Supakar, Shri Sradhakas -



SHRI' SRADHAKAR SUPAKAR:
No, I am moving it under the same
rule under which he had moved it

MR. DEPUTY-SPEAKER. No; then,
he is debarred. .

SHRI ATAL BIHAR] VAJPAYEE:
Let it be under rule 340,

MR. DEPUTY-SPEAKER: Now. that
is not possible. He has missed tne
point,

SHRI PILOO MODY: Before I say
what I have to on this subject, ] am
glad to have learnt this very moment
that you have to know all the rules
by heart and to be able to quote them
at the Chair's will, but jf you miss
your opportunity, you cannot move a
Motion—at least that iy what we have
learnt. We learnt on a previous occa=
sion that if the Bill is right and
favourable to some it can be moved
beyond the time of the clock :

MR. DEPUTY-SPEAKER: That s
not correct.

SHRI PILOO MODY: Please nnte
my words—beyond the time of the
clock.

MR. DEPUTY-SPEAKER: 1 have
ruled that we were within time.

SHRI S. KUNDU: On a point of
order. 1 think my hon. friend has
risen to speak on the Bill itself. But
you had already given me an assuranc®
to allow me to raise my point of order
on the constitutionnlity of the Bill be-
fore it is taken into consideration.

MR. DEPUTY-SPEAKER: I will call
him.
SHRI S. KUNDU: But unlesg this is

first disposed of, you cannot proceed
with the Bill, according, to your ruling.

MR. DEPUTY-SPEAKER: At the
introduction stage, certain considera-
tions were given.
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SHRI 8. KUNDU: The Bill is how
being taken up for comsideration. A
point of order was raised on its consti-
tutionality. That has to be disposed of
first,

MR. DEPUTY-SPEAKER; That
poing wag raised.

SHRI S. KUNDU: But I never spoks
on the point, Just give me five
minutes.

MR. DEPUTY-SPEAKER: Yes.

SHRI PILOO MODY: 1 em glad, this
is the third thing I have learnt about
procedure.

MR. DEPUTY-SPEAKER: One point
I want to make quite clear. Along
with his other arguments as to why
this Bill should not be taken up for
consideration, he can certainly muk~ a
plea that it i{s ultra vires on some
points. I have salready ruled that
ultimately constitutionality has to be
decided by the Supreme Court.

SHRI S. KUNDU: But if I-can con=
vince you that prima facie this Bill s
completely unconstitutional out and
out and should be thrown out and
should not be discussed, I should be
heard.

1 will draw your attention to funda-
mental right In art. 18(1) (c).

SHRI PILOO MODY: No member of
the PSP should be allowed to quote
the chapter on fundamenta] rights.

SHRI S. KUNDU: It says—al] citi-
zens shall have the right to form asso-

ciations or unions.

stig ey wni ‘EHgY : Oy
frrsa B R E? v X aw
o 7 w1 daer ¥ femr A fox o
a7

MR. DEPUTY-SPEAKER: When the
Bill was introduced, we were aware
that the House was competent. But
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w a u-w stage and he has raised a
« .t of order op the constitutional
veiic 1y, To that extent, he ean make
a submission. '

SHRI S, KUNDU: Under this right,
no  association, no union no trade
union can be barned by law. Under
this article, associations and unions
are ‘unctioning. But look at the Bill.
They have never anywhere mentioned
about strike. But they have brought
in this Bill in such a way that strike
would be prohibited out and out.
See the notification issued on 14th
September, 1968, They have stated
clearly in the shecond paragraph.

SHRI RANDHIR SINGH: What is
this, all sorts of irrelcvant things be-
ing #eid? Do not allow time to be
killed Jike this. You have overruled
him already. Do not give him too
much latitude and liberty.

SHRI S, KUNDU: When real things

arec coming out, they are getting per-
turbed.

In the statemeny laid on the Table
of the House by the hon. Minister he
says clearly in the second paragraph:

“In the vcontext of the strike
which gas threatened on 18th
September, 1968 my certein orga-
nisations of Central Government
employees including railway em-
ployees, large scale action as men-
tioned above was apprehended.”

So, it is pre-meditated. This Ordi-
nance was briught becaus there was
to be a strike on the 19th September,
and the Bill has now followed it.
Therefore, mv contention is that what-
ever has been mentioned in this Bill
is compietely meant to prohibit a
strike, which they cannot do under
article 19(1)(e). If they mention
here that they are going to prohibit
«rikes, it will be ultra vires of the
constitution and so they are not doing
it. Thercfore, this is a black, colour-
able plece of legislation which they try
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to introduce in a different garb to ban.
strikes for all time to come,
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SHRI A. 5 SAIGAL (Bilaspur):
Let him read article 19(3),

SHRI S. KUNDU: 100B says that
squatting picketing on rail track and
such other things are all connected
with the strike, and 100A says: '

“and he abandons his duty be-
fore reaching such-station or place
without autharity.”

It is the right of the trade union wor-
ker to abandon the wnrk when cn &
strike after due notice has been given.
They do not use the word “strike”, but
everything that goes with the banning
of a strike is in the body of the Bill
Therefore, 1 would fervently urge you
to declare tiiis Bill to be out of order,
prima facie unconstitutional, and
therefore it cannot be taken up for
enmsideration.

MR. DEPUTY-SPEAKER: He has
referred to the right of forming asso-
ciations or unions, but as he himself
has read out, the Statement of Objects
and Reasons says there is reasonable
apprehension.

Serondly, neither jn the Directive
Principleg nor in lae fundamental
rights in the right to strike or nb.nn»
don work given in this Constitution.
Whether it is legal or illegal, it is
for the Gove-nment to decide, it 1is
not for me. So, at this stage the point
of order is not valid.

SHRI PILOO MODY: I am glad that
finally a fundamenta] point has been
established that when big people get
up to speak, small people must st
down!

MR. DEPUTY-SPEAKER: I do not
know if you are big because of your
physical size or your name!

SHRI PILOO MODY: I do not think
enlightening the Speaker is part of
my job!



31
and

The Bill béfore us today 15 a :m.xed
bag of tricks. In the last 20 years,
since independence, we have had a
system of govermment by vordinance,
and protest by strile and thé énly
pegple who. have sulercd have heen
the millions of peopie in this country
who are what one considers as consu-
mers ..

Talking about strikes, I must admit
thag .I am not very enamoured of
strikes, because it impedes production.
and therefore retards progress, but I
do not think anybody in his right mind
can possibly say that strikes are not
a legitimate instrument of good trade
unionism and of good collective var-
gaining to be used for a very specific
purpose, to be used whun reasoning
has ended and when positions have
toirdened and justice is denied. That
is the point of which strikes become
a vital instrument of any scciety.

It is the inherent right of labour to
strike. However, righ's carry certain
nblivations and duties. Unfortunately
in our country, and tiis I must say
with some degree of sorrow, the
¢(ntire trade union movement has been
vitit'ed with politics and politicians
who more often than not have used
thr trade union movement to further
their politica]l ambitions instend of
furthering the welfare of labour.

UMtimately, no mat'c* you can say,—
yo'r can say 1t til] 3y~ are blue ' the
fa~e —ultimately, wocev have to be
Jintrd with work and ;-oductivity and
borus with profits. Nobodv can get
any more out of life than he is pre-
pared to put into it.

T also believe that there are certain
csyential sectors of the country which
demand that in those sensitive areas,
cert~ip, restraints have to be exercised.
I believe that there are certain spheres
like the Railways, perhaps the airlines,
cerlainly the army and police, certain
vitn! sectors of the Government ser-
v-:'s which cannot be allowed to go
on strike, where work must not stop.

Mr. Fernandes has said about the
French Railway, the German railway
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and the Dutch railway and the Goa-
nese Rallways have gone -bp strike..
The fact of the matter ig that there-
are certain life-lines of the- nation
that have to be kept fluid at all times...
When you make laws for such vital
seciors of the workers where you pro-
hibit them from the right to strike,
you have tp compensate them. You
compensate them with procedures
which permit them to get gpeedy red-
ress of their grievances by impartial
authorities who can give their verdiet
and arbitrate, and arbitrate in a man-
ner which is binding on both the par-
ties to the dispute. It is not only
good sense, it is good labour relations,
it iy a good basis for a civilised society.

Even now when this Bill has been
brought forward, what does this do?
I tried to read through the Bill and
make sense out of it. Mr, Fernandes
is extremely worried about it. What
is in the Bill? 1 find Section 71(b),
47, 121, 126 and particularly 128, 129,
131, 137 and 148 are rules of the Rail-
way administration which already em-
power the Government to do what
they please with the railway emplo-
yees,

Yet, I find another Bill has been
brought forward, only for one specific
purpose, to get rid of the ordinance
which has to be replaced. It has to be
replaced with anothe- innocuous, Bill.
This Bil] armg the Government with
powers which they do not need,
powers that if can never use, powers
it does not have the capacity or com-
petence to use. This has been the his-
tory of this Government for a lonp
time. yet they go on arming them-
selves with powers week after weck.
month after month, year after yesr,
which they have never been able to
use with any degree of force or ratio-
nality.

What happened? A strike was
threatened. Government knew about
it. Parliament was in session. They
did nothing. ‘They go and pass an
ordinance. This is not something new.
Thev have been doing it for a long
time and it is typical of the way they
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operate. For issuing an ordinance you

do not have to argue with Mr. Fernan-
des. They pass un ordinance. It is
only later that there is a jhagda over
here, knowing that the votes that
they have in this House help them
over whatever inconvienience they
have, the Minister of Parliamentary
Affairs bearing the principal brunt,

No legisiation has been introduced,
even now, in the provisions of this
Bill, to protect those sectiong of the
people from whom you wish to take
away the righy to strike. You have
not compensated them in any fashion
whatsoever, I know that there is cer-
tain machinery like the JCM and other
paraphernalia and adiudication, arbi-
trution and sp on. I hear a lot about
them. All I know after hearing all
sides is that no dispute ever gets set-
tled by those procedures and certainly
not in time—time being the essence.

1 know demands have been pending
with the railways from the workers
for years and years, but still, not dealt
with by all the machinery that they
claim they have. Therelore, 1 fird
that it taxes the credulity of a person
when they say that they have these
remedies. Somehow they just do not
get used.

What does this ordinance say? No-
thing. Therefore, I suggest that i you
want to bring forward rational legis-
lation in the place of this Bill, do so in
a manner where you specifically state
that for a certain particular section
of the raillway, not all, everybady in
the railway is that indispensable—this
ecould be applied. The railway, as my
friend says, employs 18 lakhs of people
including regulars and non-regulars,
and not all of them are essential
Restrict your Act to those who are
essential like the railway engine-
driver or the guard or the signalman
who make it possible for you to run
the railways even though the rest of
them go on strike, Because, after all,
remember one thing: that iy the Rail-
way Board for instance went on strike
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nobody would know that the railways
have suffered in anyway, just as
Acharya Kripalani gaid, when the
Uttar Pradesh Government = servants
were on strike for three months, no-
body was aware of the fact because
they do no work. Similarly, you must
distinguish between essential and non-
essential workers in the legislation
When depriving essential workers
from the right to strike, they must
create & ve y special machinery to
see that their grievances are adjusted,
and which would be binding on both
the parties, and not p:rmit the Gov-
ernment, which is in the habit of say-
ing that “it is our decision, whether
we accept the recommendations or
nol”, to escape,

For good or bad, I agree that these
people have condemned the ordinance.
I think it was a black ordinance. Al-
though it was meant to serve a good
purpose, it was a black ordinance.

AN HON. MEMBER:
coat,

SHRI PILOO MODY: But what time
the ordinance was there, it wasg the
law of the land and this, above all. I
want to emphasise: that the law of the
land must be observed and to that
extent, I was against the strike that
took place, It was their duty, the
duty of my hon. friends who are here,
who have been instigating these wor-
kers to go on strike, to tell the wor-
kers to observe the law of the land
(Interruption) I maintain that if an
ordinance is passed, it becomes the law
of the land and it becomes the duty
of every citizen, therefore, to persuade
other citizens to see that the law is
observed. If it is a bad law, there
are places where bad lawg are fought,
such as this forum, the place where
we are standing, because ultimately
we want tg create g society where law
and order will prevail and where so=
cial justice must be done.

SHRIMATI SUCHETA KRIPA-
LANT (Gonda): Mr. Deputy-Speaker,
Sir, I rise to support the Bill though

Like your
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I must say it doe: not give me much
pleasure to support this Bill. I have
heen long associated wifh labour. I
sympathise with- labour and I have
worked for them. But the time has
now come when we have to think of
the safety of the society. Very elo-
quently it was asked by oqur friend
Shri- Fernandes that why was it
recessary for the Government to do
this, that and the other, and why did
the ‘Government take punitive action
against their employees, The Govern-
ment by these actinns blackened their
face and got a bad name. I am putting
a very simple question: why was it
s0 necesseary to have the strike, even
the token strike on the 19th Septem-
ber? What was the urgert necesseity
for it? It was, if my hon, friends would
not start shouting, the mid-term poll
in West Bengal, which was looming
large before them, the opposition
parties,

SOME HON. MEMBERS: No, no.

SHRIMATI SUCHETA KRIPALANI:
Even the government servants were
divided. Some wanted an indefinite
strike, some a token strike. Some did
not want to go on a strike when Par-
liament was not in session, because
that is their biggest forum. But it
was nccessary. They could not wait
because the election was coming.

15.35 hrs,

[Surt THMUMALA RAo in the Chair.]
Why was Government compelled to
take action even when it was a token
strike? It was because of the postures
adopted by the railwiymen, the
resolutions they passed that “we would
abandon the traing in the middle; we
will work to rule” ete. I know how
people suffer whenever work to rule is
followed in this fashion in the rail-
wavs, If a driver or guard works
over-time and if relief does not reach
in time, there are rules and regulations
to compensate him: We can by all
means go into the question of improv-
*ing those rules. But here we are
dealing with deliberate abandonment
of the train. They had declared that
they were going to do it That fact
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hag to be taken cognizance of. 1
would say that those wnho aavised the
workers to adopt such methods were
not friends of the labour. What is
the philosophy behind a strike? The
very. basis of a strike is firstly, that
the strike.s' cause is just and that
they take upon themselves suffer.ng
which evoke the sympathy of the
public. Public s;mpathy is the sanc-
tion behind the werking of organised
labour. Where the labour work in
such a manner that they lose the
sympathy of the public, then those
who give them such advice are work-
ing against the interests of labour.
That is why I have risen to say a few
words in support of this Bill. Other-
wise, it {3 not palatable to me to speik
on a measure where we are cndea-
vouring to curtail the rights of labour.

These hon. friends of m'ne here who'
thought they were gerving the cause
of labour were doing immense disser-
vice to labour, The labour knows it,
One day before the 19th, I happened
to meet certain Trade Union leaders;
they said, “We are sorry.” We have
been involved in it. We do not know
how to get out of it. The right and
left communists have brought about
this s'tuation. They are challenging
us. If we go back now, we will bhe
viliied by rival labour leaders. We
want unity among the labour. That
is why we are joining the strike. Don’t
ask us more about 1t”. Under such
situation, the Government was com-
pelled to pass this ordinance.

This is a small Bill which secks to
replace the ordinance. There are only
two clauses in it s~eking to add two
more new sections—100A and 100B.
Mr. Pi'on Mody rightly asked, why
do you want these extraordinary
powers when all these provisione are
already there? The Iniian Railways
Act provides for ‘wrecking' or ‘attemn-
ting to wreck' a train or ‘endangering
the safety of the passengers’. It does
not provide for the ‘abandonment’ or
obstruction of a train in the manner
it is now being done. There is reason
for it. The original Act was passed In
1890 when the present festures of
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labour movement did not exist. Only
in recent years we have seen these
tactics as gheraos, abandonment and
obstruction of trains, et¢, If a driver
gets physically tired, for that provision
is there in the Railway Act. But
because these new tactics have come
in, endangering the safety of the pub-
lic and ecausing inconvenience to them
deliberately, to take care of such deli-
berate abandonment of duty, thig Bill
has been brought.

It hag betn said that Gandhijj gave
us this weapon of obstruction or
Satyagraha. But Gandhiji gave the
weapon of obstruction by non-violent
methods. Now what is the position?
Out of such situations, violence arises.
We have seen what is the present-day
tendency?  Disorder, violence—law-
lessness everywhere, Let us see the
situation prevailing among students.
We are perhaps ourselves responsible
fer this indiscipline. I do not want to
absolve ourselves from the blame.
What iz however the present situation?
There ix 50 much of violence in the
atmasphere thiat it is becoming a mat-
ter of deep concern to all of us. How
to check this trend? This morning we
discussed the affair of Delhi students
resulting in the burning of the buses
and pushing them down! Here I have
got a newspaper cutting. I do not
want to take too much of the time of
the House by reading it. This is a
report from The Hindu. This is about
Kerala, not governed by a reactionary
Congress Government. Thig is about
the reprot of the one-man Commission
et up to enquire into some troubles
in the Kodumon and Chandanappally
estates of Kerala. The finding was
that it was very unjustified and that
it was organised by the Marxist Trade
Union. The report says that “there
were violent demonstrations, d'srup-
tion of communjcations by digging
trenche; and cutting off of telephone
connections, looting of rubber products
and other valuable materials” and so
on. “The Commission said that it was
clear that the gheraos were organised
by the Mnrxist workers and their
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sympathisers from oytside. It has neid..
that these gherags came. substantially.
within the . definition...... and s0, on.:

Every day we are getting reports of

this kind of lawlessness. Suppose the.
train is abandoned at night, in a forest.
area. There are sick people in it;.
there are women travelling alone;

there are children Who will pgive

them food and water? Their life and -
safety is endangered. Whom are you

going to punish by the st:ike? The.
people? The strike is. against whom?

Against the passengers and against the

people? Somebody's parents may be
waiting at the destination to receive

their sick child? You want to leave

the passengers in such a manner?

Railway is an essential service; it is a

public wutility service. Railway wor-

kers have got more responsibility than

others. Their actions are against the

society, therefore, Government is very

much within their rights to pass this

Bill.

I wll quote some figures in reply
to the claims of Shri Fernandes. The
High Powered Committee on Security
ang Policing on  the Railwaysg (of
which Shri Shantilal Shah, a very
honourable Member of thi; House is
the Chairman) has given a report,
During the last 10 months, railways
were held up over langua~e agitation,
tuition fec agitatinn by stulents and
various other such agitati-ng includ-
ing some labour troubles. The number
of such cases of hold-ups were 670 in
West Bengal, 243 in Andhra Pradesh,
401 in Madras and 142 in Uttar Pra-
desh. The number of cases of obstruc-
tion of traing either on account of
language agitation or any other agi-
tation was 243 in Andhra Pradesh.
401 in Madras, 142 in U.P. 5 in Bihar
and 2 in Mysore.

SHRI DHIRESHWAR KALITA:
What about major railway accidents?
Please quote those figures alseo.

SHRIMATI SUCHETA KRIPALANI:
I will come to that. In the present
situation of lawlessness and violence
it is onjoired upon the Government to
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-serve the public and ensure their
safety. Therefore, I gupport this Bill.

Certain constitutionsl points ‘were
raised -earlier. Ons ig that this
~violates Art. 14 dealing with Funda-
-menta] Rights, In thig Act, certain
«wffenders are categorised and offences
are listed. Such listing is there in all
wur labour legislations and it was
mever held that they offended against
JArt. 14 of the Constitution. Therefore,
thig argument hag no validity.

Similarly, some other hon, Members
quoted art.cle 19 and asserted that the
‘present Bill offended against it. That
article says in Sec. 19(3) that:—

“Nothing in sub-clause (3) of
the said clause shall affect the
operation of any existing law in
so far as it imposes, or prevent the
State from making any law impos-
ing, in the interests of public
order, reasonable restrictions on
the exercise of the right confer-
red by the said sub-clause.”

So, that argument that it offends
against Article 19 has also no basis.
“Though various other arguments have
been given, I do not wish to go into
them because they have no substance.

1 do not like such a Bill but, taking
the entire:y of the situation into con-
sideration, 1 support it. At the same
time, 1 would like to draw the atten-
tion of the Railway Minister to some
points, which were referred to by some
of my hon. frienls,. What is the per-
formance of the railways? We are
very sad and concerned at the things
that are mppening. For the last few
months one accident after another has
occurred. We would like to know
whether the fallure is at the adminis-
“trative, human or technical level. At
~whatever level it is, it has to be recti-
fed, If it ig at the human level, we
have to see whether there ig any ele-
. It it is at the admi-
aistrative level, theh the Raltvray
‘Poérd ‘has to oWn resporidbility. The
‘Board consists of experts’ whi
wipefienced pwople” If things®
oing ~wrobg ‘of "their jevel thiy

5:5

‘because of the

(Amendinent)

to own it amd not hold up their hands
and say “after all, accidenty do hap-
pen”. Then, if the accident takeg place
indifference of the
workmen, we should not slur over it
either. We have to go into the entire
question, and set things right.

Coming to trade unions, it is not
their duty only to fight for the rights
of the workers. Certainly, that is their
first responsibility. But, at the same
time, it ig also the duty of the trade
unions to see that the workers give
better performance and they are proud
of their own performance. In a coun-
try which is developing all of us have
to pull our weight together to see that
our country progresses. If we fight
amongst ourselves and if we work im
this slip-shod manner we cannot pro-
Eress,

One word more and I have finished.
After the strike of the 19th September,
this Bill has come. In fact, it is the
result of the strike and the trouble
that occurred during thosg days. The
situation js no doubt a difficult and
delicate one. I would appea]l to the
railway authorities as well as to the
workers to close this unhappy chap-
ter. Let there be no estrangement or
ill-will among them. The sooner it is
over the better it will be for all con-
cerned. I know the feelings of the
workers. A lot of them have come
to me repeatedly and said that they
are sorry for having been misled into
taking part in the strike.

SHRI GEORGE FERNANDES: Non-

‘sense.

SHRIMATI SUCHETA KRIPALANI:
There is no point in getting agitated
and repudiating the truth. 1 also
know the workers. There should be
better relationship, better nppﬂl"‘-
betwesn the workers and the, authe-
rities, How you have to achieve it,
it is for you to decide.

Then 1 come to the point which
Shri Piloo Mody also ralssd. We do
not want to give_some categorie
workars ‘a8 in essential services
midh” of libérty -In the mtter—

aga
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strikew. - That is- understandable, But,
- then, when we seek to restrict their

freedom in the malter of strikes, we
. ‘have  ‘to see. that the
- .machinery functions properly and its
decisions: are speedily
For i..stance, if there is any point of

disagreement in the Permanent Nego-
-tiating Machinery, it should be refer-
ved to arbitration, I want to know

from the railway authorities now
many such cases have been referred
to arbitration since 1956, If that

machi ery does not function properly
and there is discontent In the minds
of th» workers, a time comes when
they take law into their own hands
and then you come out with a harsh
legis'ation. We do not want harsh

- legislation; neither do we want the
workers to take law into their own
hands. There’ore, grievances settling
machirery should function in such a
way that the grievances of the workers
are settled expeditiously.

OMen promiie; are made but even
then things are not set right. I know,
there are hundreds of cases relating to
salary ete. which are pending for the
last four or five years. Cases like
salar - of a man who officiated in a
higher post, unpaid wrges, allowances,
TA. Ov>rtime, etc.  Why can they not
be put right? Why can a special body
not be set up to clear all the arrears
so that at least one legitimate point
of grievance is removed?

Recently the Home Minister anno-
unced the withdrawal of termination
notices from 44,000 temporary emplo-
yees, [ wauld like to know whether
you have tried to find out actually in
how many cases those noticeg have
"been withdrawn? I am told that the
‘local suthorities are not withdrawing
thsm ~nd are not reinstating them,
They are out to vent petty revenge on
4he workery ang it is vitlating the
atmosphere,

."Thn om:ﬂnumthmlhum
Xy dong. In a place like Pandu in
Assam, ‘ha;h'ua‘ﬁuo rallway -ares,
#,000 yarls axound the administrative

-

“workers residentia]
negotiating

implemented.
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building has been declared as protect

ed area. Within that area they: have
accommodation.
Untol hardship is being felt by.the

‘people due to this. If I am wrong,

you please correct me. ]

SHRI DHIRESWAR KALITA (Gau-
hati): Not wrong; you are correct.

AN HON. MEMBER:; It is the State
Government,

SHRIMATI SUCHETA KRIPALANI:
Even if it is the State Government,
it must be put right.

Then, I am told about similar situ-
ation in Izatnagar in UP. As far asx
Assam railway workers are concerncd,
in that dangerous Naga area when
every day railway traing were being
blown up, railwaymen worked and
showed their loyalty and courage. If
you give them confidence, you wil] get
loyal service from them. Why hags this
becn done in Pandu? If it is a source
of irritation to the workers, it must
be removed. 1 am deliberately mak-
ing out these few points on behalf of
the workers.

I want to make . |ast plea. There
are two demeands which to my mind
are reasonable. You have after the
strike dismissed the temporary employ-
yees and suspended the permanent
employees. Why not suspend the tem-
porary employees also and inquire into
their cases? Secondly, many innocent
people were arresled or came under
penal action though they were just
passers-by. Why not carefully scruti-

~nise these cases so that nobody feels

that injuslice has been dune' g

- While: l‘ lu'p'poﬂ the Bill, I also
pleldﬂthmtotemperjmucewlm
mercy - and ' redress all the juit
mevmcuotthewkm A

.l
SEIH J. M. BISWAS - (Bankurs):

mmwmm.ﬁum
SMembes,

Shrimati Suchets - Kripalend,
o legst [ have come to onk contlusion:
4hal sometbpes: te dead with a subject.
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‘ot wpiéﬁ_r_w-h;nm aware is a
very dangerous work. She started by
saying that she was conn with

.Aame :labour organfsation, * that ghe |

..kmew labour problem very well and
.sbe ventured to speak abouit rall\u:ay
..labour. She tried to speak about some
.af the.railway problems also. I think,
#he might know many- things in this
w-:.lrld. but she has no ideg about the

railway workers and their problems.

“So far .as this Bilj is concerned, I
would like to say a little elaborately
what Shri Piloo Mody has said in one
word. I am reading only a few l'nes
of scction 128 of the Indian Railways
Aci, 1890. This section says:—

“If a verson, by any unlawful
act or by any wilful omission or
negleel, endangers or causes to be
endangered the safety of any per-
son travelling or being upon any
railway, or obitructs or causes to
be obstructed or attempts to obs-
truct any rolling stock upon any

I__railw:y he shall be punished with
mmprisonment {er a term which
may extend to five years".

So, the rule is there. Shrimati Kripa-
lani savs that there might be a rule
about ce tain other offences but there
is no rule about ohstruetion. The hon.
lady Member did not care to read sec-
tion 128 of the Indian Railwayvs Act
which has also preventive m~asures
against obstructions.

Not only this, regarding the hours
of duty of railway workers, tne ad-
judirater’s award savs that a member
of the running staff will normally be
required to do dutw “for cight hours
but in- case of an emergency they
may be -requited to perform rore
houry of duty that is, up to 10 hours,
after which they can demand for re-
lief. Now, according to the' same
Award the duty hourt ‘shbuld “be
counted from wheel-moving, The rall-
way administration ‘invented a - flaw
there. Thev sav that the wheel move-
ments should be counted f-om the
timea when - the train starty from the
station. Bul, sctually, the driver d

— Sy e - A
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a steam engine i3 required to.appear
for duty about two hovirs be’ore the

_time: the Wata:is-ordered to- move.

Similerly, the guard appears for duty
.much before ‘the-time the traim ° is

.:ard:red to move. .If the train starts

3 or 4 or 5 or ‘even 10 hours: late, 8:-
though the driver will have w re-

_.main on-duty:in the engine and the

guard also.will have to be on duty
yet their duty will not be counted for
demanding relief, :

From the side of the All-Tndia Rail-
waymen’s Federation and from the
side of the Railwaymen's Union, we
also demanded, “If you want to
count the duty hours from the de-
pa.ture of a train—the train mecans,
according to general rules, an engin?
or any other self-propelled vchicle
within the track—then why doa't
you count the duty time from the
{im- an engine comes from tac lo o
shed?” They refused to ag ee «o that
suggestion. I know many Members
wil' speak on the subject. Bul the
unfortunate thing is that those things
are not known to this House. Those
chapters of railwavmen's life ave m
the dark. I can show you from the
records where after 13 or 14 or 15
hourg continuous duty. in the sum-
mer geason, in the steam -ngins tired
of remaining in terrible heat th« dri-
ver has asked for vellef or it a driver
has stabled th-~ train not ge**ing the
relief it is not that he has deseried his
dutv he has been nunished. He =ays:
“T have been working for th- whole
night. I have completed 15 hours duty.
I want relief.” But according to the
administ-ation that is a severe yffen-e
on his nart. T ean show thousends of
cases where running staff after 12
hours duty for stabling trainy were
put urmder susoensiome and thelr In-
crements were stopped.

SHR]. DHTRESWAR KALITA: Now
they will be jailed.

* SHRT J.”M. BISWAS: Now, this
amendment gives them_the pows= to
put therit in fall. as. my hon. friend,
Sty Dhiréswar Kalita rightly pofzted
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~out. They are not happy by placing
them under suspensions; they are
not happy by stopping their inc.e-
-ments; they are not happy by taking
aother penal measures,

2315

There are the Establishment
-and there are the scrvice conduct
rules. What Shri George Fernaxndes
-mentioned, even the Railway Minis-
ter do:s not know, If a relation of
the railwayman, if the wife of the
railwayman, is supporting a poiitical
party, or becomes member of a poli-
“tical party acco.ding to the service
conduct rules, the railwayman, like a
‘C.I.D., will have to bring the matter
to the notice of the railway admi-
nistration. Such a system is there in
the Railwavs. There is nobody to
look after that.

codes

16 hrs,

After the railway accident, we
sametimes find tears in the eyes of
the Minister. I want to know from
them, through you, Sir, whether those
tears are crocodile tears because they
thems:lves, by this time, have 2lsc
come to know what are the real cau-
ses of the accidents. I can show you
the t-pe of cases where the running
staff even after 24 hours duty ai a
stretch, were not given relief. Now,
according to the existing rules, after
10 hours duty, he can demand relief
and stable the train if the relief is
not available on completion of 12
hours duty. He is punished although
acco-ding to the rules, on completion
-of 10 hours duty he can demand re-
lief. According to the rules, he is
authorised, h~ has been given the au-
thoritv, to ask for relief on comple-
tion of 10 hours of dutv and on com-
pletion of 12 honurs of dutv if the re-
lief ic not available. he ig authorized
to stabls the train. But even for hav-
ing stabl~d the train aeeording to
that rule, thev have heen nunished as
I mentioned. Now, after this amend-
‘ment, even after comnlation of 12
-or more hours nf quty, he will not be
permitted to stable the train. The
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only reply from the administrata
will be, “There is no relief; you Wil
have to take the train to the dest
nation”. It does not matier to then
even if the t.ain meets with an &
cident, and if the driver dies, 1
say in this House that his wife wi
not get even the little amount ¢
money which the wives of railway
men are otherwise entitled to get; |
this amendment to the Act is accepted
it will deprive the family mem
bers of Railwaymen even of this littk
amount, The Britishers establishel
the railway system in this county
and they ruled for so many years |l
is over a hundred years since th
railway sistem was established, Th
Britishers did not feel the necessity
to bring such an amendment to the
Act, This Congress Government ha
also been in power for the last
years. Even in the year 1960 ther
was a strike, and the Railway staf
under the call of the Union, unde
the call of the Federation, struck
work in 1960. But the then Prim
Minister, late Shri Pandit Jawaharkl
Nehru, did not feel the necessity b
make such an amendment to the Ac
But now his daughte~, with Mr. Po-
nacha, Mr. Parimal Ghosh and othe
corrupt bureaucrats in the set-up i
feeling the neressity to bring surh:
dirty, undemoc~atie, nasty amend
ment {(Interruptions). After 21 yess
of freedom. if there had bren a rtk
if there had been a law, reducing the
dutv hours of the running staff, we
would definitelv have aopreciatel
that. But this Government, instead o
enacting such laws which can giv
relief to the people is trving to bring
this anti-neonle law bv which they
want to butcher railwavmen. This is
a conspirarvy hw this Government b
keen the Ordinance, which was @
illegal child. Yiving for ever: ther
want to keen the undemocratie Ord-
nance alive for all the vears to come

There have been strikes in othe
coiMmtrice also. In the UUSA there ham
been strikes: in France the other day,
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there was a big strike; in Italy, in
England, in Japan, everywhere there
have been strikes in Railways.. (In-
terruptions) in France, the workers
not only struck work but also cap-
tured the industryn. But even in that
situation, they did not promulgate a
dirty Ordinance like this, The Rail-
way authorities in France or USA or
England or Germany did not fee] the
necessity to take such an undemo-
cratic action to curtail the rights of
the railwaymen. To strike work is a
legal right. There was a strike in
1960 in this country also. When Gov-
ernment heard of this 19th Septem-
ber strike, they got nervous and they
perhaps thought that after the pro-
mulgation of two special Ordinances
in the Railways, the workers, out of
fear, would not participate in the
strike, But the unfortunate position
for them is that ten lakhs of Central
Government employees, facing such
an ordinance, participated in the
strike.

Sir, after the sirike what has this
Government done? I would like to
mention here, with your permission,
about pne incident at the station
Kalka {n Northern Railway. 1 had
been to Kalka Station the other day.
I will give you a few instances where
the police broke open the door of the
railway men and entered their houses.
Here is a joint petition signed by
about 600 Railwaymen which has
been sent to Shrimati Indira Gandhi,
Prime Minister of India. 1 am quoting
from this Joint petition and I am
going to place it on the Table of the
House. In this joint petition, there is
one case of Shri Prem Prakash. His
quarter No. is 255-H. The police
broke the door open and entered the
quarter. His mother and his wife were
severely beaten up and made naked.
There is another case of Shri Laksh-
man Ram, quarter No. 248-A. The
door of the quarter was broken; the
Police entered the quarter and had
beaten the inmates seversly while
they were engaged in cooking their
food. In another quarter of Shri

2371 (Al LSD—I11.

" a political colour,
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Ram Dass, quarter No. 244-B, the
door was broken and he gnd his wife
were beaten up severely. Sir, in one
quarter, it is very interesting to note
that they found nobody, They found
one buffalo. They beat the buffalo
severely. In another quarter, they
beat a dog. From their attitude it
appeared that the police were ada-
mant to beat whomsoever they came
across. In a station like Anara and
Adra in the S. E, Railway, what did
they do? Sir, the wives and children
of railwaymen came out in a proces-
sion, a procession of 5,000 people, to
rejoice the victory of the success of
the strike on the 189th September at
Adra. Bui what did the police do?
The Police made bruta] teargassing
and lathi-charge. 48 people were in-
jured in Adra alone, Five ladies were
injured. One lady, Shrimati Sudhan-
shu Bala Bhattacharjee the eldest sis-
ter of a travelling ticket examiner
was geverely beaten up. There were
three fractures on her hands. Her
hands are still under plaster. There
is another railway employee by name
Amaresh Chatterjee, Guard, Anara
He sustained head injury resulting in
18 stitches in his head, Sir. This is
the behaviour of the police towards
innocent people in this gtrike of 19th
September. After all, Sir, what was
the reason? What was it that they
demanded? According to the agree-
ment, you have to set up a joint con-
sultative machinery, If there was dis-
agreement between the labour and
the administration in the Joint con-
sultative machinery on any issue that
matter will be referred to arbitration.
That was the agreed formula. And
when the question of merger of D.A.
with basic pay, full neutralisation of
the rise in the cost of living index,
and the demand for need-based mi-
nimum wage came up, and these were
not agreed to: hence the labour lead-
ers demanded that this issue should
be referred to the arbitration. And
that was the only thing. But this Gov-
ernment not only falled to refer the
issue to arbitration but also gave it
as mentioned by

Shrimati Sucheta Kripalani and that
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is how it came when this Parliament
was not in session this ordinance was
promulgated, like an illegal child
taking its birth., All these things took
place. I say that they have got
thousand and one rules to cripple the
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railway employees. I have talked
with some railway officers. They
also gtarted laughing after hearing

about these amendmcnts, What is the
good of making another enactment
when we have so many rules and re-
gulations already which can easily be
employed against the railway em-
ployees in case of any lapse.

What is the need of making more
laws and more enactments? 1 would
request the Ministry» of Railways
through you to consider that this is a
superfluous Bill because all these pro-
visions are there in the Indian Rail-
ways Actl; all the provisions are there
in the Gencral Rules, in the Railway
Establishment Code and Service con-
duct Rules, This legislation is, there-
fore, superfluous and unnecessary. It
only shows after the last general
clection that the Congress Party, have
been isolated from the people and
after sceing the successful strike of
18th September, they are afraid of
the workers, they know that the
workers are not with them, and out of
fear and with the desire to retain
their power in the ¢ ountry, they have
tried to take help of the police, lathi
and all these antipeople, antiworking
class laws,

Shrimatj Sucheta Kripalani has
said that the public does not support
the 19th September strike, Agreed—
let this legislation be circulated for
public opinion. I throw this challenge
that if majority of the people sup-
ports this bad law I will bow down
my head to this Government and go
out of this Parliament and never
come back here, Let Shri Poonacha
accept ._the challenge and do the same.
Let Shrimati Kripalani stand up and
say that she is prepared to accept my
challenge.
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MR. CHAIRMAN: Shrimati Tar-
keshwari Sinha: A large number of
members want to speak. If Members
will be brief and avoid repetitions, I
will be able to accommodate many
hon. Members,

SHRIMATI TARKESHWARI SINHA
(Barh): I will take only 10 minutes.
1 am glad that the hon. Member who
preceded me said while summing up
his speech that there are many rules
and regulations which are quite
cnough to take te entire situation in
hand. That means the hon. Member
has already agreed that the laws res-
training railway employees for vio-
lating basic proprieties and for trying
to sabotage railway property are there
in other legal privisions. Therefore,
the contention of the hon. Member
who has moved the Resolution does
not stand.

SHRI J. M. BISWAS: This law
was enacted by the Brilishers in
1880,

SHRIMATI TARKESHWARI

SINHA: The hon. Member had the
unique prerogative of getting 35 mi-
nules, bul he wants to deny me even
10 minutes,

According to the hon. Member, the
Railways have got the authority under
the Indian Railways Act, (9 of 1890)
in which all punishable offences under
the Act have been legislated, These
present provisions are only adding to
some of the provisions which have
already been made. Neither 100A nor
100B therefore violates article 14 or
19.  Article 19 (1) (b) gives the right
to assemble peaceably and without
arms, but article 19(3) provides:

“Nothing in sub-clause (b) of
the said clause shall affect the
operation of any existing law in
s0 far as it imposes or prevent
the State from making any law
imposing, in the interests of pub-
lic order, reasonsble restrictions
on the exercise of the right con-
ferred by the said sub-clause”™
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Let me give an example. If a
railway servant wants to paralyse
the running of train, or members of
the public start squatting or picket-
ing on the railway track, is it not
proper that they should be brought
%o book under the law since it is in
the interest of the public. Public in-
terest is not only: the interest of the
employees? Therefore, if the inlcrests
of the public are affected, if they are
put to inconvenience, Governmenf can
put adequate restrictions by law, and
therefore it does not violate article 19,

SHRI S. M. BANERJEE: Now
there i5 no need of calling the Attor-
ney General,

SHRIMATI TARKESHWARI
SINHA: [ am very glad that the hon.
member appears gometimes very rea-
sonable person, Whenever | get up to
speak | am sure ] can convince him.
I um glad the hon. member seems to
be sausfied and does not now de-
mand the calling of the Attorney
Gencral. I am grateful to the hon.
member for his observations,

Shri Biswas quoted certain rules,
but 1 would like to mention that
section 131 of the Indian Railways
Act already contains a provision au-
thorising railway servants as well as
officcrs to arrest without  warrant,
persons guilty: of certain offences
under the Railways Act. The new sec-
tions 100A and 100B only seek to
amend that provision to include some
more offences which are Eoing to be
brought under the law, Therefore,
the contention that article 21 is vio-

lateq by this provision of the Bill
also does not hold good.
Apart from the above, section 58

of thr Criminal Procedure Code gives
this freedom to any civillan person
to arrest another person if, ac -
ing to his view, he commits a non-

‘bailable or cognizable offence. It that

power is available to the ordinary
citizen of the country, it ix very much
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available to the Railway Depart-

ment.,

Apart from it whose interesis are
we talking about? I can understand
trade union interests being preserved.
1 know that Mr, George Fernandes is
a very important trade umion leader
in Bombay, but does it mean that he
does not allow the factories to run?
He does! Most of the industrialists
are his friends—not that they exploit
them,—but in any. working arrange-
ment betwecen the employer and em-
ployee, a certain understanding can
be reached. a satisfactory under-
standing is a possibility. Mr. George
Fernandes himself is a trade union
leader, Therefore, I do not under-
stand why the trade union activities
should always be brought into the
purview of the political manipula-
tions. Therefore, while sympathising
with lots of demands which have
been made in this House in regard to
trade unions—] have also worked =
little bit in the trade union move=
ment, 1T know the genuineneas of
their cause; I think George Fernandes
does not believe in going into other
people’s history, he is only interested
in his own history—I would like to
submit that there is no point of differ-
ence so far as the demsnds are con-
cerned. 1 do not have any quarrel

with Mr. S. M. Banerjee or Mr.
George Fernandes that some of the
working conditions of the railway

employees should be improved. My
quarrel is this. Why are they making
this as a political issue. Tt should not
he made into g political fssue

SHRI RANDHIR SINGH: That
suits them.
SHRIMATI TARKESHWARI

SINHA: Br making them power in
political chessboard, we are nat help-
ing their cause; we are only obstruct-
ing their cause. So far as the point
raised by Mr. George Fernandes s,
I agree the conditions of the rallway
workers must improve, but in demo-
cracy we have not been given the
right of might. We have been given



323 S'l&huom Res,
and

[Shrnmatj Tarkeshwari Sinha]

the right of negotiation and also the
right of peaceful strike. Peaceful
strike does not mean obstruction. You
can strengthen your demand by pea-
ceful strike, But I do not think when
talking about the trade union move-
ment in this country or in the other
parts of the world, one can say that
the other trade unions which are very
strong trade unions like the Ameri-
can trade union or the British trade
union ever go and provoke them-
selves to the extent to damage the
railway property or damage the in-
stitution in which they are working.
So many strikes have taken place—
seamen's strike, transporters’ strike
and s0 on but not one of them in-
dulged in burning of buses or other
things. Who is going to plead the
cause of the doors, windows, glasses,
railway track and batteries and the
like. You do not believe in pleading
the cause of the inanimate. Members
of Parliament should realise what an
amount of damage to the railway pro-
perty is caused. Nobody protests for
the doors and windows. Damage to
the property can go along with great
indifference, with great negligence.
This does not help the trade unions
in spite of your right to strike, right
of the trade unions, to legally or law-
fully conduct their affairs. They
should see that they create this obli-
gation that the railway property is
protected and is maintained by the
leaders of the trade union. But I do
not think Mr. George Fernandes can
take give the guarantee on behalf of
his fellow friends in Calcutta—His
Party does not believe in that—Even
other friends who are sitting by his
side, can they give this guarantee.
Can Mr. George Fernandes give the
guarantee that they will never prac-
tice arson and looting and all these
sort of troubles that are going in the
country will be prevented by the good
offices of Mr. George Fernandes.

Trade unions and the trade wunlon
leaders have not been able to pre-
veant this kind of harassment and

this kind of obstruction to the rail-
way property.
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I would like to bring one instance
to the notice of the hon. Member. On
19th September 1088 at Pathankot in
the Northern Railway a mob of
thousand people consisting of large
number of railway employees took
away the firemen of the train and
prevented him from work. Is it an
obligation of the trade union move-
ment? Another instance I will give
that in N.F. Railway on 19.8.68, the
loco staff at Jalakdhari was assaulted
and forced to leave, I would also like
to mention that the Chief Engineer
who has nothing to do with the arbi-
tration of the trade union wages or
the trade union rights was going
back home from the office. He was
assaultrd and the accounts officer was
also assaulted by the railway em-
ployees. Is it the obligation of the
trade union movement?

Sir, like this there are hundreds of
examples of the railway employees
assaulting the superior officers, ghe-
racing their own works manager, de-
puty manager, and so on, and some-
times keeping them Jocked in a room,
so much go that sometimes those offi-
cers had to run away through the
backdoor. It ig on account of such
things that this Bill has been brought
forward. The large-scale destruction
of the railway property in which the
railwaymen, and sometimes the rail-
way drivers connive because of the
bad influences they are subjected to
and the wrong type of leadership.
Now, I should like to refer to your
own State . .

MR. CHAIRMAN: You must con-
clude now.

SHRIMATI TARKESHWARI
SINHA: I am coming to the last
point. 1 am going to refer to Yyour
own State, Andhra Pradesh, and then
to Bihar, West Bengal and a few
other States. The loss to railway pro-
perty due to agitations was Rs.
23,55,000 in Andhra. Owling to the stu-
dent agitation in Andhra Pradesh,
the losy was Rs 21,000. Due to anti-
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Hindj a‘itltmn. the loas was Rs. 1
lakh. In Bihar, owing to the Patna
student agitation, the loas in April,
1965, was Rs. 3 lakhs. In Kerala,
owing to the food agitation, the loss
1o the railway property and damage
to the railway property was Rs.
74,630. In Madras, owing to anti-
Hindj agitation, the loss was Rs. 57,
lakhs in 1965, and Rs. 18,82,000 in
1967. In Maharashtra it was Rs.
64,000. In Punjab, the loss in 1868
has been Rs. 66,000. In Uttar Pra-
'desh, owing to anti-English agitation
elsewhere it was anti-Hindi agitation
but here it was anti-English agita-
tion—the loss was Rs. 4,680,000 in
November, 1967. In West Bengal....

MR. CHAIRMAN: Please conclude
your speech now. Do not put any
further strain on the time.

SHRIMATI TARKESHWARI
SINHA: Last but not least, in West
Bengal, the loss was Rs. 656,43,000 in
1866, If these are not the causes for
bringing forward a Bill like this, then
what other reasons will be there to
bring forward such a Bill?

But I request that mostly the Gov-
ernment should bring forward Bills
and not ordinances. This kind of
ordinance is not a healthy feature for
parliamentary development, There~
fore, in future, the Government
should seek to bring the Bills or re-
solutions in a proper manner and not
issue hasty ordinances.

Before I sit down, I would only like
to repeat what Shri George Fernan-
des has said about the trade union
leadership, I would like to quote him;
he said that the Railwaymen for
instance must be told in simple lan-
guage that through one united orga-
nisation possess the capacity to
paralyse the country, and those with
the strength to paralyse the country
might as wel] take on the joh of run-

ning it, Jf he publicly says that one °

unpcnlmthi.oolmhﬁybynm
direction of the trade union

(Amendment) Bill

ment, it is not necessaTy and dewr-
able for having this Bill to see that
his slogan does not materialise and
come true?

ft wk St ;e AR,
T wraT FaraT | F wgr iy ag
T a5y § 91 = an § ) § o
g e faar g 1 % ag s g fe ax
AT |
MR. CHAIRMAN: It is all over.

She has given a major portion of her
attention to your speech .

SHRI GEORGE FERNANDES: I
am really flattered.

sft gowwm  (weTET) o wWEfE
greg, & oft a1 G ¥ g ¥
AR & & fay O @ s ¥
fa #t gafaws v & fod o
g1 g | S e wfaeet & dur f
g99 ®r awfew & wrfge @t &,
AT ATE %1 faw qrw g v A A
TR ¥ g OF W & we §
ag it
T TEIA ¥ 1A § A wfarg @ ¢
9z & AT WG qg w4 AL dqre T g

awrfa ¥EEE, $2W AW O
wgfa W awToATE ®T AT HATA
Tt W AT A ¥ gErew ot e
ATH AT ATH TF §ORTT A qriepgrive
¥ faedy &w & fas 1 4 fay ame wfede
oY T # qg $TH ST A7 9T A fack
wegfoaa w1 o fsar §, 7 farh acamar-
g wgfe w1 o fear §, 7 fadk
agreaT it ¥ werwRTRY w1 wTow
sl & o ¥ g1 ¥ i § afes
T war wT ot g fem 1
FTeTT B foed dwr & aaplt qrw
ar fy v A §
afew @ faw %) ag 39 dwr § oy
T w ae, v ow few v et g,
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uw A T9 afdn ¥ opewey Qe
LC S

aarfa wg1E, = F 31 ATy §A
AT AATAHA 7 19 Faereae w7 gyars
¥ 1 ¥ w77 #1 afowat T35
& ox ar wgT wigAr § f 7 e
FHATY Ao gEAre Y 8, ¥ A
FEATHAT AT §, GATAT AR K7 ATT HI
atxd ¥ fa 7 € oy e gare s
fagia  gzars i o1 Yo7 gfagAi %
wgEaret 7 YT # wdT A8Y frar qr
™I F el gwwd 7 9 Y ®
qZEA ¥ v fear 90 1 gz TR ¥
afewnT wha g, faasr, qaramy
¥ & 747, "o Arfo To gfAA ¥
afcy andre w7E o1 79 &, fom s
7g wiat & fe 3 gyary ¥ fany wwrar
¥ g ? gwmfa @@, A9 arare §
ATEY, 7F A g7 vF FHF 1 faerd
nF €YQT A1 G1, HIA T2 FEAT & 0%
FgaTE ¥ ARATT T2 Wzt F1 04w
7t =91 FT 9z A WA, gAfAg &
TR B foaré 27 w17 A01——77 Fq777
FhT 7FAT £ W AR AT RO | OF
TR AHIA TATAT ¥, T T frardy &
gt ®74 AT 41, WX AZ TF AHAT 2
f st /ot g1 war §, & Ay w9y A
ag at1 wRT & A T ZAT g
Afgr v R wdAT G R 9
wIq ¥ F, & 1 adog § e
T & OF A{A F A4TT AT FT W49
QEEC ¥ |qTAA qF @ w7 wwar by
wgrt oy kR, AT q=AT w1 e A
g g, o8 W A Ay agr
ATH, ST EETT AY XY AT Y A7
ATTAT | TAA GATHAT T FolTomTo
¥ Wiy ol wiwi w1 goeTT & g
a1, Afwx wvwTe & 3uE off WA
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T FTHTLAGT AT § A fHe e
AT WY FIT TAT T AT

35 A g 7% § fv a qwEngr 2,
ZIATH F7 F 291 T AFITH FTAT I
¢, afwq pvife 3o o wrefagt
Y A &, 3 2eefer 97wy Ay
FEAT AT 1 1965 # wa qrfeETT X
zwa far ar, sre=v w31 ¥ fev @3
g, wfages & A0 90 ¥ 95 —%
THITN ZP0T & WTARTH 97 SR g7
A & AT TAd E O waAr mifzar
F1 47T 72 @, AT 1 ATAT THAT
9 AT wF A7 3FA woAr A1 T Afew
¥ ¥7 fxar ar, afsw w2 =37
AAMAGT T w1 I g3 - Fr
FATY 20 ¥ A7 IFET AT 07 0F FoAT
IrE AR E | AT FIETT IATY ATA H
@ wrAAT, gErE TATSey agd w0
9 F7A F A1 AE ;AT E, AR
AR AT ATA £7A ¥ A7 AgY waAr 2,
31 A6 AAIAAER 1 FT 7 qAqT
BIE7 FeAl T TAATqeAT ¢ | FfaA T4
qZ 730 T ATA F9H E AT A7 qIHIT
AT 73T T FaAA T fAn oz
qifesdg AT

16.34 hrs,

[Mr, DepuTY-SPEAKER in the Chair]

aarifa wga, gF oF wrafa
Ffrg oAt A § fe fom g 1960 R
wEfEfz =Ty 817 2T 6, TR
orqaTew T Afem faar ar, yw oa
thorers & &w & reefT wre TR
TATE WHTT @ | ¥o TTHTFENA IAHT
g el w7 T2 0 | FER T
aifres % Re w1 qwe 3% are ok,
#frr IAR I GEwAT gros & vl
X ATR IF AHRY 9T ey v ¥
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mﬁ&m | afa st oF o ®Y
=rew ¥ fa ox FopTT ¥ T@) W
w1qA g w7 gt W v 34 AT
#, famir 37 RATAAT ®T TAT HRT
wat, faar qarordts 2v& H vt §, A
et gt fearédre # A AT &, wa a7
QIATATZAT §IA TF TAAT ATEATE |

2\ wifeaw § w1 2 7 ag % oY
Feraradt aware @ far s} ¥ agmer
T# fem @ AwAT | ST $7 tWE
KT 97 qTe 19 FT GIE 6 T oK
#Y afraT ¥ AT WERE 2w 97
T | T FH7 fAE zaeT @ fE
T - "gaz7 tfme g 1
T/ AT &1 gAa # awi a7 o feddy
aafrdresr =5 qfem ot 9% A1q
qfFw @ 4t I ary & 3 It
¥ w19 wafwat & 777 7 379 /W €
drezat ww far | T & g1 fie ¥y
g 7 v9a ATAHA 1 ey ™ ar-—
A1 8 fafaees q1a wga A—fwet =1
¢ dter m@r | T §7 9E 2
T F=AT AT FTLF G7 ATA & (o7 AQre
g1 | wq #7 g9 fE @ oA 1w oA
gt waTw fagr—zw grAa o7 o
wwA q AA 7 gerg AT ¥ fAm dgre
4 #fewr 9 ave 7 ofret o o7 W
e T T R TS Az T
16.35 hra.

IMR. SPEAKER in the Chair)

ATe 19 #1447 6 AX AMYLH oy
WY ¥ FTH FAH T A ST X
AR q & Ay 7 wurd | W@ T 0w
nwg-tad qeyert 97 faewr avy waw
TR a7, J9¥ qga § fevewT w1 fam
or fe & amh w1 wad A8 QW o
wwft A 3y e o Wi | Wy s
TT |7 T IR Tww xFaA & AvAh ww

(Amendment) Bill
71 W g fie i ®Y Qo WY, yrewe
g fiF graTe w1 oW g , e
w1 T wETE | e ¥ wpr—H Ay
WHTFT | A &7 AT A W7 T
HTET 9T T TT | yreA A gfew &
w71 fe v wmeT W | ifod ) Sfer
gfere X g ks s I agi & gereft
e w yar & fie qw oA W
WHTHT | FTEAT A HUAT £ KT T HT
tfrer wr womr, s & wedr f o
THET WTHT AT ¥ TOT Q1T IEA e
arft A1 3w A wr 7w faar, Iww
Tz IAwT fg g mE | gy AT oY K Aww
THaT yT--%fE a® ATEY 9T Fer @v
AT 30 T AW ©7 TRETH AT T
HEEAT TATYT AT qwAT qT fe oy
adt fagr mar, afs% et e faegr mar
& w1 e Sy oo ommmad
ZI--Afer aw Twed & o #
aftfae oA A gt A1 IEe
W x| &fes et A
TR R g arfgn | & IaE A
7 #7q ¢ fs =a w3 WA Y, A7
T &% H o TgT a1 Aty vz
g AR 37 & A 7 QAT 7T qrET O
ot ®1 dwe w7 feram W A%
7 ¥ Tt fr——at ATt At qT g
QO % AHAT AMET 97 | GE gEre
@i ¥ A I F E T wwTA
fertr 7T w1, AT AT 7, AW g
o7, JIEAT F1 IAF AC { AW q fw
o GTEHT A% ¥z gt &, T wwTy
ag Wt 77 A afew gferr 1 3ee
wg1 97 fs Tl *1 woraT | A WeR
XU & T N ¥ FIWH TT wTRA T AT
9T W 1 Y el Wt Twa ot & Wit
iy Ty, yreae ¥ At < oY ) & ax
wra arfer w7 awem § o oy atne
wew &% &, W & wiw o § e e
ury wéhifwas cemral aft e awr
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(s ‘BW*T]

& ww & ww wfwedrw gy Ie
¥

AT Y A —azTrere ¥ wr g ?
% guwr Sy A g § &fe
qiw wTEdt 3t e aE AT § SR e
wredY ag 9T avg § g g ) & fiwac
T mar ar, At o &R A e & g
TR WY WO AT G FTAT AT
g F W GIETE A I Afweft
¥ ot TR W o W IR TR
FY AFAT =7 |

SHRI RANDHIR SINGH: Was he a
railway employee who was run over?

SHRI SURAJ BHAN: Ex-Railway
employee. His name was Chetan
Das.

SHRI RANDHIR SINGH:
was he an ex-employee?

Why

oY {ew W 7g AT F IEATT
He might have been dismissed
person fow awr § fiwAT ¥ d
ey fadfon s< @ &, qfew &
agt 9 WS I fwAr ) A 9T oW
w wge o, ot I 15-16 AT Y,
ardY T ¥ I AN € e wr o™
T Iy foumodio & ¥ X Uw
qOTY AT | TR Tt o off, Frouwo
dfte ®r gogy Tff AT wifedr
¥fer Wrogwodte IJuwr firemT ¥T
N Y, TR A AR b, qwafeR X
Fewr freater & N7 10 o awr
g W N G IR T A o
I YWY ® Ard ) ot o ow e
e Arw w7 Tt 9T IEX 9w
WYY ¥ IS WTET, 99 A e
oy et w1 T T ST - W
ot we ot & Sfer 59 wgT ey
¥ e wofy fywr )
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HOWIT F W ogwr, o A ¥
TS AT FRT T, AFF T T W 4
aegark 4, fraat g wet S avdF
g H for wd & 1 gfem YR
AT qATE, A ASY IH AT WY WA
¥ qUTT, I AT HT F G A A%
"L Y ) @z # gfew ¥ 3| s Wy
o faar fv g ag w3t 5 9@ g
# qETT 91, ag T wF fH AW woay
T A7 | wwwTe g i gEd st
vmmﬁwwaﬁ-ﬁwrmrﬁww&
%ﬁﬂmmmmﬂmﬁ:
g e & far gy wiwl oY ST 9w
ToX ¥ AT H gt o T o, e qan
T AT FE 9T AG W | F A
HTE W A qIgA ¥ FgAT A1gA §
f& s Afaedfas
Ffad | aga & A FE AT qwAT §
afe & fad S72 s FT @gra AW
& FgAT e §

Hat ¥ a1 o% g« #1 fga @
WEATE A A B g o7

ft T T T FT AETT AW
¥ TgAT FT GET A1 e @
.. (vqwwr) .,

A s grew gf TH% I W FS
T g9 ? o ) e Al
¥ argT § | R e € o ag T g W
fir 9% ¥ oF qrfeet qere ¥ mE—
A s fro wE Ao ¥ T F—F A
TR ¥ 19 arhw w dogfae @,
g wrtAe A e vy, oo ey
AT HTEA X W tewew vy fey fin
T 99 forar oy wt ¥ egfac ¥
wodr ot 4 Afew wr wete WY A
fir ey afyat v o § o
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Al ¥ Frwrar o w7 & 1 WA -
afrwiee B8 %1 06 & 149 § fogil
g wa & gt ¢ 5w ok wrft
48Ry TTET R H go ¥ FawTw
Ferey o fagr oy | At & g wigan
§ & o W esfafrgoe ot 97
st B ¢w ag ¥ Zfane s @
oA ST AT AN Af 8 7
A ¥ I WEHOA 07 WoA faw
* T 1w & frere @ &
wafag & wrod frde o wrgar g fv
W W19 WE dxfafrge i qefaw
fuz FoaT ATER £, W ¥ oRfaey
Y AT T § ar FRT W F T
sfa gaeatar aifet sfsm s
Tt | W A arge fred gg & o
T 99 F9 w1 Fw A ¥ TG I
quit | e Bfrefry o gt o
sferge & a9 7 9 wer | ¥
¥w st @ Afedw arfew & &
o afe foaa Jifed og@ & 7w
& T q, ITET AT FYL A1, ITHT A
g A

o @ Wik ¢ fowwr genife &
wg A W @1 f5 ¥B weAT
s ot WggEr W & 9T I
e @ & | & HET AW W HOA
e § 6 amed TR wrw A g
qeew A W qer §, Wb
forgy fe grare A6 # o dfes 18
arfra Y Y IV wEdT *T gy mar )
it & ¥ Fug AfgeT & N 5o gar
¥ g ot frdly ¥ fodt g amer adf &
# g ara W w%a § f§ e W
ary & fay wiA=w W foerar mr
a1 ¥fee g feg v § Frer gem
fis T firag # awT Ivwr A faep
w1 et ATy & W Y o Wl
ww ¥ @ ¢ fs v Al wivd
AW A qgiy ey Sy, wereiifed
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g A oY e, Wik are oY I
T T W g Y W | ey A
WY & frdee & e @ & v W A
T & woT & fod wiw e qETei
& §re gl w1 v wfenre wifad,
wEEd & e A Mgy wogar ¢
JaN! g NifaY ol Wi & o fafe-
armA fear § Sewr amr Aifad
T TR B $ @ & fod wrowy feet witx

S FT R AT AR, N ®
s § ady s £

SHRI R. D. BHANDARE (Bombay-
Central): Mr. Speaker, I have very
patiently heard some of the terms of
abuses used against this Bill. Al
sorts of accusations have been made
against the government for bringing
forth such a Bill which seeks to place
some restrictions on the freedom of
the railway employees, I am quite
aware that every law is aimed at cur-
tailment of freedom, liberty and in-
herent rights. From that point of
view any legislation which seeks to
give more power to the government
should be objected to, if it interferes
with the freedom and liberty of the
individual. In this particular case,
what is the position?

I woulg just like to draw your
attention to the instances where ghe-
raos and bundhs were resorted to. My
learned friend, Shrimati Tarkeshwarl
Sinha, mentioned some of the instan-
ces of how life was made impossible
for some of the officers, officials and
even the workers, May I ask Shri
George Fernandes, Shri Banerjee and
others, who are friends of labour,
whether such activities are trade
union activities?

I will also place before you ccrtaim.
other instances, A  precarious law
and other situation prevalls in West
Bengal from April 1967 onwards, It
has nothing to do with trade union
activities at all.

oft wr e : e o gt
1w v % & fr oo oY
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SHRI R, D. BHANDARE: Ii  you
raise the point, 1 will certainly join
you in the limited sense of Lhe tern
because nobody has any right to
break and destroy the rule of law.
The questiop is always raised by
some of the Communists more speci-
ally by Shri Nambiar, that since we
are sovereign we have every right to

335

destroy sovereignty. 1 shall never
.agree to that proposition.
‘The question is raised that when

the Railway Act was orginally pass-
ed in 1880 and the Britishers did not
feel the nccessity of bringing forwa-d
such a measure, what compe!s or
motivates the Government o bring
forward such a legislation which, we-
cording to these friends, is a  black
legislation., a fascist legislation. 1
was, therefore, trying to quole the
instances of isolated bundha and
hartals on individual days, such as,
Bengal Bundh and Assam Bundi.
Bundhg is a disease with which we

are aafTected. The opposilion has
started this disease.
' When the language question was

raised, agitation was carried on and
the railway was the first casually.
Agitationy  connected with other
issues, unrelated 1o railways ut  all
have affected the working of ‘he rail-
ways and damaged the property of
the railways. May I ask, and an wc
answer in all fairness, whether these
are affected. The opposition has
trade unionism?

We have to take into considevation
the present conditions and the prescni
situation. The situation when the
Railway Act was passed in 1890 and
the changed situation under which
we are trying to amend the original
Act have to be taken into considera-
tion by us.

1 do not know whether my iearned
friends have applied their mind to
4he Bill before the House. This Bill
seeks to do two things. Firstly, it
seeks to penalise abandonment of
railway trains or rolling stock. Under
clause 100A this is sought to be prua-
“lised, What ig there in it which cen
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be characterised as a black Act? If
one ig entrusted with the work of
carrynig passengers In a train a~d if
the train is abadoned in between
railway stations or if one interfers
with the railway lines, is iy not right
and roper on the part of Government
to give protection to the passengers
and to penalise those who are 1es-
possible for such an act? Thish is one.
very small innocent provision.
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The second thing which this Bill
seeks to do is to penalise obstructiun.
That is under clause 100B. If the right
is given to obstruct, to picket aanj to
stop running trains, and the Govern-
ment sleep; quietly, I think that
Governemnt is not worth the name at
all. 1f the Government is trying to
penalishe such jn act, then, they say,
thiz s @ bluck Act and this is a fascist

Act Excepl these two  provisions,
there i no third provision in  the
Bill at all. Where is the fascist ten-

dency shown by the Govurnent :a the
Bil?

A ATH KAV : SAAT g9 19
o 74 g9 a1 ¥ 1 | "9 qE o6
TotwA & wTd W2 dme #7 & awAr
qFAT |

it vorsre g : w9 9T w2 W A
AT A% AT AF F7 FAAAT 7

SHRI R. D. BHANDARE: 1 listen-
ed to my learned friend patientlv. H-
dealt with two situations prevailing
in the railway  working, such a:,
gheraos, this and that and other be-
fore issuing of the Ordinance and the
situation arising out of the 19th Sep-
tember strike, These were the (w9
main planks on which he was dwell-
ing for a long time.

So far ag these two clause: are
concerned, I do not think he nss dealt
with these clauses, Bug simply  sad
that this i# & black Aect, this is a
heinous Act, this is a shameless Act
or this is a fascist Act. In Parliament
when we ‘deal with such a piece of
legislation, we have got to pay more
careful attention to it.
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Now_  Sir, we are giving more
powers to the Railways, I therefore,
want to make certain submissions in
this regard. The powers must be ex-
ercised cautiously and must be tem-
pered with justice, That is my flist
submission. My se“ond submission 18
io reduce the punishment that s
sought to be prescribed in the 131l
For an  obstruction, or even for
picketting, two  years maximum
punishment is prescribed Should we
not  make one vear ag maximumn
punishmenl or penality? That is my
sccond submission. When we are
giving these powers to the Railways.
the Railways should nevey forael the
prievances  of the workers and the
prievances of the passengers. There
are 40,000 1o 50,000 temporarvy rail-
way employees. Can we have _uch 1
proposition in a civilised sociely. in
#n advancing society. in a devloping
rocietv, where there are more thun
50,000 casual workers? 1 have had an
arcasion to take a deputation of the
temporary workers in the Weatern
Railway. Do you know the repiv
riven? The reply given was that thev
were casual labourers, How long can
they be casual labourers? What
ious reply T should say, not casual
but callous reply? For 7 to 8 or even
10 wears, they were casua] labuurers

it Wk SR : 20 7T T 9

T AT 2

oA

SHRI R. DD. BHANDARE: Since |
am very moderate in my speech. I am
talking of averages, 1 am thankful 1o
the hon. Member for the informativ..

So far as pessengers’ grievances afe
concerned, they are ‘numerous’ tu
use & very simple word. Nobedy
botherg whenever any complaint is
iodged at the Railway Station or with
the Station Master; nobody bothers to
sce whether there are lights in the
bogies or whether there is water in the
bogies or not, If we want to scek
powers, we must also pay more atten-
tion to the grievances of both workers
and passengers

With these words. T support the

(Amendment) Bill

Bill, and oppose the Resolution of

Shri Fernandes,

ot e Wit T () o
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afssars * far srarET 2 ominiy
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s 77 f7 19 faemr o st wem)
74w ®§ fr 0w @9 A% Ay
A ETET UE T, 41 qETEeA
T qudT W% 7 s TEE fear
forew faz & W 2 fifod, aqw
#1€ Gy A8 1 Wfer ey g,
ot w7 wr ATK GO wun § frwg
s 76 ¥ wgt ot 1T o 58 W
oy Famgr oY ager A, wger I ATy
fory o A w4 fr 0w fr ofers
T & &t N RO e OF, OF
qfers wweT # g W X fra § ool
7 wfam & o avow qwad W
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wifre & avsg # oY £, 3T avT Wt WY
w7 &1 qwrr fear &, o are &
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Indian Railways
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Munde Kuriya da Jhund yara
katha ho gya Hakumat da chala-
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1s it a joke to run the Government?
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SHRI SAMINATHAN* (Goupichetti-
palayam): Mr Speaker, Sir, on beha!f
of the Dravida Munnetra Kazhagam,
I wish to express our deep re-
sentment at and protest against
the Indian Railways ({Amend-
ment) Bil| which has been
brought forward by the hon.
Railway Minister, ] wish to express
our deepest resentment and protest to
this measure at the outest, The reason
for this, Sir, is that there are certain
basic fundamenta] rights which have
been enshrined in our constitution,
which have been guaranteed by the
constitution, but which are being
taken away by this measure. So
many lakhg of employees are affected
by this measure. Under the proposed
amendment 100A, if the employee re-
fuses to do the work he will be
awarded 2 years imprisonment and
fine of Rs. 500. Both punishments
will be given. According to the
amendment 100B, if a railway servant,
when on duty or otherwise, obstructs
nny train or if he engages in a strike,
he shall be punishable with imprison-
ment for a term which may extend
to two years, or with fine w may

*The original speech was deliveredin Tamil
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extend to five hundred rupees, or
with both.

Sir, if the Railway servants engaged
in  unlawful activities, the Railway
Act itself hag got ample provisions to
deal with them. In the Nineth
chapter, there are already powers
enumerated to deal with which unaw-
ful activities and such powers are
existing already. Those powers are
quite sufficient to deal with such
situations. Therefore, these amend-
ments which have been brought
forward by Clauses 100A and 100B
dppears unnecessary.

For so many years, so many lakhs
of railway employees have been
pressing various just demands, but
this Government has not cared to
redress those genuinc demands. The
Railway Board and the Railway Min-
ister have not taken any steps to
redress their just and genuine grie-
vances. No steps have been taken
by this Government sp far to accede
to their legitimate demands. The
right path of wisdom op the part of
the Government would be to wuse
their goodwili and labour for const-
ructive activities and not toe curb
their activities by more and more
powers being taken by the amending
Bills of this nature. By such
amendments, by such powers, no
solution will be found. There is no
use of having such amendments.
There have been various amendments
which have been brought forward
from time to time. But | wish to bring
to the notice of the hon,  Minister
that is is only by giving considera-
tion for the needs of labour and by
enlisting their goodwill that they can
do things and not by curbing the
activities of !abour by assuming more
and more powers. There are various
categories of railway employees, who
are working in the loco sheds, who
are working as gang coolies, ticket
collectors, station masters etc. There
are various just and reasonable de-
mands which have been voiced by
these and other categories of
workmen in the Raiways. Bat, it is
only the advice of the big burea-

(Amendment) BIll

crats who earn thousands of rupees
in the Railway Ministry which is
taken by the Railway Minister, and
not the just and reasonable requests
of !akhs and lakhs of ordinary rail-
way employees. Instead of thinking
on the lines of appointing a Com-
mission for the purpose of examining
the ways and means of avoiding
accidents and how to increase more
and more amenities for the travelling
public they are putting more and
more restrictions on the workmen.
The Railway fares are unduly high
and they are beyond the capacity of
the people to pay. In order to find
out how the fares could be redueed,
they could appoint a Commissasion.
The Commission may also go into the
matter of giving better amenities for
the travelling public and removal of
the just and reasonable grievances of
railwaymen, Their just gnd reasonable
demands should be taken into con-
sideration and needfu! done by the
Government for their redresseal.
Instead of that, the Government is
bent upon encouraging On the part
of the employees feelings of ill-will
and hatred towards the Government.
There is no wisdom in such a step.
I am not able to understand this
step on the part of the Government.

Since many lakhs of railway em-
ployees are gffected by this Amending
Bil', and since already there are
enough powers under the Government,
1, on behalf of the DMK party, express
my emphatie protest against this
measure. | request that the hon.
Railway Minister should withdraw
this Bill. Thank you,

s qae que WY (9m) : X qw
ST ST WG § | WqE WEN,
W19 A "TAAT ATE %) Gt wmer &
ey w1 wfawr fem § 1w g o
o & 1 W I FEg I eflw
dudft v ¥ wmrey s W W
g S JAET AAE AR |
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to employ. We have examined it
and it is not so easily possible.
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POST, the journal of the All-India
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“The massive movement of the
empoyees likely to take place on
19-9-68  will  unleash powerful
torces forcibly to shake them to
their foundations and cject them
from their ivory tower to grasp the
realities. On the backs of the
people they rose to power and when
they arc forcibly made to come
down they will have an ignomi-
nious fall, g fall shattering their
hypoerisy to smithereens”
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we gelvar ma (widh) : oW
aERT, ot fred R @ '@ &
¥ geet ¥ afearr fr Frore dh

R 15

AGRAHAYANA 4, 1890 (SAKA) by ‘Pakistan 370
, Dis.)

(HAH
darfeal & X § oF FaTw qOT a1 |
T AT ¥ IE qAF T A q4m
feat, sad gw | F g o g
I gg ay Qe gt fe

“Pakistan continues military
activity of wvarious kinds including
construction of defence structures
and conducting of training exercises
acrosg the border.”

e ara g I o fw

“There is, however, nothing to
indicate that there has bean a
significant increase in these actl-
vitieg recently.”
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. this is to divert the
attention of the Pakistani people

from thelr internal problems and
this i{s the type of pastime in which
Pakistani leaders often indulge
when they face difficult situations in
their own country.”
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fesw @l w1 3§ W A won
wfgy fs st ofamr # g% w,
arfe g & e 3 sy faly
W art & qy fawrr s gafew ot
wrn § fe ox vaEwde e ww g
dragfedawrsml wwm ¥
oY g WY @ty ff g

=Y ¥ & qear sl 7Ry o v
¥ aeren & Arq frdww wom wedr §
f w1 gw g fedfar oo fr o
arfr & g ar w7 gF At ot aw
BY ¥ 6T AW A Wy urt =F ) W
T T A @ § e gard wry Svamdy
Y w¥f | T ST g aromd &
qET AX N AT & andT a agt
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ot dfew ¥ dvgrer gz e W
fear o1 | W@ I A feraw W W
A T3 7 Wi N go
g T AR R AW 9§ W e
ey ¥ 7 A A 3w o 3@ ey
gar? fecht wrew fafreer @ o
wgT e Srw & 1 vET & o oY 3 W
¥ ITh §O IR e Y s ow o
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we fir wa g o woAT TR W
w7 7%y § | I agi and 9w

¥ n7 wrf e oY Ry AT
A oY & & geTon e fear A g
md A v avgw ot Y avR ane o
vt ot gpfr ord el | arfiseemft Wi
w7X ot f et W QaT TR oY
wA § 1 wrere kowygr i Y g
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Let us shake hands and stop this
from both sides. And it was stopped
from both gides.

o wore & ok on fred g A W
w gd gy =fwre fer fr arfeers
e W 7T @ § Aer dy 3 fisn
v F o sl ¥ g2 g 9 gEnt
@ R TR R e 2 W@
wwifer 51 @ & A = ot g Wrd
¢ arawe Wt i oegT Wi fe A
syt & o ¥ 0T Y WA wrer
¥ fog TR ¥ I ¥ fag 0w w=
wgryfe & o T &g oo g A
7% wgt AT fE fEet & g e
- woh wifgw 1 dw ¢ T
T T FT gy | AT gart Ay
B g T AT g A A W
afew ¥& & a9 ary ag 7 W A 2
feTmgauErt s T My @ 4 A1
WA e AT ¥ fewE gAt @w
rgaqfr w3, wewre @d g %
fedt oiftamye & fwdl F gard
Tpfr f s Wi s ! aray
@ v g gfasy W) agen
& g § wEvwT iy ¥ ot @@ w1 f
w fagw wfe § g iy &
Ffew Tfr e av g f g A O
w® § AW AW wEE
& gw fesfe, g wd @
i whm gw W A e
fieft W gEwmT T AWy 1 Sfer
ax ¥ ¥ arE w7 7 Wiy fe wme
T WU ST AN g gl w8
gart qrw o amer § ok ¥ el o
WY worer guTt | T T FR
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MR. SPEAKER: Shri Kundu.

SHRI S. KUNDU (Balasore): After
the Minister replies. That is the pro-
cedure we have been following.

MR. SPEAKER: All right.

SHRI KANWAR LAL GUPTA: The
procedure has been changed.

MR. SPEAKER: It is better to put
the gquesetions first so that the Min-
ister can answer all of them. That
is the best thing. I do not know why
it was changed and by whom it was
changed. The Minister wil' be in a
position to reply to all the questions.

SHRI KANWAR LAL GUPTA: All
right, Sir. Let us expect some answers
‘rom the Minister with your help. He
is a good Defence Minister

SHRI S. KUNDU: For sometime
pust, we have been hearing stories of
sabotage by Pakistani nationals, for
example, in public undertakings and
in other places. This has been told
publicly. The Government has also
admitteq it at different times, This is
a very serious matter. I am told, in
Ranchi, in Rourkelg and in some
ofher places, these things have been
golng on for sometime past. I would
like to know what exactly the Gov-
ernment has done to see that these
things do not continue. I would also
'ike to know whether Government
have made any scrutiny of the alle-
gation that some Pakistanl nationals
are employed in such undertakings. T
want to know whether Government
has made any investigation or any
inquiry to find out whether some
Pakistani spies are employed in these
public undertakings. After Soviet
Russia’s declaration that they are also
going to help Pakistan with arms and
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favour of Pakistan so far as India is il w.ﬁ wire st mn
concerned. Naturally there has been % g ¥ 7o femmr e A owE
a fear and apprehension throughout 1 &TWT gATL 9T ' | F¥ &t

India that perhaps we are not pre-
pared to meet the challenges from SO fie rﬁ‘?ﬂ'ﬁ W '

Pakistan. The modern war does not  FTVHIT Wl ¥ & &z ¥ @@ w7 @ WY
depend on how many number of  qrfiEey g WY aw

soldiers we have or how many tanks X fE e
we have or how many planes we have,. '8 ! Al retwe § fis mifwen
It is the type of plane or equipment W fggemmmHaierawry | WH
and the modernity of it that matters. 1§ e w s A Hqﬁ' ame

For instance, the Israeli soldiers and
commanders defeated thousands of ST AT & 1965 o7 fgame o ¥

tanks and planes of Arab countries; far st A ATY GATT '{ Ll 1 L1

so far as I know, in Sinai Desert, s .
about 200 Israeli tanks completely o0 g AT o fr

smashed gbout a thousand tanks qrfy=a ®1 |1 ATHAT AT g ET

which were given by Soviet Russia. arfarersr firetr

A T satd, Soviet Russis has decided  TVCUTH Wt arfvery figwer o w2 fie
i a7 261 wrw ¥ fiegem St 3 0 oft

to supply arms and ammunitions to

Pakistan and America has all along T, |7 o T qrfearT & ory fae
been giving arms and ammunitions to _ £ A
Pakistan. So, there has been this w7 ki Q o QI.
fear, as I said in the beginning, that M AA-gEfRE Tt qrfeem o
the balance of Defence has titled in vr frarar frdnr fafaers smee
favour of Pakistan. Would the hon. - . ﬁ )
Minister kindly say how far is this , 71 65 %1 difen,
fear genuine or, rather, whether it is IT ¥ AT WTHT QAT g s e ¥

genuine or not. T T8 & I g7 waTE X & r‘q
st wonlre ez (Twerw) ¢ PTE arfgeam fade fafaee & wg e § e
mmw%ﬂa‘:ﬁﬂ%w oA §F A7 * 7T €1 afweny 7

§, R AT BN AT AT TAC AT AT . A TH FT O AF AV wamw g I afew
AL A 2 F A7F Rl F7 AT s e A1 ae W feerr Ty
fegemr oY aifewmr o1 *1¢ - gnﬁﬁ'm&ﬁﬂrrw?ﬁimm
femm oty | Ao B fw g 65 H TE A A A @ R ]
g sA o qvfrm g 2o fea qear wgm fx g o
o g AR Ad TS T Ay A qerfay garg oy, dxm * qerfad
garér dv A, gATQ Aww A o dew dY YT A & moefadr ¥ adr
RATQ g AL W T oA g s, aifemma oy e owr fipa
a4 @ arfieerry w T Y oy fe A gwo v onfr # § e e
F1 ATEx TifwenT ¥ 9TH 9 65 ¥ A7 gt ¥ 7w ¥ got oy W
a1, wiwd == § o gt &, aw & afi TN T, 1965 #1 arr wY & wear
¢ A%, 70 7 @A 457 oY g FET AT, TR AT AT Al wro,
garE WYy IPA w37 A I afmp =7 w1 g e e wara fem
W ow § warw g feoww gw AR 2 iow fr arfeena e @ figerr 7
afwermr & gl 3w FEWw wt g w7 P o oW & e fedw fafee
g AN g anfr ofeerr & wwa g
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THE MINISTER OF DEFENCR
(SHRI SWARAN SINGH): Mr. Spea-
ker, Sir, I share the genera] concern,
that js, the under-tone of various
points that have been put across by
the hon. Members, And, T can well
appreciate their anxiety on this score.

SHR! J. B, BISWAS: (Bankaura):
I have seen, Sir, the same thing, the
same replies being given.

MR. SPEAKER: How can you
change the answer every day? Please
resume your geat. Defence of Indim
cannot be changed every hour or every
day. He can answer in the same way,
don't worry. You won't be satisfled
with whatever he says. The hon.
Minister may go ahead with his ans-
wWer.

SHRI SWARAN SINGH: [ don't
know why he got upset on this.
Should I say that I don't share the
anxiety of hon, Members? Does he
want me to say that? I do not know
what wag the object of the interjection.

SHRI J. M. BISWAS: The Minister
has got the same answer. 1 want to
know what action he has taken out of
the suggestions made. (Interruption)

SHRI SWARAN SINGH: [ would
like to assure him and other Hon.
Members that in Defence matters
cne has to talk very little and the
entire work of the Defence is to take
uppropriate action. And it is for this
reason that you may sometimes find
me not gpeaking Because I have to
take action, I could noy speak. That
is the main thing. (Interruption) It
js true that after the 1988 conffict in
which Pakistan clearly committed
aggression, they have taken steps to
muke up their loss and in certain cate-
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gories they have Lried to acquire mili-
tary hardware of various typeg grom
all manner of sources, They have, for
instance, after the 1963 contlict, acquur-
ed aeroplanes, tanks, and also artillery
equipments from China . .
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SHRI KANWAR LAL GUPTA:
Also, transpory planes .

SHRI SWARAN SINGH: They have
obtained them from NATO countries
also. As I made a statement the other
day, they are now contemplating to
get more tanks from Turkey. And,
they have tried to augment their
naval position and they have got a
submarine, not perhaps from China
so far, but from kFrance, most probably.
This is the general set-up of the Pak-
istanis, they have been taking various
steps to increase their military
strength in a variety of directions.
How do we meet this situation? That
is the point of great importance. Some
objection has been taken to the man-
ner I replied to certain questions, The
replies have to be seen in the context
of the questions put to me. For inst-
ance, one of the questions was: do you
fear that there is an imminent danger
of an attack upon India? I gaid we
have tp be vigilant; we have always
to be prepared and keep an eye so that
even if there is any sudden attack, we
should be able to meet the situation.
But my assesament is that there is no
imminent danger of an attack. I re-
ilerate that position. After all, to
attack, one has to organise and re-
group; and there is no significant
movement on the other side which
may indicate a gituation that an attack
on ug is imminent. That does not
mean that we can proceed on that
basis. In {fact the one lesson we
could learn from various theatres of
conflict recently is that the whole
thing might come suddently. There-
fore, our preparations are on that
basis. Whether it is in the air, land
ar sea, we should be prepared to meet
it even if there is a sudden attack
That is quite apart.
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But when 1 say that there is no
risk of imminent altuck, tnat does not
mean that we are not prepared even
if there is an imuninent uttack. Be-
cause 1 was asked a specific question,
in all fairness to the House and the
country, I must give them my assess-
ment, that although vigilance is the
price we have to pay and we are,
tnerefore, vigilant all the time, I do
not gay there is any imminen, danger
of an attack upon us. ] am still of
the same view after having a second
look at the vurious circumstanceg in
their totality that exist today between
our two countries,

Reference has been made by my
esleemed colleague, Dr. Sushila Nayar,
to a speech of President Ayub's where
he is quoted as huving suid that India
should learn the wisdom of living in
peace with Pakistan, 1 would wvery
strongly commend thal gentiment back
tu President Ayub and Pakistani lead-
ers. As a mutter of fact, we have al-
ways tried to live in peace, in amily
with Pakistan; as a muiter of fact, on
all occasions it is Pakwstan Lhat has
adupted an aggressive attitude. Therc-
fure, we will greatly welcome any
change in the attitude of Pakistan, 1f
they are telling us that we should
learn the wisdom of living in peace
with IPakistan, I would say very
strongly that we know that it is wise
to live in peace and we will greatly
be happy if Pakistan ulso could adopt
an attitude which would enable the
two countries 1o live in a good necigh-
bourly manner. It should then be
possible for us Lo resolve our differen-
ces by peaceful means,

Another matter has been referred 1o
again by Dr. Sushila Nayar. [ have
been quuted as having made a mention
of the internal problems of Pakistan
being one of the reasong for the belli-
cocity that has recently been shown by
Pakistani leaders. That is not an Uh-
common feature, The recent bellico-
city may as well be due to the internal
situation there about which I ned not
comment, It ia public property; the
type vf demonstrations, arresis, even.
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in a regime of the type that now ob-
tains in Pakistan is a pointer to the
internal conditions that prevail there.
Pakistani leaders have often resorted
to hard-hitting statements against
India whenever they face a situation
of that type. Sometimes they use that
as a justification for taking certain
action. The norma] hate-India ecam-
paign, which is a common pastime
with them, appears to have been pul-
led out of their chests and again it is
being exploited in that context.

18.00 hrs.

DR. SUSHILA NAYAR: If the in-
ternal trouble is leading them to this,
it may lead them to gomething else
also. Don't you think there is that
danger too? -

SHR] SWARAN SINGH: All our
preparations are on this basis that
there is a continuing danger from Pak-
istan. That is the basis of all our def-
ence thinking, let there be pno doubt
about it. As a matter of fact, I would
appeal to this hon, House to view this
problem in a bigger perspective. If
it were a question of only Pakistani
designs, then the problem is simple,
but we must never forget, as was hint-
ed by my hon. friend Ch. Randhir
Singh, that we face a dual danger
from China and from Pakistan.
Therefore, all our preparations have
to take into consideration this threat
from both these unfriendly countries,
and also the possibility of a collusion
between the two in military terms,
not only in the political or diplomatic
sphere.

It is for thiz reason that any talk of
military balance and the like in rela-
tion only to Pakistan, a theory which
is familiar with certain countries par-
ticularly of the West, is a concept
which is totally unreal and entirely
unacceptable to us. So, when any-
body talks about comparative figures
of the total military strength of India
and Pakistan, any comparison to be
vald and real must take into consi-
deration the threat not only yrom Pak-
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istan but also from the long borders
with China, the Chinese postures on
the border, the massing of Chinese
troops on our border and the necessity
of our taking adequate steps in a
variety of ways to safeguard those
borders. So, it will not be real in any
argument or in any presentation to
talk only of Pakistan.

There is no doubt that if we had
only the Pakistani danger facing us.
in military terms there is no compari=-
son between the forces of the two
countries, I will be quite frank with-
out going into details. We are any
day stronger on the land, in the air,
in the sea, there is no doubt in my
mind. But let us not forget that we
have to face danger from two sides,
and jt is thercfore this added respon-
sibility which should always be before
us, and it is not wise to talk only of
the Pakistani danger. Any compari-
son of that nature might create =a
wrong impression in the international
community, even in our own country.

It is very necessary that the morale
of our country should be kept as 2
level where there is confidence, al-
though there is always this jntention
to be aware of this danger, that our
plans take note of this dual risk that
we face from Pakistan and China.

The question of spies has been rais-
ed. This was in a special context in
the Chamb-Jaurian sector. The House
is fully aware of the circumstances in
which a large number of people from
Chamb-Jaurian went over to the Pak-
istan occupied part of Jammu and
Kashmir, After the Tashkent Decla-
ration when these areas were vacated,
our people also moved into those
parts, and some people from the other
side also moved not only into Chamb-
Jaurian but into several other areas
also, but I would like to assure the
House that the Home Ministry and the
Government oy Jammu and Kashmir
are fully seized of this question and
they huve undertaken a very careful
screening of all those who have come
from the other side, and 1t there is any
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action that has to be taken. both the

Home Minister and the Government

of Jammu and Kashmir are fully alive

to this problem and adequate steps

have been taken.
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Mention has been made of the Bor-
der Roads Organisation. In many
areas the Border Roads Organisation
has undertaken construction of roads,
which may not be entirely of strate-
gic value because sometimes the ter-
rian js difficult. They have under-
taken construction of large number
of roads which, strictly speak-
ing, might be developmental roads.
But on account of the difficult working
conditions and the like, they have
undertaken the construction of roads
in areas like Mizo Hills district, Naga-
land and also in severa] other areas.
So there is no hard and fast line that
needs to be drawn in this respect.

Lastly, this gquestion has been raised
of Pakistan interfering in our internal
affairs by instigating Mizos, Nagas and
sometimes even giving military train-
ing to them and inducting arms. This
is something which we have to stop in
the sense of tightening our security
on the borders, taking action in a firm
manner against these who might have
acquired these weapons either from
Pakistan or from China and that is
being undertaken. It is becoming in-
creasingly difficult for them either to
leave our territory and go into either
Pakistan or China. Those who go are
finding it more difficult to re-enter and
those who have re-entered. they are
also being chased by the security for-
ces 50 that no new camp or the like
is established with outside help either
from Pakistan or China. This matter
is receiving, very stiff notice and very
careful notice and appropriate action
is being taken in these matters. I
think this will be a better way of deal-
ing with it than to mix up with Mizos
and Nagas the problem of Pakhtoon-
istan. Mizos and Nagas is our internal
matter. They are Indien citizens. We
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cannot therefore tolerate any outside
agency whether it is of Pakistani ori-
gin or Chinese origin to interfere in
our affairs which arc entirely internal.
We should take proper action to stop
that.
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What should be our attitude in rela-
tion to Pakhtoonistan is a matter
which ig not linked up with this and
that is a separate issue about ywhich a
great deal has been said before. I
have nothing more to add.

Mr. Kundu put one or two ques-
tions. I would like to give very brief
replies to them., He has mentioned
Ranchi and Rourkela as public-sec-
tor undertakings in which some spies
or outside agents are working. 1
will frankly admit that Ranchi and
Rourkela are not defence undertak-
ings. One is ap industrial undertak-
ing and the other is the Rourkela
steel mill. I have no information if
there are any spies. If there are any
spies, surely if Mr. Kundu knows, I
am sure, others will also know. They
must have been picked up by now.
It is not easy for other pcople to know
and the people whose job it is to keep
a track on the gpies should know it.
We have no information, and I will
request the hon. Member if he has any
information to pass it on to me or the
Home Minister. That will help in iso-
lating those individuals and we will
take stern action against those who are
suspected of this activity. There is no
Pakistani national in our Services or
in defence undertakings. I do not
know where from Mr. Kundu has
taken this idea that there are any non-
nationals in our defence undertakings.
There is no Pakistani national in our
services at all.

The last question is about the tilting
of balance. 1 have already touched
upon thig point and I have nothing
more to add.

SHRI KANWARLAL GUPTA: What
about my question, 8irt
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SHRI SWARAN SINGH: Mr. Kan-
warla] Gupta spoke after Chaudhury
Randhir Singh, Chaudhury Randhir
Singh is always enthusiastic and sup-
ports all the defence causes. I also
share his enthusiasm and his respect
for the valour and bravery of the
Indian scldiers. 1 have no doubt that
they are brave, that they will come up
to gur expectations. 1 would only like
to add that their bravery will be
matched by adeguate equipment and
we are taking steps both by indigenous
manufacture and by acquisition grom
all available sources. 1 wil] be quite
ready to get the help from any quarter
if it augments our strength, and I have
no inhibitions in that respect.

SHRI RANDHIR SINGH: Flour
Pakistan within a week; that should
be the target.

SHRI SWARAN SINGH: We should
be very careful in the choice of
words; while we should be stern in
action, we should weigh our words
very carefully; we should not talk of
aggression; we should never talk of
attacking others.—

SHRI S. M. JOSHI: Even if they do.

SHRI SWARAN SINGH: That will
not be fair from a leader of the stature
of Mr. S, M. Joshi. We should not
speak, as they say, “with tongue in
our cheek”. We should be quite hon-
est. We have no aggressive designs
on wny of our neighbours but, at the
same time, I fully share his view that
if our own integrity is jeopardised and
there ig any attack on us,—then they
know it; our neighbours also know
that they cannot localise these
things—then, it will be for us to de-
cide as to Wwhere we fight and how
we fight. That is a matter Which will
be defensive; not an attack.

DR. SUSHILA NAYAR: It should
be such that they dare not attack us.

SHRI SWARAN SINGH: 1 would
appeal to hon. Members to be very
carefu] in the use of expression even
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while cxpressing their anger or anxie-
ties. Lastly, Shri Kanwar La] Gupta
said that Pakistan has augmented its
strength; they have. | would only
say that, without going quantitatively
into what we have done, we have also
not been sitting jdle all these years.
There has been augmentation in gur
strength also and in wall the three
wings; in the equipment which is for
the army, in the Air Force and also
in the Navy, much against our desire,
because we sgtill continue to hold the
view that we would like to resolve all
our differences by peaceful means, but
at the same time, having faced this
aggression more than once and from
countries more than one, it is of prime
importance for us to be always on the
look-out, and to carefully assess the
danger of the risk involved from our
potential enemies and to take adequate
action, organisational, training, equip-
ment, numbers and all their rest we
have to undertake,

1 would like to say that it should be
appreciated that while replying to this
debate, there is a certain restraint
that I have to observe, and I cannot
go into details. But broadly, 1 would
like to say that any accrual to the
strength of Pakistan is carefully
watched by us and we have to take
matching action in order to ensure that
we are not put at a disadvantage.

The second question put by Shri
Kanwar Lal Gupta was the report
about the USSR helping them in nuc-
lear technology. This is pow becom-
ing a common pattern: that is, ex-
change of technological knowledge on
the peaceful uses of nuclear energy; it
is the common pattern between the
varous countres, and....

Wt wer ww e T
g ag WY FE v aa ¥ 7
ax Wit & fod gehwre wT Awat &)
ufat o @ wfee fir figgy oo
% for &1 1 G 3w @1 WO ®
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SHRI SWARAN SINGH: I would
requesy Shri Gupta to keep the two
things apart. Whereag no weapon can
be given for peaceful purposes, if any
country gives a tank or a bomber or
a fighter plane or artillery 1o any other
country, it cannot be for peaceful pur-
poses, any exchange of technological
information or data or scientific date
on the peaceful uses of nuclear energy
is a matter....

AGRAHAYANA 4,

off waic ww v : Ag R ®
fod e afY §rm ?

SHRI SWARAN SINGH: Unless
Pakistan decides to make nuclear
woapons. ...

SHRI KANWAR LAL GUPTA: Yes.

SHR1 SWARAN SINGH. He says
yes; but that is neither here nor there.

Let us not forget that Pakistan has
got, just as India has got, arrange-
ments with several countries for ex-
change of information on peaceful
uses of nuclear energy. They are be-
hind us, there is no doubt, in this
nuclear science. Whereas we should
view with concern any accretion to
military strength, any accretion of sci-
entific knowledge ghould not be view-
vd with unnecessary alarm. After all,
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to a certain extent every thing is con-
nected with defence. Better food,
better industrial base, unity—every-
thing contributes to a certain extent
to the defence potential of any coun-
try. That is also relevant for us, but
we should view these things in their
proper perspective and assess them
properly.

3gc

Hig last question was about improve-
ments to the aircraft that we are
manufacturing. We are manufactur-
ing 4 or 5 different types of aircraft in
our country. We are manufacturing
transport aircraft and also Gnat. HF
24 is another jet fighter which we are
manufacturing. We have alsg &
manufacturing programme for MIGs.
So, in our mnnuf.l!:‘lurin' programme
for the air force, we have got different
types of aircraft and we always try
to utilise jn the best manner the latest
technology in making them come up
to the standard.

SHRI KANWAR LAL GUPTA:
What about Kashmir?

SHRI SWARAN SINGH: That is a
political matter. I will not go into it
now.

18.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday.
November 26, 1968/Agrahayana B,
1890 (Saka).
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